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J.JEGIS.LATIVE ASSEMBLY. 

Monda!J. 28tlt Marc", 1921. 

'rhe AHRembly met ill the ARRemhly Cha.mber at Eleven of tIle Clock. 
'The Hononral)le tile President was in the Chair. 

~TATE~fENTS LAID ON THE TABU'~. 
Ir. S. P. O'Donnell: I lay 011 thl~ tahle the information pr~mii'ed in 

reply to a. querlion by Mr. Mahmood Schamnad SahilJ Bahadur on the 5th 
Ma\'ch HI~I, \'egartling the recruitment of Muhamrna.da.ns in the {jovernment 
.of 1 ndiu. St!Cretariat IIond ofli(~e!! a.ttached thereto. 

"~t(/lt'#cII.1 ,ktJwill!l tke flll,n6er of A"i,ta".e8 and Cltrln perfJl.aneJl,tl~ 
t:mplo!Jed in tke Minillteriat Statf« of tlte t;ario., IJepnrlmefttll of tAe 
(/tJlwanUJ1tt of lfl(lia &crt!tariat (a!ltl (,ttacked ojice_) (·la8I1ip,.d accord-
ilt.'! to ('OlRilut.nitie8 or 1u1.tionalitie,. 

nf1lartmell~ (iualudiag 
attached 1IIIoea). 

Hom(·',i). • 
]o'oroirn aud PolltlaaJ 
Flllllllal' (.i) 
Ji!dlloatioll 
Coatmerll8 , 
Bn8llnl! aud Arrle1lltul't· 
L.Dlatin (i •• ) 
Public Work., . 
Baihray (Railway Board) 
Army . . 
ludaatril!ll (e) . 
}'luaDclal Ad ... iBt'r. lIn'Ii_; 

FlulUml'. 

TO!.al 

i HiI,!l1l. I I 
Eurod ,pauli; Indian I (iuolndhll' I Muhamma· i J:! o· Chriatl&llll.' Siithe and \ dana. 

n II. : PIl'IIle). 
I 

·-~-'-T:·~ -'1 ,~ 

~:: : ~ I ~ 
18 2 i 51 I 6 :ass I ..• 2~(it·) I '" 

6 .. 11461:;6 
2 .. , I 54 1 :l 

! ! 1--------- I _________ ~---------. 

17 j 1,IM ! 261 I 

Total. 

1,l1li1 

(i) Ina lnding 10 provi.iou,Llly permADlIDt mn in thl! Home DeparimftUt aDd .teo the Gcwern· 
meut ElIamlnlll' Of Q1leetioucd Hoaumeuta iu the Ollae of tbe Direotor Intolliceallt! Burea1l. 

(ii) Escludlll, tlJe ollaCII of thes Comptroller aDd Auditor OeDeral IIIId of tbe Controller of 
Currnnr.y "hlab are not at Pl'Ollcut recruiW for tbrourb the Staff Selection Board. 

(i"l In additiou to t.he lLB.iatlmtl and elerb ehowu allO\'ll there arc three MIIMIIIIIII(lan trallal,,-
torI out of four iu tile TranllatiOIl BrlLUcb. 

(ill) All Iudlaul otller tbam Mllbammadaul. 
(v) }!xullldiug staff whinb i. at prnent t ..... porllry but. i.likely to be mode pl'rmlWeut, III 

pormanent IU'rau~entK 1I,.'r8 not. yet been made. AllO esoilldfll Miuea J)epartmout. OfIiIle of tbe 
{)outrollrr of Prluting, 8tRt.ioucr'y and St'LmplI and til" OoverumOllt. C(>ntral Preea, Calcutta 
I'omplet.p information l'rrnrding wbicb baa not been fnrnillhod. ' 

Mr. H. Sharp: . I lay nn thc tahle the information pl'omilied in l'CIJly to 
a qllClStioll hy Khan BILhadur Sllrfaraz Hussain Khan on the Sth l\Iareh 1921, 
reganlillg the titndent, pollUlation of llrit.i"h India in Government. a.mI Govern-
ment I~ided college!! and H(~hool!l, the Jlumher of I'tudentlil of thtlse institutioDI!I 
who have withdrawn and the lIumber of students who ha.\·e l'eturned t.o th!'ir 
coUt>ges Imd Hcbooh<. 

( hi If' ) 
dl 
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Stj.trmcllt t/"irill!I t"l~ i/lfunN~liol~ prollliur/ ill reply 10 iJ . fI'Wltioll 6,'1,KAat, 
Btl/mdl" Sa/j.II'II: HI/uatl? KIM1I ml lite 8tlt. /.Jnrrlt 1.921, I'l'fJal'rltn,f! tit/! 
Itl/dellt popllitJtioll 0/ /lrilillit flu/il' ';11 I'I:r/l.III~.,1f {I:'//ft GOl'rl'll11U!lIt aided 
coilelll'S anff ,r1wols. tke 111tm6er (~r IJt",ltmtl1 of ekr8r tI"tif,dio", 71'10 
"II U' tt'it"ilrfllfJtp, (1'''( flit, II ",,,,bcl' or ,/ "t/"IItlJlI,h" 1M 1'1' I'et 1I<1'IICfl to lite,:, 
cull egf.1I alld IJcltoolll. . 

Student I Nux BS. OJ' BCIIOLAB ... 
population I. 

inlmC:tlonl I' 1 
mentioned With· I 

p ... ",h1eney or ProviDC". lDlt.itutionl. 

Retarned. 
I iD I draWli. 
I OOIUIDII ll. i 

-------1--·------.··-··.- ! ---.--._._--

1! 3 I ~ I j; 

----·-----1-.. ·----. --.. ----j. : -"-"---.. 
Madra! . I Govrrnment and Gov- 171.111 : 820 No accurate fllfUl'N 

B"mh&.v 
Benpl 

Unlh-d Pro\'incllII 

PUlljat, 

Burma 

Bihar "n<1 Ori_ 

A •• Bm 

North· Weill Jo'rontil'1' 
.,incl'. 

Coorg 

J)clhi 

Ad minish'fret Arl'BH • 

I I'r1lJ11tlnt aided 001· I (Till anilab". bnt it la 
lerM and III'condary I ,,·3-21.) uticipltlld that 
8choobl. I large nUmlM'l'M will 

I nturu IJlorti:o-. 
• i IDforma tion Dot vctnoctived. 
• 1 Ultt4. .  : 

•  I Governm('nt and State "9,171 , 
aided oollllfN and 
IHlhooll. I 
GOTt'rDmont and GO\" 1,11,078 : 

legT_ and acbooll. 
ernment aided "01· I 

• ,llitto 36.876" 

• I GoVt'rllmeDt and Gov· 23,190 ! 
. ernment Rldrd 001· I 
! lrgea rmd. high ! 
, .('boo!.. i 

· : Government. aDd aided 71,71191 
, COUt'I'el, leoondarv 
: ac hooll and lIJIeolAl 
i lellDol •. 
• . Goverumont Bnd Gov· 12.188 
; ernmunt aided 001· (In JaDuary 
'I legeR lind high 11121.) 
Rcbooll. 

Pro· ' Artl CO\l('gf!R, tmlnlng 'l,MB, 
: inHtitutionl and 
! public .ohooll. 

•  I Government and aidld 
I achooJI. 
• : Gov(lJ'JlmcJlt ai(led col· 
, It·geB Bud lellOolR. 

7,:i&fo 

IG,388 

27,5406 

I 
2,6261 

1,3091 

I 

7811 

481 

lS,031t I 747% 

l,826§ I InfurmatiOD. JIOI; 
availal,lc. MRIIJ" 
wlthdrawalB arl 
onl, teJllporllry, 
an<1 rl'Deral t.· 

1,8M I df!lloy il ~et1l1'll. 

1.1:191\ 

Nil 

Nil 

226 • ~ o l'rnment and Gov· 
, rrnmout liMed 001-
. h'gf'1 IIU<1 Ichool.8." 

---_____ ...;1 ______ ._-----------

.. 'J<:xCl!ui,'(' of figureR lor ]o:uropean Rnu verllllCulAr acbool. a8 thoy Rro not .trectod h, the IItrlb. 
t Of till_ number 407 wore renuine .t.rlkers Bnd tile rl'malnder _.,erln or intimidated. 
:l: Of t bl. number Ill; wlIl'e wa.,oren. 
§ Nwnl,or of Itudeuta who IlRve withdrawn and have not. returDtod. Itlformation r!'ll'ardtu.-

tcniptmU'~· ",itlllirawal. not availllllle. Nor r('prdlnll' Goverulll.ent BIId Government aldM mtd41. 
~~~ . 

\I ApproAlmately. GovernmMlt. lind Guvcrnment aided Vrtlnary aDd mlddlslsllool. are with onl 
or I wo ex,.IolltiQDS entirely unllfl'ected. 

~ Save fur tl.'llljlOt'ary IUllJlrrillion of work in two IUltaneCII thl'ro have \>_110 atrik ... 
, .. Ellropcsn Bchoul. are Itnatrcuted. 

• 
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]lr. 8. P. O'Donnell: t lay on the table the information promised il1 
reply to a. que.tiou b! Mr, K. G • .Bagde on the 21st March 192'1, regarding 
the additional e~pellditure involved eonllequent on the reviRion of the pay of 
ollic!'rs.of the Indian edi~ Service ill civil employ. 

The a.pproximate additional expenditul'e involved by the recent revision of 
the pay of oflic.oers of the Indian Medical Service in civil employ is as 
follo" ~ 

Be. 
(tJ) Annual additional expenditlll'f' ~ 9,98,067 
(6). Additional expenditure for IlCriod l.t January 1910 to th" 

Slit March 1921 •  •  • • 9.10 •• 

The fig-Itfl'lI .. re for the whole of Indio.. a.nd (6) is leR8 than (a), probably 
Utl(:a.use of tlltl dcpletilllJ of the officerH of the service in civil employ, 

The Konourable the Prelident: Refol'e calling the firRt, on the list of 
ql1elltions, I wiRh to put to the Asaembly a point which I think it ill neoolJlBry 
to F1ettlA before we embark 6n tohe business of this sittinf' If we !o through 
queationM individually to-day,. we ,shall spend the fill hour allotted to them· 
under the mles. 'fhat hour, I Imagine, the Assembly would probably think 
mdreusefull,1 spent if we oould begin immediately on what is to be the main 
bnllin088 of the sitting, na.mely, the R88Olations arising out of the Committee· 
on the EMber Report, UnlelR there is any strong feeling in the AllA8Dtbl" 
against it, therefol'e, 1 propose to IWIk Members of Government ansftring 
questionR to lay the aUNwerR on the table forma.lly to be l)rinted ill the report 
of the proceedingR, I loin prepared to hear any argument to the contra.rv 
wbicla a.ny Member cares to advance. • 

Khan Bahadur 8arfaru HlIIIIoia Xh&n: Do I understand that we a.re 
going to disclUIs the ERher Committee's Report now? •  : 

The Kouvable the President: 'fhe question of the Report hall not yet 
<lOme np. I han simpl, sugg8lltedto the A.saembly that for the purpose of 
_pediting businet18 it 18 .deairable 'to take Questions and ADsWers as read, the 
Government Members depositing the aDdel'll on thetable,-nn1ess there are 
questioDe of greaturgenor whioh a Member of the Government might think 
it desirable 110 answer publicly berel l188ing this is the last _ioJi of the 
Assembly. 

'I The Honourable Dr. T. B. Bapru: Sir, on behalf of the Go'Veniment I 
shallllo!!k you to let me read the Bonswer to one  question which is (jf ~t 
political importance. May 1 read tbaAs, Sir? Qu.elltion' N o. ~ .·1 take it 
that the qoestion has been put, Sir, a.nd I am answering it. 

680: Ilr. Sied Nabi Radi: (a) Has the attention of the ~lrIlment 
been drawn to a statement publillbed from the Am,u, A/9"'a1l. in the EI1",i,,4r 
of La.hore, dated 25th February 1921, page !,ool'llmn 2, under the heading of 
Bar.amin Brag m6# elc .lta,fR, 6al'tlar [{orr;,alla [fttiiJ.fll? 

'(b) How mr is the neW8 of the bombardment of Najaf-i-Asbraf ti'ue? 
(c) Wha.t was tbe canse. of the death of Byed Hlljjat-ul-18lam Hazra.t 

Sbariat Ispa.bani? •  . 

, (tI) Will the Govel'nment be pleased. to give 110 ruliliond accurate Rtatement 
about these facts mentioned in the said newspa.pel'8? . 
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The Honourable Dr. T. B. SaP" (on ·bebalf of the Honourable M.r .. 
Denys Bray): Ca) Yes. . .. 

(6) There has been no bombardment of Najaf-i-Aehraf. 

(e) Hazrat Shariat Ispahani died of extreme old ageafter a long illneu. 

(d) The lying remours that· Najaf has been bombarded have presumably 
arisen out of the fact that a fine of three thousand rifJes was imposed on the' 
inhabitants of Najaf in connection with the disturhances in Mesopotamia last 
year. A time-limit was fixed for tbe surrender of these rifles, and expired 
CD the 20th Nov.embe... As a deDlonhtration, designed to &eCure the earl)' 
surrender of the rifles, a composite force of British and Sikh infantry and 
Muhammadan alvalry marched round the outskil'tM of tlie toWll, wliereupon 
all troops were withdrawn, except two companietl of BritiHh infantry who were • 
posted in a Khan neat' the main gate for two days, wbile Sikh guards were 
~ at the four gates of the outor walls for ten days. The town itself was 
placed absolutely out of boands to all troops and not enn British ollicers were 
lrJlowed to enter it. There was no bombardment whate\'or j not a single shot 
was fired, aJ ~ . .the only damage done W88 the demolition, on the 20th November, 
cf.·tue h01l8e8 of three prominent insurgent leaders who bad fled. These 
measures had the desired eftect. At the instance of the Government of India. 
the High Commisaicmer of Mesopotamia baa extended a wel(.'Ome to a deput .... 
_on of Shiaa from India and will afford them all facilitiea to aecertain the 
fact. for themselves on the spot, and 80 help in dispelling the lying rumoUl'l-
that have been spread abroad with such wanton wickedness. 

QUESTIONS AND ANSWERS*. 

b'CONVBNIEXCB IN SOUTH INDIAN RAlJ.1rAY. 

8M. llr. "hmoocl8chaDlDad Salaib Bahadur: (a) I. the ao"et'lUhent 
aware: 

(t) that the South Indian Baalway ia a ve'Y irregular raiJ,ny aad .tbat 
. their trains are almost "'ways late .,.ng RO gftld inoonvenienoe 
to the travelling public that 'South Indian Bailny' is generally. 
interpretm.. I.rOW inetralar n.i1way'·' 

(i-1 that in the South Indiau. Lilwa.y very often. se.-rate compartaaent& 
fer females are not reserved and hence female paaaengera are put 
to great inconvenience ? 

(6) If 80, do the Government propoae to take .tepa to set right 'be defect. 
enumerated in ( .. ) and (ia). . . 

0.10_1 W. D. W &Ikon: I cannot admit the accuraoy of the Honour-
able Member's ~ion in the mat part of his question, and I would remind 
him that the South Indian and other railway .. bave not yet recovered from 
.tbe eftects of the -war period. 
With regard to the second part of hU question, the South Indian Railway 

provides separate accommodation for ladiea in the fil'llt and second cluees 
on all trains advertiMed to <:arry flr .. t and second clus passengel'll,' rrovide«l 
that 24 hours' notice is given to the Station Master of the atation from 
whioh the train Iltart.. I hope that all the railwaYIl will he able to give 
better accommodation wben we "eceivc new additional "rolling stock for our 
railways • 

• QuettiOU8 were taken 81 put, Dnd 1lIl1l~~' al read and laid OIl the Table. 
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MANGAl.OREMAIL TRAIlI'. 

605. )Ir. )Iahmood Schamnad Sahib Bahadur: (a) Is the Govern-
ment aware tha.t the Mangalore MlLil running to and from Madras has 
diRContinued stopping at Kanhangod, an important station conttining Deputy 
TahNildar' 8 office, Suh-ja.il and many other public. offices, and consequently 
much iUl~on enience iN CILUSed to the public and repeated representations from 
the people and officers concerned had no effect? 

(6) If the auswer ill in the aJlirmative, do the Government propose to 
iSllUe inetru.<. ... iolls to the a.uthorities concerned to stop the tra.in a.t Kanhangod 
again? 

Colonel W. D. Waghorn: 'I'he Up and Down Mangalore Mails cea.sed. 
stopping at Ka.nhangod in June 1920, owing to the small traffic olerink' a.nd 
stops were made inlltead at Manjeshwar at the requeBt of looal authoritiee. 
In December 1920, the Kanhangod stop was restored. in the case of the Up 
Mail for the convenience of long distance patlsengel'8, but the Down Mail has 
continued to run through. This ma.tter will, however, be brought to the notice 
of the Agent. 

DINING CARS IN THE SOUTJI INDIAN RAILWAY. 

606. Kr •• ahmood 80haumact Sahib Bahadur: Do the Government 
propose to direet that dining-car and intermediate elasa accommodation be 
provided in the South Indian Railway? 

Colonel W. D. Waghorn: The Honourable Member is referred to the 
replies given to Mr. M. Krishna.swa.my Reddiyar on the 2nd March 19!1, 
regarding retltaurant cal'8 and to Rai Ba.hadur Pandit lawabar Lal Bhargava 
on the 14th Match 1921, regarding intermediate class accommodation on 
railways. 

INCOKB-TAX A.ssB8SDB. 

607 .• r. "hmood 8chaJDDad Sahib Bahadur: Will the Government 
be pleased to state : 
(a) the number of income-tax .. _  • .......ea laetyer.r on the minimum 

... _bl. inaome of Ra. 2,000 ? . 
(6) the. number of the &888_11 who were aaaeued on an income of 

Rs. 1,000 and above up to RBo 2,000 and 011 Re. 2,000, respectively, for the 
last year of the period when the &88eIIBIIoble minimum income was Ra. I,OOO? 
and . 

(c) the number of those who were .. eaed on .... income of Re. 500 and 
upwarde up to Re. 1,000 and on RII. 1,000, reapeotively, for the last year of 
the period when the IdIs8II&ble minimum income was onl, .Rs. 500 in the 
~rict  of South Kanara, Malabar and the ~~i1 iri , respectively? 

The Honourable lIr. W. X. Bailey: The Madras Government is 
being ailked if the information is available and if it is, it will be sent to t lle 
Honourable Member. 

LICENCES UNDBR NEW ARKS RULBS. 

608. Xr. llahmood Sohamnad Sahib Bahaaur: Will the Gov:emment 
be pleased to lay on the table a statement in the following form showing the 

• 
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number of licences iSRued in 19!O to J ndians and Europeans under the new 
.Arms Rules a.nd subsequent tlll.emptions granted and conMCquent refunds of 
.:fees under the new rules : 

N1IIDber I 
. 

I 
I 

ie~·1 
...,1 .... I 

I 
. I 
jLl_ 

!iumlln: fee 
i plljd. 

. ! .. -.. 
'1 
! 

I 

Otber breeob· 
loadlDr 
WIlDI. 

Lioaee 
Numher fee 

paid. 

I I 

I 
tll:.a~  BeYolnn. 
guu. 

----~.----.. --.--.. -.. ------..... .. -.. __ ... _--

~--~~r Ell_PO 
tioa attn fee reo i after fee re-
lioeaoll. laDded. ,liGlIDe.. IUDded. 

·11-·-··-----. . 
r.WIaM. 
Fill' EUo-,... .. 
~"la
cUIiia •• 

JIr. 8. P. O'DODDell: The .. Government of India are not in poRSe8llion of 
the information asked fm by 'the Honourable Member..d they doubt 
whether Local Govemmedta would be able to .upply it at present, as the .... It ... 
reports of the administration of the Arms Actbave pro1.bly not yet heeD 
reeejvecl. The illformation is, however, beiDg OOUec.lted from Local Governments 
ud AdmiDilltrations and will be given to the ftonouratde Member 1rhen 
available.' 

POl.ICY OF REPU8810N BY LOCAl. GOVE&NlDDl't8. 

60D. Xr. B. H. Jatkar: (41) Is th.Government of India aware that a 
policy of reprelaioD baa recently been undertaken by the various Local Govern-
mebUl, reeultiug m .. sen. .. ~.undert e preveative and _hltanti.e 
provisions of the Criminal Law ? 

(~) Is the -.id policy of tePlefllibn fo8o_ by the Loeal Goveramente 
on their own initiative or under in.tructions from the Gcwemment of 11ldia? 

'(c) In the latter «Me, will the ~rreapondenoe ill' tbis connection be laid qP. 
tiM.table? .  .  . '. . 

. , :1, 

llr. 8. P. O'DoDDell: I would.. refer the Honourable lIember to the 
&bat. which took place on the 2Sxd in tbit Aaaem~l ~ 

RU1r.JI881t»r AGAIl!iIl'l'. T2ltPbANOB MO'YIQN!I'. 

610. JIr. B. H. Jatbr': (a) Is the Govemment of'India aware that 
there is Npl'e88ion in the Central ,p.,.iD.ces and Bera.r and that this repl'e!l8ion 
is due fA) Abkari ..... and is directed agaiDst the Temperance movement? 

(6) Is the Govemmeni. 0 IIJch& aware that in spit. of ita avowed intentiOil 
fA) reduce the drink evil, it iR. taking firm root, and is tolerated and even 
encouraged by the Local Govemments for the purpo/les of their revenues ? 

][r • .,. P. 'O'DoDDelf: The .... ~er to both" ~  Of the queation hi in 
the negative. . , 
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, DIlINK Evn. IN INDIA. 

611. Kr. B. R. Jatkar: (a) Will the Government of India once ~~r 
.all, lay <lown its definite policy regarding the total abolition of the drink evil 
in India? 

(6) Are the Government. pl't!p&I"ed t.o undertake a.ll India legislation iutbe 
near future to stop thiR evil? ' 

Xr. C. A. Innes: :Excise is now a provincia.l and a transfert'ed subject 
in rnOl,t of the Provinces in India, and the Loca.l Governments a.nd the 
locaJ legisJatures are competent to deal with all questioll!! arising out of 
the adminiMtratioll of this IlUbject· and alRO to nndertake legislation in con-
nection therewith. The powers of superintendence, direction Hond control by 
'G.overnor Genera.! in Conncil ovel' transferred Rubjects are strictly limited by 
.Rule 4U of the' Devolution Rules, and the Government of India cannot 
initiate any legi!!Jatioll 011 these subjects nor do they propose to interfere with 
the dilJCretioll vehtt.-d ill the Local Governments by law, 

BULLETINS 01' Ili'DIAN INDUSTJUESANIJ LABOUR. 

612. Kr ..... B. Latthe: (a) Do the Government of India prop~ to 
publish their Bullotins of Indian Induhtries and Labour in th~ principa.l verna-
culars of .India. 80 WI to enable the commcrciHl and labouring cIassell in the 
country, who are deficient in their knowledge of the English la.ngllage, to avail 
them el e~ of the Government's elIortR in their interellt? 

(6) U the Govel'nrnent of India. oonsidel' this impro.ctica.bie 01' hll'xpcdient, 
-are theYlrepared to advise the Local Government!! to cOtu6<ter the question in 
reapoot 0 euh provin('e ~ 

The llonourab1e Sir Thoma. Holland: 'rhe Government of India. 
have already brought to the notice of Local Go"emmenta a suggeHtioll that 
important articles in the Joumal of Indian Indutries IWld Labour should be 
tJ'&Dalated and ptiblillbed 'by Local Governments for the benefit of that section 
of the publie which is literate only in one or .more Indian languageA. , .All 
regard8 the .Bulletina of Indian Industries a.nd Labour, ·the Government of 
India a.re not in a position to puhliah them in the ·princiJal vernal'ularR, but 
itia open to any LoeaJ Goyernmeot to isaue transJatiolli!l of 1m)' or all 'the 
Bu1.W.ini. A eopy of the Honourable Member'a· q1l8lltion·, and this reply 
will be forwarded to Loc--&J Governments fOl' their information. 

INDIAN :runE AUENTS IN }'OIl.KION COUNTU.Il!l8. 

618. Xr. A. B. Latthe: Hall the GovernmelJt decided,toappoint Indian 
"trade agent. in the countrieltwith which India has trade relations? If 80, ill 
itpropo* to appoint Indians in preference to noo-lndia.ne, to th088 posta ? 

. Xr. C. A. Iueia : I would refer the Honourable Member to the reply 
-given by me in this Assembly on the 17th February to a. Ilimilar queRtlon 
.asked' by Mr. Manmohandas Rarnji, ' 

CtJ"TJ.ERY FROM. INDIAN STEEL. 

614. lfr. A. B. Latthe: (a) Is it a. fali that tho Honourable Sil' 
'Thomu Hofland, 80S President of the l&ht Conference of Directors of Industries, 
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auggested that r we might get a European firm to settle in Infa and manufao--
tare in this country' cutlery from Indian steel? 

(6) Do the Government propo~e to see that before an, European firm is 
invited to undertake any indu .. trial manufacture in -India, every care will be-
taken to find out if Indian Indllstrialists are available fOl' the purpose? 

(e) Are the Government prepared, in this connection, to obtain the advice 
of the Legislative A!lIIemhly. 01' the Indian MinistEors in -tile Provinces before 
any eon~e ion or mcilit." to start any indmltry in India is given or offered to-
any foreign non·lndian firm? . , 

The Honourable Sir Thom .. Holland: (a) Yes. 

(6) and (c). The Honourable Member is doubtless anre that the develop-
ment of industries is a provincial transferred subject. It therefore reate 
entirely with Ministers to decide what ster should be taken to encourage the-
etdabliahment of any illdUlltry in India. may, however, point out to the-
Honourable Member that the words of mine which he bu quoted when 
extracted from their context gh'e an el'1'OneOUll imp1'ell8ion of their meaning. 
The subject of the diacussion in qnefltion was the varioUl steps' that should he 
taken to improve the indigenous cutlery indutr),. I made the suggestion to 
the Conference that in order to develop the Indian industry, three courses were-
pouible: 
(1) We might get a European firm to Rettle in India altd manufacture in 

this country; or 
(iI) We might get information with regard .to the cOld; of u~to-date plant. 

and, if sO advised, &tart a pioneer factory in India; or _ 

(S) We might import a master cutler and. employ him in helping penons 
eanying on the industry in its PreseDt fotnt. . . . 
I did not up .... an opinion as to whicfl of those three coun;ea ..... prefer-

able in the case of tbi. industry and the suggestion made in the :tn_on i. 
&hue _eading. Obvioualv ODe of the ways, and 8Ometime& tbe 0  r way ia 
which to estabHah • DeW indWltry in India i. to get an experienced firm from 
• COlIDtry where the indulltry has already reacbed a highetate of pentK.uon to, 
aettle here, &ad if 8peeial facilities are required, the policy of the Government 
of IDC1i& hu been to insist on local registtation, rupee capital and the J'epresen. 
UoD of Indian interests on the Board. Ministers are of (,ourae at liberty to. 
impose aDY eonditionfl they like when .peeial coDCeRlionB are demanded. 

CAPITAL AccotDl'l' AXD 'PaOOlUlIlt2 RE\'lUWIJ AccoUNT. 

&16 .• r. A.. B. Laithe: (a) Will the GoverDDlent 'be pleased to lfat;e,-
what amounts were spent in each year tHDee 1 1:1~1 (includin .that year) en 
(1) Renewals of Permaneat-way. and (2) Renewal .. of loooJaotivetl and rollin, 
IItoclk from Capital. Aooount and Programme Revenue Account,. respectivel, ? 

(6) Will the Governmellt also Rtate the principle!! on wh'icbthe Renewal. 
charged. to Revenue and the' Reuen1s charged to Capital are distinguisbed 
from one iUlother ? 

Oolonel W. D. Waghorn: (a) It ill not possible from the ncorded 
aqcountM to Aep&rate tbe figures for renewalll of permanent way and rolling-
stock in. the way asked. 
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(h) The principle followed in such ma.tters is that renewals containing 
no element of improvement a.rc cha.rf,reU to reveuue. In the case of renewals 
involving improvementM, capital iN charged to the ex.tent of the betterment 
involved and the balance iii charged to rel'cnne, 

HOIITILE FOREIGNERS INTfo;UNED IN hDIA. 

~1 . Xr. K. G. Bagde: (a) What was the total number of hostile foreign-
ers with their reNpective nationalities interned in India since the commence-
ment of the war to the end of the year 19oZ0 ? 
(6) At what plat'Cfl were suob holltile foreigner!! kept a.nd what was their-

number at each place ? • -
(c) How many hostile foreigntll's (if any) are illtornttd at present, and lot 

wha.tplacefl? 

(d) What iR the total amount of expenditnre. incurred for Ion hostile 
foreigner. interned in India since the beginning of the war, to the end of the 
year 1920? 

. .r. S. p. O'Dounell: The information II.Rkt,od for by the Honourable 
Member is being collected and will be supplied to bim when obtained, 

PANCHAYAT HVRTEI{ IN INDIA. 

617. Babu A. P. Sinha: Will the Gove\'Jlment be pleased to etate 
whether it has given effect to the recommendation!4 of the Report of the Royal 
Commission npon Decentraliza.tioll in Indil~ a.bout the introduction of the· 
Pancbayat System containett in VoluJDI' I, l>aragmphM 60g, 701, 705,  706, 
708,710,711,712,716,717,718 and 120; and with whlLt results? ' 

Kr. H. Sharp: The Honourable Member is referred to paragraphs 37-80 
and 20-240, retlpectively, of the Resolutionil ofthe Government of India on Local 
Self-Government, dated the 28th April 101 r, and 16th 1\{ay 1018. Separate 
Acta bave been paRsed by the Governments of Madra!!, Bombay, Bengal, United 
PrO"iDoes and Central Province" for the introdllction of the t>anchayat s..Ystem. 
The Government of ASR8.m have inllCrted provision!! in the Assam Local 
Self-Government Act, 1915, for the constitution of village JlI'Dcbayats. The· 
Government of India are not in a pollition to gauge the results of. the legi.-
lation which' has been pu.oo and it is Sll ~ed that the ActMaUuded to have· 
not been in operation fOI' a sufficient time to permit of a·judgment being 
formed. AI.! the Honourable Member is aware, Local Self-Govemment is now 
a provincial transferred u ~ect. 

BILL FOR PII.OTECTUiO CATTI.II IN INDIA. 

. 61S. Rai Bahadur S. P. Bajpai: Will Lala. Girdhari Lal Agamla be 
pleased to lay on the table Ilo copy of the IJill for· protecting cattle in India of 
which notic..'C for introduction was given by him in l!'ebrnary last, together with 
the correspondence which he had with the Government on the subject? 

Lala Girclhari Lal Agarwala : The Cattle Protection Bill with  Objects 
and Reasons &8 well as copies of the following correspondence on the subject 
is laid on the table: 

1. My letter to the Secretary, Legislative Assembly, dated 16th 
February 192J,' 
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~. Reply by the Secretary, Legislative Alll!iembly, dated 18th 
}'ebntary 1921.. 

3. J.ettor from the Sooretarv, 'Legislative A!lsambly , dated 2~h 
]<'ebntu.Ty 1 ut 1. . 

4. My letter to the Private Soc-retary to HiN Excellen(lY t.he Viceroy, 
dated 27th l"ebroary 1021. . 

5. My letter to the Private SeCl'etary to Hill E (~nenc  the Viceroy, 
dated 28th }'ehrua.ry 1921. 

6. }t:y letwr dated 1st March 1921. 

7. IJetter from the Seereta.ry, IJegililatiYu Assembly, dated 7th l&roh 
lU2'L 

8. My letter dated 12th lfarch 1921. 

D. )fy letter dated i.Srd March 1021, supported. by a. large num~r 
of Honollra.ble Memben of the ~i 1ati e A.seembly. 

I also lay on the table ooPY of & memorial dated 2:Jth Februa.rv i O!} to 
Hi. Excellency the Viceroy by the All-India Cow Ooaferenoe A.a~on, 
, Calcutta, M it has a "trong hearing on the IItlhjeet referred to in the 
,question : 

.4 BiU tu prov;tlc fur "Ae prot~tiull of Mild, aNd a!Jricultural cattle. 

WUB1LEAS it is expedient ,to, prevent the indillCl'imiaate dHtrllction of, milch 
• aIlel agricultlll'lPtl cattle in India.. It is hereby enacted at follow. : 
1. This Act nlaY be called 'The Cattle Protection Act, 1 ~1' and it abS1l 

: Short title aDd Ioeal extent. come into force at once. 
'C'. 

late.......-t;""\ illauae.' ~. In this Act, unteM there is aDytbingrepugnant 
. r"· ........ - in the context- " 

J/i.lel C4ttle means aDd includes Cows and buffaloes whioh are capable of 
. calving and bun. which are fit for breeding 'pu1'(101SII. It alaO includ. their 
,yonngone&. ' 

.rIgric.z'.rtd, eattle me.nl and includes finch cattle M are generally _ 
.4a.bclia for ,parpoMS of agriculture and includes the4' young ones. 

'3. It shall be unlawful to : 
(a) Hlaughter, kill or otherwise destroy any milch or agricultural cattle 

for purposes of food, bones or hide, 

(6') directly or indire<--tly deatroy or aba'Dtion the, young one of any 
INCh animal with the intention and knowledge Gd under the 
circumstances that the R&id young one 'WoUld not live, if 80 

, abandoned or wilfully neglect any lOch young on8, 
(r) export ally IRWb animal out of India. except ,for cross-br8ecUng 

; purposcH under special lioence, 

(d) eOgi-aft or, ~u i~te anr portion of one I:binlal o'fer .. noth~r. or 
O,tberWlse maIm or dIsfigure any Mlch amma.l except for mediCInal 
purpose, ,  ,  . 

(t) milch any cattle by any artificial means whioh i. likely to injure the 
health, Rtrength or future milching pollibility of such animals, 

• 
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(J) or do any other ad; which hat; the effe<lt; directl~' 01' indirec:tly of 
materially da,maging the animal in bealth, UI.efulness, normal 
life and ;';ormal l,reeding and milching. ' 

The certificate of a 'lualilit-od medical man as to any of the matters contain-
t. 'fi t d 'a ed in thiN A<.1i shall he concltlllive proof of the mattel'R 
"'81'b ea t" an 8VI t"IICt·, rt'tied • 

('e "  , 

Export licen<.'('s mar he granted nudel' tbis Act on (londition that the' 
E rt l' exporte1' will import into India within a given time' 
spo lC8noo, a oert:ain number of cattle which IIhall not be lellt' 

than and Dot lestl ul'lefll1 than the cattle exported. 

Any penon found guiltr of any offence under' this Act 01' abetment 
thereof Khall, on til'lIt t'OIl\'ictloD, be fined nIpeeR one hundred for each head of' 

Penal cattle in reRpect of which the offence is committed 
, ty, and on lIuhNequent COfl\'ictionK to impriKonment of 

either detCription which may ext.end to :j month!! in addition to the !laid tine, 

ST,\Tt:)n;XT OJo' BIE(~rS "xu REASONS • 

. The principletl lluderlving the .Bill are given below. India is Ii country 
which greatly dependl'l 'on agriculture. It ill necessary to have ample supplv-
of bullo(!ks fOl' purposell of irrigation and ploughing at reaHonable ra~ •. 
The prioe of bll11ockl'l hM gone up very milch during the past few years and 
large tracts of land remain unculti,'ated for want of agriculture cattle. Engine" 
ploughs dGnot Imit Indian oonditiontJ. 

The Indian population depends to a. great deal upon milk and ghee both of 
which have become dea.l'. Infant mOl'ta.lity in lnd~ is daily increasing and I 
think it is due to lolt' "itaJity for want of sufficient supply of pUl'e milk. 
It is therefore 1le ~eIl af ' to check indiscriminate slaughter of usefl1l· t.ttle-

in the country.' , 

. In some places, I am told, young ones of milch (!8.ttle are deAtl'Oyed just' a.t' 
the time of birth, to economise milk which may otherwiae be required to', 
bring the ... up. Thifl is " loss to the country and mnlt be prevented. 
Further, I am ,told, that in lOme parts of the country,8specially in 

Calcutta, there is a system of milching called Plt,e!tll which b1'ings out milk 
under very painful cit'Clllllstances and injures the Imimal to a great, extent 
partiL'ularly as to their future possibilities of breeding and milching. 
Cortain people transplant some liml, of one ani'tnal over another for plll'l)()8eH 

of exhibition and rob the world in the name of Hindu religion. They preteud 
that the said a.nimal was born like that and deserveR Hpecial consideration and 
respect from a Hindu point of view, All a matter of fact, weh altifieial 
operations on animals are 'a sin and Hindus who ha.ve come to kno\\' of ' this 
feel very strongly ahout it and want the pnwtiL'e to be fItoppoo. 

I am enooura.ged in intl'Oducing this Bill on economic grounds· alone and I 
do so wiih gl'OIIot pleasuI'a And when the Bill is passed into law, }. will consider 
it a. proudest day of Ill,V life. I am sure that I am truly voicing forth the 
feelingl of Indiaus in iutroducillg this Bill. • 

DEI.ttl ~ } 

J'!e la'1/, i~ /'l(.(/r  1fJ21. . 
GIRDHARILAL AOARW ALA., 
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L,iter from Lala Gb'd"ari j;al Af/llf1l:altl, M.L .. .t., 10 tke lloMfiflr,,6le 
Mr. If. M01lcrieff Sm it" , .l.l~'., 1.C.S., Secr~tarJ of t116 _l6!/i,'atifll 
411em61!, tlated jJeiAi, ITte Ili,.Tt FrfJ/'l/tlI'!I 1!)21. 

If my nanltl comet! out in the ballot., I IthaU Leg lw,\,e to int.roc.lul'ethe 
Bill regarding protectil)ll of (''lIottle at tlH1 l~"rliel:lt poSsible npportunity. 

:1,. tAt! .11olWllI'aiJl-e 11r. 11. MO"(,l'iI'JI &tit", (·.I.E., 1.('.8., Secretary of 
tA6 '/d!Ui,z"';"t! "',3em61,. to Lald. (,',rtllaari },al .4!}1I rtl'a la, M.L.J., 
lito. 110.9-..4. c., rill tell tIe 18t" Jell,."'lr! 1f121. 
Witi. reillrence to your letter dated the 16th inlltant, illtian&ting your 

intlmtion to move for leave to introduce your Bill rega: .. diug the protection 
-of t'&ttle at the earliest polltlible opportunity, 1 a.m din.·(,'ted to in it~ your 
attention to Rulu 10 (4) of the Indian Legislative-Rule. (Soo paragT&pb 84-
·of tbtl Manual of BulintHIs and Pr()(:eciurc) under ,,'hil!h one month'!! notice of 
a motion for leave to introduce a Bill is rl.'(l'lired, aud to point out thAt under 
the na1e no JOOtion for leave to introduce vour Bill (.'All be made until after 
the expiry of ODe month, i.e., Dot before tht! 15th Marcia. In thetle cir-
~ n tan  it will be Deceslary for yon to ta,k" .. number iu the next ballot • 

.Fr .. #je &cr4ttJl'.t .tI/#u !At"!-tiH A"-u,, to I .. 1.a ai,.tUa" I""l AprfPuH, 
M.L.A., l"o. 12Iu-A.( .• , dat,d DelAs, ,A,24tA Fe6r""r3 19f11. 

•  1 am directed tAl ackn,?wl.edge the . 1'e ei~ of your letter dated ~c 18th 
lDBtant and encloeures, notifytug your mtention tn move for leave to Introduce 
in the ~" AlHmbly a Bill in provide for pmtediioil of milch .. nd 
agric."1lltarA1. tattle .. 
2. I am to invite your attention to fIet. .... ion 67 (.9) (6) of the Governmeot 

-of J-ndia Act and to point. out that your Bill requiNti the Jftvio'08 eanction of 
the Governor UeDeral. 1 am ~' rdin l  to reql1e8t you to .pply for and 
-obtain the preyious sanctiou of the Governor General to the introchaetion of 
the Bill'as Rule 19. (.9) of the Indian Legislative Rul. nquil'ell that a COP1 
-of Sl1ch RanctioD lIull be annexed to the notit-e sent by you. 

}'r()fIJ Lala Girdlaari ~l AI.rID"la, M.L.A., to tAe IJ,.ir.ate Secr~"rl- ,f} iii, 
Eec,U8Cl 'ie rlcerDI and GOlrer"or Gefle,.il.l, dated. 1)(JU", tle i'ltA 
F.r.a'y J9fJl. - . 

1 desire to have an interview with H if! Excellency at an early date wbeh it 
.can be fIllitahly arranged.-

I have, on 16th Feb,.ry, given notice to the Secretary, Legialative 
Allembly, "my intention for leave tointrodnoo the Cattle Protedion BiD. 
The Se ,T~, J4isla.tve Assembly, infonns me that undereection 67 (1)(6) 
·of the Government of India Act, the leave of the Governor General is required 
before the Bill can be illtroduL'ed. I therefore requeflt you 1.0 get my pnlposed 
Bill wit.h Objects a.nd Reasons beforehand from t.be IJegislative Department and 
lay the same before His E:s,eellency for the lleoestlary fllLnctioD if the 
flMncbe at Rll deemed n8Cel!l!&ry, IW 1 maintain, that lIuch sanction i. 
,not, r~ ire l iDal!mtlch as tile propotled B~) dOOll not a!feet the religion of 
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·the MuhammadanR. It aimll at indiscriminate delltruction of useful e&ttlefor 
food, bones and hide. My proposed Bill ill in accordance with the policy of the 
Government declared in H.llswer to HOllolll'able Mr. Khapa.rde's question No. 18 
(Gazette of India, 0c..1. 2, pages 1201-2). I hope, the p:1oRsing of this Bill 
will greatly popularifle the Government of His Excellency Lord Chelmsford 
.at the eve of hill departure. The matttw is vory important and urgent a.nd I 
hope HiM' };xcellency will L.indly see his way to accord the necessary sanction 
,and allow the matter to be put up just when the period of notice expires. I 
,wish the Bill to be p&lllIed into law IIond 1I801lc..1ioned by Lord Chelmsford himself. 
Thill is the only matter which I want to discuss with His Excellency. 

But if HiM Excellencv bas already Been the papers and can grant my request 
withont interview, I Can pay my rl*lpel-ts to His Excellency la.ter on. 

I llhall feel obliged if yOll will lay this matter before His ElI:cellency as 
,lIOOn as l)ollKibltl. 

J'rOIN Lalfl Gird4ari Lal .4!1o,l'fDflla, M.L .. .f., to t4e Pri"ate 8ec"iar,Y to Hi. 
IJ",~eUe"f',  tI.e Go"eruu,. Gef&eral, flated ])eUi, t4e 281" }'e6,,,arl 19!1l. 

1 fray that His Excellency the Governor Genen.J may be pJ.aed, IUlder 
Rule S, se<.1ion 68, printed at page 2t of the Manual of Business and Procedure 
.in the LegiMLI.tive Assembly, to order the publication of my Bill to provide 
for Protection of Cattle together with the Statement of its Objects and Reaaonll, 
·copy of which I have IItlnt to the Secretary with the usual notice on 16th 
February 1921, in the Gazette, to II&ve time, so that it may be po_'ble to 
pa88 the Bill in both Chamhel'M during the regime of His Excellency Lonl 
-Chelmsford. 

I alllO pray for sanction of Hill Exoe1lenoy the Governor GeQeml m 
.accordance with section 67 (2) (6) of the Government of IDdia Aat, toaomply 
with the provisiolUl of Rule 19 (2) of the Iadian Legislative ~ 1M the 
Secretary of the Legislative Aaeembly has uked me to obtain the.me flO tW 
• copy of IRlcb sanction may be annexed to my noti(.'e. Personally I think, that 
no lIucb sanction is needed aM the proposed Bill does Dot affect any religion. In 
.any case, there is no harm in obtaining the amction .nd appro"'l of Hi. 
Excellency but all good will come out of it. 

Most humbly and relipectfllUy, J beHeech Hill Excellency the Governor 
General to be pleased to treat thIS mea.rmre with special consideration and be 
further pleo.sed to p&BS favourahle order to enable the Bill to be passed BOon. 

I am anxious to pay my l'eslleCtll to Hill Excellency whentlver Hie 
Excellency may be able to spare time. 

Hoping to be excused. 

Fro. hal. i,f(~Aar' Jdll A9(lru!alll, M.h.A., to tA" &cl',,'arl, 0/ eAe u9,dntitle 
Auem61,Y, dated Delfti, t/ae I.e Marc! 1921. 

In order. to remoVe your objection, I am willing to add a provision to 
my Cattle Protection Bill all fol1oWH : 

« Nothing is an oi'fenl'f! nndel' thill Act, .bidl is done for. religious 
purpose.' 

• 
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}'rO'IIJ tie llO-ItOft./'tJJlfJ Mr. /I. Moarrie.1f S.,itll, C.J.1: .. J.C.8., Bect,tal', of 
tie M!li81tltive . ~. 1" to 1~la GirtlletJ,i Lal Agartl'ttto, M • .L.A,po 
No. 1454-A.C., tlat~iI t ~ 71" AI/fI'rA 19fU. 

I am dh'eCted to acknowledge tllf~ retleipt of yOUI' It..-tter dat«l the 28th 
Febraary, addretlllOO to the Private Secretary to HiM Excellen<-,. the Viceroy 
on the subject of "ottl' Cattle ProtectioJl Bill and your lI\\bllequent .letter 
dated the ) st M&l'ch in which yon !¢ate that you are Wl1ling to add a 
provision in the Bill in the foDowing tel'lnll : 

• Nothing ill an oitancl! under thiN Act, which iN done for a I'aligioutl 
purpo.re.' 

2. In reply, 1 am to htate that UN the propoRed new clause invQh'8R a 
change of 8nhHta.nce in tbe BiU it will be nece&8at'\' for ~'oo to withdraw 
your original Bill and give notice of the new Bill. 1n the cirenm"~, 
I am 'to re<luest that I may hI) informoo whether you wiah the Government 
of .India to (.'(maider yonr original Uilland the retllU!RtM made in the letter 
datedthe itlth Fel»ri .. ry or wbtltlael' it i8 your intention to give notice of 
a new Bill with the inRertion of tilt) dIAnN'" p'ropoaed b.,-.'"ou .. 

.'t 

IIfJIUr '1rblillal" fJir,IIa",i IAI A,'Ial",f'ttltr, M.L.>4., 10 t"~ HOfIo.rlJie-, 
Mr. /1. JfoHrrie,! S"it~, CJ.E., I.C.B., 8ecr"ar.v 01 "te Legt',laUtJe 

'A"aetdl,: d/lt,{l til, ijtr, .. Marci 1!J2,~  . .  . 

,1h reply t.o YOlit letter 'No. l.J.M-A.C" dated 7th March 1 l1~ r~ m,.. 
Cattle Protection Bill, I ret'lucllt the Oo\'ernment of J ndia to c!onsidermy·· 
arigiDal,Bill, notice of which willetllire on 16th iDlliant. lrequftlt, in 
c1ef-tnDooto the ruliog of the Honourable tlitl Law Member, that permi_1\. 
may be granted to me to i.tmduce the NaDle. If BUcb perm88ioD iii refulJld .. 
it.ill be open to me to give Jloti(18 of an amencWd Bill 

J request yon f<, kindly· treat thia, aM urgent. 

l;tUer from l~(tl(1 flirtlAari Lal AgQI'wnla, M.L.A., dafed lilt 
. /~(1 Marr.4 1 ~/. 

I ptay that Hi .. Jo:xc6Ul'lncy the Governor General be pleaHed to gl'llot m., 
lea~ to lI!0ve for introduction of my Cattlo Protection Bill under section 87 (6) 
of the Government of India A.i!t, and 1 might 1)8 permitted to rnov" fo~ 
itll intl'odut-tion on -any day ;n thiR Ilelollolion of the Legislative ARaemLly, or in· 
the alternative, publication of the mil in the G&lette he ordered UDder 
fleCtion 83 of the Legislative Allllemhl.r Manual. 

. l~ip d infrotl1lrtifllt 0/ tke Jlill-"~-  (Sd.) B. Venkatapatiraju, P. V. 
8rinivas& Roo, M. K. Reddiyal', BalM Ujagar Singh Bedi, K. G. Ragde, 
A. B. IAltthe, K. C. Neog", P. IJRl, }'. I~, MiKl'a, B. H. Jatkal', Mahadp..o· 
Praud, Man Singh, R&dbai: Kiahall Daa, Nand 110.1, B. P. ~in h, J. L. 
Bba.rga\'R, N. C. 8ircal', JalllUWI4 T),,"ar~ada , 'r. V. ~e ha iri A!yat, 
H.e. Na.s, 'f.P. Mukherjee, J. N. Majumdar, J. N. Mukhcrjea, lJ. 8. DaB," 
Gajjan f!lingh, Hlllab Singh, S. C. Sell, Syed Nabi Hadi.]· 
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HIS EXOELT.BIlCY 'THE RIGH'l' HONOUUBi.E FREDERICK JOHN 
NAPIER TRESIGER BARON CHELMSFORD, P.C., G.C.M.G., 
. G.M.S.I., G.M.I.E., G.B.E., VICEROY ANIl GOVJ!lll.NOJl. GEJlEUI. or 
INOlA. 

Mn I'! PJ.E&SI! YOOJl. EXCELI.ENOT. 

MOST REsl'.ECfPULLY SBEWE'tH : 

The humble memorial of tho Pro.ideDt. 
Vioe·Prelidenta and MOIJIberl of the 
AD·India Cow Conieranoe A.lllociation, 
Caioutta. 

1. Th.at India is pl'IHlminently an agricultuml country in whioh aoout 
three~fourthll of tbe population depend for their'living upon agriculture 
(Appendix A), but the cattle of the country which form the life and soul of 
agriculture" are deficient both in Dumber aDd in quality. 

2. That the ~ul erof cattle in the country is inadeqaate, 8S is evident 
from a comparison of the propol'tion of cattle to popul"tion in India with that 
in other agricultural countriell of the world: thus while the nnmber of cattle 
per.' 00 of population in. India i~ only 59, it is.7" in Denmark, !9. in the 
Umted States ~f Amerul&. 80 lD Canada, 120 lD Cape Colony, laO In New 
·Zealand, 259 in Australia, 323 in the Ar en~ine Republic and 500 in Uruguay 
(vilit Ap.pendix B). And in~thi  connec:tioll Your Excellency's memorialist. 
beg to pomt out tbat the recent communique ill8ued by the Director of Inform-
ationa, Bengal, ill mOOeadiog, &8 it deals only with the number. of .C&ttle of 
India and other countries and does not take into account the proportion of 
cattle either to the population or to the acreage under cultivation, 

S. That the number of buUs and bullocks is not sufficient to bring pro~rl  

nuder cultivation the arable' land of the country. ~he maximum area which 
a pair of Indian plough-cattle can till during a lI8&Ron is 5 acres; the cultivated 
area in British India is about 22S million &CretI, and the total nUlQ.ber of 
plou h~al,tle is about 49 millions (Appendix C) ; deducting 25 per cent. for 
draughl; and other like purposes, and 25 per cent. all old, infirm, sick and 
immature, there remain qnlyabout 240 millions of cattle available for cultivat-
ing about 22~ million a.crell, that is to say, a pair of cattle has to till about 19 
acr8l'i, whereas this would require in the ordinary courSIl 4 pairs of cattle. This 
in a large measure accounts for the poor .outturn of crops in India as, com-
pared with that of other countries ("jill Appendix D). 

4. That the number of milch-cattle is also scarcely enough to supply one-
eighth of the ,Present population of India with It fair quantity of milk; taking 
the ave-rage YIeld of milk of the Indian cow to be 2 pints per llead per day for 
7 months, the milk that is produced by 1>0 millions of milch-cattle per day for 
the 254 million people comes to about 60.million I,ints per day, that is t,o Fay. 
each individual gets le(;8 than i of a pint whereas the n8t'd per individual is 
reckoned'at 2 pints a day (vide Appendix C). 

5. That the quality of all kinds of cattle h&FI very much deteriorated and 
is still cletct'iornt.ing ; Indian milch-rattle in Akbar"1!l time (Sf; dCFCl'ibt'd i,n the . 
.Ji,,·i-Atl,o.i) (uloed 1-, give 20 qualtll of milk a day and d al1~ht-('attle could 
walk.faliter tbn horscs! Only 2& yea1'8 ago, a,8 older inhabitants of [ndia 
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om testify, count:rr. cows used to give about 5 seers of milk per head per day 
on am average, ",bile they now give only 1 leer i bullocka alao could do aboat 
double the work that they do now. 

6. That this unaatisfactory state of things both as regards the number and 
quality of cattle bas led to an abnormal rise in the price of cattle, crops, milk 
and milk-products on the one hand, and on the other to the poor Jhysique 01 
many of the population, prevalence of dise&ae and an abnorm dea.th-rate 
among the people., especially amongst women and children. 

7. That the rise in the price of milk and milk-products has been ont of aU 
, proportionll to the current tendency to an all-round rise in the price of commo-
ditiesi for while in the course of the last 60 years the price of food-grains hu 
risen 0 to 7 times, that of milk has risen more than 40 timet! (Appendix E), 
further while the price of mOlt other commodities ill England and in the 
United States of Ameru is double and sometimes e.en'" times that of the 
ame in Indit., milk sells there at the same price as here and sometimes at a 
cJ:U:llloper l'IIote. In addition, there has been an abnormal rise in the price of cattle 
.. well. In Akbar's time' cows gil·jug 211 quarts of milk a day 11800 to Hell at 
Re. 10 " fifteen to twenty yeal's ago such cows Ct.luld be had fo·r.o.bout Rs. 150 
whereas they are hardly available noW' for Rs. 400; and similar has heen the 
riM in the price of bulls and bullocks a& well. 
S. That the mortality amongst infants in Iudia is a.ppa,lling, being nea.rly 

double that of the U.nited Kingdom, Denmark al:ld J&pa.n,a1Jout 3 times that 
of Norway, and Sweden, about 5 times that of Holland and the United States 
of America. and neaTly \} times thMt of NeW-Zealand (Appendilt F). Of 
the 26 per cent. of deaths. of infants nnder one year which take place,in India, 
moat are from preventible causes, especially from malnutrition, and it 111 evident 
that by I cheapening the price of milk so as to bring it within the reach of 
tbe poorer classes more would he effe(;ted', as Colonel Mactaggart, Sanitary 
Commillllioner of the United Provincea,points out I toward. reducing infantile 
!nortality than the presence of any number of trained lila;, would accomllish', 
There can be little doubt that the want of a pure and ahundant 8llpply 0  . milk 
is the primary cause of the heavy infant mortality prevalent in India. 

9. That the death-rate amongst Indiana is on the whole very much higber 
than that of any other civilised country, hut tha.t of females between the 
&geM of 15 a.nd 30, that is to say, during their chitd-bearingperiod, is 
still bigher (Appendix G)---appreciably higher than the death-rate of trien 
in the correMponding ages, and thill ill dllUbtleSl1 due mainly to the nnt of 
nourishing foods, ,;uch as milk anll ~hee, wbich they moNt require at this 
period of their life. 

10. That the Iudians" a.re practicallv vegetarians, the quantity of fillh 
amd flefih cOhllume<1' by them being consitlera.bly llmall, and milk and inilk-. 
products, t ~refore, form their chief sourceR of nlltrition, The growing 
IIhorta.ge in the supply' of milk and the consequent abnormal rifle in itH price 
and o~1er c ~mita.nt evils have-helped to undermine the health of the 
people. Not only hlloll the d8l'th-rate incTeIJ,I,led to a great extent, but there 
has bOOn alMO a growing prevalence of Much wahting dille&llell all tuberculosill 
Rnd the like among the pel)ple; for inlltance, t,ht~ (o;t.a.tilltict;published h,v 
the Government of India HhoWII that, the number of repOl'ted tubercular 
casell amoug ~mau beings ill 1902 was only , ~Hi, while by the y8&1' IllIg 
the number had risen to 1,00,192, thus indicating a.n iucl'~e of aoout 200 
per.oent. (?lids Appendix H). 



QUISTIONS AN» ,UTS"au. 1633 

11. That the above outline of facts and figures oecell8itate an .rly> inquiry 
, into the whole question of the cattle and milk-su.pply in India with a view 
to place them on an improved and _tillfaotory ba.ais. 
12. That during the la.0Jt year and the yoar before last the All-India Cow 

Conference Al8ociation have been l!I8oking information from District Boards, 
'Muni(lip,UtiOll and A~icultul' l A.strociatioos throughout India as to the 
numoor and state of cattle, paAtnrage and milk-supply. AM a result .f-
these inquiries' and from.. perusal" of the published reportll on the Kubjecf; 
in official and lion-official pl1blicatioRIl the following facts bave been gathered, "',. : 
(a) A lack of p.udiure and of fodder: the ta.sture-li.r.tds are already in-

adequate, and they are being yearly ent'roache upon; and the growing of 
fodder-croptl ill 801110 inadequate. ' 

, 
(6) A l&Clk of good bulls for brt!eding purpA88s in the. country; tlie 

-diversion of Brahmini bulls to other purpo!les encouraged by judicial decisions 
'Of ROme of the Indian High Courts; IIond the gener&! indifference of thl1. 
1fell.;to-d.o claSses towards cattle-keeping and breeding. . 

(c) The. indiscriminate slaughter of milch-cop loud other cattle for 
the purpOHeIl of food, the meat-trade and the trade in hides, and the unooo-
tt'olled export of the best breeds of CAttle ollt of India ... also ftolll on~ 
Province to another. 
(d) 'fhe want O'f proper treatment of cattle ill disease or in health and 

the heavy mortality from ont ~ea  of infectious diseases, chieflyrinder-
. pest, and the gross neglect of ca.ttle-ownerll and sqch cruel praetitJeII as 
p!oo/ta, etc. resulting e!lpecially in the high doath.,rate .among caJ.Ve8 a.nd 
the sterility of l)rime cows. 

13. That in a. country like India. whel'e mlony people have difficulty in 
getting a. sufficiency of food, the practice of leaving a certain proportion of 
open lands for pasturage w&.." very ,beneficial; and this practice has been 
in vogue fl"Om the time of Manu and Yajnavalkya who advocated the laying 
aside of a tenth part of each village for the purpose. Unfortunately with 
the la.pse of time the Zamindar lUI well all the ryot ha.ve slowly encroached 
npon these useful areas until at the present day one finds that in India the 
prol'ol-tion of grazing grounds to the total area is the smallest of all coun-
tries (Appendix I). In the' ~nited States of America, the proportion is 1 
to 16, in Germany and Japan it is 1 to 6, in England, in the United 
KinrI0m and in New Zealand, it is 1 to 8, while in India, it iR 1 to 27. 
Agam, if we consider the avera.ge quantity of grazing Ia.nd that is available 
for each head  of ca.ttle, we find that in the United States, the average is 
about 18 acres per head of cattle 8S against l·S acres in Bomhay and ·17'&cl·e 
in Bengal. It is hardly neceAsary to point ont then, that the pasturage in 
• India. is extremely ina.de<)lUl.te and this has ted in no sma.ll deg'l·ee to the 
detel'ioration of Indian cattle. The official and non-official a.ccounts both 
go to IIhow that wherevcr there is good pa.sturage the breeds of cattle have 
mu('h itnproved, whereas a. deficiency in pasture ill invaria.bly followed by 
a ma,' l~d inferiority in the llumhel· and quality of cattle. About 70 pel' 
cent. ,of. the l·cplit!s to the uel'i~  H~llt out by the All-Ind!a.. Cow onf(~rence 
ARNoclataoll and almost all the (hBtrlct Gazetteel'H and ProVlDcml Cattle CensUs 
reports complaiu of the ina.d.eqoacy of pa.sturage a.nd of the growing 
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tendency to enCroach u.pon it·, Although there 18 some dh·ergence of 
opinion .. to the n8C8tI8ity of reclaiming puture-lands already converted into 
a ricultu~ holdingR, the1'e appears to be complete unanimity on the question 
.of retaining tIle existing grazing-lands III!l such and preventing further encr h~ 
ment on the same by legislation, if neceM&ry. . 

14. That if it he advanced that economic (.'&UIltlH have led to the con-
version of pasture grounds into cultivated areas and that this proceH 
should not be interfered with, becaue it is one that serves a more useful 
purpose of raising crops for human consumption, the a.rgument iN refuli-· 
ed by .. penls&l of ~ppe di  J which goes to show that an inCre&fie in the 
area under cultivation generally leads to a diminution in the rate of ont-
turn of crops, and this is dne to the fact as stated in paragraph 3. that 
the plou~ -cattle ordinarily available are insufficient for the area already 
under cultivation, become more aIO if the area he extended. with the result 
that the .in6l1!a8e in cultivated lands instead of yielding an increased outturn,.. 
,hows an appreciable diminution. To obtain then an incre&lle in the out-
'. tum would depend not on in ~rea in  the area uuder cultivation such as by 
tbe encrOlU.'hment on puturelands but by the adoption of intensive method .. 
of cultivation such as are employed in most civilised countries. In fact 
the tendency in high congested countries. like Great BritR.iD, where the-
price of land is very high, 'is gradnally to throw more and more e:ultivated' 
. land into pasture,' whereas in India where laud is cheap, the very 
opposite tendency is manifested. It may bring Borne immediate gaia, 
but it proVE'S a .. severe 10lfl in the end, for &II the available figur8B show 
(Appendix I}, not only with the in<''1'eBlle in the cultivated area, the rate of 
outtum of cropt! fans off, but it apprecia l~ undermines the health of the-
. eaU;le and permanently impBiftl their breed. In view of all the above, it 
would appear that Government interference is needed to eheek furtbel'" 
encroachment upon grazing groutlds and to provide for the gradual TeClam .. 
tion of pasture lands by authorising Munieipalities, Dilltriot Board. and other' 
snch bodies to spend a portion of their fonds for thii andotbel' cognate-
purposes, and further by the acquisition and proper maintenance of grav.ing 
land. by Provincial Governments where necessary. 

15. That the position· as regards fodder crops in India appears to be even-
WORe than that IWI regards pLStumge. . The total area of Briti.h India is 617 
million acrcs. the total cropped area is 261 million 1LCr8fl and the area under-
fodder crops is 6'4 million acre". In other lords, fodder CropII occupy Ivery. 
little over one per cent. of the country and support 22 head of cattle to th$ 
8(,'t'e. In the United States of Amerira, fodder crops are grown on S'6 per' 
cent. of the total area and give an average of 1'16 acres pet" head at cattle 
(Ap)lendix K). The.cultivatioh of fodder crops ill thus very 8C11.nty and as 
8l1eb it should he enoou-ra.ged by arra.nfl'ing the supply of "eeds of fodder 
crops at a nominal ehargl! through the Government A ri~ultural Deportments. 
Municipalities and Dilltrict Boards. by an abatement of revenue with rel!pet't 
to lands where fodder crops are cultinted, and by arl'aDFing for sueeeBnul 
experiments in fodder growing in the Model Agricultural Farms with a. view 
to induce eattle-owners and cultivators to grow more fodder crop •. 

16. That the breed of Inilian COWA, as has beerl already suhmitted, ill on' 
the whole deteriorating, with the felmlt that the averA·fTc daily yield of milk 
per cpw in India. ill at present only one quart or 2 .lbs., while tbe daily 
yield' of milk per cow is 20 Ibll. i~ England and Denmal'k, and 10'2 Ibs. in 
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the United States of America (vide Appendix L). The want of o~ 

breeding bulls and the apathy and negligence of public bodies &8 well &8 
of private individualll toward cattle-bl'eeding are dire(,-tly responsible for the 
present inferiority of Indian breeds of cattle. Breeders, who a.ccordinl1 to 
the laRt ~en u  f l'~ onlY,2 ont,?f ever, 1,000 of the popula.tio?, consist ,m&lDly 
·ttf certam abongma.l tribes and of 19nomnt and poverty-stjJ'lcken culttvatol'il, 
and as such little improvement can be expected of· them. The statistical 
ratul'DS published by the Government of Inclia show, that out of the H7 
-million" of ca.ttle that we ha.ve in India,-and milch-cattle form about half of 
this number-we ha.ve 'only 75 .Government bulls and 978 District Board 
:bullR a.nd 6 Cattle ~'arm  with which to <!&rry. on breeding operations on 
.improved lines, The proportion is ridiculously Amall a.nd their number should 
,be very lB.rgely multiplied to Jltoouce any apfreciabte effeot on the' country. 
Every Di"trict Board should ha.ve a Mode Breeding Stud, and every Muni-
.cipality IWd Village FIlion l'hould be made to keep an adequate 'Dumoor oJ 
high ClallS breeding bulls which could be \Jtilised by the people free or on 
payment of a nominal chal'ge. • 

17, That formerly Bmhmini b\JlIs or bulls dedicated by the Hindus during 
the funeml ceremonies of their relatives were permitted to roam at lar ~ and 
Borved the purpose of good breeding bulls. but their number is steadilr on the 
.fit-acline, ma.inly &s the result of certain High Court judgments (mae Indian 
Law Reports-Calcutta. SerieN, Volume 17, page 85! i Allahabad, Volume 8, 
page 51,· :Volume D, pa.ge 348 i Madras XI, 14u), which declal'e Brahmini 
bulls lioii /'e, 1t1,lli"" 80 that anybody may take and kill them or put them 
to any form of work.' The time appears to have come when the evil eft'ecta of 
these ntling's should be c('untera.Ctedby lIome direct le ill~ion for protection 
of Brahmini bulls, which would at the same time vest these bulls in certain 
public or semi-public hodies who should be responsible for their proper upkeep 
and use. .. 

. 18. That the unrestrioted slaughter and export of cattle have perbap .. 
·done more ha.rm to the development of the cattle resources of the country 
than all the other cause" put together, It has already heen pointed out 
in paragl'a.ph 3, tha.t there iK not a Muffic.ient number of agricultural cattle to 
cultivate a fourth part of the arable land of the country, and in p&l'e.g'mph 4-
.that the . present strength of milch cattle is hardly sufficient to provide 
an eighth part of our population with an adequate quantity of milk. The 
continual Hlaughter and export of the higher breeds of cattle have deprived 
the country of itM bellt breeds and there being no a.de ua.~ process of good 
beeding to produce cattle which can· take the place of tholle killed Bud 
'exported, the drain is felt all the more keenly and has been" telling heavily 
on the vitality of the people, especially on that of the children. Cattle are 
'killed mainly for the following purposes, vi •. :-(a) for food, (6) for the export 
.of dried mea.t a.nd k) fOl'trade in hides, The figures that &re avltila.hle go to 
show. that the num bel' under a.ll the thl'ee heads hll.lI heen steadily 011 the 
.increalle, The income of M\Jnicipalities in BrHish India from octroi on a.nima s 
taken for slaughter as alsl> from slaughter-houses has inCl"e80sed abQut 70 pel' 
cent, in t,he courlle of the last 10 yell.t's (Appendix M) while the increa."le in the 
-expOrt of hides has been 20 times more in the course of the last 50 years. 
'Tne figures of Mlaughter that have beeen (,'Ollected by the all-India. Cow 
Conference'ASllociatioD indicate that the number of cattle annually slaughter-
·-ed for food within British India. would 8olDount fiG It {igUT!! between 2 to 
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6 millions. With ftgard ta the .slaughter of cattle killed for the purpose· 
of the dried meat trade (locally known aa 'hilto"1 ') it i8 difficult to obtain 
eorreet figures. The Honourable Lala Sukhhir Sinha of M nzafrarn'i,ra1', 
United Provint.'eR, has collected tiguretl from a number of districts in the 
United Provincell (Appendix N) and these alone amount to H lacs a year. 
The AS&OOiation has collected figures of dried m~t exported vi4 Howrab fTOm 
the Agent, But Indian Railway, and this shows that about t,wo lac, of' 
lQaoda of dried meat are annually exported "";'d Howrah (v,de Appendix 0). 
The trade is largely carried 011 in other Proviu(.'es a8 well, such as the 
en~l Pl'Ol'inoos, IliMl', Berar and Bombay, and there is every reason 
to tlunk that the total figures amount ta over 5 laca. It is noteworthy' to 
fin!i, that the provinces where the dry meat trade ill carried on and froDl, 
1I"hit·h cattle are exported, the number of cattle is on the decline. Thu 
Bombay, Cutch,and the United Provincetl Ihowa. decline of 2 to 10 pet'" 
~nt. in the COUJ'IIe of tbe 20 yeal's-ISDO to 1910 (flide Append~ P). 

HI. That it is not on~' the nlimbeT of animals slaughtered and exportect 
Lut their excellence in quality that injuriously aifects the resources of' 
tbe country. 'fbe mannt\l' in which this procesl! of nnrestrit.>ted slaugl1tcr 
haM been going 00 is avtly described by the Honourable Mr. C. F. Payne. 
I.C.S., fonnerly Chainnall of the Cak'Uttu. Corporation: The ,oala usUauy 
buys his cows at the beginning of their second lactation' period. He thea 
,ells away the calf and begiDs to practise the abominable p"oolca on th& 
(~ II and obtain milk from 6 to 8 monthl at the most. Bv the end 
ef that time, the cow ceases to give milk and becomew unfit for hreedmg 
PUrpo5es for at least. 2 or :} yean. The butcher is in waiting aud hOll'-
ever· fine the animal may be, ahe is sold an, for slaughter without sClUpl& 
for a Rmall 1iUDl. I This is a p~ w hicb is constantly going on WIth 
the best COWl in the country. The cruelty of it will probably appeal strongly 
to my bearerI', but wha.t al'peaiM to me even more strongly is the aho",i"a61,· 
teQ3tej'fllflet3 of the fly stem '. The result is, that good cows are hanIer 
to procure every year, and the price of cattle as well as of milk is 
steadily going up. 

20. That at the snggestion of the All-India. Cow Conference A (~ia.-· 
non, the Calcutta Corporation and lIeveral other muoicipalitiel! and can-
tonmentR in British India have resolved to stop the llaugbtel' of loalvel, 
ud lIome even of COW8 also; and Your Excellency'll memorialists would! 
beg leave to huggest that the '·Q.'Ulltter of ,,,,cit. "."jut came II' prinu· 
COlO', cahoe, ana 1;reedi"8 bull, mOll be pret:t"tea hI leli.,lation; in this 
connection, Your ·E ceUen ~l  memorjalilltll would point out, ,tba.t cattle-
,la"'8"ter i, alread, prolti./Jited i", tAe /oZlolCi", among oilier &aeee, viz.,. 
Afghanistan, Baroda, Janlmu, Kashmir, Gondal, Barwani, Dharampur, Ban., 
Coach Bebar, Sinnur, CIIoIllba.y, Khilchipllr, Jama nandi, Akalkot, Sarila .. 
Vadia, Sayla, Kbania-Dhana., Chud Amrethil-aj. 

2L That the question of export of cattle ill one of l'ODsiderable importanl'e. 
The cattle of India were formerly one of the best breedll of cattle in 
the world and they wefe requisitioned by almost aU other countfiel'!. 'I'heir 
export though it had been going 00, on a very small scale for over a 
t!entul'Y never IllIh'Umoo. nch }lroportioos as now. There appea1'll to be a 
Ft ... rcity  of cattle io many partl of the world, due mainly to the war and 
twonomic caw-ell, and it. it! also keenly felt in India. The result' of th& 
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inC1'8aII8 of export from India. has been in tbe words of the Board of 
Agr,icwture iu India, that the 'best breeds of cattle have been conF;ider-
ably dl!pleted. In the case of the Ongole breed the export has taken place 
mainly to Java, and it is understood that tbe Java Government contem-
plate a continuance and increase of t~iH eli port. The animals exported are-
young bulls and female stock and the breed is exported to J e.va for breeding 
fOl' meat'" ("ide Proceedings of the Board of Agriculture in India, 1916). 
Although the figures of export are not complete, 0 still those available 
(Appendix Q) show that it wa.s on the increase until the outbreak of the 
wa.-, when there was an appreciable fa.lling" off. Present inquiries by 
some of Your Ex<!ellency's memorialists go to show, that the export IS 
".gain on the rise. Ten dea.lerfl fro~ Bl'IIozil are reported to be exporting 
Kankreji and other good breeds of cattle from. the Bombay PI'esidency, 
each expolting about 1,500, several veterinary officers of the Dutch Colonial 
Servk-e export Ongola breeds from the Madras Presidency about 800 in 
each consignment, while in the course of the last few months two deale1'8 
f.-om Java have sent two batcbes of excellent Punjab cattle about 500 
in each batch fJiS Calcutta to Java. Such export would have given a 
stimulus to good breeding if there were proper bl't"eding farms and the 
Dumber of cattle were more than 0 was needed for the eountry, but in 
view of the exiRting deficiency of cattle in the country, and in the absence 
of proper and adequate breeding facilities for producing goood breeds of 
cattle in sufficient numbers and also • &8 the Indian cattle-ownerl have 
notO be<.'Ome 8ufficiently aware of the troe value of well-bred cattle and 
\lIIU&lly part with them at a. price whioh represents hardly half their value, J 
and further, in view of the fl&ct, that cattle owners are often obliged to 
part with their best milch cattle or agricultural cattle on the temptation 
of getting ready money, which they are always in need of, even if it be 
to tht'ir future detriment, the indioscriminate export from the country of 
o the beh-t breeding hullll and milch-eattle without any PI'OSpect of replenisll-
ment ill against the hig'het;t economic interests of the country. Your Ex-
cellencyJa mem')rialistll would therefore venture to submit,othat Your Ex-
cellency's Government, should in the words of Mr. Coventry, President of 
the Boa.rd of Agriculture in India, r carefiuly look into the matter a.nd exer-
cile control and discrimination in the working of the tmde'. Many Indian 
States, the States of Ban!'da., Barwani, Chumba" Sal'ila, Bayta (vide !tulia,. 
Humanitariafl, November HH9, page 8) have already taken the lead in 
this direction and the~ is every 0 reason to expect that the BritiRh o ~ 
ernment will take similar action as well. 0 • 

22. That the export of cattle from one Province to another also PI'O-
duoe8 to'aneful results; for such cattle take a long time to acclimatise, 
tbe :r.ield of milk and the capacity for labour visibly diminish, their calves 
aeldom survive. and in the course of a year or two their existence ill 
brought to a close while yet in their prime in the slaughter-hou!ie. People 
&l'e thus deprived of their useful servioos which would' ha.ve bean other-
:wise a.vailable fllr a term of 10 or 12 :rears and tile cattle resources of· 
the country are being wutefully exhamteCi. Good cattle are thus becoming 0 

more scarce every year, and their prices are rising abnormally ill (lonse-
quence. Having regal'Ci to the manner in which the fa'ILnllpoli of caltle 
from province to province. ia prejudicially aife(.'ting the ecunomic !lituatiOD 
of the country, there ill a need for early inquiry into the matter aDd for 
the passing of some measures of oontrol. 

• 
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28. That as India bas been tbe home of cattle di ~e , it hu also 
been the home of veterinary Rcience. From the time of the Atbarva Veda 
down to that of Cbakrapa.ui Dutt of Asokan times, tbe indigenous sy,,1;em of 
cattle treatment appears to bave reach8ll a high stage of perfection, and that 
knowledge has been . preserved to some extent by.the go-baid. (cattle ".urr. n~) 

of the country. The present Government veterlnary college!! are limited In 
numbel' and the graduatell turned out by them are too few to deal with --any 
outbTeak of diseaRe. The "tatiFtics collected for the Parlia.menta.ry Report 
(Appendil[ R) though not ('omplete indicates to lIome extent the high deatb-
rate among cattlt! and the lll'oportion of deathR from rinde:rpest to those from 
other dillea&eS. It appears that proper and timely Rcgrega.tion is not reFiol'ted 
to and that there ill no opportunity of tlIllating a major portion of the c&1ltle 
affected. The indigenous lI~m of treatment wbich was inexpenllive and 
which waM suited to the c ~titution and conditionll of the India.n cattle, wall 
. of considerable help in checking and curing cat11e-di8e&lle8. The lIystem has 
practically died out owing to neglect and want of patronage. )n view of the 
comparative ina.dequacy of d0cti91'A ve1"8ed in the modern syRtem of veterinary 
, llCience, it would seem to be n~ellll r ' to revive in flome way the indigenous 
"Ystem by ROme form of State patronage. . 

24. Th&t in cODflideratioli of the 'above f.<-1s and circumstBD('t?i1 Y (lur 
Excellency's memorialist. rewpect.fully ·submit, that Ioor E:I<"l'Ufnry's Govern-
ment will be pleased to appoint a Commillllion to make a. thorough inquiry 
into: . 

(I) the proper meaDS of improving the number and qur.lity of cattle in 
British India; 

l2) the adequacy of pastore lands j 
(3) the adequacy of fodder-crupa j 
(4) the adequacy of milk-supplya.nd milk-productM ; 
(5) the deRirability of stopping or restricting the export of cattle &brOIId; 

and all!O of the export of oil-cakes ..,nd cotton~eed. which form the ehief food 
of the cattle of In(lia ; 

(6) the desiram1ity of controlling the transport of cattle from province to 
prOvince; . 

. (7) the desirability of stopping the slaughter of calves, milch and agricul-
tuJ&l cattle, breeding bulls, cattle for'the purpOReI of the Durma meat traae and 
other kindred trad8fl and, if possible, of <-'Iottle generally; 

(8) the provision of buill for breeding purpofles including the protection 
and maintenance of Brahmini bulla; 
(9) the desirability of encouraging indigenous systems of cattle-treatment; 
(10) the desirability of providing facilitie" for the tranllport of dry aattle 

to a.nc! their return from grazing areas; . 

with aview to introducing suitable measures for the amelioration and 
impro ~ment of the condition of Indian cattle. 

And Your Ex.cellency's ulemolia.li~ as in duty bound shall ever pray. 

10, OJ.ll POST OFJlJCE S'rRJ:ET, } 
CAT.CU'1"l'A ;J. G. WOODRO}1'FE, KT., M.A., B.C.L., 

TAo 251ft tJIJI'1~llrI1 21. . BAR.-,AT-LAW, 

}'rt,ide"t 
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.Al'PENDIX A. 

Agricultural population ita rpdia, 

{From the CenlUs Report of India, 191], Volume I, Part I, pages 4006,  4012, 
483,) 

Brltl.1I I ndi" 

Aaam 
&Iuchi.ean 
Be .. gal 
Bihar alld Ori_ 
Bum~1 
Burma , 
oCa .• tral proylnaee 
-COOrg 
Kadr.. ,  • 
Pu .. j .. b  •  , 
oUaited Proyioaee , 

T~lodia 

811 
• '67'11 
71i'6 
78'S 
66'S 

, 70 
76 
81'6 
68'7 
118 
72 

71 

Indian State.. 

per O8IIt. .. .. 
.. .. .. .. .. .. .. 
.. 

Baroda • 
Ce"tr .. l India • 
Cochin 
Hyder.bMd 
Kuhmir 
MyllON 
Ljpntana • 
Sikkim 
Tr.vauooN 

APPENDIX B . 

• 63'8 

• 6O-'l 
• 10'6 
Ii? 

• 78'11 
• 72'4. 
• 6i1'1i 
• 940'6 
• 68 

" .. .. ., .. .. .. 
If ...... ~.~ 

. Proportion, 0/ cattle eo popuz"eio;" i" val-io •• co •• erie., . 
{From Livestock StatiatiOlJ, India, I 9 19-:W.; D ictioDal'Y ·of Statisti08 by 

Mulhall; New Dictionary of. Statistioa by Webb; New Hazel Annul 
and Almana.c, 1920 j .Whittaker's Alma.nac, 1 ~ ,) 

! No. ofaaWe 
Name of _0". No. of eattle. : per 100 popnla-

: tion • 
... _. ___ .. ____ . __ . ______ ! ______ l ____ _ 

I 
! 

Jndla 
:  I 

l4r6,\)22,OOO 1i!1 

Denmat'k. .\ 1,860,600 . 11,600,000 'I' 

UllitedBtafIeI ·1 71,6840,000 01,000,000 79 

-canada , .j 1i,ll76,600 7,260,000 80 

Cape Colony ,I 1,270,000 1,100,000 I 120· 

liew Zea.land 
.# .1 1,816.800 

I 
1,200,000 1&0 

AnltraU. 11,956,02' 1i,liOO,OOO 259 

Argentine 25,84040,800 8,000,000 828 

U~a , 6,880,000 1,600,000 600 

• 

• 
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APPENDIX C. 

RatiO 0/ plOtl!l"-cattle to c.ltivatcd area a.1i .ilc!-cattle to popadatioll. 

[From Agricultural Statistios of India, Jolumes I and II (1914-15).] 

1 z ~---l 4 6  6  7 I I 
---.--·------1-'--·-· ----:-~··-- --i :=r, r 

Quantity 'I I milk JI8I' QuantitT 
Cultl· (In .... ), No. of I d lln~mll  
-v.tied Ploqh of CUltl'l Pupal .. I milch· ' 1,000 III I .... 
U. in cattle in v..ted tion ill I-mttle I l>ink .ble· 
1,000 1,000. are. JI8I' 1,000. In (at I -I per IlIaD 
• aGree. plourb I l,OOO,\,llIk JI8I' per 

, I month.). 

l-.UIe. Cattle t-'. 
!  _  \ I for 7 

-------'-' -.... .: ' ,--------- -1------

BritDla lOOla,1914-16. .111'1,611 48,MI 6 ~  60.9'8 'U~  k-
Indian State. 1914-15 (lOt... ! 81,986 4..002 8 ,70,866 6,888 . 6.&11 ~ 
.. olltainable). .  , __ 1-__ 

Total or average • 1119,1)4.6 61,64.7 6 816,182 68,784. 86,m .. 
I 

ApPENDIX n. 
""orld'~ Crop. i. 1917. 

[Prom 'The New Hazel Annual and Almanac, H~2  J and AgrieulWral' 
SWittica of India, Volame 1, page ii (1916-17).] 

Are. In a_ 
Wbea!.t.roduoe 

Rate of oathl'll 
Name of -aw,. UDder wbeat In b  I •• lnbwJhellper' 

ealtivation. acre. 

. -.,-.-... ---I 

I 
Britl.h India 0 .. 88,007,000 .881.268,l16Q 11'5 
Denmark. 181,000 4,286 • .ea 88 
Spain 10,886,000 14.2,876,7.4.0 I 140 
France 10,3.18,000 184,2118.766 18" 
Great Brlkln 2,103.000 _ 6!1,628.6/iQ , 211'8 
Italy . 10,4.83,000 137,81l4,OOO 18'7 
Norway 0 111,000 ~.~ Z8 
NetberlaDd 122,000 8,600,718 80 
Sweden , ' 3211,000 . : 6,8400,008 28 
S t erla~ 13'I,tlOO , , ,,~,  82'6 
CaD. • 140,7!l5,OOO 283,266,!I"" 17 
U Dilied States . ~I22,  636,81-4..0.11 140 
Ja]J&ll J ,4.67.000 . :!, , ~ 811 

~t ... 1,116,000 -2II,7711,l186 B9 

• 



QUl8'l'lOJrI . .uro AN8W.U. 1641' 

Al'PINDIX E. 

[ From the Honourable LaJa Sukbbir Sinba.'. addreu at the Second SNsion, 
of the A11·India Cow Conference, Delhi, 191M. ] 

N ItIIII or focII1. 1857. 1880. 1918. 

--~--"" ----_ ... 
't 

-8eeI'II per rupee. 8eerI per rupee. Searl per rupee. 

Wheat · · · · · · 89 J6 6i 

Orua ·  · · · · 1i1i 28 • 7 

Kia · • · · · 18t' 12 

'I Kilt · · · · · · '.dI. M , 
=160 lIOn. I 

ApPKNDIX F . 

. 

CoIID..., aad year. Under 1 JMIt. l·g )'0&1'1. All perIOIIa. --Source of iDfOI"llllltiOD. 

-------_ ... _ ...... ----, -.---
hdla (190809) • · · 160"7 67'9 88'S SWill;it'll or Brltl.h 

India (Pllbllo IIealth). 
VoL III. 

lapaD (1908) . • ... 81'1)9 JO'9 JaplUl Year 
1914. to 1916. 

,Book, 

Jhrlaud .r4 W.I81 · 171 U 17 

1 ( .. ,,8I'IIp for 18116-11106) 

SootlaDd do. . 1'6 IS 17 I 
. 

1relaud do. · 128 17 18 

I Denmark do. · 186 11 • 16'1i NeW' Dictionary of 

Norway d ~ 
8tati.tiCi by Webb, 

· 102 1lI U 1911. 

Sweden do. 102 11  16 

Bolland do. 60 60 11 J .. 
United Stat81 (1898) · 6S'S 68'S .. , Dlotlon",ry of Stati.· 

, tit'll by Mulban, 1899. 

New Zealand (1919) · 82 ... 9'1i Wbibtaker'. AIUJ&D&c. 
1910. 

" 

• 
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APPUDIX G. 

etJt~' Q.CfNmUfJl to Ale Ratio p6r 1,()(J() PDp.lalio". 

[Prom'StatDltics of British India, Pa.blie Health. Vol. III.1 

___ Y_a&r_' ___ ~'~I'- ,.,~ I'."·!~ , .... ~ ~ '.1 '1.~ 
111-10 {Male • I 150M ,U''1I l'·.e /1"'" 11-98 11'01 11'81  18'66 IO-IS !J'71, 
,..... Female • 11'1'75 1'118 16'68 11'1'08 1&'06 12'86  18'67  1'117 12'911 1''61 

.j18·152 i 11111 17'80 t 16'70 liS... lI'n 12'80 18''12 12'53  11'10 

• ! 18116 \ 16'96 18'" 1111'116 /16-00 1'118 111'8' US"1 14.'81 18''1' 
I! ' 

.4v.,.age N •• fJr ~f etJt'" of ~l~, per 1,000 Jlale Deat4, 1905-,19u9. 

(Census Report, Page 2M.) 

Orilla. Herar. 
)(a4 .... PaJ.b. U. P. AIL -.,:-~-_. -\ ";.!;. 

..... -.. ---~- ---.- ,-
16-10 l.211 889 1,011 8159. 1.0158 

JO.-IC) 1,1n 1,118 I 1,081 I 816 1,1'" 

-----
I.IM IJ66 1,0&8 

l,J!Jl 1,066 1.101 

--.------------------,-----------
i 

APnlfDIX H. 

N",.,lJ". of Nn",#lllf' DU'.'6' of H.",a. 8m_I' trfJal,tl ill B,it.,,, 1"diet '" 
1902-06. 

. :. 

[From Statistics of British India, Public Health, Vol. II!.} 

Y"r. 

'1901 ,Jt' • 

lD07 

1912 

1017 . . 

No. treated ID 
stafle.1'1II)1\0, 
100al fDDCl, Ind 
private-aided 
hOltpit&ll aDd 
Dl.pa.arlel, 

29,818 

"".815 

'12,174. 

78,009 

No. tIeaW In No. treated In 
State lp80lal and prlva*e Iud non~ 
Railway bOitpitala aided boepltall 
IDd 4iepelllariUl. ad dllpoua...rlel. 

1I,4o!l6 6,622 

2.1180 9,71Y1 

8.1566 1'1._ 
8,030 18.'91 

Tolial number. • 

88,68i1 

59.80B 

U8,B040 

lilO.lOJ 
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ApPENDIX I. 

l'fJ.lt.re land. all ove/' e"tI tvorld. 

[From the' Indian Review' (Madras), May 19]9, page 311> j 'Cattle,. 
Sheep and Deer' by Ma(!donald; Standard Cyclopredia of Modern 
Agriculture; Census and Survey of Cattle of Bengal, Appendix VIII, 
by J. R. Blackwood, I.C.S.; Stati ti~ Abstract of United States of 
A meri<Ja, 1915.] 

I 

-/ 
Total aroa 10 Area of rru1oll' ! lWio of total 

Name of GOuDtry. 1,000,000 ground in I area to gralin, 
1,000,000 acres. I pund. 

I -. 
Gre&t Britain and Ireland 77'6 28 8  : 1 
•• gland · · . 82'1\ 10 8  :  1 
(Jerman, · · .. 188 In'. 6  :  1 
New Zt!81and · 6"7 !'7 8  :  1 
trnlW State. · · . 1,1108 117 . 18: 1 
Japan· . · · . · . 106'8 17'6 6 I 1 
India · · tJ80 811 %'I : 1 
Be"pl :. . · · -.- 110'11 ·s 17 I 1 

rol'ortio~ 0/ Gra,i"l .Jua to C-a"t.; 

.!.rea of gralin, No. of cattle Area {In ac:ret) of 
Na_ of GOootrJ. ground 10 In. PN!frrov.ncl 1,OOOac ..... Thouanch, tJe. . pel' h qfcat 

. 
United State. of America . · 1,008,000 11.8,808 18 

-
Be.:pl . . !,9J9 17,079 '17 

Bomba, (Kala and Ahmec1abad) • . .we 816 1'8 

AprBNDn.: J. 

TalJltl ,"otlJi"9  lJecl'ea.e in OUttUI'" oj Crop. wit" l",cTla.tI of Cflliivatlfd 
~"a. 

[From Season and Crop Reports of the Bombay Presidency, Bengal and N OrtJl'!' 
West ront~T Province.] 

BOXBAY r ••• JD.JlOY. N,·W. F. PBOVIJICli. 

--------r----~-----!--------~-----------I--------r----------
Year. 1910·11. 1918oU •. \ Year. 1901·08. l00U&. Year. 1908004:. i 1807-oe. 
- ----\ ----- -' 

i I 
, '  I 

Or 0 p P f' d 30, 741,000 , ~,  Cr 0 l' P e d 69,814,000 OI,OM,GOO CI'O p  p • d Ill,468.2110 8,.117,1106· 
Ir,'a in I IIrra In area In ! 
aorftl: aorel. acree, I 

I 
Ontt'l1'D of 1140 1101 Total out· l6,m.le? 14.6'18,4 Out·turn of . 668: IS88 
Cropl In tum of oropi in I I 
. lbl. pel' oropa ill Ibll. per' 
8018. tOIlI. acre. i 

• 
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(From Agrioultutal 

1 

UnUm State. at AmerIca 

Brlti.h Iadl. 

r.IGIsr.ATIVB AIlUVBLY. [ !8TH MABC1I 1921. 

A 1'PENDIX K. 

Fodd,r Crop. &.tidic •. 

Statistics of India, Vol. I, and Statistical AbstTaot of. the 
United States of America, 1915.] 

.' i Total .... I A_ under I No. of 
I In Fodder i cattle In 
;1,000 aerei:' CIOpI III , 1,000. 

Ba~ot 

eo1lll1U1 

.e: •. 

Batloof 
0011I1I1II 

:~ . 1,OOOael'8ll., . ..1_._ .. _._._-_. ' ____________ _ 

% 8 , 
i 

5 8 
.... .-...._._-
I 1---1 I 
• I 1,801,000 ",.00 59,800! 8" p. Co i " caW. per 
I I . ~ .-. , 

Mft. 

I 
, 

.1 618,960, 8,868 11.7,886 ; 1p.c.lu ClIttl8 per 
i I j I aore. I 

ApPENDIX L. 

Jlill-,uld 0/ Cattl, of Differed CfHlfltrie •. 

. Name of OO1lnUy. 

1 • 

, AvmIfCl dail, fe' 81d of 
mUk per .tt • per _,.in n.. ~ree of Information. 

----... -----.. -----'-----1------------
India 

Burland 

DeDmark 

United. State. of Amerlea 

2 IbL 

!O " 

10 .. 

10'2" 

Al'rENDIX M. 

c.ttle eer .. n. Reporta of Ben,..l .bel 
otber Provi 0081. 

F.rm .lId Ii_took of G_ Britain ~ 
Bobert W.l111ooe. . 

Arrlealtnral Co-operatlon In Denmark ~ 
Rai 8.heb Chandrika Pruad. 

Statlttioal AbltJ'llet of tho Unital St •• 
of Amerlea pnbU.bed by tke Rureau 
of Foreip aud Domeetle Commene. 

InCOMe of M.",icipalieiei ill Briti.", /f.dla from Octroi Ion AniJMl, for 
Sla»!J"tel', etc . 

.. [From Statistica.l Abstract for British India. fDepartment of Statistica), VoL 
IV, 1913-14 ; Statisticil of British India., Part VIll, 1906-07, HJOB-09.] 

Souree of Income. 
, 
i 1I1OZ-08. 1006-06. l007-os. 1009·10. 1911-11. 1011-14-. 

.- ': ..• _--~ .. -.... -
, 

lb. n .. RI. It-. R •• RI. 
IbllOlDe from Oct roi far I 
all&urbter of Jl,1.imJl,I •. 
in Briti.h 1. 11 d i 1& n I 

6,11,11-:1.7 MUbleipalltiCll .1,86,2O'J 6,01,001 G,28,OSo'J 6,60,867 6,440,776 

1!'_, eto. from .Iaughte .... 
hoUl1ell . l!8,15,8!14 36,040,162 35,18,038 . 30,408,632 40,66,871 '5,a6,OM 

j 
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flUlI'llOSIl A.ND A.5B1VBB8, 

Al'rENnlX N, 

CIIlIZtl-8la.,jter for B.r." lIe'lt Trade i. U.itetl Provi"ce" for 1912-t9, 

{From the HOJlOurable Lala Sukhbir Sinha'. Addreaa at the Second All-India 
Cow Conference, Delhi, 1918,J . 

.,.. 
.Jhanai 

Gorakhpul' , 

• BalaDct.haJuo 

r .. ~ 
I lIuttra 

'1-
! BaroillJ 

• Fatohpar 

II Jhallli 
. II J~1aun 
'l' Ramlrpur 

Randa 
• Azllmgarh • 

• Jlaua Galilpar, ToJlIi.l Aua})" 
Rhahr. 
A1iprh 

{Sibndn RIO 

rSadabad 
lllattra 

pha",a Nala 

J F_bad 
1 Itmadpar 

I Khandali 
lPahti Dhart}· 

Sh.jawlpar, Teh.n Alipnj r B.reilly .-• 
l Fariilpilr •• 
(Shaba.ilagar lIaau 
I · i JahaJll'llnj Ruulpa.r. Dar 

par. 
I Sattl Chaad •  • 

(Sambhal 
I 
-< Bbojpur .• 
I JAmroha ••.• 
Fatohpar " 
KaRba Kamalpar • 

• l,Juauabad Town • 
.. Al,aran • 

f Kochba Bhanwv 
t I.alitpur 

• KaRch 

• Halonpar 
· i Asamrarh 
I Total 

• 

.j 

·1 
: I 

No. of cattle 
alaughtered. 

2,000 

89,510 'I_ 
1,880 

1,'160 

1I6,NO 

eoo 

140 

41 

, 4,015 

&00 
11,173 

" 100 

, ~ 

1,100 

j,800 

'liS 

2,000 

1,680 
800 
100 
60 
100 

)0,191 
7,663 

4.,868 

800 
SlIO 
11,082 
',077 

0698 
60 
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Al'1'BNDIt. O. 

Blat .... ' '''0.,,,, 'I, Q-."W1 0/ ])1'1 A,tat ""Ii",tI .1 I/ofllrd rJ",i_, 
"." PlrtDrJ jrow 1,t la ••• 1'1191'1 '0 91)t4 J •• , 19j(). 
[Aa npplied by the Agent, Eut·lndia Railway.] 

I 
8Wl_ hom.hIGh I 1910 

aparted. 191'1. 
I 

1918. 1919. J"',11""'y III 
JI:!& 

---_ ... --_._._--- -------
JIdI. ... MeII. .... 

J 1Ib'balpore · ·  · 1.181 '101 1,'111 888 

J'Mehpv · · · 148 6'1 II' '. 
K .... ·  · · · 16 l' ... ... 
Cawapon · · · ... 117 ... 1.1 

. '!lilli_ · · -· 1'" ~ . ... ... 
; 

Aa-l'aC,", · · " 1,908 ... ... ... 
j_uBridp · · . ';" ",948 10,848 ... 18,"" 

Pha:plnlll4 ·  · · 9410 188 80D '1'19 

B ... · • • · II. &0 ... ... 
AIIpdl · · · · 11,888 '1,0B6 11,,'18 1i,07& 

Delbl · · · · ... eo 
." 
... ... 

A.cbalcla · ~ · . ~ 
•  1 . .. ... 

TIIn4ia · · · · ... 1.018 .... ... , 

1C1I1nIrpv • · · · . ... 21140 . .. ... 
B."ab · · · · ... 141 148 .... 
SblkohaW · '. .. ." . .. 8 81 

Hapur · · ' " • -1M 811 98 

Ampou · · · 101 ... ... -~ 
Bbalapora · · · ... ... ... OOt 

1 ha1i~  · . · ... , .' 
Bbo) .... np · · · 8,'108 1,886 IMO ... 
BarelllJ · ·  · ' . 11.16'1 6.76f1 9,19. •. 1 B~ 

Bahacl'lll'plllli ·  · · 1&'1 8'1'1 1'1& ... 
I I 
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ApPENDIX O-co"U. 

SUotiOUI froID. hiGb 19!O 

exporlled. 1917. . 1918. 1919. January to 
June. 

I _0 __ .-----"'---- ---- - --'-
: 

Jrlda. 
I 

KdI. Xu. Kdt. 

1Ihahjabanpur · · ',910 i 1,716 10,160 4.,789 
I 

85 <:balidalllli · 540 I ... 
'" 

Samhel Hatbn 8aral · · 'OsZI ... ... ... 
.. 

Anjhi · · 1,60'1 ! 821 ... ... 
PitamberPnr · 667 680 161 ... 
Hardwatull,e au • ·  · ... ... .. . 

.. 

KoNda bad · '188 896 ... 
'" , 

Amrom. · • · · 60 686 451 ... 
'" 

Xugunse • • · IBI ... ... . .. .. 
Pipobana 

.. 
718 J66 451 · · • • ... 

8babbalnagore · · · ... 608 875 17'7 

Carewranj ·  · · ... l.s 180 ... 
8blobmatpnlJe • · ... ... 480 8.'11 

PuratqlUf ·  · · ... .- ... 11& 

Patn. • · • · ... , .. . .. .7. 

Kunch · · · • 8M .,667 6,615 887 

Gad&rwara · SIO J9J .18 801 

Uamipur · • ... .... . .. 81 

Ootigaon · · · · 86 111 ... 
lIIadanmobal • • • ... ... lJ8 S80 

NanPngpnr · · · ... III ... . .. 
Kharaya · · · 16,_ 8,"7 14.,898 s,en 

LaJltpar • · · 811 1,1114. ],181 U80 . 

'Saqor · • • · lO.n, JO.157 ~ to.aIl 

Ohaten · • · · ... . .. J,SJO 11,186 

-Garbman · · · ... . .. -. lIS 

Domab · • • · 8,069 G,a'7 ... 9 

..Tban.1 · • · • '1,N1 I,.el ',J68 8,4.66 

Jfobaba · · ·  · '.840 6,989 ,n~ • 6,811 

B 
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ArrBNDIl' O-",,"cld. 

, 

\ 
Statf01Hl from .hiGh 

uno. 
1917.  1018. 1919. January to 

esported. Jane. 
0-

.... . ... • cIa. Kda • 

Oral . • · , ... ... 1M 

!IN 'art . · · 601 ... ... .. . 
O."jduWMa · · 0 1.1. • 41. -Qullt ... 1: .... · · · 1108 ... ... ... 
EUPTi- 0 · · 121 ... 116 1'1.-

. SiJnilrdara Bao · · · s.m I,m 1,.19 181 

Bleb,. .. 
.. 

iIIO · • · . .. ... ... 
J.l1ucJar cut_t · ',088 11,OSI ,5,_ I,IIOC) 

Batala . • · · l,uo 9'10 · *.- 188 

!'ahU. . " · · ... 8'11 .,Nt I8t 

, --
'1'otal · 1,88,868 1,68Ji06 1,'14,180 I lI,Nt 

APl'U'DIJ. P. 

. , 
• . 

1'_ 1' .. 1' 
PIOriaee. .IUI Mo. of and Mo. of 80aree of Iufcmaatlou. 

Cattle. Cattle 

-. 

(11191) (1910) 
lJoal'*1 Ptala..e,. · 8,81.,(100 '1,uo.ooo Noh! OD Cattle In the Bolo., P .... 

aidenrl by O. 11. X_lore C I J/l 
I.C.S. •  • ." .... 

,. (1006) (1809) 

UII'" Ptori_ . · 'I~UfJJ  ., ~,ooo C-'tJe Cenn. Btwport of U. P. Utn. 
B. R.1:. ~~I1t' . I.C.S . . 

(l888-N) (1910 tt) · . . 
C .... 0 . • · 181,'00 91.800 Catch Ouctteer b, O. liard,. I.C.S. · . , 

o. 
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QUESTION8 A.ND A.NSWERS. ) ~t 

Al'rENUIX Q. 

[From the f Indian Humanitarian/ Feb. lOZO.] 

YIMI'. 1901. 11106. 1911. I 1911. 1910. : 

r -- - -I 

Number I . MOM51 
8,101,_ lI,lI7,700 1S.~"IIS  8,3',1110 

V.tueln e  . . 1,'2,08' 1,&0.878 1,82.'187 I,H,ZOO l,lIl,l87 

, 

flue to .hich ell:pcnted. No. I 
Valae ~lIoe fMD whIch No. V.tae 
III e'JIIII'teJ. iu 

" 

I l- e 
ee,tou . · · · · IS,UII, 86,686 Renpl · · · 818 l,81S 

Bbl .. 8eU1eIIIeuta · · · 6,,79& I 1!I;U'J7 8ullill&, · · 51 J.8OI 

l'ederatIed Kal"" S"" · · 1,188 7,521 SI .• dh · · · l,oa I 8,011 

Other BrRhh P_lou · · 6U 17. Kad,.. · · · 17,861 9'1".' 
8II1II" (1917) ·  · · 6111 1,918 BIII'IIUI · · 1,_ .,a88 

# 

Jaya'(lIn'l) ·  · · · al ~I Brun (Un7) · · · 00 1,280 

Ot.her 1'01'11,0 Coantriee · · IS 87 

ApPENDIX R. 
• 

N".fm' 0/ Deo.t1 .. 0/ Cattle. 
I 

"'t From fEast India-Progresa aDd onditio~"' " l'1iame hr  Report.] 

Y"I'. 
I'rum Rlnder, Othel' Di ....... Total. Plioi/; • 

. __ ._-... -.. -0-_. 

1!:Ol·06 . . . ·  · . 92,128 1,18,998 11,11,119 
-

l{lO:MO · • . 1,68,4211 1,",883 8,01,7118 

ItJl"lII . . • · · , 1,11,610 1,14,781 2,88,lIII0 

" 

'. • 



1650 l.EOI8LATIVE A88BKBLl'. [ J~ MABOR liU. 

LOVBTT COKlIITTU'S RUOJLT. 

619. Bai Bahadur S. P. Bajpai: Do the Gov,rnment ~ to invite 
the opinion of the Membe ... of the Council of State andLegi ve Assembly 
on the Lovett Committee's Report before giving effect to the reoommendationa 
eontaiuod therein? 

Sir Godfrey Fell: I would invite the Honourable Member', attention to 
the reply given to the question uked by Mr. Sachchidananda Sinha on the 
16th Mi.reh 192, (Question No. ~). 

Government do not prupofi18 to invite the opinion of the Members of \he 
Council of State and the Legislative AlIRembly on tbe Lovett Committe'e'. 
Report. It baH been open to any Member of the Council of State or the 
Legisla.tive Ali .. -embly to move a Resolution on the flUbject during the preeent 
BelHlion, and thOR to elicit an expreaion of opinion. 

Ib:NARER HINDU UlIllVElIJIlTY AND THE LIl018t.ATIVlI AsSSMnt;Y. 

~ . B.ai BahaAur S. P. Bajpai: Will tbe Government be pleaRed to 
·iItate wby the Benal'ell Hindu University Court bu not been given the privil-
er of retorDing a Member to tbe Legiala.tive. Anembly ? 
Ir. S. P. O'Donnell: The question of allotting repreRentation to the 

Bena.res Hiudu lJ oiversitr on the AlI8embly was duly coosidered by the Govern-
ment of India. In decidlDg not to include proviHion on this behalf in their 
draft of tbe eie(,'torll.l ruleR the Goy"rnment of India were actuated 
by the consideration that though the Univel'lJity is in form an all-IDdia. insti-
tutiou, the majority of itl> IItl1dents ate residents of the United Provinces ancl 
that the gl""'l1t of a seat to the U nh'el'8ity would. therefore in effect have 
increased the meaMnre of representation a,c(lorded to that Province, with the 
resttlt of disturbing the inter-provincial adjustment of seats. I may add that 
the cOrlcloRion reached WaH concurred in by a ma.jority of the members of the 
eforiJl!~ Advisory Committee and ~ha.t the claim for the repreMentatioD of th. 
U niverllity WaR expres!lly noticed and discuilled by the Govemment of India ill 
the despatch with which the dra.ft rules were forwarded for the FlLnction' of 
the Secretary of State and the approva.l of Parlia.ment. . 

CouaT 0' TUB ·JlTDICU.L COll1l18810NEa AT LUCKNOW. 

621. B.ai Bahaclur 8. P. Bajpai: (a) I. the (it'lvernment aware of a 
very strong feeling in Oudh that the COlll't. of tho .J 1ll1icial CommiHlioner at 
~uc no1  sbould be convetted into a. Cbi,-f COUl'U 

(6) If the reply is in the affirmative, will the GOVl'1'l1ment be pleMed,to-
state what action it contemplates to take in the mattel' ? 

. lIr. 8. P. O'Donnell: The Honourable Metnbl.ll' is reftmed to the a.n.wer 
given by me on the 21st Ma.rch to a. que.tion on the Rubject .ad by AI UDahi 
lswar .satan. . 

COMMON HIGH C0118.T J'OR AOBA AND OUDU. 

6it. Bai BahaAur S. P . .8aipai: Is there any truth in.the rumour that 
a common Higb Court ill Jll'Op05eCt to be establi,hed for the Provincet of Agra. 
and Oudh with Divisional Benchea at Allahabad ana Lucknow ?  . 
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Xr. S. p. O'DooIll: I would refer the Honourable Member to the 
an.wer given to the question asked by Mr. IRwar Saran. 

NBw AB.lfS RUI.ES. 
. . 

MS. Rat Bahadur S. P. Bajpai: (IJ) Is the Government aware that 
the new' Arms Rules have caused deep resentment among titleholders, honorary 
magistrates, honorary munsifs and honorary aasifltant collectorS? 

(6) Will the Government be pleased to state whether it contemplates to ~ 
revise the rulet as to exempt them from restrictions contained in the Arm. 
Act?' 

_r. 8. P. O'Donnell: (IJ) Government are aware that some of the new 
provisionM in the Indian Arms Rules have caused disll&tisfaction among the 
classeR mentit)ned. 

(~) 'rhe I1onoura.}>le Member is referred to the Home Department Reeolu-
. tion No. :!llt5-C., dated the tlst March 1919, from wiIi,·h he will see that 
the policy of the G"vemment is to coniine e~emption  wjthin the narrowest 
limits pract.i(l8oble. Theyare not therefore prepuied to eltend the list of 
esemptions in the manner proposed. 

DI8CON'fINlTANCII: OF THE POWAGAN STEAlf RUI.WAY. 

624. Rai Bahadur S. P. Bajpai ~ (6) Is the Government aware that 
the residents of Shahjahanpur ana Kheri diRtricts a.re pl1t to very great 
inconvenience owing to the diHContinuaDce of the Powagan Steam Railway? 

(6) Will the Government be pleased to Rtate if there is any likelihood of 
the runniDgof the Powa.ga.n .steam Railway at an early date? If 80, when? 

Colonel W. D. Wag horn : (1) Government are not aware that the dis-
mantlement of this line ha!! caused any serious inconvenience. They have 
received DO formal complaints to this effect. 

('!) There it at present no idea of reoillying this line an'\ it is improbable 
thatanything can be done in the m~tter in the immediate future. 

PROVINOI.U. pORE8T SsaVICB. 

625. Rai Bahadur S. P. Bajpai: (al Will the Government be pleased 
to st:J.te what perceDtaLgu 'Of increase "as recommended. by the Royal Com-
miasion on Public Services for the Provincial FOl"BRt Service? 

(6) Is it-a fact that the Dlary of the ro i~cia.l Forest Service before the 
introduction of the revised scheme of pa.y in March 1920 went up to Rs. 850. 
and that uDeler the new Relteme they oan rille up to RII. 750 only? If so, will 
the Government be plealled to IItate why this curtailment in their grade has 
been found nace"sary ? 

(/.') Will the Government bl! pleased to state if there is any other service, 
Imperial or Provincial, in which there ha!l boon a similar reduction in the 
maximum grade? 

(d) l~ the Government aWlIore tJiat Merions dissatisfaction preva.ils a.mon .~ 

the Provincial or~ Service o16celll on account of the revised scheme? . . 
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][f. J. lIullah: (a) It it: pt'(!1:umed that pay iR referred to. If 10, the 
perc~uh e of illcreilo ~ rtlCommcnld<l by the .Publio Servioes Commission was 
2'1 per (.~nt. 

(6) The.clQ.C!S of Extra ep~tl Conscrvatol'H. the highest pay of which 
was Rti. ~ 50, bn.s now been aboliKhed; no further pl'olllotioD!'I will be matlttto 
it, but exil>ting Ext,·" Dt!put,r on~t!r d.tol·1l not found ft for promotion to the 
Imperid.t8ervice will remain WI such until thdr retirt!ment. The bighel>t pay 
af Extl-a. A~h.1a.llt Conllt!t'vato1'll on the old Ft'ale was R!l. :,:,0. it i8 RII, 751) 
aD the new, In futol'l', Ext)'", AFI'j)bnt CCII1Fcr"'lltol'll will not be a111e to 
lbok forward to promotion to the grade of Extl'a Deputy Consel'vato"Il, which 
was alwaYIl of the nature of a selection gra.de and not Ii mere continuation 
af the ol-dinary time-S('ale ; but. on the other hand, liFted post in the 1 mperial 
Sen'ice will be open to them and they are t·hus affol'ded an opportunity to 
atUining a. far higher pay than till'Y cnuM prtlviously, Those promoted to the 
]mpel'ial Service will also be eligible for advancement to the administl'ative 
gr..ues. The maximum P!loY of the cllo!lll to which tlie Pl'Ovincial Forest 
Service is now con/ined hlloS been incrd~d a.nd oot cmtailtld. 

(c) As explained in (h), there ha.!l been no curtailment in the maximum 
pay to which an offi::el' of the Pl'ovincia.l Forest Service can riltl, either io 
the ordinary COQrse or by seltlCtion, 

(tl) Yea. 

INCREA8E IN PAT 1I'OR TUE PaOVINCIAL FOB.E8T SltRVICB. 

~, Rai Bahdur S. P. Bajpai: H&!I the Government received memo-
ria18 ft'om PI'ovincia.l }1'ol'e!!t Sl!rvwe officel'lI allover India pl'aying for an 
increase in their pay? If so, wh ... t action bas ~en taken on them? 

.r. J. Hullah: Yell, memoriall1 on the lIubject of pay have been received 
from Provincial Forerl Service offi~er  in all provinces. Theyare undtlr the 
eoosider&tion of the Government of India, 

SCALES or PAY OF THE Pual.Ie WORKS DEPA,lI;J'}(ENT or.D PltOVINCIA,L 

S£JtV(CI!l AND THE PII.OVIlwur. !t'OREST ~ .. avICI!l. 

6 '7, Rai Bahadur tt. P. Bajpai: (a) Is it afo.ct that the scales of pay of 
the Public W orks J)l~pa. .. tment. old PI'OV indal St!I'Vict! and the Provincial 
Forest SerVice, before the intl'oduction of the l'e i ~ scheme, were' almost the 
ADle? 
, (6) 11 it a fact that the qua.li :'iCllotions fOl' admillilion into the Public Works 
Dep:l.rt.ment (Rool'ki' tl'a.inoo) and the P.l'Ovincia.l ~~~I'tl t, 8el'vice (Dehl'a., tra.ined) 
al'ethe lIa.m~. and. fUlthel', that thtl p:.lI'Iod of tl'alDmg In the Colleges IS almos,t 
the ume ?  . 

(c) Has the old Public Works Ddpa.rtmmt ,'o~incial Service been absorbed 
into the India. Stll'vice of Nn~intJel'K with theil' h()l~ servioe in the Pl'oviocia.l 
SerJice counted as if it wel'l! in the Imperial 8tH'vice? 

,rl) HRO. why has l'iimilal' u.ct.iun not been taken with rega.rd to the 
Provincial l"OI'eHt Service by absorLing it ioto the Indian }'ol'eBt Servi<!e? 

J1r. J. Hullah: (a) It is diffioult to contpare the llCale of ploy of the Public 
Works tlpal'tm~nt old .PI'ovincial Sel'vice and the Provincia.l Forest Service 
()'W'ing to the different mdthod of orga.nization of the two depa.rtments. 
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"Though apparently more' or lees similar, there were, in practice, many poe of 
-diiferenc:e. . . 

(6) It is not a fact tha.t the qualifications for admission into the Public 
W Ol'ka Department (Roorki trained) and the Provincial Forest Service are 
the liIlme, 't'lle period of training too is not about the Rame, it is t"/'~~ years 
in the case of the former and two in the case of the la.tter. 

(r) Yell, 

(d) 'rhe two cases are not entirely ~ompara. le. The old Public Works 
Department Provincial Service WlIo8 li&teci with the Impel'ial, its 
officers WEn'e" designed for the same work &.II Im~riaJ officers and were 
paid according to the prinoiple in force' for differentla.ting between Indian 
.and Europeau trained officers. The class of. Extra Deputy Conserva.tors in 
the old Provincial Forest Service, the work of which cl&.llll was comparable 
with that of the Imperial l ~ ret t Service, has been absorbed into the 
Imperial Service; Extra. Assistant CODservators, to whom the Provincial 
Forest Service will be confined in fatul'e, are not intended for duties similar to 
those of Imperial officers and there is, therefore, no reason to ablorb this olaas 
into the higher Ile~ ice. 

}4'onEST O'fICERS "or THE PaOVINCIAL SERVICIl. 

028. Bai Bahadur S. P. Bajpai: ])0 the Government propose to con-
.. ider the question of pIa.cing Forest Officers of the Provineial Service a.s rega.rds 
their salaties at least, on the same level with the Members of the Provincial 
Executive and luditlial Officers? ' 

Xr. J. Hullah: 'fhe question of the p~  of the Provinoial Forest S~ice 
is at present und~r the consideration of the Government ·of India.:.;;, 

ADDITIONAl. INDIAN JUDGB AT ALI.ARABAD HIGR COURT. 

629. Lala Girdharilal Agarwala: Do the Government of India. pro-
pose to conRider the question of securing the appointment of an Additional 
Indian Judge to the Honourable High Court at AlJaba.bad and transf!!l' the 
il!dicial work "hithel~ disposed of by the Board of Revenue to that 
Honourable Court? """" 

Mr. S. P. O;Donnell:' Since the" reply given to the question asked ),y tbe 
BanoUl'able Member on the 17th 1!'ebl'u&l'Y, there has been a discUSllion in the 
local Legislative"Council on the subject of the Board of Revenue. The Loc'&l 
Government ulldel1iook tha.t with l'e~ard to the 1 udicial functions of the Board 
variouN representative bodies and in<lividua.ls would be consulted and tha.t the 
Government of India would be approached with a recommendation that the 
.executive functions of the Board should be tl'&Dsferred to the Government, 
The recommendation referred to has now heen received and is under the 
consideration of the Government of India, 

CAl'ITAL CITY FOll. THE UNITED PROVINCES. 

630. Lala Ginlharilal AgarWal_: Will the Government be pleased to 
lay on the table tbe correspondence which they have had with the Govern-
~ment of the U aited Provinces on the choice of a Capital city for the United 
Provioces? . " 

• 
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JIr.8 P. O'DoJUlel1: it is pl'8lUDled that the Honourable Member iI 
referring to correspondence on the subje<..t within recent yeal'8. There haa been .0 811Ch correspondence between the GoYe1'llmeot of the United Provincea 
"~ thUJ G01'8mment. So far .. can be aacertained, the moRt recent corres-
pondence took place very many yeai'll ago when it was decided that though 
the capiW of the province should remain at Allahabad, t,he Local Government 
.boWd reside in lia.cknow for some portion of each year. 

brDI.ulS Ui FIBLlJ SlllncB. 

631. Lala Girdharilal Aganrala: Will the Government of India be-
pleued to state what is the total number of Indians employed in field service 
during the laat European War and how many of them were killed, and how 
many disabled, how many of them are still in er i~ and how many have been 
_harged? 

~ir Godfrey ,~: The total number of l.ndians employed on }'ield 
Service OYeI'll888 dur&ag the late Europeau war (u., Aagnst 19140 to 8let 
October 1918) wu: 

Combatant. • 

Non-C01llbataDtw 
• 
• 

&61,861 
391,038 

Of this number, the following deaths from all causes occurred in all 
tbeatres: ' 

Coml!atMte • 
Non-Combatant. 

Tbe numbers 'Wounded were : 
Combatant. 
Non-Combatut. 

• 
Total 

'. 
Total 

.,877 
10.819 

StI,696 , 

--
1;8,008 

• 181 

&9,. 

It i. regretted that it ii impoBBible to give &ny figurel! with regard to ~he' 
number Iltill serving &nd the number that bave .been discharged, as durIng 
'demobili .. tion no diBtinetion was made, on discharge, between the men 
"ho were _"ing before the war, and thoee entertained during and tUnC8' 
the war. 

bmtANB IN TUB AlB. FOReIS AND IN THB NAVY. 

632. Lala Girdhari1al Agarwala: Will the Government ,of Iodia he 
'pleued to state bow many IndianA were employed in the Air ForceR. and how 
JUny in the Navy, during the war, how many of thetll Mve heeu killed, how 
many w.bled, how maDy discharged and how ~an  are still in I18rvice ? 
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Sir Godfrey Fell: With regard to the Air Force, it i. Dot Possible to 
give the information &8ked for by the Honourable Member, &8 the administra-
tion of the Royal Air Force during the war WaR eutil'ely in the bandit or 
His Majeaty's Government. (Two Indian. were employed as pilots and 
obaervel'll and one at le&at WBdf killed.) A considerable number of Indians 
were employed. &A mechanics during the war, but the actual number is not 
known. At present there are 1,039 Indians 50 employed. 

As regards the Royal Navy, the Government of India have no information 
as to the number of Indian8 directly recruited into the Navy. As the-
Honourable Member is no donbt aware, certain ve!l881. of the Itoyal Indian 
Marine were taken over by the Royal Navy during the war, but for various 
reasons given in the stak'ment with which I will furnish the Honourable-
Member, it has not been JIOllsible to obtain the exact information ILllkedfor . 
. Some indication of the numbers may, however, be obtained from the fact 
that the number of Indians who, up to da.te, have applied for war medals for 
_"ice in IIhips of the Royal Indian Marine, whether handed over to the 
Admira.lt:l' or not. is 1,866. Of these, no le88 than· 660 have earned th. 
1914-11)] [) Star, thUR qualifying for the British War and Victory medals. 
.,Iso. Furpher applications are expected. . 

Indian lIe&mtm Merved in a very large numoor of vessels belonging to both 
the Roy"l Navy and the Royal Indian Marine at sea and in Mesopotamia.. 
Many of thelle vellScls, especiully the t;mall . river-craft, have long heen paid 
oft and some have been sold out of the Rervi(!e. Of the total number of 
IndianM employed on these vessels, only a compal'&tively IImall uumbel' were 
engaged at the Royal Indian Marine Office, Bombay, the majority being; 
engaged directly 011 hoardship, often without reference to the Royal Indian,. .. 
Marine OBiee, Bombay; consequently this office possesses no records of these-·· 
men, &s they were kept only in the hookR I f the Rhips concerned. 

Most of the Indian ratiulls serving on thoRe vessels only joined on a two-
years' Itgl'ooment; mauy of them for various reasons dill not complete the full 
period. Again, many men thus discharged joined up once more in othershipll. 
Even if all the shipll were asked to r.> through their hooks carefully and sub-
mit returns, the lists cannot be conSidered 8S being complete. for many of the 
men had similar namell amI thuR duplicl&tion wouM be most difficult to avoid. 
For eX:lmple, Sheik Hussein may have lIerved two yeaI'M in the I Dalhousie' 
and two in the I Northbrook' and it is imposllible to be certain that this may 
not be ()ounted aM two men IIOrving in the Navy, aM there may be many Sheik 
HUSlI8ills. • 

Further, t;hips ·of the Royal Indian Marine were riot handed over to the· 
Navy fOl' the entire .period of the war, but did periGds of Naval and periods 
of Marine liervice, and it ~ollld be.80 difficult and I n t~  UIl~ne  to. separ:--te 
accumwly the men wll() did Naval and those who did Manne Ramee durmg 
the war, in view of the fact that many me!l performed both. 

INDIANS AS AIRMEN, S I. U ~ AND SAlJ.OI18. 

683. Lala Girdharilal Agarwal: })o the Government of India. intend· 
to establish regular schoolR in India for tl'&ining up Indians &8 airmen, soldier. 
aDd poilors to enable them to give greater assiRtance to the Government ill· 
time of need ? 
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. Sir Godfrey PeU: With regard to ail'men, the· Royal Air FOIee is 
.eontmUt.od and adm.niBtert!d by the Air Minihtry in the United Kingdom. 
-which is l"el'ponsible for providtDg the pel' oun~l for the dl!ta.chment employed 
in India. 'the answer to this IUrt of the question is, therefore, in thtt 
]legatire. . .. 

With regard to the training of Indians as soldiers, schoolll for training 
Indians in the art of soldiering art either already in existence or about to be 
4&tabtished. 

As regards !&11ol'f:, the HODour&ble M ember is uuderstood to refer to tbe 
training of personllel for the Royal Indian Marine. I would invite the 
. Honourable llember's attention to the rel,11 given by His Excellency the 
'Commander-in-Chief to a ue~tion on the subject put by the Honoul'80ble 
Mr. PaM in" the Indian Legislative Council on the lSth March 19tO. Tbe 
'Government of India bave asked I he Secretary of State for a ship suitable for 
use as a. Royal Indian Marine tr&ining sbip for Indian ratings, including 
-en~'ineer artilicel'f:, on w:hieh facilities ca.n also be provided for the. training of 
~t!t  and speciall'll.ting8 such as wireless operators and signaUerH. Up to the 
prHent time, the Government of India have not received information "bethel' 
such a vellsel will be available. 

FACTOB.JD roB. RAILlfAY ENGIJrD, SUIPS, AEROPLANES AND OrHRB. 
MAClIIIIBlUES. 

684. Lala Girdharilal '&'ganrala: {u) Do ·the Government of India 
;inteDd to establish factories in India for the purpoae of manufa.t,oturing and 
-aupplying railway engines, ships, a.erop1an~1l and other machinerieta for 
IDdia. and other countries and thus encourage skilll!d labour under the guid&oce 
-and supervision of the best experts ? 

(6) Will the Govel'llment be Rleased to state if any such factories are 
.already in existence in India, and, .f 80, how many and where, and how many 
Indians in each are employed 8011 machank .. ? 

The Honourable Sir Thomu Bolland: (a) The answer to part (a) of 
the Honourable Member's question is in the negative. 
In the lil"t place, tbe establisllment of factories of the kind mentioned is 

a matter for private enterprise, and, aecondly, the development of industries 
is a. tran f~ " "ed Provincial subject. It is therefore for the :Miuisters in the 
· ro nl~e  to decide what &II!1it;tallce, if any, Ilhould be given to an illdustry, 
including the training of "kaled labour. 

'fhe Honourable Member no doubt realises that special steels are the chief 
materials used in manufactures of tLe kind that he mentions and the steel 
industry must be considerably developed in the eountty before-,meh fa.ctol·ies 
. are likely to 1)0 successful. 

(6) It ill understood that ,the Honourable Membel"s questioll refers to 
Govllfnment factories. • 

Th(~re are at freMent two iostitutionll of the kinds referred to under 
the control of the Central Government. 'fhese are the Royal Iudian :Mal'ine 
D(lckyard at Bombay, where flmalilibips a.re built, a.nd the Aircraft .Factory 
'be&rLa.hore, which iR engaged on the reoonstruction of aeroplanes. The latter 
factory watI instit.uted purely as a war measure llind win be closed in April 
~ellt. 



QUHTIOHS .urn .uJSWBlUI. 

The number of mechanius employed in the doekyard fluctuate. a.ccording 
.to the work ,ill hand. The total number of 'Indian mechanics 'employed on. 
the 7th Februal'y lin 1 was 3,082. 

CONTltIBOTIONS BY INDIANS TOWARDS WAR CUARITJF.S. 

63!). Lala Girdharilal A.garwala: Will the Government of India be 
pleased to Rtate how mu(!h money ha.'J been .,1.1bl;cribed by Indians, including 
IndilLn States, and how much paid towlLI'ds the war, including «Red Cl'oU/ 
4 Special Indian Relief Fund,' and other war chal'ities? 

Sir GDdfrey Fell: The Government of India are una.hle to furnish 
the illfoi'mation a!lked for by the Honourable Member, since no separa.te 
record has been kept of the amount contributed hy Indians and Europeans,' 
respectively, towards the wa.r. 

The G"ernment of India. ha.ve on more than one occasion in the Legis-... 
lative CouDcil undertaken to puhlish, in a convenient form, an authoritative 
l'eCord of India'~ oontribution to'the war in men, material and money. It is 
hgt'tltted that. thi~ compilation ill not yet ready but it· ill hoped to publish it 
befOl'e Vel', long, 

M.\TEJl.I.U.s J: l.lrr IE~ ,8Y INDIA.NS TOW .. U,DR THE W A.IL. 

636. Lala Gi\'dharilal Agarwala: What is the approximate value of 
ma.terials supplilld free by IndianR towardR the war? 

Sir Godfrey Fell: The Government of J ndia. a.re unable to furnish the 
informa.tion a..'1ked for by the Honourable Member, for the l'easouS given 
in my reply til the pl'e(lediug 'CJuestion, 

U NRBST IN bonIA, 

637. Lala Girdharilal A.garwala: (a) Will the Govel'ument of India 
be pleased to , .. tate whethel' th"y al'e aware that there ill UIU'est in India; and" 
if su, what llteil!! do they PI'OPOSC to take to 1'tlD10Ve the causes of such unrest? 

(6) Do the Government pl'O}IOSe to COllRider the advi", ... bility of a.ppointing 
a. mixed committee of Releeted Members of both Uhambers of the Ipdian 
Legislatlll'!! a.nd popular lead!!I's of the conntl"y to investigate the causel!! of 
811ch ulII'est a.ud recommlJnt.i meallK of I'emoving them? 

ltIr. S. P. O'Donnell: I would refer the Honourable Member to the 
deba.te which took place in this House on the 5th March j to the answer 
given on the 7th to a lIimilar question asked by Mr. Darcy Lindsay, alld to 
the debate of the t8l'd :Ma.I'Ch. 

FIV)';·J{JlIGE RUI .. ING 011 TUB Al .. LABABA.D BWIl COURT. 

638, Lala Girdhal'ilal Agarwala: (a~ Will the Government of I~dia 
be pleased to state if theil' attention has been invited to the five-Judge ruling 
of the Honourable High Court at Allahabad iu Civil t! i~ion No. 147 of 
UHO, Budhu Lal a.nd others V61"1?elJ Milwa. Ram, decided on 26th Ja.nuary 
1{J2 I, in whjph two Honourable Judges have interpfl!ted the pl'Ovisioos of 
:6ieotiOIl ll~ of the Code of Civil Procedu.re in one way aud three ha.ve taken 
a oontl'al'y view P 

• 
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(') Is the Government aware that there are conftit-ting rulings on the-
abject of revillional jnriadiction of High Coorta from interlocutory ordel'fl in 
civil 8uits and proceeding..? ~ 

(c) Do the Government propose to make the matter clear by undertaking 
legislation on the subject ?  - . 

• r.S. 1». O'DoDllell: The judgment referred to baa been pueed too 
recently to enable the Government of India to oonf'ider the question whether 
itiB desirable in contle()uence thereof to amend the law with a view to ita 
clarification. Such Do quel-ition can only he deoided after the most careful 
eamination. The Government of India will, however, examiDe the matter 
and a (IOpy of the judgment in the case h ... been o tain~d. .. 

MA'l'l!:lUAl.8 FOI. GOVEIUI)(!:NT PUI.P08EII. .. 
639. tala Girdbarilal Aganrala: (a) Will the Government kindly 

.tate what ill the sylltem of mpply of material lother thn fo()(l and forage) 
for all Go\'emment purpo,;elf, civil and nlilitluy? Who al'e the principal 
suppliera, and what marl"rin of I,ronts iM kept for them in oue year? 

(6) Wbat is the arrangement about the .ml'ply of war materials to or on-
behalf of His Ma.jetoi.y't: Govemm(mt other than tholle furniRhed by Depart. 
mentlc undt'r the ATmy Depart,ment? Who a.re the principal lIUPllliel'll, and 
wbat margin of profits is kept for tbem in Obe year? 

( ~) On what principle8 are applications for priority certiti('&tes disposed 
cd.? 

The lIonourable Sir Thomu lIolland: (a) 'I'htl Honourabltt Member 
it! prel'umahly refening to the lIylitem of l<uPI,ly of articleK for the publio 
servi<'e. 1'hi~ iK goverhlod hy ('ertain rules of which a eopy will he furnished 
to the Honourable Menlbcr. Owing to the very large Dumber of pur-
cbuing officel'll ancl the diversity of materia.lII pll1'1' balled, anel owing to 
the fad tbat large IlUl'(,b.I'f'IoI of storetl are made th,'ough tbe Director 
Gent'ral of Storell ill };ngland, it ill not pOlIl!ihle to Compile a li"i. of' 
Impplit'TIl. llJ'(' 1 JI~ of ...tOJ'ell are m",le on ordinary comme1'l.·ial principles 
and no mal'gin of protitll ill prellCribed; bor, indeed, would flQch pre8cription 
,be ptadiat.hle. 

(6) No war materials aTe .mpplied to or on l'ehalf of His MajestY'B, 
Government with the e (~ption of c)ertain c1asM of IOtol'ell iDdudecl under ,the-
bead of textiles requh'ed for slly'ply to tbe amlY in :MellOpOtamia the cost of' 
which i8 del,ited to Hill Majel!ty'« Government. Purcbase of such lltores i .. 
made hy IJUrcIJatliDg olfictlfR working under the Chief Controller (Surplus 
StorllfO). AM regard" the princ·ipal f;upplicrll of IlUl'b F;tol'ell, I I4ha11 be glail to-
furui~h t-he HOllourable em l~r with a lil-it of thent if he 110 desires. As 
regards tlu~ir profitlol, the Honourable ~1emher i, referred to my reply to the 
firli~ part of hill quE'tition. 
(r) The Honourable Member appear.!! to 116 referring to a system which· 

WIUI devi,,('d during the war wilt'n, owing to the reduction in the lIupfJly of 
store" in England, priority tertitil'atell wel'a introduced by the, late J ndian 
14unitionll Boatd in order to reduce detDandR to a minimum. This SVltem 
Willi aboliNhe<l shortly after the C'OllciWlion of the Armiatille in 1918. • 
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J<'ACl'OB.IBS Poll. WAll. SUPPLlaS. 

640. Lala Girdharilal Agarwala: (a) How many factories bavebeeu 
~lIta. liHhed anG how ma.ny mor~ are going to be eHta.blillhed f01' war s'Opplies, 
and whel'e) and how many Indian officerH a.re employed at the head of those 
fa.ctorit'll ? -

(6) What are tht! niles about the control of transactions by the public in 
1'etIpt~ct of !;uch artideH I)f actual or potentia.l military va.lue 118 may be mutoa.11y 
agreed upon b,v the Indian MUllitionlol Boa.rd and the Depaltment of Com· 
Ul&I'ce and IndUHtry? . 

Sir Godfrey Fell: (4) The following Government factOl'ies are maintained 
for supplying thtl re uireme~tK of the Army: 

(iJ Metal and tit eel Jo'acwry Ishapore.BI!ngal. 

(ii) Rifle Factory Ditto 

(iii) Ammunition Factory • Dum Dum. Bengal, 

i it') Gun and Shell Factory COllipore. Bengal. 
1ft) Ammunition Factol'Y Kil'ltee. Bombay. 

I ... ,' Gun Carriage "'actory Jubbnlpore, Central Province., 

,_i.) HarDep and SAddlery Factory Cawnfore. United Provinces. 

I,·jiil Cordiu, Factory at Aruvank .du Madras. 

(t ... ) '1'be Acetone Factory at Ha.ik N ... lk. 

In addition. there are three Clothing Dtlp·)ts which ma.ke up clothing f~ 
the Army, at Alipore, Madras and Shahja.hanpur. 

No Indian officel1l are employed a.t the head of a.ny of these factOries. 

The Government of Inwa ha.ve 110 prel!ent intAntionof establishing any. 
additiona.l factories. They cannot fortli:lee what the needs of the: dilltant 
future may he. "~'  .;. 
(6) It is regretted, that as the question is not understood, no' reply ·ean 

be given. 

COI.LII:GE8 FOR MINING AND INDUSTRIAl. EDUCATION. 

64-1. Lala Girdharilal Agarwala: (a) ,How many colleges are there 
,in India. for imparting mining and indulitrial education? 

(hI Will the Government be pleased to lay on the table & Rta.tement 
showing the number of Indian students t.ra.ined in each and the amount of 
money Rpent a.nd how much of it was subscl'ibed by the Government? 

The Honourable Sir Thomas Holland: #r e~ are at present no such 
colleges under the direct control of the Central Government. I would remind 
the Honourable Member that bis question rela.tes to a. Pl'Ovincial transferred 
c.IIllbjeot. -

PASSENGER SUPERINTBNDElonrs ON RAILWAYS. 

642, Lala Girdharilal Agarwala: (a) Will the Government be 
l,lea,;ed to lay on the table a Btatf>ment Hhowing the names) castes, race, 
qualitications, experience and pay of Passenger Supel·intendents on Railways 
:with their duties? • 

(6) How many men haTe been employed recently or are going to be 800Il 
-employed ? 

• 
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(e) Is it proposed t~ publish the names of Paasenger Superillt.endents in 
Railway time tables? . 

Colonel W. D. Waghorn: (a) and (ti). I wOllld 1'efel' the Honourahle 
Member to my reply to Rao Ballad"r 1'rivlmkata. Rangacha.l·ial· Oil tll ~ lUth 
Febl'uary and to my rem arb on t,lIe 17th Fellmary when dealing with the 
Resolution moved by tbe Rao Bahadur re~nJin  the appointment of l)assenger 
Superintendents. I have already meiltionetl the railways whh·h employ 
PUleDger Superintendents and stated that most of the Superintendent.'! are 
retired Indian Officers. E"C1"y (:are is laken by the Railway AdminiRtrations 
in their lIelection of these officials. and to ohtain the fUlther information rio* 
_ed for would involve considerable eorrt.'I'l'ondencc and labour and it is 
trulted that under the circumstances the Honourable Member ",ill not pres. 
for this information. 

. (r) It ill not considered that any ~ful pl1rp~1Ie would be served by 
publishing the namea of Pasaengt.'l' Su~rintendent  in Railway time tables. 

HINDU WATBRMF.N A1' ·]tATI.WAY STATION!!. 

648. Lala Girdharilal A ar ~la:' (a) 'Are t.he Hindu waielmen 
employed at the rail.,.y statiolls required or allowed to do IIony other work 
during the time wben trains are due to ar'live, such IloK loading, unloading, 
.hanting or private service for station masters or their aj;Kifltants? 

<I) What ia the usaal pay of nterinen on the railway lltationll, and has 
t.h. question of its sufficiency heen considered? . 

. (e) ~ the Government intend to iBllue a circular to aU station masters and 
guarda that they·.hould pa!iicularly watch the proper duty of Hindu water-
... 1· 
(d) Do th~ Government intend to order that Hindu and u1ta.m t~d .... 

watermen at railway atation. should bear badgeR in which the WOMII 'Hindu' 
Waterme-' or ' Muhammadan Watenno.n' should be ell graved. &8 the caaemay 
be, in loCal vernacuJara and the II&ID8 WOrdll should be printLod or engraved on 
their buckets and jugll. 

(e) D.o the Government propose to order that on all junction .. tation.· 
~ arrangements Bhoold ~ made for'wuh and bath parti(:uJarly for Srd 
__ pIoII8nge1'8 ? 

(f) Do the Government propoee to direct ·that all passenger trains ("I/rep' 
Jlail.) should rlop in tbe moming for one hour at a corrvenient station 
affording llpecial facility fOt' wash and bath ellpecially for Srd class pasaenge1'8 1 

Colonel W. D. Wagborn:' ('1) The reply i. in the negative. 
(6) The pay of watermeD on rNilway stations is fixed according to the' 

prevailing local rates arid variea on the different Rail"ays. 
(c) Railway adminil.1;l'llotions are full'y aware of the need for supplying 

water to I*lI8ngers; the matter hllo9 frequently heen bt'ougl1t to theil' notice 
and Government du not, under the circumstancetlJ ,coo sider it neceBli&ry to· 
issue· fresh in~tll1ction  . 

. (fl) It is believed that tile watermen in lIome linea wear a di,,-tiuc·tive badge-
but in any c~e they invaria.bly FhOl::t their claps and {'alling. The H noUl'llo l~ 

e~ er'lI suggestion, towevel', ,,:i11 be brought to the notice of the Agenta. 
(e) and (/). These propoula are imprac..-ticable. 



QUB8TIO.8 AXD AX8WK&8. 1-86l; 

LATRnUt8 IN TRIl&D CI,A88 CARRIAGES. 

644, Lal. Girdharilal Agarwala: How ma.ny timeltr.-da.ily are the-
latrines in grd claRs ca.l'fia ~ cleaned and WlI.ter Iillt!d in 'the tanks? 

Colonel W. D. Waghom: Latl'ines of Srd class cart'iaJ]es ca.n only I'e· 
cleaned at ~rmina.l 01' junction Ftations after the carl'iages have btlen ~ted· 

by p&!l8engers and thil! ill the ordil1ary In'd.I~tice, In the ci cnmslanc('sit is, 
not possible to state any definite uumber of timeK da.i1y. Water is filled into 
the tanks at terminal a.nd junction statiol1s when necessary, 

QUARTEl.8 lOB. THE CLERKS OP TIll: GOVEltNMENT OJ." bI"DU SECltETAB.UT, 

6105, Lala Girdharilal Agarwala: (a) How many kinds of qUll.lters; 
have been built at Delhi and at Simla fOl' the clerks of the Govel'nment of· 
India Secretariat ? 
(6) What accommodation and furniture iN providt!d in each elass of quarter· 

and what is the appl'oxima.te total coat of each class of quarter? 

(e) 011 what principle is tho 1'ent of the said quartel'S fixed ? 
(d) On what principle are the quarters allotted ? 

(e) What is the numller of quarters of each kind and are they more or 
lea than the number required? ,. 

(f) Who i~ re!lponsiblo for the comfort!! of the clerks and are the-
clerks consulted about DUlttters connected with their qua.rterll ?  .  . 

ColollelSir S. D'.6.. Crookshank: (,,) (1) At Delhi there are five types·. 
of quarter. for Indians and four types of quarters for Europeans. 
(t) At ~il la there are five types of qUlorterll for Indians and five types or 

quarters for Europoanll, 

'(b) and (8). The information is, being collecl".edand a llta.tement embodying 
it will be sent to the Hononrable Member as lOon as it haa heen compaed. 
(c) The rent of the quarters is 8UPpoeecl to cover-
(1) all repair charges, . 
(i'-) owner'. taxes, 
(8) interest at ~ per cent, on the capital cost of the ba.ilding. 

(d) Both in Simla and in Delhi, the various Department. report to the" 
Public Works Department their requiremeDtR, meDtioning 88 far all poaNble, 
the order of preference in which quarters should be allotted. In Delhi, blocks 
of quarters are then allotted to the val'ious Departments ".0 rata by the Estate· 
Officer, and the Departments ar6 left to make individual allotments. In 
Simla, the Superintending Engineer makes the individual allotments direct,. 
allotting quarters as far /1,8 possible to each office in Pl'OportiOD to the demands. 
( l) 'rhe Estate Officer iD Delhi aDd Executive Engineer, Simla, &l'e in' 

charge of the rell}*:tive buildings. Tenants should bling to th6 noti<.'e of 
these Officel'S officially any pOUlts wbich they wi&;h to have attt!nded to. When. 
nt!CetRry, the ol'ders of highel' authority will be taken by these officers as 
rtlgards matters which they tbem&;elves al'e not competent to deal with. 

PARTJCUI.AI1S OF CUltK8 UNDER THE GoVEU)(ENT Ol INDIA. 

646. Lala Gifdbarilal Agarwala : W ill tho Government be pleased' 
to lay on the ta l~ '" litatement .. howing lUI far .... pcwible (a) fullll&Jlle of each 
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-clerk employed ill tlte Government of India. Secretariat, (6) qualifications, (c). 
pJ"Ovincial reNidtQce, {d} caste, creed, reli~,on, race or nationality, (6) date of 
til'llt appointment, (f) initial pay, (0) Ibitial duties, (1) present pay, (-1 
allowances, (j) pl'\!!lent dutitlll, (k) houl'8 of work, (l) heaClquartel'll, Delhi 
Siml& or both, (_) clatlll of qUllorier,if any, allotted, (ft) actual hoWIe-rent: 
(0) rent, if any, received from Government, (P) single or with family, (f) 
whether living in ortbodox Indian .tyle or European style 1 ' 

Xr. S. P. O'Donnell: The collection of the very detailed information 
required would involve such all amount of labour and take sO much time that 
,the Government are unwilling to nndertaice to collect it, but they will be glad 
to commun!cate to the Honourable Member ally informa.tion tha.t may he 
r..dily available. 

ApPOn.'TK};!fTS AND PROMOTIONS IN THE UoVEBNlIBIiT or INDIA SECItETABIAT. 

~ . Lala Girdharilal .A.garwala: 00 what J»rinci.pleH are appoint-
ments made and promotions given in the Govtlrnment of India Secretal'lat ? 

Xr. S. P. O'Donnell: ltecruitmltnt to the Government of India. See .. 
tariat is now etlected througb th0 re( .. tmtly constituted Staff Selection Board. 
'The Board hold (lualifyintr examinations and make recOmmendations when 
vacancies occur in the vanons Departmenta from their list of (l0a,lified CIIon-
didates. A 'COPY of the rules framed by the Board will be supplied to the 
Honourable Member if be 110 dtHIire.. As reganls promotion!!; a t.ime-scale 
syitem of remuneration is in force and, 8Ubjd to the operation of efficiency 
bars at VarioUH points in the eca.le, all dicer. normally receivt! annual incre-
ments ill p8:v. The Secretary in 'each Department has, however, poler to stop 
. or defer increment!! in C8.8eIi (If inc'fticiency or misconduct. 

(JOVEaNJlENT 01' l~ PlIBLICATIO)lI. 

64-!:t Lala Girdharilal A ar a~: What pUblicatious of the Gov-
'eroment of Iudia, jf any, artl supplied free to the press or public libraries and 
reading rooms? If 110, will the Government be pleased to Jay on the 
table a liKt of IlUcb publication. and of tbOll8 to whom I I ~ publicatioos are 
supplied ~ 

Kr. S. P. O'Donnell: u lica.tion~ of the Government of India. which are 
thou~ht to be of pllblic interest are Hupplidd free to a.pproved newspapers a.nd 
pnbhc institution!!. 1 "hall be gbd, if tht;! Honourable Member 80 wiMh., to 
collect informl.tiou from the Vdol·iow Ddp.l.rlimt!ntH of the Government of India. 
as to the pedodi,ca.l publica.tioIlIJ which arll NO supplied, but besides these there 
are individual pllbliuatiollS of geneml iutllte .• t which are distributed under 
tlpecific ordel'8 In ,each CW!e. The list of appl'oved newspapers and ~u lic 
instilitLtionR ill a.lt.!red from timu to time on the recommendation of Local 
o er me t.~, but I .halll>e'giad b, IIUpply the Honourable Member with .. 
copy of. the list con'ected up-~ttt. 

PUDf,lC LIBRABIEM AND READING o Jl~ IN INDIA. 

6.109. Lala Girdharilal Agarwala: (a) JI .. the Government g<?t any 
list of public libraries and NSding room. ill India.? If ., will the GOvern-
m~mt be p1eaaed to lay the .me on the table ? 
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(6) If not, will the Government be pleaaed to prepare snch a list aDCIlay 
the same OD the table ? 

_r. H. Sharp: (a) and (6). A list of the more important libraries in 
India. was compifed in 1905 and revised in 1907. An up-to-date list of 
libral·ie., subject to certain conditions regarding the number of volumes and 
th~ nature of the library, is now under oompilation. When it is complete, 
a copy will be la.id on the table. 
The Government of India. have no information regarding reading rOOIDB; 

but it is probable that there are such rooms in many libraries: It is not 
eonsidered necessary to obtain any further inforlnation on. this point. . 

EXPORT DuTY ON WllEAT, RICE AND OTHER FOODIITUPlS. 

650. Lala Girdharilal A.garwala: Do the Government intend to 
levy an export duty of one rupee per maund on wheat a.nd rice and eight annaa 
per maund upon other foodstuffs exported out of India ? 
_r. C. A.. Innes: The answer to the Honourable Member's question is in 

the negative. 

INCOHE-TAx. 

651. Xr. K. E. Reddiyar: (a) 18 not income-tax an item of .1'evenue 
of the Government of India ? 

(6) If so, will the Government be pleated to ca.ll for the information 
contained in my Qllestion No. '460, dated Monday, the 14th March 1921 ? 

The Honourable ':r. W. X. Hailey: (~) The answer is in the 
affirmative. . 
(6) I see no  reason to modify the reply which I gave to the Honourable 

Member on the 14th insfant. . 

SUBORDINATE PB.OVINCIAL S&RVIClI:Bo 

652. Rai T. P. Xukhedee Bahadur.: (II) Have the Govemmentreceived 
any memorial from the otBoers of the Suhordina.te Provincial Services in· 
connection with the propoaaJ of the Provincial Governm.ent about their 
status? .' 

(6) If $0, do the Government intend to make anyadd.ition or alteration in 
their cadre a.'! Huggested by the Memorialists ? 

IIr. S. P. O'Donnell: The reply is in the neptive. 
1 ~  adJ. o "' ur~ that ol'ders on the subject of proposals for the.~ 

orgaWzllotjon of the Subordinate Civil Service in Bengal submitted by the 
Governm6llt of n~n a.l to which, it is understood, the Honourable Member 
iA referring, ha.ve been iuued. The Honourable Member should apply for 
further information to the Loca.l Governme.nt. . . 

SONTHAL P AIlGANNA.H. 

653. ]bi T. P. Kukherjee Bahadur: (IJ) othe~ o ernment intend to 
make the Sontha.l ParganOllth a "8gulatiolf i!i,trict ? 
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(6) If not, are the Government aware of the diffiCtllties and n(lon"enien~e, 
of the litigant!; in CODJu.'(tion with Hlll- ld~e ClUiI!Il Rnd is it in the contt>m-
l'lat:on of t.he GO\'!IIlDlelit to aPJloillta.t. leua.t itinerant 6ub-jud@es to try sub-
judge caRet! in Sontbal Parg8J1llah instead of appointing Sl1b-DiviFional 
officlrrll f.o be • Subordinate Judge under section 8 of Regulation V of Ib93 ? 
Xr. S. P. O'Do1lllell: The Local Government have not. proposed and' 

the Government of India have not therefore under consideration any I'ropONl 
to alter the Ie-gal position Qf the SoothaJ Parganou. The Government are not' 
aware of the alleged difficulties and inconveniences experienced by litigants, 
but in any case the matter is one which primarily (.'Oncern8 the Local Govern-
ment tQ whom it is open to propoRe an amendment_ of Regulation V of 1893. 

DELHI MUNICIPAL BOARD. 

654. Xr. lIarchaDdrai VishiJulu: Will Government be pleaaed t& 
.te: , 

, (a) when the period of the present belhi Municipal Board was to have-
expired ; 
(6) bas the peri¢ been extended by Government, if so, 
(.) to what date, and 
(ii) for what re&IIOnll j 

(e) I. it a fact that the Municipal Councillors of Delhi bad ant in • 
reprtJl8nta.tion (by lteaolution 'I the Board) asking : 

(11 for. non-official President for Delhil all,d 

('11 for the l'eMQDa of delay in the preparation8 for new election .. 
(tI) If 80, what reply baa been given ? 
.r.lI. Sharp: The Honourable Member is referred to the reply given 

to a.n identical question asked in the Council of State by the Honourable-
lIr. Bhurgri on the 26th .instant. 

STAn SJ:UC1'IOlf BOAJl.D'S EXAJUJrATIOlf. 

655. Xr. Rarchandrai Vishindal: With reference·-to the euminatioD 
held of the candidates for qualifying them for permanent posta in the 
Imperial Secretariat and attached officers, will Government be plea.ed to lal 
on the table 110 statement conta.ining the following information I 
(ill) Name. of the candida., 

(6) Nationalities, 
(e) Whether employed previously in any Government office or not, 

.  -(d) If employed, the number of yean in II8l'vice with the name of the-
ofBce or department where emplo ~ at the time of examination and the-
dirision in which employed, 

_ (e) If employed, the departmental recommendation on the form ot 
applic!ation forwaTded to the Board, 
(/) Mal'lcs obta.ined at the written test, 
(g)-Mark. obtained at the ioten-iew, 

(A) Number of memberaof the Board P1'eleDt a.t the interview ot each of 
them and wbether a.ny lndia.n M4pIlber wu prell8nt, 
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(.) Percentage of Anglo-Indians who pasled for the Upper a.nd Lower 
divisiolls r"!oIp.wtively and their failures, 

(j) ~roel1h.~e of lnrlians who plossed for the. Upper and Lower divisioDs 
re p~ti l!1,  and their failures? 

Jlr. S. P. O'Donnell: The HOllnurable Member h8Jl probably not realized 
~he amoullt of l.Johonr and expenf;e that would he. involved in the preparation 
of the 8t ... t~ment asked for. The number of e:l.mliJates examined whose 
rtl"ults have sO fa.r been (l"tol'miutld iK ov(!r 1.10;). 'fhe informa.tion call!l<l for 
c -ulrl not be given without 0. IlCrntiny of the applications and other pa.pers 
~l..tin  to each of these men. and a compilation of .fobe relmlts would form a 
cOlllllideraLle volume. The. information 8Jlked for in part (6) of the question 
is in any CJ.Se of a nature which is neceRsarily treated as confidential. Govern-
ment d.l not consider that the utility of a statement giving the informa.tion 
a.'1ked for in pa.rts (a) ttl (l) of the question would be commensurate with th, 
labour and expense involvoo in its prc!paration. 

The answers to p'),rt~ (i) and (j) are as follows: 
I" Total number • 
Upper Divi.inn 

Lower Divi.ion 
Failures 

(,1 Total number 

7' 
M per oint. 

16 .. 

'1 
1,038 

.. 
Upp,r Divi,ion 18 per cent. 

Lower Divi.ioll 11 .. 
Failure. 7'1 .. 

. These oaloulatioDs exclude the results of the examination held on the 26tb 
F"bruary 1921, at which over, 600 oandidatee appeared, .. these results have 
not yet been determined. . 

lNspECl'OB. OJ OrPlCE P:a.oCEDUU. 

656. Ir. Harohandrai VishiDdu: -(a) What is the present pay of 
the Inspeotor of Office Procedur6 ? 

(6) What was the'"pay of the present incumbent of the poet before be wu 
appointed to this POlot '? 
(c) When was this post created ? 

(ll) Have the Government considered whether a suitable Indian Civil 
Service officer of the rank of Deputy Secre.ry to the Government of India 
could not be appointed to th~ post ? 
(e) What will b6 the diiflU'enoe in expenditure if the pay of the post be 

made at par with ,tha.t of a Deputy Secretary? . 

Xr. S. P. O'Donnell: (II) Rs.2,250. 
(6 . Rs. 1,600. 
(t) June 1920. 

(Il) No. The question of seleating an Indian Civil Service officer of the 
rank of Deputy Sool·eta.ry for the post was not speoially considered, but in 
any clI.se no lIueh officer had had the same eXIJcrience in the organiza.tion of 
Commel'cia.l a.nd Government offices 11.8 'Mr. Wa.tl'on. 

(e) A Deputy Se("'etary to the ( ovel'nment of India is entitled to pay under 
the luperiol' time-5we for the Indian Civil Benice _pl,", a duty allowance of 

I' J  , 
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Re. 400 flUbject to a muimum of Ra. 2,2.50, excltllive of oveneM ..uoWtonoe 
of Re. 250. The total maximum pay of a Deputy Seoretary 'i. therefore 
Rs. 2,500 which is allO the maximum pay of the poat of Inspector' of 081ue 
Procedure. 

RZPO&T or TIlE SBCUT.u.u:r PILOOBDUILE COlillmo. 

657; Kr. lIarchau~rai Vilhilada,: Will Goverument be pleased. to.y 
on the table the Report of Secretaria.t Procedure Committ3e ? 
Kr. S. P. O'DoDDell: AI stated by the Honourable Sir William Vineant 

in reply to a ~ue tion asked by Dr. Sir Debapraad Sarbadhikari at the 
meeting of the LegiRlative Council on the 16th September 1920, it is not 
proposed to lay on the table a copy of the Secretariat Procedure Committee's 
Report. The Honourable Member i. 80180 referred to the answer given by the 
Honourable Sir Wiru.m Vincent to part (t') of the Honourable Mr. BTmrgri'. 
question No. J4.2 at the meeting of the Council of Sta.te on the 21st February 
1921. 

W AUB. WUtELE88 TBLI!:GJUPHY. 

658. Xr. lIarclwidraf VilhiDdu: Will" Government be pleaaed. to 
.tate: '  ,  . 

(a) if they have received a Memorial from Klian Bahadar HabiburRahman 
Khan in connection'with his invention about Water Wireleu Telegraphy. 
(6) what facilities they have given to the gentleman in question for experi-

menting further, .  . 

(t') what facilities he asked for, . 

(d) whether they propose to alloW' him to experiment at allY of Govern-
ment wire1888 stations, if so, when and where ? 

Xr. C. A. Inn •• : (a) Y 88. 
(6) a.nd (c). While Kha.n Bahadur Habibur Rahman was in the Telegraph 

Department, several offers were made to him to put him on dDty for experi-
mental work at Alipur but he did not accept the often. Since hi. retirement 
he has several times asked for fina.ncial &8IIietance and for loans of lltaff and 
~ I. Government were unable to provide such aliaistBnce bot granted 
him a licence to experiment. . 

(d) It is not proPl)Sed to allow thi. gentlem&l1 to -experiment at wireleu 
stations as they ate all working statiunl and cannot be Uaed as experimental 
laboratories. , . 

COHPD8A.TION FOlL INsunIBS II!' PAOT01l.1B8. 

6&9. Xr. B. X. JOlhi: Does GOTernment propo!l8 to take steps to 
enable persons working in factoriea, mines, docks "nd on railways to get 
adequa.te compensation for injuries which may be ca.uaed on account of aeeidenta 
during the course of t~eir work, and if 10, will they state when they will place 
their proposals before this AS!j(lmbly ? 
n. Honourabl. Sir Thomu Holland: This flueation hal 'heen nnder 

examination in the Labour Bureau, and a provisional soheme is DOW being 
conaider~ inter-departmenta.1ly. I hope we shall be in a position to connlt 
Local Governments at an early date. If the Honourable Member will please 
re~ his question during the next Simla session, I may be in a position to 
,rive him more definite information. 
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COnrlT11TlO:l OP THBHnmu AND MOSLBJ( UNIVDBI'J'IBS. 
I 

, 660. Bhai ][an Singh: Will the Government be pleased to lay on the 
table copies of all the papers relating to the constitution of the Hindu Uni· 
venity, BenaresJ and the Moslem University, Aligarh, including the cone-
Ipondence and communications that passed between the promoters of these 
IOhemes, the Gonmment of India, the Secretary of State ior India, and any, 
LI)()8,I Government? 

llr. H. Sharp: The Honourable Member is referred to the reply which 
I pve on the 17th inlilta.nt to a similar question asked, by Lala Girdharilal 
AganraJa. 

Mn.TlAt. LAW AND POLmOAL PRI80NUS. 

661. Bhai Kau Singh: Will the Government be pleued to lay on the 
table a statement showing : 

(a) The number of all the Martial Law a.nd other political prisoners and 
internees at t,he time of the ~ al Proclamation regarding clemency. • 

(6) The number of such prisonel'l.a.nd internees ~ted clemency since 
then. -

(c\ The number of the Sikh political prisoners and internees under the 
Martial Law and othf'rwise at the time of the said proclamation. . 

(d) The number of the Sikh political prisonm and internees granted 
clemency since then ? 

Kr. S. P. O'DDnnell: A statement is laid on the table. 

(.) 1,407. ~ 
(lI) 1,270. 

tat~me"t. 

(,.) 4405 (approximately). 
(d) a8l. • 

SIKH POI.ITICAL PRISONERS AND INTERNEES. 

662, Bhai J[an Singh: Will the Government be pleased to lay on th. 
table a statement showing : . 

(.,) A lillt of the pl'asent Sikh political prisoners a.nd internees. 
(6) The da.tes of their being so interned or imprisoned, 
(c) The Court or a.ny other o.uthodty under whose' orders they have been Sl) 

impri!;oned or interned. • 
(d) The rema.ining period of imprisonment or internment. 
(0) The offences for which they have been so imprisoned or interned. 
(l) How IIUon, of them are Americl\:-returned. 
. (0) Any "peola! reason why they have not been granted the benefit of the 
RDyal Clemency? 

Mr. S. P. O'Donnell: There are no Sikhll a.t present in internment. 
The informa.tion asked for by the Honourable Member in rega.rd to Sikh poli· 
tical prisoners is being colle;:ted, a.nd will be fut'nished a.s soon as IIonilable. 
With reference to part (,) of the queh-tion, however, the Honourable, 

Member is referred' to the speech of the HOnDlll'lLble Sir William Vinoent in 
he debate on the \'eleil!BC of Martial Law prisoners in the Council of State u 

" 
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far as pel'llOD8 convicted in the Punjab diAtdtbanceR and stiD in jails are con-
cerned. The relealle of the other Sikh politiuaJ. priaonefl 11'88 not oonside.red. 
compatible with the public aaf~ . 

PB.oSEOUTIONS OP SU.HS BKE! ll~  KARP.UT. 

66S. Fhai )[an SiD,h: Will the Government be pleaaed to lay on the 
iable a statement .. howing :  , 

(1) A lillt of all the prosecutioDs of the Sikhl for keeping '.rpa" : 
(a) ~fo1"  any ciroular exempting /rarpan from the ArmA Act was iSRUed J 
(6) after a. circular 80 exempting /rarpa" was issued in the Punjab; 
(e) after the i88ue of any similar circular in any other province wherein 

the proset'Ution was &talted ; 
(d) afteT the issne of any similar "Cireular by the Government of Ibdia ;' 
(e) at places where no snch eircwr was in force lit the time of aDY luch 

prosecution. ~ 

(2) The result of all such prosecutions. 

(8) Any warning or punilhment @iyen to the Police or Qther officer~ 

responsible for starting such proAecution at places where any of the circulars 
exempting the Itar,"" froni the Arms Act was enforced ? 
Kr, 8, P. O'DoJUlell: The information aalred for is not available. 

I will endeavour to obtain it from Local Governments and to supply the 
Honourable Member with the statement aaked for in due coune. 

INITIAl. OUTLAY ON CANAL8 IN INDIA.. 

864. Bhai Kan Singh: Will the Government be pleaeed to lay on the 
table a statement .howing : 

(a) T~e grolS initial outlaJ on each of the ~n.l. in India.. ... 

(6) The average a6ialla (water rate) realized from each of such ca.nala 
duri.-g the last &even' years. 

(e) 'rbe net expenditure for the upkeep and administration of It&cb canala 
dlUing the said yea1'l. 
, (d) The net average annual profit realized from such canal. during the 
.aid yearR. 

(6) The ~ era. e rate of annual interest thus realized from such canals on 
the initial capital invested ~  the Government? . 

Colonel Sir S. D'A.. Croobhank: ,The Honourable Member will doubt-
leas ·undenota.nd that the preparation of a statement giving the information 
be requires for the 233 canall in India for which IleP'\l'lIote ca;>ita.l acCOllDta 
are kept would entail an enormoul amount of lahour alt,o.'etber incommen-
1I1lra.te with the cost of the establishment engaged thereon. The whole 
(If the JDformation desired is (!ontained in pl1hlillbed official repol'ts on 
in:i ati~n i ~hat referr~.to in Jllwts (~). (c), (d) and (e) of the ll~"tion 
bemg given In the Rtatlsta(:a} tahles wh",h ~('ompan  tIle annual ReView of 
lTriga.tion in India, while tha.t referred to in part (6) will be found in column 
}4. of St;t,tement II E of the annual Irrig.lotion AcJministration Reports 
published by the IJOC&l GovernrnentR. A st"tement giving the total figure. 
for each of the &even years referred to i. la.id on the table. 
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PtTBLIO WORD D.PUTJlENT AND RAILWAY AoooUlIITANTS. 

665. Bhai .an BiIlgh: (a) Is it J.\ot a fact that the seale of pay of the-
Public Works Department and Railway aooountpnts has not been revieed 
except by way of mtroduction of t¥ #me-scale of pay with the _me minim~m 
(RH. 80) and reduced maximum (from Re. 550. to Rs. 450) which was· fixed. 
originally in 1864 ? .. 

. (6) If 110, does not the Government propose to l'evise the said scale of par 
eommeneurate with the lise of prices of the nec_ties of life during the perioo 
of over half a century and for the llame reasons that necessitated the revision 
of scales of salaries of the enrolled and Public Worb Department lu.u of 
tmperior Accounts Officers several time during these yeal'll ? 

The Honourable Jlr. W .•. aile ~ (a) It is true that the minimum: 
pay of the revised time seale for Public Works Department acoonnts.nts i8 Rs. 80, 
which was also the previous minimum. The annual increment for the first ten 
years of Service has, however, been increased f!',lm Rs.7 to &S. 10 and as these, 
meo, besides receiving other concessions, have been allowed to count' previous 
.rvice in determining their new pay, this gives a considerable concession to moat 
of them Further, the amalgamation of two grades into olle has given an advan-
tage to the men at the top of the lower grade --and to almost all th08fl in the 
.pper grade. The aame remarks apJlly to the Railway ~onnta.nta, eaeept 
that in their case a further modificatioll haa been made in the scale, wbereby 
thORe men who retain the title of accountant n(lW nart on a. minimum pa.y of 
Re. 11>0. After rising to Re. 450. both these cla.asAA have the cha.nce 01' 
earnIng two further increments of Ra. 50, which will bl'ing their maximum 
lip to Re. 550. . 

(6) The Government have no present intention of revising these scales of· 
pay again. 

INDIAN ACCOUHTAN'l'B 01' THE PUBLIC WOB,l:s DUARTIIBNT AND RAILWAY 

LISTA. 

666. Bhai ... Singh z (a) Will the Government be pleased to state· 
respectively the number of European Anglo-Indian and Indian accountant-
of the Public Worb Department and ail~  lists who have been promoted' 
to the enrolled list of the India.n Pinance Department since 1911? . 

(6) If no, or very few, Indians have been BO promoted,  wilLthe Govern-
ment be pleased to state (1) if there are special 1'8&80n8 for the omislion, and 
(l) if the Government now intends to make up the deficiency by promoting a -
sufficient. number of Indians to the said list? 

The Honourable .r. W ••. Hailey: (II) Six office1'8 have been promoted 
t.othe .General List of the Indian Audit Department since 1911, and they are· 
all Europeans or Anglo-Indians. . 

(6) (i) and (i'l' Promotions o,f subordinatel to the General Lilt are made 
byatrict selection from amongst the Assistant Accounts Oificel'll and senio!' 
Account,llltll·without any regard to race or creed, and the six officel'll selected, 
lYere the most able of their contemporaries. This omiaaion of Indiaus i 
~l  explained by the fact that formerly Europeans and Anglo-Indian. 
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preponderated in tbe higber gmd81 of the Public WorD Department subordi-
nate account staff. For example, of the eight Public Works Chief Account. 
ants in t1ervice in July 1911llix were Europeans or Anglo-lDdians. The dis-
parity baR, however, been now exti.gwshed. Of the eight Assil.1;a.nt Accounts 
Officers (Public Works Department) now in Bervice four arc Indians. Thus 
it is likely that in future a considerable share of sucb promotions will go to. 
Indians. -

DISCONTE1n')(ENT IN OBDNANCE F.CTOBIES. 

667. LieuteDant-ColoDelll. A.. J. Gidney: (a) 11'1 Government aware of 
the great diacoutentment pl'evailing in the Ordnance Factories among the 
leading ba.nds and Indian Bel'vice mechanics due to tbe non-fulfilment of' 
promises made to these men bv the heads of their departments to revise-their 
pre-war raws of pay, while the rest of the sta.ff have beon in receipt of sub-
stantial increment fOl' Home time? 

(6) Is Government aware that these meli were promised in early 1918 that. 
tbeir rates weI''' being revised along with the Home-recl'llited men, fJiz., the 
Foremen and Assistant Foremen of the Factories, a.nd that whereas the latter 
received in September 1919 an increase of pay averaging 35 to 40 per cent. 
over pre-war rates, the former received nothing more than the temporary WBol" 
allowance 8Il.nctioued for both in lIHS ? 

Sir Godfrey FeU: I would invite the attention of the Honou1'8oble Mem-
ber to the l'eplies given on the 11th March to . the Questions asked by 
Dr. Gour, NOli • .j,40 and ...... 3. 

INDIAN SlmvICE MECHANICS IN ORDNANCE FA(''TORIES. 

668. Lieutenant·ColoDeI H. A. J. Gidney: (I') Is it not the fact that 
the koading handtJ and Indian.service mechanics in Ordnance Factories after-
appealing for three years bave just bt"en granted only an additional 5 per oent. 
temporary allowanee, wbereaH a.nother 15 pel' cent. would ha,'e only cost 
Government approximately RR. 1,400 monthly. and at the Hame time given 
these mon a percentage of increase which would have brought them into line-
with increases grante<l to the rest of the .. 1;a.ff ? 

(6) Is it not the fact that the Home-recruited men are being granted (if not 
already granted) a flll·thel' increase of pay by way of '. overseas allowance' which 
gives them an increase of fleal'l!l 60 pel' cent. over pre-war ratell of pit)' antI .:ost 
Government a.n additionalllllle8 of "1tpeCIf annually, while the leading hands .. 
and Indian service mechanics, , tor want of funds,' can only get 0. tOloporary 
allowance of ~  per cent? over pre-war rates? If MO, will Government please 
state the roasons for this differential treatment ? 

(c) Does Gdvernment propose to see that oeceslI8ry action is taken-
immediately to increase the tempol'llory allowance of leading hands a.nd Indian 
service mechanics in the IlIIome proportion as the increase!'! sanctioned for the 
Home-l-ecrtlited men, 1)£z., Foremen and AflSillta.ut Foremen; and also to 
recompeDl!e theRe -men by _e&1'1y lIanctioning a l'evised permanent 'scale com-
D)ensurate with tile pl'esent high price of labour, basing it on a time IlcaJe with... 
retrospective .,fIect to Septenlber HH9 as in the CIl8e of the Home-recrnit..cd. 
men p.-. 
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. Sir 6ocH'rfy FeU: ( .. ,) The Honourable Membe1' ill Marred to the 1'8ply' 
given by me on the llth :March,toQlleRtion No. 440 asked by Dr. Gour. He 
will see that the in('t"eaBe of pay sa.nctioned to these men in J anuaTy laRt 
repre en~ a per.a 11 eft I increase of i5 percent. onr their pre-war 1!8.tes of 
pay. An additional 16 per cent. bringing tho total inct'8lolle on pre-war ra.tea' 
of pay npto 4-0 per cent. would have cOt¢ Government RH. 2.61-8 per menaemj 
and not Rs. 1,4-00 per mensem all Iltated by lIhe Honourable Member. 
(6) I bavenothing to add to the reply given on the ! lth :March to c1a.UB& 

, (II) of Que&tion No. 442 asked by Dr. Gour. 

(e) The a.ttention of the HonOUl'able Member is invited to the reply given 
in answer to (6) of Question No. 4-403 asked by Dr. Gour on the 11th 
March. 

DlflT1tICT JUDOI8 Paoli TRB INDIAN BAlI .. 

669. Lala .Girdharilal Aganrala:' (a) How many DiMtriot Judges, 
,if any, a.re going to be recruited from the Indian &.1'? If BO, when? 

(6) Wi1l the Government be pleased to h,y on the bble a statement 
,.howing approximately the number uf such appointments in each province, 
detailing the nnmber of Vakil BarriMters, Hindtls and 1\{llhamnudll.ns, and also 
detaa1ing Brahmans anil non-Brahmans in Madms ? 

(c:). How many more poRta of District JllrlgCB in ea~h pro in~e are going 
, 'to be thrown open to the members of the Provincial J udicia.l &rvice ? 

(d, Is it proposed to appoint the membe1's of the Indian Bar or the 
Provincial Judi<.oial Service to the poRts of Registrar, Depot,V" and AllAiRtant 
Regil;trars in :the India.n High COllrts, Chief Courts and Judicial Commis· 
.ionen' Courts; if HO, when, and how many? 

](r. 8. P. O'Donnell: (a), (6) and (t'). The Honourable Member is 
·referred to the answers given to the similar quetltions asked by Khan Baha.dur 
;Saiyid Muhammad Ismail and Mr. AlIi Baksh MnhamIqad Hussain on the 
Uth FebTuary ID21. 

(d) The selection and appointment of pertll)D" to the post. referred to ill 
the Calcutta High Court vests in the Chief Jutice of that Court ander claU88 
(8) of its letters patent as recently a.meDded. It may be added, however, that 
attorneys are usually appointed to the Registranhip on t~e Original Side, 
and tha.t the corresponding ap~ointment on the Appellate Side is borne on the 
cadre of the Indian Civil ServICe and is filled from that service. AJJ re~ 
the other High Courts the Honourable Member should address 'the Local 
Gnvemmenb d Iegi 1 t -, ... concernf . 
• a ore. 

DEI'U1'Y COLLECTORS AND EXTRA AsSISTANT COMMISSIONERS. 
, 

670. Lal,. Girdharilal Agal'Wala: (II) Is the Go\"8I'oment aware that 
many:'Deputy Colle(.tol'R alld Extra Assistant Commi8llioners in India are 
graduates in law and High Court Va.1cila who allpire forhigber appointment. 
'than thoae a.t pl'esellt thrown open to ordinary Deputy Collectors Dot .0 
qualified ? . 

(~) DoeR the Government intend to open .. door for them for High Court 
. J odge.hipe by appointing l()Qle of them as District and Assistant J \ldges .. loag 
-.with the memben of the Indian Civil Service? 
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Xr.8. P. O'Dounell : (a) The Government ~re not a.wa.re that there are 
many Deputy Collectors aru:l Assistant COMmissionerl:l who cherish these 
aspira.tion!;. 

(6) Promotion from the provincial services to appointments of District and 
. ell~ion  Judge or AilIIistant Sell8ions J lldge  is reserved for members of the 
judicial branch of these setviccs just a.s promotion to listed posts of District 
l\1agi"tmtes IIoOd Colle<:torll. iB reservoo for the members of the eIecutive ran~h. 

Thill was known to th~ otficel's referred to when they entered the executive 
lU'ancb and the Government see no reason to deparHrom the policy adopted 
hitht:lto; officer, promottld from the provincial /oIel'vice to hold posta ordinarily 
held by members of the Ilidian Civil Service have the same opportunities of 
promotion as those who ha,,'e been directly recruited. 

EXPORT OF WHEAT AND OTHER FOOD-GRAINS. 

671. Lala Girdharilal Agarwala: (a) What principle governs the 
-contl'Ol of export of wheat and other food-grains? 

16) To what extent and when and by whom may a.ny such grains be 
eXl1ol'ted and on wha.t conditions? 

Itr. J. Hullah: (a) With the exception of the 400,000 tons of wheat 
specially released for exp011; in October w,1;, allotment!: for export of whtlat and 
oth!:r food-grains a.re only mn.de to tho,", countrie~, moAtly with a large 
IndilLn population, which are ordinarily dependent on India. for supplies or which 
cannot obtain their requirements from elsewhel·e. 
(6) These a.llotments are di,,1;ributed by the Collectors of Customs at Indian 

pol·ts amongst e&1ablished shipper!! to the destination concerned. 

SUPPLY Bu.L TRANSACTIONS. 

672. Lala Girdharilal Agarwala: (0) Are supply bill transactions made 
at tehsil "ub-treasuries? If so, under what conditions and restrictions? 

6} If not, al'e the Government prepared to a.rrange that such tranlla.ctions 
within reasonable limits be made a.t sub-tre&Hul'ies also ? 

The Honourable Kr. W.It. Hailey: (0) and (6). Supply bills and ' 
eurrency telegmphic transfers are sometimeR issueCl at and on HUb-treasuries 
under special instru(ltionll fl'om the Deputy Contl'Olier of the Currency of 
the cit'cle (·oncerned. No general conditions 01' restrictions are laid down. 
Each individual application is treated 011 itl:! ml:llits by the Deputy ContToller 
of the CUfl'ency. 

Pow):ns OF MINISTEll8 OVER TRANSFERRED SUBJECTS. 

678". Lala Girdharilal Agarwala: (al What are the powers of 
)'1ini~~l'fi over Transferred Subjects in the Provincial Governments ., 

Kt. S. P. O'Donnell: The Honourable Member is referre<l to sootionll2 
of the Government of India Act, th!.' Devolutioll Rules, and the rules under 
,section 19-A of the Government of India Act. 

PRINTING WoaK OF GOVERNMENT OFFICES AND HIGH CO.Uit·fS. 

6740. Lala Girdhari1a1 Agarwala: (a) Will the Government be 
f'leased to litate on w'bat. p1'i?ciples th~ ol'  of Govern"!ell;t OflioeB and Higb 
cturts and. other courts 18 gIven to prlvatep.'esses for pnnting ? 

• 

, 
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(6) Hu the question of giving the said work to aU the pressel who apply 
for the work and are not considered to be unreliable for special reason., at 
reuonable terms, been considered? 

-The Honourable Sir Thoma. Bol1all~: (a) The Government of India 
are concerned only witbthe printing work of the Departments of the-
Government of India and subordinate offices. The printing work of all 
High Courts, excepting the Calcutta High Court, and of offices mbordi ... 
Date to Provincial C'rovernment., is regl1lated by Local Governments. In 
order to enllUre expedition, u weU as 8l-'Onomy, the Government of 
India have elltablished State printing presses at Calcutta, Dplhi and Simla. 
Work which t'aIlnot be done in thelle pre&8Cfl is eotTusted to private firma 
81lbject to the examination of rates by the Controller, or local Superintend. 
eots of Printing. The printing of Gov('rnmeot of India forma hu also been 
given, for thelaat 4-0 years, to private firms on the best available terms. 

£6.1 So far as tbe Government of India are concerned, the answer is in 
the affirmative. 

I!\CILEASED ItATE POSTCARDS. 

67&. Lala Girdhari1al Agarwa1a: Have any increased rate postcard. 
been printed already? 

.r. C. A. hnea: The answer iB in the negative. The Se.cretary of Stat& 
wired out on the 14th March that to avoid d,~1a  be propol!ed to proceed with 
the manufacture· of dies and plates at a COf¢ of 1.1 00, but we cabled H orne on 
the 22nd March that III'I'Ilngementll for the printing of half-anna. pol¢ca.rd. 
should be stopped. I.Ind~, &.II a precautional'Y meahure, a number of postcards 
have been stamped with a half-anna IJ1lJ'Charge. 

DISTINCTION IN RAII,WAY COllPAJ1Tl1ENTS. 

67ft lIaji Wajihudc1in: (a) Will the Government be pleued _ to lltate, 
with reference to Que"tion No. 327, anllWereci on the 1st March 1921. why the-
distinction between' Euro~n ' and I Indianll' in the compa.rtmentA of 
Intermediate clall~ is allowed, when the lIILIDe is not considered desirable for the-
m.t and B8COnd (·lru:selC ? 

(6) Are the Govlmment prepared to illRUo immediate in~ruction  for the-
removal of the dilltinction from the former compartment. alllO ? 

Colonel W. D. Waghorn: There is, 110 fa.r u Government are aware, nO' 
general wish for rellervation of Rt'parate compartmentR in the fil'Rt amI second, 
claMSeB. There ill, however, a considel'&ble section of the public which desires 
J'.eIIervation in the lower clasl'etl, and cOnl'equently Government (]o not propose· 
at present to remove Hlob reBervation entirely all at present exists. 

DEPUTY SlTPEltIJ.'TENDEnS 01' POUCE. 

677 .. Xr. )luhammad Yamin Xha1J.: III it a. hot th"t cliAcontent prevILilg 
amot\g the Deputy Superintendents of Police of all the ProvinaeA anet that they 
bJ,.ve tlUbmitted memorial. to His Excellency the GovIM'not' General fnr a 
further mcrf'&118 in their pay in order to bring it to the level of Deputy ColIer-tOni ? 
If lIO, what &tepa have been takqn up to DOW to i'emove thei\' dillContent ?  " 
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Xr. S. P. O'DoDDtll: Memorials luLve been recei ~ from the Deputy 
,Superintendellta of Police of aeveral provinces showing that those officers a.re 
not IIl&tistied with the rates of pay tI&Jlctioned for them and asking for a 
further increue. 'I'he  memorials a.re under the consideration of the Govern-
ment of India. 

.E .~ (E!lT DEPOSIT IN THE IHPERIAL BA.NK 01' INDIA. 

678. Rai Bahadur S. P. Bajpai : Will the Government be pleased to 
collect information and lay on the table a. statement showing the latest 
figures a.vailable as to the amount deposited in'the Imperial Bank of India by 
the Government. 

The Honourable Xr. W ••• Hailey: On the 18th M;.rch 1921, the 
public del'ositR in the Imperial Bank amounted to 4 Cr.ll'es lliakhs. 

GOVERNORS OF THE IMPERIA[. BANK Oli' INDIA. 

679. Rai Bahadur S. P. Bajpai : Will thIS .Government be pleased to 
state what the Governors of the Imperial Bank are paid by way of pay and 
allowances ? 

The Honourable Kr. W .•. Hailey: The Governors of the Imperial 
Bank appointed under "'Section 28 (1) (i, and (iii) of· the Imperial Bank of 
India. Act receive, lluder Bye-law 140 of the Bye-laws of the Imperial Baak of 
India, a fee of RII. 20U for ea.ch Central Boal'd meeting which they a.tted. 
togetber with the amount of their travelling expenses, if any, and a fee '(I 
Rs, 60 for each committtle meeting of the Central Board which they attend j 
n~ fees a.re paid for attenda.nce at additional meetings. 

680 .• r: Syed Xabi Hadi: (ride pa.ges 1619-1620 of these Debates.) 
Aa.MY HBADQUAB'rEB.8 EMPLOYEES AND HIS HIGHNBSS THE DUD 01' 

~ NNAU HT'S VISIT TO DBLHL' 

681. Ifunshi Ifahadeo Prasad: (a) Is it a. fa.ct tha.t officers and clerks 
-of Army Headquartel'S at Simla. and othel' places, if any, were permitted to bve 
a trip to Delbi at the Govel'nmttllt expense on the occasion of the visit of Hie 
Royal Highness the Duke of Conlla.nght to Delhi? 

(6) If the anllWer to (a) be in the affirma.tive, then \'fill the Governm,entbe 
pleased to state (i) what has been the total expenditure 80 inourred. (ii) the 
number of officel's and cl~l'  who got this concession, and (iii) how many of 
them were Indians and Elll'opea.ns, respectively? 

Sir Godfrey Fell: (a) 'rhe answer i!1 in the negative. 
(6) This part of the question does not, therefore, arise. 

ROYAL AIR FOa<JB IN INDIA. 

682. Kunshi )lahadeo Prasad: Will the Government state: 
(a) If it intends taking in its own hands the Il0lioy regarding the Royal 

Ail' Force in India.? If not, why not? 
(6) If it intends taking steps to get the Royal Air Force open to Indians? 
(c) If there be any bar, then the na.ture And a.uthority for the same? 
Sir Godfrey FeU: (4) The question is not uuderstood. The Royal Air 

Foroe is a BritishServioe, controlled by the Air Ministry in the United 
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xingQpm; Units ,of the Royal Air }I'orce are l~ t for service in India.. and 
while in Judi&, they come tllldt'l' tile command of Hill E (:ell~nc  the Com-
mandel'-in-Chief and under the administrative contr(ll of tbe Government or 
India. • 

The Air Officer Commandinif' Royal Ail' Force, il'l retrpon"ih1e to the 
Commander-in-Chief for the efficiency of the Royal Air FoN.'e in I JUlia. He 
prepare8 the estimates and admini~ter!l the hudgct of the Royal Air l"orce, 
tmbject to the dirt!Ct control of the Commandt·r-in-Chit'f, Ill' ill pel'nlitted to 
correlipond direct with the Royal Air }'m:.cc a ~th()l'itiet  in Engla.nd on technical 
Subjects, including the Impply of technical "tores for wbich provi"ion has been 
made in his budget or for which "pecial IallLiiOIl hall been obtained, 

(6) and (I'). All I explained in reply to a qUef;tion al'lked by :M'U'hllhi JI.",al" 
Saran, on the 22nd February, recmitment for the Royal Air Force ill in th'e 
handR of HiR Majesty's Govel'tlment. The Government of Indio. are not 
.ware that there exists any bar to the admission of Indians to the Royal Air 
.Force, IlUbjeet to their fulfilling the nI'C8lIIIILry conditionll, They proJlOJ'e, 
however, t.() inquire from His Majettty's Government what is the exact 
poaitiOD in regard to the admill8ibility of Indians into the Royal Air Force. 

R"'CUL DIBABILlTIU Iii THE RoYAL AIR FoJlCB. 

68'3 •• 1lDIhi Kahneo Prasad: (a) III it a fact that! racial di .. LiUties 
~ t even in the clerical establi,hment of the office. of the Royal Air Forc.J' 
in India? .  , 

(6) Is it a fact that bigher scale of pay baa been introduced for Enropean 
and lower for Indian clerks in the Headquarterll of the Royal Air Force? If 
10, what is the dift'erence between the two ? 
(,) I. it a fact that prior to September last, Indiana could become Superin-

tendents and get mor~ than Rs. 200 a month in Headquarters of Royal Ail" 
Force, but now cannot ? 

Cd) I. it a fact that there is a general discontent among the Indian clerh 
of the Headquarters of the Royal Air Force? If 80, what do the Government 
of India propose to do to remove this diacontent? • 

Sir Godfrey Fell: ell} The anlWer ia in the negative. On the constitu-
tion of the Royal Air Force, the senior administrative unit of a group of Air' 
';Force Squadronll, sucll Boll we have in India, W&Ii termed a Group Headquartel'8. 
This beadquarters bas a standardi.sed. establishment and mat be compa.1't!d with 
• Brigade or Division Headquarters in the Almy. The clerical eetab1illhment 
consists mainlt of Air Force personnel trained in technical capacities j ud as 
the Group He8dquarienl of the Air Force in India is a mobile unit, liable to be 
moved anywhere within and outside India., it is imperative that the senior 
clerical personnel should ),e Ilerving airmen of the Rtll'Vice. 

(h) The:European clerks receive their ordinary ratee of pay Boll ftxed by the 
,A,ir Minilitl'Y for all units of the Reyal Air }'orce. Thfl pay of the India.ns, 
emplOyed in tht! Group Headquarters of the Air }'orce in India ill bued on the 
duties they are called upon to pel'form and on the rates pertaining to similar 
posts in Qtber Government officeI!'. 

.  . lr} The answer ill in the affinnative. Prior to September last, it was 
poaaihIe for an Indian to become a Superintendent in the Headquartel" of the 
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Air F.olC8, but aubsequent to that date, the pon of Supel'intendem was 
abolished, 

" 
(il J A memorial dealing with certain grievances has ~ecentl  been Ilub-

mitted by the Indian c:lerks of Royal Air Force Headquarters, thi."1 is now 
UIlder the con",ideratlOn of Govemment. }4'mm the fac..>t that applicationf'; to-
serve at Royal Ail' ]!'orcelJead.qn:Llten; are constantly being received from 
Indialls, it may Le inferred tLat thiH Herviee ill not wlpopula.r. 

HEADQIJAJl.Ua,s OF ROYAl, Am FORCE. 

68-lo, Kunlhi JIIaha~eo Pruad: (a) Is it a facl, that Headquarters of 
Royal Ail' }4'o\"('e bave been treatt!«i llitllt~rto as a. hral)ch of Army Hea.dqualters. 
If so, is it a fact that a uuiform time s<.,oale of pay has been applied to aU_ 
cleriatl e~tu. li mtlntll of the Army Headquarters except Headquarters Royal. 
Air l<'oree? If so, l~  

(6) 1fl it a. fa.ct tha.t the clerical staff of Army Headquarters have been 
'sanctioned an increment of p ... y except that of Hea.dquartel"B of Royal Air-
Foree? , 

Sir Godfrey Fell ~ From 1916 to HHS the Royal Flying Corps Head-
quarWl'S in India formed part of Army Headquarters, India. . 

When the Rora1 Air Force was formed in 1918 aa a separate service, the 
flying units then 10 India were entirely separated from the administtative 
eontrol of Army Headquarters. The conditions of clerical service which. 
apply to Army Headquart!!I'S are not therefore applica.ble to the Royal 
Air For ..... 

INDI&N CLERKS 01' HZADQuAa-rEJ1.8 ROYAL Aut FORCB. 

685, Xunshi Xahadeo Pralad: Has any representation been rt;eivod 
from the Indian clerks of Headquarters Royal Air M'orce, about increment and 
other grievanoes ? If 80, wha.t action has been taken 01' is proposed to be-
taken to meet their wishea ? 

Sir Goclf .. e:r FeU: I would invite the Honourable Member's attention to· 
my reply to '«(I) of his Question No. 683, 

AUTOJrlOBILB TBAr'IO BBTWUN MECCA AND JEDDAH. 

686, Haji Wajihuddin: Hu the Govern ment any information regarding-
the introduction of automobile traffic  between Mecca. and Jeddah? 

18 it a private arrangement or connected ,vithtbe Hedjaz Government and 
iB it intended to carry Blores 'only 01' both pilgrims and stores? 
Xr. H. Sharp (on behalf of the Honour&o1e lIr. Denys Bray): So' 

far as tbe Gaverllmtlnt of Inuia. is a"4re, there is no automobile service 
between J eddM.h and l\Ieoca. They. believe there were a few motor cars,: 
presumol.bly privately owned, l'unning on the road last year. 

PROVINCIAL Por.ICE SERVICE. 

687. JIIr. Wali Kohamed HUllanUly: Will the Government be pleased 
to stute what action baa been ta.ken (111 the memorial and repreMentations 
submitted la.~t year by -the Pl"Ovinoial Polic!! Service of ditIdl'l!nt provinces 
in India, on the subject Clf their gtievauces in the matter of pay and profiCpdUti 
as compared with other Provincial senibell? 
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llr. S. P. O'Douell: The memorials are nnder the conaicieratioa of the 
-Government of India. 

INul.lJl SUPUIN'fUDQTS 01' POLlC&' 

688 •• r. Wall KohameclH\1IIU&Uy: Will tho Government he pleased 
to ItatAthow many appointments of Indian Sn~rintendent  of Police ha've been 
,or will be made by promotion, and if 80, when !:rom the existing cadre of Deputy • 
Superintendents in eaeh Province in pursuance of the orders passed by the 
,Government of India in the Home l>epartment in their letter No. 1227, 
dated the 30th June 1920? 

Xl. S. P. O'Donnell: The Government of India. are unable to «ive the 
detailed iuformation asked for. Recruitment to the Indian Police wdl, under 
the new ~ tem which is to come into force this year, be 80 regulated tha.t 
eveutually 11 per cent. of the Imperior appoiutments will be filled by promoted 
Provincial Service Oftkoers, but the time which must elapse before this 
percentage can be fully worked up to must nece.B&rily vary with the conditions 
,obtaining in thI Police cadre in eaeh province. 

SUPEIUNTENDENTS 01' POLICE "'ND" THE PaOVINClAl. SERVICE. 

689. JIr. Wall Kohamed H1lII&D&Uy: Has the atte~tion of the,Govern-
ment of India been invitet'i to a reply of tbe Bombay Gqvernment in the tiM 
..mon of the new Counen (to a question of Khan aahib S. N. Bbutto, O.B.:Ej.J 
to the etfect that no orden have &II yet been received increasing the number of 
SuperintAmdents of Police to be held by the members of the Provincial Sel'vice? 
Will the Government kindly state wben such oulel's will issue? 

lIIr. S. P. O'Donnell: The attention-of Gnvel'nment hall Dot been drawn 
to tlfe question a.nd &Ilswer referNd to. No Bpecifio orders have issued o'f 
will iMlue i~in  the number of superior poHts in the Indian Police to be 
held by membet·s of the Provincial Police Servioe, but, ... I have jut i f~rmed 

the Honourable Member in reply to another queation, officers of the Provincial 
Service will be promotAld to the Indian (Imperial) Polioe 80 ... ·eventually 1(> 
hold 11 per oent. of superior a.ppointments. The ne~, lIystem of recruitment, 
in which the provision above mentioned i. included, iii· to come into force this 
year, apd this decision waa communicated to Local Governments in June 
""1920. ... 

IlIDUN DBPUTY aUPIlBoIN'l'U'DEN'rS UD SUPEBllfTBNDBN'rS OP POLICE. .... 
690. Xl. WaH KohaJqed HUII.nally: (a) AretbeGovernment aware of 

thefa.ct that the percentag8 of appointments to be made from Indian Deputy 
SuperintendeQts to the gr&de of Saperintendents waR fixed at 5 only IIOme15 
years back; that ... a matter of fact out of the two appointmentsaUotted to 
IJlclians in the Bombay,Presidency one ha.sbeen giveu away to a non-Indian ~~ 

(E~ia.n or EUl'opean) thus leaving only one appointment for a 60n4 foIe , 
lnw. after 10 yeanl 10llg waiting? 

.:(6) Are the ,Government aware that the, members of existing Provincial 
1'01icle Service have been looking forward with impatience to their share in the 
higher branch of tlervice. Will the Government be pleased to ata.te when. the 
new order •• r, likely to come into eifect? 
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Xr. B. P. O'DODDell: The Honourable Member has oorl'e<..-tlf st&tecithe-
percentage of supeNor poRtH which . have hitherto been open to Provincial 
Police offieen. The Go,"ernment of India ha.ve 110 infonuatioll· regarding' the 
facta aUeged in the matter of promotion of Deputy Snperintenden~ in the 
Bombay Presidency. As regards the remainder of the question I would' refet 
the . Hoa,utable Member to the ao,~~el'tl I have just given to his other two> 
queetion8 00 this 8ubject. 

ST.P1' SKu:crION BoARD ANJ) Ml'OINTJl£NT8 IN CBB.TA1N lh:I'ARTMENTH. 

691. Ba~ K. C. I!eogy: With reference to the reply ~I. ~uettion 
No. 347, clawre lv), WIn GOvernment be 'pleued to IItate whether It 18 a fact 
that certain appoint~nt  ,have-been given In tbe ~i e Department, the 
Department of Induatriea, and the Offioe of the Deputy }'iuanoial Ad iBer~ 

Military Finance, to personR who have not paRSed the examination lleld by thtt 
-Stail Selection Board? 

Kr.8. P. O'DoDIUIll : No exemptionR have been granted. hy the St.! 
Selection Board -but in the Departments mentioned some men have been 
appointed. who have not paRBed the StaJl Selection Board Examination. Iri 
the Legitlative DepaJ;t.aent, men· were reqaiNd urgefttly 80 . U ·to be _ trained 
in their Dew dutiea well before the cOlhmencement of the eurrent LegiRlati\1t 
Seuions and it was therefore not pollllihIe to wait tin the reKults of thlt 
examinations held by the Staff Selection Board had been determined. Th~ 

Financial Adviser'R Office Wall on a temporary basis and largely stafte4 
with lIL'COunts (~ler  amI all it ,..,..., e88eJltial that there should be no break iJ) 
the continuity of their work which is of a highly technical descripti()n 
appointments were given to ~en who hael done well. In future, recruit-
ment will be made through the Staff Selection Board. The Depaltment of 
lndustries had been organized in March 1920 ·Oll a temporary basi", on t ~ 

understanding that men would be made permanent if the Secretary of Swe-
sanctioned the full h-trength then employed. The permanent staff waH 
eventually reduced but the undertaking had been given before the creation of 
the Staff SelectioD Board. No new men ha,"e heen recruited since the-
creation of the Stat Selection Boaru on a permanent basis, and IlO men will 
be employed in future .without reference to it. 

SELECTION GUAD£ 'POSTS IN THE hn'J!:RlAr. SECItETA1tI.U. 

692. Babu X. C. Neogy: With reference to the.atatemel,lt made in reply 
to Question No. 34-7, clause (f), to the ettect that the·' beads of Departments 
of the Government of India have neither the time nor the opportunity to. 
obtain sufficient penollal knowledge of the ability of eiMIb member of the cleri-
,cal establishment,' win GovernlDentbe pleased to state how and bv what 
agency are l1electionfl of AlIsiRtants for promotion to -the Selection Grades 
oiadp.? ~ 

Ir. 8. P., O'Donnell: Generally IIpea.king, ,the Deputy Secretal"\" ill ca(:h 
cle:pa.rtment deals with lle tion~ pertaining to the promotion of' aMllilltlJonh; 
within the departmttnt. In doubtful ca.ses, be obtain!! the ord"e1"l4 of the S(!("-
retary. What WII.I! intended to be" conveyed by the w011111 quoted h\' the 
Honourable Member was that the recommendation of a Head of .a Department 
'IIV&lI not II1lfficient to justify e1emptioll from appearance at the examiuatioll illl 
question, withollt which n, uniform I!1tandRrd eould not be sc("ul"od. 

G 
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PacmrrARB or LITBBATa IN DlPPUoUT SIC'1'lOltS 0' TU IInnni 

COIIIIVNITY. . 

oos .• r. A. B. Lt.tthe: (0) III the Government aware of the very great 
disparity in the percentage of literate., both in Englilh and Vernacular,'among 
the dilerent tI8Ctiona of the Hindu Communitiea ? 
(6) Do the Government propoae to obtain from Local Govemm.t. each saaepuate tigUn!8 about the oduor.tional pmgreRil of all communities .. hI*! . i. below 10 peT cent. among mal_, and embody thi. information to a 
• Table iu their Anll'\Ulol Bulletins on Indian Education ? 
(e) Are the Government pnpKeCl tQ call for report. .. to whM .,. are 

taken by the Local Goveromeot. every y.r to bring up the Hindu Communi-
tiea whoee edaeational pl'OfP'8lll in the fieIda of primary, ReClOndarl and higher 
ed1lCllltioa 11M heeD very aloW', aad to IlUmmaru.e that informa.tion ia the laid 
buJletia OD Iadian Educatioa? 
,(cI) W .. the ytoblem of the abnormal edoeatioul b.ek,..rdaell of eoae 

HiDIIo CommUDitiea, relati ~l to the great pros-made by otherll oomider-
.a by the Ceatml Advill9ry Educational BoaM? If 10, what were the oonol.-
.... arrived at by the Boiud in tbil reepeot ? 

.r. 'K. Sharp: (.) The GoverDlIIleDt ollndia aN aWM'e of the ~ 
&parity ia the peroeotage of literata elo~ the more advuoed aDa 
.... more .. bani Hind. oomlDlHlitiel,.. . at tOe Ceo ... of un 1~ 
, (b) The ..,..uon of the Honourable 'Kember, if adopted, would inyolYe 
_fir! year the pmpa.ration by the oftioen at tile Provinciaf Education Depart-
lIlento. of a table IOmewW lliau"lar in cbaraeter to table IX of the cenlUll 
lteport. The beneftt derived frOiD the tlDnual oom~i1ation of IUCh a table 
woUld not be colllJDell8Urate with the upenditure of time and trouble iDvolvect 

«(: )T.be annual report. of lijreeton of Publio Inltruction unall,y con. 
iaformatioa all to the educat.ional progreea of backward communitie& . A 
aummary of the information most recently IIU~ will be fouud at pages U 
tlDd 20 Of Indian 1Wacr.tion in 1919-20. 0eD_ Table III-A of the annual 
edncational retumtl comJ,l&res Brahmans and non-Brahmans in' respect of 
number. attending edu.tional institution.; and, .. regarda the communiti. 
which are generally tnmed I the depreeaed m.-.', elaborate fiKores were 
ehown in Appendix XIII to the Jut Quinquennial Review of the Progress of 
Education and were summarised in Chapter XVlll of the .me publication. 
It is hoped' to collect this information again for the next Qninquennial 
Review. 

(d) The answer to the first part of this question is in the negative. Tbe 
education of ha.clcnrd claaJes would not,form a. suitable subject for conllidera.-
tion by the Central Advisory Board inumucb as the conditionll of this 
problem va.ry greatly from province to ,province and different methods of deal· 
ing with it have been' adopted hy llifferent Loca.l Governments. Education 
being now a provincial transferred RUbject, the problem is e88entially one for 
Local Governments to handle. ,'. 

AUDIT 01' EXl'EYDlTUltE ON STOltE/;. 

69 .... Sir P. S. Siv&lWaDlr Aiyer: (II) Will the audit of expenditure 
on stores purchased in Englana for lndia be under tIle control of the Anditor-
General in llldia ? 



QUIIITIONI A~  ~ea . 

(6) If this iN not intended, what fitep~ \fill be taken hr· Governmeot flo 
:safeguard the interellbl of the Indian ta.x-pa.yer ? 

The Honourable '.r. W .•. Railey : (a) N~ 

(6) Under RUb-MOOtion (2) of !I8<!tioll 27 of thl!' Government 'of India 
Act, all expenditUl"e of the kind in u~ion must be audited by the India. 
Office Auditor, who i8 appointed by Hill Majesty the King-Emperor.' A ~ 
-of the other IIub-tiet.otionli of the Mef.rt.ion will, 1'think, make it 'q'tlite plain thai 
the conditiollil under whicb the India Office Auditor if! re uired~ to wort 
.-e MUch a.s tolltfeguard ,'ery matel'ially the interest.. of t, ~ Indian tax-payer. " 

.1 

69r,. Sir P. S. Sivuwamy .liyer: (Q) Will fina.ncia li~ 
. brought to light in cOllnect;ien witti the stores purc~ iD EagJaod, be 
brought under the review of the Public Accounts Committee a,)pointed hy 
the Indian Legialature ? 

(6) If not, bow will the I..egi&la.tive AMembly be in 0. pOllition to e:tt"'~i ! 
... y voice over the ,heavy Kpenititure in Bngland on it~ aooowate ?  ' :, , 

. The 'lloBOv.ble Kr. W .•. HaUly: (a) I ~ e ..explained ml)l), 
1WJJwer to the previous question that aU expenditure on stores in E~ land ... fU 
l)(I! audited b..Y. the India Office' Auilltor. A copy of the J'ep~~fof ,tile Audif,oJ;. 
which i8 submitted to the Secretary of State and to both H0uH88 of Parlia-
ment, ill Bent to ,the Government of India..tlso. I am. quite pre~red to Jay 
~ 11 of lIIloh repOrts :den received before'the.ComlQittee on 'Public Aooouute 
and to e~ to the Secretary of State in Cotincil any remarks on the Auditor' .. 
reports .. hich the Assembly may desire to mHe after considering the re~m-
inendatioDII of the Committee on Public Accounts. , 

(.6) In vif"v of my reply to cla.use (IJ) this ql1ef!tion ti"" not'lwill8. 

, .1.,' 

SALE 01' SA-I,T IN TIlE UNITED PJl.QVllllOES. 

696. Ir. J. Cha1ldhurl : (II) Do the Government of India. rropollO to 
appoint agents for the IIRole of .... It ill t.he United ProvintltlR r. Agont, and 
Oudh? ' 

, (b) Are the Goverllmont ILWIL1'e that the lLPllointment of BllCh agents liM 
the eiTect of mising the retail prilltl of IIBIt ? 

The lloDourable Sir Thomas Holland: 'J.'he Governmellt of 11ldnt Illlvc 
Clbo.uIted the Loca.l Goverhments of the Punjab, U uited Provincell and Bihar 

_ '8.nd OrisM on Do II}'opoIULI for the appoint.ment under the contl'ol of di,.;t.ri(,t 
Officers of agents in each district who will keep an adequate stock of !IIl)t 
from the Northern India Sources and sell it at prices to be fixed ~. the 
district officcl' wit,h due refm'ence to the (~o"t at, the "oun~e. transport ~~har ell 

and a. HIIUIoI1 and fixed ma.rgiu of profit, It iN hoped that this system ",ill 
insure the Malt being sold to reta.ileT8 a.nd consumel'H at reaL.'1onable prices and 
will prevent the reelc:lc88 Flpeculation and }ll'ofiteeriug that has chu,1'IIolieriHed 
the trade ill recent timcs,' It is claimed t.hat the pro:polIBl will have 11011 eft'ec~t 

02 
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el,*,otly op(¥)IIite.to what i. suggested in t.be Ret.'OBd part of the Honourable-
Member's question. 

The tltatement laid orr the t&We in reply to Question No. 385,* dated 
5th March Hl21, which it WIlS statfd would be printed "1:; i. published 
e~ : . 

SittleMlJHI laid ON '/ae table ill t'onH.tJctioll ftJi'llltJ reply to ,~.tt .. No .. ,Wl 
dalt1d 6t1, Marela 19111. 

(6) (i"r 8caletl of pay for Anglo-Indian, Hindu and Muhammadan clarka 
are tbesame, alao for Station Masters and Aasilltant Statio. Mastel'll. In the-
LocoDlotive De.-rtment, dilerent acal. of r'Y exi .. fer Indians and Anglo-
Indiaoll(includmg Europeanll) nmning.. .. wiD be Been from tbe list 
liven below : 

!JMlIaM 
(JIhau .. d .......... ). A.,1o-Iaata.. 

lWo 140 
110 

" 160· 
·170 
Iso. 
llJO. 

100 

• 110 

no 

J.u.. 
(abad. ad .......... ed •• ). A,qUoJadl. .. 

t3 110 
zr, 

1'1' 
13 fo 
l40 8G • 
tr, 80 
17 

18 
19 

NO'l'S.-lt I. pobated out that ludiaD l'1l11D!D1 ltd Ke 1II00t" Illiterate whll'ou A .... lo. 
IdJu Iremea mult haTe at leut paned tho 8t&DcI.rd VI ~ore the,. are IIJIPOiDtecl. • 

Tbe Resolutionat of tbe o ~ment of India NOI. j659, dated 1st Decem-
llE""'1020, 1260, dated 24th June 1920. and 28&8, dated 1st November 1920 
, .. erred to ill the reply to Question No. 467, dated 15th March 1021 hay; 

:~tieeJl published in SuppltJfll.e"edo tAe Gazelle 0/ l"ditr dated 4th ~m er 
1020, 26th .Tune 1920 a.nd 6th November 1920. . 
",',- ~ 

"vUt .... 1186 of thlle ~latiTe .u.embly Debate., Vol1UDe I, No.8. 
tV". JNl«'e 1018 of the Ltorfllatil'll Auembly Do''', Volume I. No. 11. 



TilE Ca.UlVTTA UNI"EUIT'Y BIU .. 

THE CALCUTTA UNIVERSITY BILL. 

MESSAGES ,.u.o)1 THE COUYClI, OF STATE. 

Tile Honourable the P1'8Iident: I hllove received .& message from th,e 
:Secretary of the Council of State: • 

• I am direc:ted to-inform JOU that the Council of State have. at their meetiog of 26th 
Mareh. agreed without any amondment, to the Bill to amend the Law relating to the 
.calcutta Uoivol'llty. wbieh WIU paUL'll by the Llogi,lative A8sembly on the lith March 1921. 

11. MONCRIEFF SMITH. 
Sec,.e,.,.,:qf tIe Co •• cil 0'8''''e. 

'fIlE HINDU 1' A~~ 'E '~ A~  BEQUEs'rS (CITY 0}4' lfA ~S) 

BILL. 

The Honourable the President: Anflthtll' e !1 o ~ from the Council 0'" 
State: 

• I am direoted to i.form you tkat the Couaeit of State have, at their meeting of j6th 
MaroA, agreed without any amendment, to the Bill to declare the l'iglat of Hindus to make 
tmoafel'l and beqUOltH in favou\' or unborn perllonl in the City of Madra •• whioh wal paNled 
I., tho Legi,lAtive A'lI8mbly at its meeting of iJlst Maroh 1921'. 

H. MONCRIJ:FF BlUTH, 
Bee,.,.,.,., qf tAe O .. wil of Slale. 

THE INVALIDATION OF HINDU CEREl\lONIAL EMOLU-
MENTS BILL. 

Kr. A.. B. Latthe: Sir, I beg to mov" for leave to introduce a Bill to 
amend the law relating to the emolument. claimable by W .ndar Hinda 
priests. . 

Th~ only thing tht I wi!olh to add to the Statement of Object" and Reasons 
is, that nnder the rules framed under the Government· of India. Act, this is .. 
central subject and cannot be dealt within a. Provincial CouDi)il; and that is the 
reason why, although this Bill applies principally to the Bombay PreMidency 
and lIome p'a.rts of the Central Provinces, I am asking this House for leave to 
introduce It here. I ma.y also add that this Bill d0811 not seek to interfere with 
1I.1l)' vested rights in property or anything of the kind. It simplYlIeoks to 
-decla.re the claims of the hereditary priests to feeH from pursons who do not 
emplol thorn at their ceremoniatc; as being invalid. That is the onl, purpose of 
the Bin a.nd I hope tha.t the Honse will permit lOU to introduce thiS ,8ilt. 
The motion was adopted. 

Kr. A.. B. Latthe: I introduce the Bill, Sir. 

RESOLUTIONS BE ESHER COMMl'l'TEE'S REPORT. 

The HonoUrable the President: There are fifteen ~oiutionl! QIl the 
paper in the name of Sir Sivaswa.my Aiyel. It will be for the convenience of 
the Assembly if .. certain latitude is allowed to Sir SivBBwamy Aiyer iu 
moving bill first Resolution, in 01'<\01' that he Inay deal-with the general subjeclll 
raised by tbe Report of the Esbor Committee. I hope it will ~ generally 
understood tha.t 1U allowiug tbe Mover a. certain amount of latitude, that 
4eprives him, and to some. extent tbOll8 who follow binl, of their full rights of 
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dilculllling every Resolution &II it if! put 4'om the Chair. The J)1'OI)OlI&l ,is, 
therefore. that I do 'not strictly enfon:e the rule relatillg to the half-boOr tilD8' 
limit OIl speeches by, Movel'll of Resolutionll in tbe cue of Sir i~  
Ai,., he on his part undertaking not to do more than move fonnally eaoJa, 
IIIICCMIMive ReMlution standing in his name. 

Sir P. S.Siva.wamy AiIer: Sir, the COIll'll8 which, in view of the "ery 
limited time at our dispoH&l and the lar ~ number of Resolutions which have 
to be considered by the ASK8mbly, I should like to PlJl'llue, with yourpermillllion, 
is to make one speecb introducing not merely my fii-¥t Resolution, hut all the 
otbel' RetiolutiOlUl. The whole series of Resolutions is a (JomJ*ll one and they 
all really hang together; and in order to enable the Assembly to follow the' 
whole lIeriell of Resolutions, it would,.1 think, be desirable that I make HOme 
general remarks in my speech now explaining the reasons which led the 
Committee to ~t forwaTd thetle rec:ommendations. After my lil'llt speech I 
have 110 intention of coming Lefore }'on again with any llpeec~ upon tbe 
8ubeeql&ent Resolutions after the other Memberabave heen called ullOn to lIpeak. 
This COUI'IIi! will, I am wre, _\'e the time of the Honse, save Dl}' own energies 
aDd be conducive to the cOllvenience of all. " 

Sir, the termR of the reference to the Esher Committee were wide· 
enough to include the whole question of the administratioD and the organi-
-.tion of theAnny in India, with reference to post-bellum :lOnditiollti. 
But. notwithstanding the very wide terms of reference to them, the 
Committee took 110 somewhat und\1ly ret.trkted view of their duties. They 
did not oonllider it lleceBll&ry to go intO the queHtioll of the strength of the 
army, the compollition of the army, nor .even 

.  • Th. apeeilic pIlrpoeel for which the arm,. i. nquirecl in view of the grater .".pon.i ili~' 
ties UI1lDled by tho Briti.h Empire in. conlequence of the TrcatioM of Peace reaent,ly 
concluded'.' .. 

I am quoting their own words. They gave no opinion 1IpOn the ratio of 
the British to the Iodin troops; the only point of view from which the 
committee approadbed the qU8lltion of army administration and organisation 
wu how to make the army, llUeb &II it is, a more efficient machine and a. 
J ~re contented machine. That was the only }!Oint of view which they 
. r1aced before themselves. Now, I grant that efficIl3Dl.'Y and contentment are 
Important conlliderations in the administration of an army, and efficiency 
depends upon contentment. An Brmy which is not efficient is WOI'II8 than 
uselet;8., But the Committee forgot that an army which impoaes heavy 
financial buTdens upon the people and abtlorbs the greater part of the revenu8lil 
of the country i. bound to create discontent, especially when it cannot enlist 
the sentiment of national pride in its support. 

Kr. R. E. Spry: '\\ ill the Honourable Member speak a little more 
loudly? We cannot hear him here. 

Sir P. S. SivalWamy Aiyer: Illave got a weak "voice, but I shall do 
what I  can. The Committee paid little heed to the question of the colrt of 
:their propotals or the training of the nation for self.odefence or the gratinca-
\tion of national upiration8. The resnlt WBII that the report of the Committee 
9&1 not merely di .• ppointing, but created feelings of alarm, alarm with 
Jegard to the fiscal hrdenll it might impoM, and alarm with, regard to the 
qtiemOll· of national training f01'self-defence. I may call your attention to. 
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an article which appeared in that notorious Tory organ, the Jl".,., o,t~ 
whioh .aid that the effect of the Committee's propoaals W.8 to rai8e_ 
effaotive barrier again.t the Babu for quite a generation. The committee of 
the AHemhly, Sir, hu BOught to supply HOme of the defeetB in the report of the 
EBher Committee. Our coDcluaiolll are not merely critical but constructive. 
Our committe~, I am sorry to BaV, has not been able to deal with all th~ 
subjects which have been dealt with in the report of the E.her Committee; 
for in Btance, we have not been able to deal with the question of the organi-
zation of the Indian Medical Service, of the relatioDs between the Indian 
Medical Service and the Royal Army Medical Corps; nor has it been able to-
deal with the queetion of the separation of the civil medical servit'e from the 
military medical service. We have not been able to devise aDY measures for 
immed:ate relief from the bumen of Military charges. We have not even been . 
ahle to feel that we have touched the bottom of the military charges. We-
are unaLle to understand how the Chancellor of the Exchequer in England 
was ahle to declare from his place in the HOUle of Commons a few day. ago that 
the normal expenditure of the Army in England wonld he t69 million. and' 
would enable England to maintain an army of about 840,000 odd' aoldie1'8. 
On the other hand, our Finance Minister declared in his speech introducing' 
the budget that our normal expenditure for military purposes would be Rs. 58 
crores per annum. Weare convinced, however, that our recommendations 
adumbrate the only BOund line of policy and that ther are bound eventually to 
I'8fIUlt in economr. and national efficiency. J shal just My a fe. intro-
ductory woms WIth regam to the recommendations of the Committee. 

The first two recommendatiolls of the Committee deal with the main questioD 
of tht' pUl'POBeB for which the Army in India. exists. This is one of the basic 
questions of any inquiry into the administrat,ioll or organization of the Armv. 
We declare that the purpose of the Army in India must be held to be defenCe 
again.t external aggression and the maintenance of internal peace and tran-
quillity: and we go on to say th~t to the extent to which it is'necessary for 
India to maintain an army for these purposes, its organization, equipment 
and adminiRtration should he thoroughly up to date, and with due regard to 
Indian conditions, in &(''ColUance with present-dar standards of efficiency in 
the British Army so that when the Army in India haa to co-operate with the 
British Army on any occasion there may be no dissimilarities of organization, 
etc., which would render Buch co-operation difficult. For any purpose other 
than those mentioned in the firllt sentence the obligation. resting on India 
should be no more oneroull than those resting on the Self-governing Domi-
nions and should be undertaken subject to the!lll.Dle conditions !WI are applicable 
to those Dominions. I do not think that thi. Resolution will meet with any 
real criticism. J am sure it will commend itself to all. The size, the limits 
of the Army must neceslJ&rily lit' determilled by the purposes for which it 
is maintained. and thollC purpoAeR are the two .hich are mentioned in thi~ 
Resolution. 

Upon o~e point ill a lu~l  nece r,~ ~ ma~e our intention clear. Dan:'ely 
that the eqwpment, orgalllzation and admllustratioll should, u far &8 po!l8lble, 
correspond to thOlle adopted. in England. Our standard of efficiency mtlBt be 
the salne 88 the sta.ndard of efficiency that is aimed at in England. We also . 
desire to make it clear that we have no. desire to shirk our oLligations .. 
regards the defence of the.t)mpire. We are quite willing to shal'e the burdeua 
which in this respect rest upon all the members of the empire. BDd aU we ask 
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i\'i tha.t WI) JJou\d he (~ll d upon to undertake those burdens liubjeet to the 
~e conditious to which the Self-governing Dominio11ll are Hubject. . 

Then the ReCond perl of thiH Hesolution seeks to repudiate the Msumption 
underlying the whole Report of the Eaber Committee: (I), That the admin· 
il1tration of the Army in India can~ot be considered otherwise than at! part 
of the total armed forces of the Empire, and (2), that the military resourceeof 
India abollld be de elo~ in a. manner lIuited to Imperial necelHlitietl. 1 am in 
fact quoting the ip'i.IlW!. ver6a of the Ellher Committee's Report. 'I'he Esher 
Committee cannot get out of the m(lt that their language throughout the 
report implieR adesiTe to determine the o~i ation of the Indian Al'my with 
reference to the po i i~t  of operations III the middle EMt &B the result of 
the normal political machinery created by the Peace Treaty and the dill-
tDTbed condition of the middle East brought about by European diplomacy and 
politics. In this connection, I may point out that my Honourable frielld. Sir 
Godfrey Fell, has given notice of an amendment which IlUbstantially does not 
dif£er from oura except to this extent; we take it that there are two assump-
tions underlying the whole report, and we are abundantly supported in our 
(Jf)Dclusionl! by the language of the Report. Sir Godfrey Fell does not wish 
it to be taken that the Committee baa assumed theHe twothingf'l. He also asks 
tbat the Government of India should repudiate these two urom.ptions; The 
only point of difference between myself and my Hnnourable friend, Sir Godfrey 
FeU, being that he objects to our stating that these &i8umptioD8 were made in 
tbeERher Committee's Report. Whether those MBumptioDa are there or not 
it ill for the Auembly to judge. All that I should like to observe in regard to 
thil Resolution befme I pMlI on, i& this. Everyone knowlI that just as India 
itt ~rt of. the Empire, the armed foreetl of India must 801,,0 be part of the 
Empire. Did the Ellber Committee only mean to lay down this arithmetical 
truillm ? 

. Did t.hey mean notbing more than that when they said that the military 
resourceH of India should be developed in a .manner Iluited to Imperial. neces-
sities? 'Vha.tever they meant, what they ..;aid can only mean what our 
Committee have said, they meant and 1 am gJad that Sir Godfrey Fell on 
behalf of the E.her Committee has come forward to state that the Esher Com. 
mittee luu:l no sllch intention aN that. 

Now, Sir, 1 pMB on to' another Rellolution. The membeTII of the 
committee thought it necessary tbt the parpOlleJI for which the Arm! 
existM should not only he declared poaitively but IIhould also be defined 
Degatively, by BtAting for what purpole the Army should Dot be 
employed, and it was because they wanted to make the intention cleat 
botbpositively and negatively that they went on to enunciate the recom· 
menda.t.ion c tain~ in RCfIOlution ~o. 2, tha.t the army in India Ithould not 
as B: ntIe, be employed for· service outside the external fJ'()utiers of J nwa, ex· 
(:ept for purely defentrive furposeH, or with the previol1s oonsent of t,he 
Governor Geneml in Counci in very grave emergencieH, providocl that this 
RellOlution dOCf! not preclude the employment on garrisoll duties overse&ll of 
Inl1i.au troo{»l at tbe expen$C of His :Majesty's Government and with the 
con~nt of the Government of India.. Now the word .. I external frontie1'l1' 
. are uo duu},t aD elwitio ~rm, but we cannot help it. It may not be wise or 
possible :for 11S to wait till the Bolsheviks knock at our gates. It is impossible 
to be more precise, and tbe objeCt of the committee in providing for the \lse 
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'of the army, with the previous conllCnt of the Governor General.in . o~ilJ ill 
Yery gl'lloVtl ellltll'gencies, was to provide for c&IIetJ where the anny . might be 
required for seniee out,side the external frontiers of India, on occasions like 
the ona when Lord Hardinge sent the ExpediHona.l·Y Force from India to 
Fla.ndetll. It ill emergencies ttf that kind tha.t the Committee had in view 
when they put in the words 'in very grave emergencies.' Our object was 
not to .y anything which would enable the Government to employ the 
army for offensive purpolle&., hut to enable till! o ~rllmellt to utiliHe tbe 
.army for cominon purpoHell which would OOlUmena themselves to all &8 
purpolle8 julltifying the employment of the foreCH of all parts of the Emllire. 
The Committee wanted to be quite clear that the' .Arply in India should be 
employed only for defensive purl'OBeaI, and that if it was ever required for 
services iu very grave emergencieH, it should IJe only with ~he consent of 
the Governor General in Council. All I bid 011 a. £or01er OCCAsion, the rea&OU 
why we thought it necCHlI3ry to rl.'itel'ate thi" oondition was that though the 
statute fot'bids the employment' of Indian revenues, except with the coosen.t 
·of Parliament, for tho nse of the At'my outside the frontierH of India, it. doet 
not forbid the employment of Indian .troops if the English Go,'enlment payR 
fl)r the expenditure. We do not wish to participate even to that extent, 
unlell8 the emergency he rdILlly a. very grave one, UD1ea& the occa.aiou is one 
of seriou8 unprovoked peril to the whole eDlpire. Now, Sir, it is Ctnlooivable 
that sta.teHmenat home may desire to employ Indian f(lI"Oes in somo {»rts of 
the middle&al.t or in other places for schemes of imperial Bfl'grandazemeut. 
We elo not wish that the Indiau Army should be utilized for purposes of that 
.cha.~1.er, Then, with regard toO the provillO here, I wish to expla.in that this 
was inserted at the instauce of one member of the committee, and upOn lUll 
anggestion which commended itself to other members also. It wAS suggested 
,by Dr. Gaur, that th" employment of Indian troops on gaTrillOn'duties 
'Ovel'RCIWl would furnish them with valnable experience of new conditions Bond 
~n iroument , and,that if the burdell of expenditure involved iu meh employ-
ment were borne by the Imperial Governlnent, we IIhould not .forbid. RUch 
.~mplo ment. 

It Reemed to the Committee tha.t there might be ROme advantage in 
,allowing our troOpH to he employed on garrison duties O\'eTMe&lI, and.that 
\Vall the reuon why this proviNo wa..'l infolerteci. . 

'['ben, Sir, I go on to Resolution No.3. Thill is likely to be a conten-
tiou8 ReROlutidb. It ROOks to bring about IIoll ASsimilation between the .syatem 
of army adminiRtration in ] nelia and the system in force in Ellgland. It deale 
with the relationR between the civil l\,\1tiloritieR and .the military. The 
Retlolution iR to this effect: . 

• Thi" AIIMmbly retlomm('!nds to tbe Go\'el'nor General in C()uncil that th" o.blMlnce of full 
l'eIlJlO'llLible Govel'JIlllellt In India, the.difFel'onl'llB in conditions betwN'n Indio and 'Engloud,' 
and tha Ipro\'isionll of Ule GOv91'IIl11ent of India Act do not WIUTOoJlt differentio.tion in tti • 
• Tmy administro.tion betwt't'n lndi" and England in l'I!gllol'd to the ult.hno.te contl'ol of, r.nd 
l'l'sponsibility fol'. tlu ... <Ic'fencls of the lmuntI'y. o.nd tho.t in ... iew of the dssh-ahility of " .. imi-
l~tl  the system of adminletl'Ootion ill Indio. to that in tho United Kingdom, which has been 
61rlvcd at artm' prolonged UJllllimcnh. and the desirability of emphaaiziug the principle of 
the llltimatl'8\1premallyoftlltl <livilpowt'r,it is (,.Msntial thnt the Commandel·-in-<.-"hief' should; 
.without prniudlC8 to bill o1fWial precedence, "'ease to be "membel' of the Govol'nol' Gonel,..·. 
lCsecldive Counoil and that tbOPOl't.foIio of DAfence. inl,luding ~uppl . should be entrolWto 
.. civilian member of tho EXllCutive Council "".llIted by an AI"Uly Council including thA 
CODUJlandl!1'-in-Chief and other higb militAry ezpert. and .. certa.in number of civilian. lUOl'e 
>or lesB on the model of the Army CounCiI·in Bngland.' 

• 
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N"ow the &y1Item of al'Dly administration in England has been tbettnbject or 

~peated conaiCleration aDd repeated experiment. ever since the Crimean War. 
At one time, there were numeroWi cobflicting jurisdictions 1I'ith regard to the-
administTation of the army. The tendency of all thell8 changes lll.s been to 
aim1!1ify the administration, to reduce the conflict of jurisdictions, to promote 
efficaency . and unity of direction and to mark also the principle of the 
supremacy of the civil power. The syRtem which now obtains in England 
with regard to the administration of the army bas been mod~ned upon thai 
of th ... Admiralty. There ill a Secretarv of State for War who i8 responsible 
to Pal·}jllment and ,,·ho iR assisted by an Army Council consisting, if.! am 
right, of 4 military membel"8 and 8 civilian members. The Army Council 
is a CODRUltative body. though each of the military members of that Council is 
the executive head of lOme particular department. One of the objects of the 
Bvlltem is, that it emphatically marks the supremacy of t he civil power to the 
military; in fact it i. the symbol of the supremacy of the civil ~ er. Pri1Nl 
fIJt'ie, there is no reuon why thiR Rystem IIbould not be applied In India. 
Now, upon this subject the FAlher Committee'S'" report is lIingularly 

Rleagre and unconvincing. They _y, that there ill no rell}>OnRihle govern-
lOent in India &II in England and that the diJferenc..'etI of conditions between 
India and England do not" warrant the adoption of the English aystem. 
Here I would like to peint ont how the question of re8flOnsihle government 
affectll the matter .. t aU. Where you have a system of responsible govern-
ment. it ill flecellar1 that you should have at the head of the Army adminis-
tration a Minister who is retlponllible to Parliament; but while responsible-
gevernment requiree that the adminittration of the al'Dly should be entruated 
to a minister reBpOnllible to Parliament, tbe ahaence of responsible government 
d08ll Dot preclude the adoption of the same sl"tem. It d08ll not follow that 
where there ill no reRponlible government it II wrong to entrust the ultima~ 
control or adminiatration of the A1'Dly to a civiliaD member of the govern-
ment. That is Illogical distinction which it ia necetl8&ry 16 heal' in mind. 
In fact, in other placea, the Committee oas often stated that it i .. desirahle to 
&IIl1imi1ate the aylitem in India to that in England. Both the ma.jority and 
the minority of the E.her Committee. on questiolls on which they have 
differed, have admitted the desirability of atIIIimilating the two systems; but 
where they do not like to assimilate the two systems, they rely upon differences 
"of conditionfl and the presence or abReDce of l'(lilponsibla government. 
Beyond the iple tliteit of the Eaher Committee upon this question. I find DO 
nuon which satisfies me tbat the ahRenL'e of responsihie government lllUst 
forbid the vesting nf the ultimate cOI1t1'ol of military adminiHtratioD in a 
civilian. On the other hand, it would be more consistent with the approach 
of ladia to a lItllf-governing statU8, and I would also refer you to a puaa.ge-
from the work of an eminent L'Onstitutionalist as to the ad\'&ntage of this 
&y"lItem. I refer to Sir ~illiam Anson. At page 208, Volume II, Part" 2~ 
tbi8 is what he 11IL1s: . 

I The mode in which the IY.tern WOl'O may now be eOD.idered and the 1't11atioDI C!f the 
8ecratary of State to Parliament and to the Army. Hil l'1!lationl to Parliament aI'll the ... 
rint, he mUlt ever.! year Blk Parliamont to Iega.liae the standing ArulY and the lui" 
Jleoeal&t1 for ita dillCipline. and to vote the mODey required for ita 6ion01 in al1 brauehlll" 
of the aervice. A.nd. nest, he mult aDlwer to Parliament, wben oalledupon to do 10. for the 
eserai .. by the (''rown of it. prerogative in reepeot. of the Army. Aidecl by the J1'inaBOial" 
iIeereta'1, he eonaiaer. the demand" framed. by the milita'1"beach 01 tilo dep:\rtmlllta 
repft!le1ltea on tile ("..cunoil, and mUlt endeavour to I't'OOneile the t?quirement. of the "army 
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for !DOney with the l'IIqllirement. of the Trealury for eooaom;y. The preaeaoe of t1le 
ailitarr m8IDNra at eli_nina on th8ee qlHltiou of .upply, for which the whole of the 
Army Council i. l'8llpclDlible, will tend to prennt that ,ba'1! antagoni.m which fonnerly 
eli.ted betweeu the l'8pr8l8ntativea of the Service and the manisters re8pon,ible to Parlia-
ment for the coat of the arm,... But in the end .., 81timat811 for the MOUB branches of-the 
Servioemu.t depend upon the deoi.ion of the Cabinet, -",lticb, in forming it. de~iaion. il lure 
to keep in view the probable wi,he. of it, majority in the Houllll of Common. and ia the 
oountry. Tho Treuury lovea economy for ita own ok ; the Cabinet lovel eooDomy becauae 
eoonomy i. popular. but it ill oolleotively l'011ponliblo, with the 8o(.'r8tar1 of State. for tit. 
condition of the army, and therewith for the ~t  of the Empire. In the eftd perhapa 
the Houlltl thinks that the eatimate, are elb'&vagaut, while the army think they are inautB-
oient. But there can be no doubt that the HOllie ia more ready to grant the suma demanclecl 
",lien tbe demand i. made by a oivilian, after puling the criticisJl1. of the Treasury and the-
Cabinet, than it would be if the demand were made by a military export, ",ho might be 
IUPpotIOO to tbink DO money ill .pent which 11'8. IIPl'ut lin hiil department'. 

There iR the advantage, Sir, in ha.nding over the portfolio of defence to a 
civilian member, an advantage which at least I am Rure will be appreciated by 
His Excellency the Comma.nder-ill-Chief. , 

The proposal tha.t I, make is not a new one. It W8o/4 entertained br., Lord 
Lytton, and my authority for the statement is the Welby Commlssion/s 
Report, page 22. So WHO Sir Ashley Eden. At the fil&me time, I must confess, 
that there are many ~)I)le in this country_ who think it very necesRal'Y, and 
probably very right\r, to preRerve the' dignity and the prestige of the office of~ 
the Commander-in-Chief. I have no wish to trench upon the dignity, the. 
Rtatns or the utility of the Commander-in-Chief. The Government "ill be-
guided, t hough not dominated, by him. 
All a matter of fact the Eaher Committee itself bll.ll gone a. long way in 

giving away theil' cue. They .. y, the Commander-in· Chief has fluch a heavy 
burden of wOl'k in the wa.,r of ill8pection. in the way of organiY.a.tioll and in the 
way of superviRion, that, notwithstanding all the pious dicta. uRon th~ virtue 
of ooncentratioll and authority in the bands of a Hingle indiVidual, they aav 
he muRt he largely \'elieved in military- ~atter  by delegation and in civil 
matters altogether. 

N ow the Rolution we propose is one by which we would &8IIimilate the 
SYl1tem of administration here to the system 1D England. It would avoid the 
the Seree contl'oversy between the majority and the-minority aa to hoW' the 
departments of supply and production should be administered. Now, Sir,. 
I feel convinced, and I may tell you that the Committee felt convinced, 
that the principle  for which we are pl'cslling is a right Olle, and that 
thc 1I00nt!1' we preMs fot' itt-I adoption the better. It mat he said that 
the Secl·etary of Stllte must he consulted, that ,the Cabmet· at Home 
must be consulted_. they ma.y not be ready to accept it immediately. But 
the 800ner we begin to hammer at it the better. Now with regard to 
this question, I may say that we ha.ve not framed am" cut and dried scheme 
to work out the recommendationR, but that is a mattir of detail. What the 
ERher Committee dlllloit wjth in many many monthll, we had only six days 
to deal with and it hal! lIot been poflSibie--nor could anyone expect Buch a 
thing-to produce It c:ut and dried ch~me with regard to thiN question. 
Sonle of my Indian friends are natw....u.y anxious all to the manner 
in which taiR prOI)Osal will tl,ffe<.1: the parity between the English and the 
Indian elementll of the Executive Coun<:il. That is Dot a question affecting 
this iS8118 of the administration of the Army but iR an indel:Jendent political 
iune, no donbt, of Hrl1t rate importance. And that ill a.n iseue whioh ought 
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to .be· preasedLy itself, indtllleJJdeutly IWlU 011 itN own IUtlrite at the earlieat 
poesible opportunity. 

:Sow, Sir, I come to Rellolutiou ~ .... which roo.dN : 

'This AH8embly reoc>mulond. to the Governor Genm'l\l in Council that If the POltfolio of 
Defencl! iu\:llldillg Supply 18 Jlllt cntruattd to a civilian mombel' of the Executive Couaan al 
rt'CollUllebded abO\'e, tho proposal of the majority of tho E.haf Committee for tho creatiOD of .. 
Hp&rate department fllr PrOduction and Pro1'i.ion under a membel' of the Eseoutive ('ouDoD 
lie not ae4lepted. and that the propOllal of tbe minority, namel,y, that the ruponlibiUty 
Mhould be cntrwoted to a SUI'veyor-Oeneral of Supply. 111'110 should pI! It c;iyil nlember of the 
CommaDder-in-Cbi ... f'" )lilital',f CouDcil, be &cct'ptod This would seem to have tho merit ,f 
b;ing lDore logical and e\.'Onomlcal and would bay," the fU1'ther ad\ .. nt~ of avoidinj{ thll 
additioiJ of • civillUelllbe1' to tbe Elcuth'" Counell in connection with Military r.clminlltrt.-
tion.' ' 

'rbe proposition i" one which admitH of argument on· both Bid., and 
the argument.! on both Rides have been vory wen Rummed up in the Report 
. of the ERher Committee. On tbe whole, our Committee felt that the balance 
Mtyongly inclined on the Ride of the minority. It is logica.J.ly conHiRtent 
. hecaUJlethe Committee hBK Raid that you JOust l~ncentrate all resp'onsibility for 
administration in the hands of the Commander·in·Chief. Now if you entr_ 
all TtlIlllOJlsibility for production and supply to a civil member of the Military 
CounCil, II1lbordina.te tn the Commander-in-Chief, you will secure that ultimate 
unity of contr~l.nd reMpon.Mibilitr' If you a J in~ a civil member IOU wiD 
. have a certain amOQnt of dUlper810n and the mlno rtty headed by Lora E~her 

have pointed out the various weak points in the conclusions of the major!..ty. 
Another consideration which weigbed with 1lI.I very largelr was this. The 
}J.her CoDimittee referred in numerous place" to the predommating imporlanoe 
., tbe Anny in India. We do not wish to deny its just iflportance but WlI 
& not like it to have a predo".;""aU"1 importance and it would be quite 
tndIleient for 1M if the 'Portfolio of Defence baR only one representative on the 
.eca.tive Council in the .me _y'" other J>epartroents are repreRented nn. 
that Council. "he Commander-in-Chief and the civil member would malte 
two members of the Council representing Production and the Army while each 
of t~ other depa.rtments 1 .. ould be represented by only one member. 

Sir, allother thing ,which moves me pe1'8onally is, that we IIhall have 
the pleasure of a.greeing with ottr Honourable and gaUantfriend, Colonel Sir 
·Umar &,&t Kha.n, who was cruelly described by a friend of mine 'as being a 
frieDd of every country but hill own but whom I regard as an exceedingly 
.amiable gentlema.n who ~rrie  hill amiability to the point of extreme 
pJabiUty. 

No , ~r, I pMR on to Resolution No. I) which reads: 

• Thil A .... bly roooJ1\1Dend. to the GoWfDO\' General in Council th.t : 

(II) Tlae Commander-ilk-Chief and tbe Chief of tbe GenoJ'al !'talf in India .hould 
~ appointed by tho Cabinet (In the nOlllinaboll of tho Secretal'Y of State for 

, Illdia in con8ultation with tbe (Jovernmcnt of India and tbe Secretary of State 
for W.r.' . 

H') III the cale of At'my Comman.derl who a.re oftioefl of the,:htdian 'Arm1 the .ppoillt~ 
• meut .hould be by the Secrlltary of Sta.to ,for India. on the nOllllnatioo of ~. 

Qove1'llmcmt of India. 

(t!) Appointment. to the ofBoeI tnelltioned against Sorial NOB, 8, 6. 7, 8, 10, 1a (Bepo~ 
.' lIebed.l. MlD8leci to Seetioll VI) ehol114 be made ill the mann81' propoeecl for 
A'lIDY (:I01I11I1 .... d81'l. . 
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(tl) The a}'pointment of Secretary to the lIilibr ... Department, India Oftict!, should be-
made by the li!ecretary of State on tbe *ornmendation of the' Government of 
India and aftft advice obtained from th" Chief of thl' Imperial General Staf. 
He .hould, ell-f!/IINIJ, hav" tho .tatUI of a Deput... Chief of the Imperial 
General Staff ana .bould have tile right of attendiug tho me"tiuj'1I of the Anny 
Council wheU"quoMtioli' aWet1ing India aN dilcu8aed. He should not be under 
the orden of tbti Cbil'f,of the Imperial General Staff.' 

It is simJ»ly a question of the appointmellt of offi,~el'H t:ll the higher c.lom-" 
~d  the Commander-in-Chief, the Chief of the General Staff and so OD. 
Oar Committee have heen guidoo througbout by the desire to make UletIC" 

appointments come under the control of the Go\'ernment of India and give 
the Secretary of State, and the Government of India a yoice-a determining 
voice-wherenr pollSible in the appointment of offic81'8 to high <-'Gmmands. I 
do not think it is necesaary to ~' more on thifl proJlOllition. 
Now, &8 regardJlmy Rellolution No.6 whieh reads: 

• Thil ' .. embl.r recommend. to the Govt'l'lJor Geaeral in Council that tbe Commander·in-
Chief', right of eorreepondenCl' with thO! Chid of the Imperial General StafF .boulel he 
nbjec:t to the reIItriction that it doe. not oornmit the'Government of India to any peoIlJliary 
ftllpoDlibility or an~ line of lIIilitary polie,."hieh "a. not alrnd, beelt-tbe wltjeot of deci.ion 
1., Uaem ; oopiel of aU Illch corl'elJlOllclOnoe at both l'od. hemg immACliately fum.hed .to-
the GcmImment of India aDd till' Sec~tar  of 8\ate for India'. 

It relateM to tile queHtion of the right of dire<·t corr861polldelwe bt'hI-een 
the€ommander-in-Cbief and tbe Chief of the Imperial General StaiF. Manv 
of W1 felt that this right of (!Orrefll'ondence IIbould be exerCised OQly in th~ 
urdinary ",ay, that ifl, paesing through the cbannelt1 of the Government of J ndia 
and the Secretary of State. It wall" ex)lained that this would involve endles& 
delay and we thought it eXl,ooient that the Commander-in-Chief should be" 
allowed to correspond directJ" ,,·itb the Chief of the Imperial General Staff 
aubject to the .feguardll we ba,-e mentioned, namely, that it doeR not commit 
the Government of India to any pecuniary responsibility or any line of military 
policy whicb has not already been the II11bject of decision by them and that 
COJ>ie8 of all fluch correr.ponden('e at both endt! should be immediately fur--
DiBbed to tile Government of India and the Secretary of State. I am sure 
all will admit that that it! a harmlellll and reuonable propoRition. My next 
Resolution on the papel-r68ds ; . 

• Thit Allcmbly recowwf!nd. to the Govl'I'Dor General in Council : 
. . 

, .. ) That. the Kin .~~r()r'~ .Indian Bllbr' til .ho~ld be f~l  ~itted to all .arma. 
of HIB MaJlllty •• uhtary. pava and au' foroe. In India and the"anodlary 
I8rvicel and tbe aUli1iary foret'll, that every I!ncouragement .hould be civon 
to IndianH--including thc l'dUL'&ted midclle elullo.·-Bubjoot to the preacribed; 
et"lldal"dK of titn08l1. t,o enter the oommilliioned ranlte of the Army and that 
ip nominating candidate. for tlle entrance examination, unoftloial lodiaOll 
.hould be .. soei.ted with the uominatiug authority.. '-

(b) Tllat. Dot Ie .. than 25 per c""t. of the King'. Commiuionl ,l"anteci every Y""'-
IIhollld be given to Hi .. )lajolty', Indian lIubjocta to start with'. 

Now, in the flrllt place, I may explain that we are not satisfied that the· 
experiment which ball boon l-eccllt-Iy made of admitting a certain number of 
Indians to the cODllnissioned ranks hall _hecn made on a lIuffioiently liberal 
1IC&1e or bas been mac1e Oil lines ,,·hich would ensure the 8U<-'CtlSS of tht-" 
experiment. W e han~ I~ feelillg-.I will not at-tempt to jllstify that iml)reS-
sion-but I will ollly sa)' that there ill a. feeling that in making this experiment 
the Government have }ll'olla.Lly g'h'en too great regard to consideratiOIlS of 
al'iatooratic birth and so OU. 

• 
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Sir, it i. perhapa part of tbe divine law of (lompen.tion that ariatocntic 

-birth iR not .lwaYR coupled with.n abundance of intelleot1lalequipment 
-""d we are anxicma that whatever experiment, i. tried Rbonld be tried under 
the most favourable oonditioiill,' which would ensure BUClOeII8, and not under 
conditions which would enable the gentlemen who make the experiment to 
.Y , Oh I told you it would he a failure and it has turned out 110.' There 
is • certain amount, I mnkly (.'OnfeBfl, of distrust of Government actiOD-
not unjuKtified by their action in former years, 118 for instance whentbey 
,.ppoinUd memherR to tbe Statutory Civil Servlce. 

Thea, I v.-ouid jut ref« to olle or two pointe upon which we lay litre.. 
..uamely, that we IIhould be admitted to Ion armll of the Service, to.U lorIDA of 
the ... cillary services, that Ut, the edi~, Engineering, Veterioary .nd lin 01&, 
.ad the auiliary forces, which would include the 'ferritorial ForCle. I am not 
lUling the word' auxiliary J in the teehnicaillentle iD which it i. clefined in the 
Auiliary Force Act. 110m using it in the btoad general MDfI8t not 'the 
technical atatutory .enae. We want that th" Tet'ritorial Force IIhould be 0 .... 
to Indiana in all the brancheR in which the auxiliary aervi,*, are open to the 
_embers of the community to wbom the auxiliary 8ervicea are open, and the. 
we want that every encouragement should be given to Indians. . 

We shan be told that every enoouragemtmt baA been give&l. They have 
~ • T~torial o~ Act; they bave even framed. ~1e  uDder it-SO 
'riles, wbile they _ have ~ l~  ruletC uuder the Auxlbarl. Foree Act, IoDd 
,we "hall he told that it only remains for the Indianll to avaal themeelve8 of 
.theRe. .  I 'Would uk t,he House to bear with me while I refer to lOme of the 
-e ~en 11 we had in the working of the Indian Defence Force. the 
~I' of the Indian TertitJDrial Force. In a pamphlet which W'IWI 

pa.blillbed IIOme ~onth  ago the defects were all noticed and 118\' ... 1 r8OO.-
.meotiatioJlll were made by myMelf. I am lOrry to have to refer to myae1f iD 
flUppott of tl1ese 1'8l'0mmendationli. But tbe euggemonB"biob 1 then mad. 
in that ~ lp Jet espreflM8d hriefly Hie ,1ef«,ta which we eomplained of, aM 
1 will Rimply read tbem. 

One of our suggestiOllll W80lI that the theory that tbe treatment of the 
Indila'! Auxiliary Force should in all refl~ be exactly tjle .. me &II that 
,a()(!Orded totbe l'egulal'unitH of the Indian Army should lJe definitelyalandoued 
and that the former should be practically Mlf-contained. inMtea.d of being -attached 
to the latter. 'fhe Indian Defence Force Wall recruited not from the cl8lJReli 
hom which "the Anny WaH J'ecruite<l but from the ~ 1I above them. And 
to apph-this theory and treat them in the Harne "uwner ill wbil'h,the ordinary 
ttepoy WaH treated WaH to (\Ourt failure. AN Jl. matter IIf £8.(.1;, our young men 
were tl't'ated a gr_t deal woriIC. I had to (!at' 1'" 1111 sevem\ mOlltbH' oorreH-
Jlondence before I got thiR generoull cOl1oeKRioll from the Arm.v HeadquarterM 
t.hat we 1~llf1lcl aM'A.nge for the meMHing of th" men a.nd let them dra.w .. anna" 
:pel' diem for rations, whioh am()untiH to RH. ·~-1J per mCUHum, whjle the HellO,)' 
JII tlaid to mWlt Rs. 140 per menl!eDl. N ext, that the 1II!8.1e of dothing should be 
reviHed: Ollr tbird fmggeRtion wal!, that ilogging Mhould be abolished by 
Htatute. Thilcl 1.I8.M been doni!. OUl' fourth 1I11ggt..'tItion Wa!'. tha.t the Incliail 
,dellignatiofl of Sular, Ha.vilda,r, and Nllik, should llc aholillbed from the 
Indian Defelice ]<'orce. 



EflHHK t'OJlMlTrU'S IIJ!:POlt1'. 

In con(JlUMioll we ..uggestad that th~ nomencia.tu1:e of the officers whether 
oCODlmilsioned or non-commiRsioned ~loilld be eX&(..>t;ly the liQrDle &H in the 
European and Anglo-Indian Force and the pay a.nd allowa.Dce should .. Iso 
be the lIIUIle. RecI'Uitment and promotion too Hhould be regulated by ~~ 
... nle principlell and (.'Ooditionll in both sectionM. 'fhe memberH of tht! Indian 
Defelice Force H ou~d lie eligihle for appointment to all a.rnul of the defensive 
force. N uxt, the object of the tr&ining Hhould he 1I0t merely to tmill m_ 
as IIOldieJ'll but 801.0 to produce an efficient body qf commillllioned aDd 
non-commissioned officers to Herve bot,h as ~ommaude1'lt a.nd instructors. Next, 
the training, both initial and periodical, should be eX&t.-tly the same iQ both-the 
voluntary and (~ompuIHorf Kcrvices, and training l.'entres should be established 
-en the .. me principleA. Would you believe it, that while there were nearly 400 
training tleotrell for the compulsory IIOC-tioo of the Defence Force, there .. 
only one centre for the whole of the Madras Presidenoy for the Indian tl8CtionP 
The lUlDlber of ofBeel'll,.commiallioDed and non-commistdoned, should be· in the 
_me pl'Oportion to the Mtrengtb of the unit in the Indian &II wen uthe 
Jilllropea.n and Anglo-YndiAn fl8(.>t;ionR. It IIhould be manned by Indian!! 11M far 
.. ~e. 

, , I 40DOtp,l'Opo8e to dwell aoy further upon this Resollltion, more especially 
All I am afraid tb6 Pre&ident must t.e watching the clock. 
The oext Resolution No. 8 iK ... follows: 

• Thi • ..ulMlwbly l'IlI".owmenct. tQ tile Govornor General in COllnoil :  , 
III) That a.4eq\l&tll facilitiea' .hoUl be' pro"icled in India for the preli~iNl'1 t,.i.ue 
of Indiu. to fit thaw to entAn-the Royal Military Collep. Sancihunt. 

(6) That the desirability (If .tabli.hiar in India ,.. llilitary College, IIWlh II 
SaDdhul'It, .hould De kt'pt iD view.' 

Now, :we Indianll have all along been clameuring not merely for the pro,v:i.ion 
of faciliti811 for training but also for the opening of· a College like Sal!adbul'llt 
in India. The Committee of the Assembly bu to flomlt atent. departed. from 
tb8116 repeated wiNheR of the bdiao community, repeated 00 lUDya platform 
and On many OC<laIIionH, Too reasoo why we have depM"ted from that will be 
apparent in the few wordN that I am about to addrCIIII. It waY Oltplaillaci to DB 
by Sir odfre~ Fell that the !lumber of Indian cadets is at present (; and that 
-if our requCfJt for la pe}' cent. of the commiSHionH is granted, the annual number 
of recruit.. would 00 about 12 or My not more than 15, And he pointed out, 
that it would btl t!sf,I'emely 8xpenHive to establish a college on the .mo linCH, as 
the one at Sandhunat. in India fo1' the benefit of thelle 12. or 16 Mtudents. You 
cannot have the tql,Ultl standard of inst1'utltion, the Mame types of inHtructors or 
the II&me higb level of illstrtWtiOIl. Anothel' consideration which did weigh 
with 118 very largl'ly waH that if this lIystem is to be ~ en a. (lbanoo of HlICCeBR, 
it is necessary that the future Indian officer Rbould ha.ve opportunities of 
coming in clolle contact-. with his English confreres a.nd that. the training 
.at Sa.ndhul'llt would give him these opportunities. Whereas if he were kept 
bere and tl'8.ined here, apart from t.he EllgliHh cadets who wet'e trained a.t 
.8audhurst, he would have 110 OppOl'tunity of coming ill ('onta.ct with them, of 
getting on with them and of really being ill u. positioll to get 011 \fith them 
when he was appointed to a POllt ill the Army. 
That wall the-consideration which weighed with UN. At the fi1&me time we 

My that the deHimhility of establillhing in India a Milita.ry College should be 
. kept in view. 

• 
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The next lksolution tlJat t wiMh to l'all attention to, is Resolution No. O. 

That, I am glad to .y, hall not e\'oked Itol,," criticism in tbe shape of an amend .. , 
me.nt. The ReMOllltion runK t.hllfl :  • 

• Thil As.embly recommend I to the Go\'el'llor Geueral in COIIacil .. tlud. in the nderetb of' 
IIOODOmy alld in vi_ of the likelihood of the ~h of ,he ladian element in the oommi ... 
IioDed ran"". it i. elllential that before ",,,ted intereet. arill!, thtt pal of all oommillioned 
ranb in JIll braneheB of the army .hould be bed on all Indian .111 witb an ovel'llM 
al1Qwa1lClll in the _ of British oftIoonIaoc1 with a .imilar allowanl'\!! for Indian oftLlonI hold-
in. the Killlf's Commiaaion. when lIE'TVing over_.' 

No,,', Sir, the reMllon for tbiK I'ooommendation of the Committee WftIj' thia. 
Take for instance the Indian Civil Service, the Service to which ,we are g .... te-
ful for many things but which hu set a "ery unfortunate and a very ~il' 
example in lIome r_pe<o.ts. It ill the mOBt coetly MerYiL'e. It. RCale of .lan., 
while it may be Jlerfectly Imitable to the Euglith members of the Civil Service. 
hat; unfortunately proved the model on whicb the Indian member. of the 
Senice Mld all the Indian and other RerviceH bve f .... med their claims to, 
remuneration. Our sta.ndard of living haM ~n l'aille<1. Whether tbat ill .n 
IUlIoixed advantage .)r not hi a qlleHtion which need. not be (!Onaidered. But 
alDlOlit e\'ery otber Hel\'l"e in India, European or Indian~ hu framed it. 
demands upon the exam}»l!.! lIet l,y ~ e Indian Ch'il Sen'ice,and in 110 far .. the, 
acale of .... ries fixed for the Indian Civil Sen;ce haR wet the example for the, 
milling of the .ale of .-lariew for all'9ther I!I8rviceK, Engliilh and·lDdian, tam 
afraiclit hM exercille<lan inftnem,!e on tl.e whole more to the bad than to the-
good. It ill for the p1lrpoRe of guarding againHt tlle growth of VeRted interetlts 
and agaiOllt the framing of Rimi1ar demanda that We propose that the .... ri. 
Rhonld be tixed on the Indian laliW. So -W!.G...!P!M it . is.ruK.'C1MIllY to relf ~ .. , an 
"liMh element, you mWit pay.them .-laries which ~i~ ,~~.~ them. We· 
propoMe to divide the .Iari. into two partA,'t"., Ind.n pay p7Hl"'rm-oven .. 
allowance whi('b iM n8CflIIIII&ty to attraCt the Briti.;h element. 

Our oext r~ommendatioll I think ~ probablJ-one of the mOllt impo .... nt 
RL'tOOlutiollll that the Committee ll1U1 reoommended .. It ill tWa: 

• This Allenably reClOIIllllOftd, to thl GoY8l'llDl' Geaeral in COlI_I. that in •• of tbe .... 
for the ~io  of I ..... to unclertake tile buTdan of 1M!1f-clefenee.ncl iD tho itat..... of 
eeoDOID1. it II .. _tial that • lM!I'ioua elfort ,hOnI4 be IIUIdt> :  • 

(II) To orpnize .. ad e~r' f  the formation of an adequate territorial foret' on attraotiw-
oondltioDII. 

(b) To introd~ in tbelndian ArlDy& 'y,tem of ,bort clJloor IfJrvlee foUowed by a few 
y.n III t.b retren'e. , 

(I') To carr, out & gnulual and PNden! reducthu of tlw mtio of the ]b'iti.h to the, 
Ina.n troopa: . 

Excepting,thdfle three ways we really Nee no way of retrenchment of the' 
l."OKt. of the a.nny. It it; here, that the IIIllvation of India. front the bordeD. of 
milijary charges mU8t be KOught a.nd not Ly tinkering with the variOUfl other 
prol)Ollal". If any liIubstantia.l relief from fiscal burden!! ill to lie lIecured, it is 
only by following theHe three method" that "uoh relief can be had. The pro~ 
posal to introc:l l(~e a gylltem of shurt Sel'ViCleiM in fact favoured in a way hy the 
Eeher C(»nmittee, though it baH DOt lIucceeded in He(.'1Iringtbe aIIIIellt ()f Colonel 
Sir Umar Hayat Kb .. n, ILIld it haH also secured, I lwlien. the approval of the 
HO\'ernment of India. if I am rigbt ill dra wing tha.t inference from the; 
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MemQL'audum fur"iMhed to liS by Sit· GodfL'oy Fell. . The redl1ctiDnof the ra.ti() 
of the 'BritiKll tu tbe Indian troop!! ill one of tile tlfIHential romediefl. to" be a.pplied, 
bltt it can emly be done graduall.\' and prlldently, and I do not think ',hat· any 
exception ClII.ll be ta.kcll to this recommendation of the Committee, 
Then, Sir, the next ReHotution is No. 11; whicL' TUIlII thulSl: . . 
.  • TId. A,.,lllblv l"f'Ooul1nelld. to the GlVC1'10T Gelle!'al ill Council that uffiot·rll ill" th& 
bdi&n Ten'itorial"ftll't'8.llIl·.uld bavot.he' rank of the 2nd·Lieutoll&lIt, Lieut,enant, 01' hill:blli' 
l'&llk, I1l1 the ClUI8 mal' he. and thAt IlIl di.tinction .ltould be made betwet'll the Iudiaa tl'l,i· 
torial foree alld Indian aluililu,. {orcil in I"l'!l1P"Ct of tile autbol'ity whi,;la lIignR the Commill-
lIionN, and that officors in tholl!' two foJ't.'tIs eboulJ. t.U\! rank inf.,,. '1' atOO1'ditll{ to da.te, of 
AJlPointnlllllt.' . 

A few minut.e!' !tgo, I tuld YOII about the Ileceuity for· euoo\ll'aging the 
Tel'l"itoria.l foree, a.nd I pointed til you what t,h~ difficulties ",ere in the ad:min-
iRh'atiou of tha Defence ft'orce. If thel'e ill one thing which would, ma.ke the 
Indian Deferwe or Territorml It'oT<le ha.teful to rne, it is this di tiru~tion in the • 
de.'1ign!J,tioll of the (!ommissioned m.nb. An Indian officer, whlLtel'er ma..v he 
hiM merits, wlui.tevel' his eciue»tional qnalifie»tiolll!, whatever hiN social !!t.atus, 
can only rilile to the rank of Snbadar a.nd perhapK of an hOllorary Lieutenant 
01' 1IOO10l.'1l.ry I!omething t'1!'e.This is a distim·tion whinh burns into the souls 
of man\' an e<lu(·u.ted Indian. 3\' e want that there should he rio dilltin<.'tion 
1l1ad" j;1 tbill 1·6I1pt!(·t het,)\reen tre territoria.l for.Je alld the 8mciliary fo1't!e" ." 

'rhe'll, Sir; J (lOme to Resolution No. 12 which pr~ ide  for the intet'obange 
of officerM between the lhitiMh arld Indian !lerViceH" I sbonld be strongly 
opj>o.Hed to Iln~" large !,Topolla.l!! for the interchange of officer!! if it involved a. 
MeriolUl burden On the taxJllL.,rel'. Bnt the. Committee hav.e provided" thl'e& 
tlafeguaroll : 
:  • (11) 'fh"t the . COlt to I ndian i"ll e~up. shonld 1I0t be theroby appreciably inoreaeed. 

(/,> Tll&t lIucll propodl& .. hould Dot be aUowlld to intel'fertl with a Bteady 8l'p&n.ioa ill. 
the proportion of King's Comrni.aions thrown open t" IlldilHll in the Indiau Amy. 

Ie) That the interchanb"il of British 0 11081'(1 should, in nO way, affeot the control of tho-. 
GovlIrnmont of India ovel' the ontire Al'~  jn India,' ". 

Subjoc-t to these three Ilafegl1aros, a.nv ~atem which permitM lUI interch\uge 
of oHice1'll ... tween the British and Indian lII!"i(lEHI of the Army can only 00 
productive of good jWlt as a.n interchange of officers in other departments too 
might be productive of equal good. 

Tbe n~~t,' el!olution ill No. ta which rul,ls: 
• Thi. ASlI0wbly 1"t\C)()mmendll to the Governor GeOO1-al iu COUYltlil that having regard to 

tht' ol'eation of two additionol C'..omtnanda in India, the Govcnlmeut of India do Mnsicl,·)' 
the U.pedil·lIIlY of reducing thl' Mizt) of t.h<" administl'ativl' stl1Jf at Army Hoadqnartcril.' 

Thill ill a question whiela it has not. heen pOsRihle fOl' us ull&8sild;oo to go. 
into within the Hbort time at our disposa1. .Instea.cl of two Commands, we 
have now foul' Command!!, Somehow weha.ve an uneasy feeling, tha.t the 
adminiitn.tive staff·· and tho Illini"terial sta.ft: have all het.,'Ome enoml0UMly 
bloa.ted. We tnu.t largely to the intluenee of the Honourable the Fina.nce 
'Member to cxel'Cilie a. rigidsonttillY upon the IItrength "Of' these ",anous I!taft'll. 
ltesolutioll No, 14-iF! B.i!lO olle of th: important Resolutioll!l. 
Jt. rUlil'! thU8 : 
• This AaNl'mblv l'GCOl1ImendM i,(J the Go\'erUQl' (ielIoa:al ill (l'oun(:il, that as ~oon all too· 

Illwl'nal and intl'l'iial "CondltionR of India permit, the Governor ~nt'l' l in ~lIeihllould, 
with -the COnClll'l'I!nao of the Secretary of State, appoint. a COJllmittee adequateh' l"epl't'~I'ntl ' 
tive of non·official Indian opinion {O\· the l'UrpolW of muunin.ing and rO}lOrting UPoll :  . 

J[ 
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, ((I) The bHt method of gniag e~ect to the natural ript. load MpiratiODa of the people 
of Indm to ~ e an honourable part lU the defeace of thear country alld prepare thecounq 
for the attainment of fun I'8llpoueiblu Govt't'DJoent whioh baa been dIIclared to be the Ioal 
of British policy. " 

(6) Tli8 finucial capacity of India to bear the bllrcien of military npenclitul't!. 
(c) lIer claim to eqUality of slatus and treatment with the S.,lf-goYeruiug Dominion. j 

and-
(cI) The Ql8thoda of recruitment to the oommiKionecl rankll,f the Indian Anny.' 
All these four points w hieh are mentioned &8 suitable (or an inquiry ate 

points not covel"ed at all by the uport of the Esher Committee. The ~ er 

Committee did not go into any of these questions, alld that is why we uk 
that a committee adequately representative of non-official Indian opinion 
should be appointed to OI>Dsider these things. As it "Wall pointed out that the 
qnestion of the total strength of -the Army was not a que.tion for laymen 
to decide, bnt was a qnestion entirely for milita.ry experts, we ~ e left it alone, 
and included only theMe other points. _ 

Sir, the l'8II8OD, why I aID referring to external and internal conditioJl8, is 
this. ,His Excellency the Commander-in-Chief has referred.· to thliltle conditions 
in the speech which he made on the last occasion in this Assembly. The 
atmosphere which has been created by the non-co-operators is not one favour-
able to thediacUllSion of proposals for a l'edUCtiott of the Army. With the Bolo: 
IIheviks in Bokhara intriguing with the Amir, with one or ~ o )fuha~madan 

leadera "ho are prepa.red to welcome an invaeion by the Amir, becaut18 he Y, 
after all, their co-religionist, and beta11lle, perhaps, it may helV to revive 
Muhammadan &acendancy, with ,Hindu .ints who prefer BolshevisM to British 
rule, who rely upon BOul foroe as a barrier a.pnRt invasion, and who seek to 
destroy the law-abiding disposition of the people, it must be obvious that the 
hands of Members of the Legislative.A.emblyare terribly weakt>ned in pro--
poaing immediate action in the direction of retrenchment. That is why we 
propose, that as IIOOn &II external and intmlal conditions pennit, this incluiry 
shoUld be undertaJcen. 
The next lteaolutioD, Sir, i. No. 11)*, which is merely expla.natory. We 

only 'W)Ult fair play and nO favour, and we want that Anglo-Indians should ~ 
as freely admitted as Indiana into the Army. • 

If thele proposals of the Committee are atlCepted, and I hope they will be, 
it will be the duty of the Government to Nee that they are faithfl111y carried 
out in practice" I ao not think that, if they are accepted, they are likely 
to .hare tl.e tate of the Queen's Proclamation. LOlu Curzon once attempted 
to whittle down the Queen's Proclamation by relying llpon the Il&ving WOTds 
C as tar &II may be'" The current of public opinion now flows 8Wift &1ld 
strong, and Government must recognise that it cannot be held up for long 
without dsk of inundation aJld diMa6ter. -If there iH one feature more tha.n 
another of the British rule which bas filled Indiana with a sense of humilia-
tion and wounded their self-respect, it is the 'I\"a.y in which they haVtl been 
t~ted in the army of their own country and heM to be ooly fit fo), being 
,hewers of wood and dl'lloWers of water. Great Generals In.ve not boon wanting in 
the pastin this country, and it is dif6t:ult to belieye that the caplK'ity and 

... --,.-.. , .-.~, ~ ..... -.. -.. 
• ' This A."ll1blf raoommends to t~e Hovefllor General in Council that Anglo-Indiana 

should be inoluded 1n the Ulima' Indian ,object.' 01" 'lOOi&1I8,' wherever Much terrUII OI:CUI" ill 
thtabovl:! Reso1utionp.' ' 
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talent for leader:hip have been altogether lost. Until thiM gl'ievallce is 
removed, Indians can'not walk with their heads erect among ihe peoples of 
the earth. It ia a characteriRtic of the British rule in India.,lIoud perpaps al8CI 
in England, that they never have the kna.ck of doing t.he right thi~  at the 
right time. 'rhev let the psychological momeqt paRK bj· and reasona.ble demands 
for ju!¢ice and fl\ir pL ... y are only conceded after year!! of persistent agitatioJl. 
No J.a.sk tha.t the new -Viceroy ca.n Ret before himflelf ca.n ha.ve 1\ nobler 
purpoRe or meet with more grateful recognition than a. determined attempt 
to retrieve the errOT of pa.st policy in emascula.ting the whole nation and to 
!'e8tota Indb. to the full vigour of her manhood. It Wa.N perhaps ne(~eN a.l'  

ill the dispen<Jation of Providencl'l that the people of India should be reduced 
to a helplUMS, formlesR plll(l befol'e baing moufded ~ether. The proc..-eS8 bas 
gone on sufficiently far and tall Goverament will do well to l'e&lise the ad\Tan-
tage to the Empire which will fiOlV from the increased efficiency and 
incl-ea!led oontentment of her largeNt p:ntuer. 

R!SOl.UTION No.1. 
The HOnOUf&ble the President: The Resolution moved is : 
• Thi8 Allsembly J;8oomlncnda to the GovlIl'nor General in COUDAlil :  _ 
(II) That the pUrp080 of the Army inJndia mllit be held to be the defence of India 

.gain8t elternal a~' .ioll and thl! maintenance ()f internal peace and b'&nquillity. To the 
extent to which it III n('(.'881&1·Y £01' [ndia b mainu.inan army. for these purpaae8. it. 
organization. equiJlinent, Rnd administration should"be thoroughly up·tlJ.date. and witli 
due regard to Indian conditions, in acoordanoe with pl'888IIt-liay standard. of effioiency in 
the Briti,h Army 110 that whIm the Army in India. baa to oo·op61'&te with the Britiah Army 
on any OCICaII1()1I 'there may bll 110 di.limilaJ:itie8· of ol'g&ni.ation •. ete., which would 1'8Adel' 
.uc11 oo-operation diftioo.lt. For anr PIlI'P01e other thRn thOle mentionad in the first sen-
tanee the obligation. reeting on Inaia shOuld be no DlOI'e onorou8 than those reltinF. on the 
I:Ielf.govlIl·ning Dominion. and should be undlll·taken lubject to the .. mil oondition8 RI 
are applicable to thoae Dominion.. . 

(6) To repndiato tbe MIUJu{»tion underlying the whole .Repm·t of' the Ether Com. 
mittee: • ' 

(i) that tile administration of thll Army in India ca.nnot be con.idot't'd otherwiBe than 
.1 part of the·total armed fOl'C81 of the Bmpire. and 

(ii) tha, the military 1".OU1'C811 of India shouB be developed in a lJlannel'Iult.cHo 
Imperial Dl1088aitie •• ' . 

Khan Bahadur Sarlaraz Hu.u.in Khan: Sir, tbe leal' ned -Mover 
jUBt now has not only moved one Resolution, but has made a genara.l1'emark 
ou all the Resolution!!. I .. now dealing with the first Resolution. I should, 
say nothing agaillJlt the Re8Olution; but as I differ from the principal· part 
of it ill a. lleUMe, I have to make some obMl'vations. 

The leal'ned Mpea.ker admilM India.'s opligation to Great Brita.in. But 
-worded a.s the Resolution is, Huch is not the case, and it gives quite a. different 
impresRioD. I would, therefore, ha. ~ for it : . • ;.J \) 

• That tho pUl'J10110 of tho Army in India ahall bll the defence of India againstexiernal 
aggression. the maintenance of int.el·nal pe&l'tl and tranquillity and the disoharge of India'" 
obligation a8 a partnClI' in the B,ritish Empil'e to defelld that.Empil'e, against attack. from 
withollt or dilrul.tion fl'om within: ' •• 

As thiN point is not quite cleat' ill 'the Resolution just 'now movad I 
deHit-e to inselt it. It is obvioUlI, tba.t a~ the Rellolution st90ncls, it IOReH i~ht 
of IucHtt/1I obligation to, the EUlph·e. 1.'ho duty of the Inli:lollllot·.nr, ill ~l  
opinion, shoilld not be merely the defanco I~ud mlllintenance of order ill. India.: 
. India is not wha.t .she wa.s 80rne yea.ril a..~I). IllClill. sh )Idd now have fat 
big-her i~ea.l  tha.n this. Her policy shoidd \lot be selfish II.nd pa.ro~hia.l. She 
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·baH asmeted. the Elupire and she mm.t expreKH her readinesH to "sAillt the' 
Empin~ in timt.'iI of need. She iN a. memher not only ~)f a world·\\·ide Eml)i1-e-
based Oil til\) mutual ai'footion a.nd tolelution of it... eOllstitlleut parts. She-
bu also been admitted on l'q1131 terms tlltO the League of Natious Illld it ill 
hoped tbl\t in time she may be a. (~()1l titl1ent ~rt of II. large orld·. id~ state,' 
the .,ratchwordll of which will he lovt' and tolemtioll fol' aU and not bat"" aN 
it ill taught at pl·esent. It ill 011 thelle higher grounds and with a. wider 
outlook of t·he worlel ~itl1o.tion that I ha ~ p!a<'ed mJ vieWH bll'fol'e the HOllIIC, 
and when India findK herself iu "ncb a. l,ollition all I have dClKll'ibed, Nhc must 
feel at'Cordingly Jlnd I am lIbrc she will think nobly, fet!l llohly ILnd act nobly 
showing h('t8clf to he a partner in tha Empire and J am flure, jf "he acts a.s. 
sucli, the f~elill ll of India will be reciI'l·o('8.ted not onl~' in Great Uritain hut 
throughout thll Eml)ire. It i8 fOl' t ~ \'8&80nll, Sir, that] Bilk tha.t the 
Uel'OluHon may be amended thu8 : 
• That the purpotMl of the Anny in India IIbell btl the defence of India n ain~t lldcl'llaf 

.~on. the maiutenalloe of internal peace and tranquillitv and tho dillClWge of India'. 
obligation ... 1\ Pal-tner in the Briti.b Empire to defond that Empil't' , apiullt attack fro11J, 
without ur di8111ptioll frolll within.' 

That is my o e~1:, Sit', iu regard to Resoilltion No. 1. Now l' hav.., t.o-
make "ome Obsel·Vo.tioUM • ',' • 

The Honourable the Preaident: W ~ will takt! eH.l!h Jll'tiolutioll 
aepa.rately. 

Dr. H. S. &our: 'fbe 'member" of Ltbe Select Committee who .al .... 
ret\ponflide for the drawing up of this ~report whicb ill under diflcuMsion are 80 
heattil~' in. ACcord with the loyal and patriotic ";IlJltimcnt.s to whillb woo hal-& 
juflti nowhRtened that I can only ft!t>l that tlll~ Honoorable :Member who haN 
just I'8t, dowu could not have rigbtly.read the ReliolntioD, to ",hich he ba.staken 
exceptioll, because I feel, Sil', that all the lientimentM to whicb he hllR given· 
eXI)fe!;Sion al'e gil-en their appropriate Jllace in that UOHOlution. If he will till'u 
to that RellOlution, he ",ill find that India/iii duty to the Britillh EmIJil'c, ILl! a. 
memblr of that }:nJpire, hall not been lost sight of, and it has ooen empl1asiv.ed 
that her rt!sponflibility in that l'espect ill a rellponflihility ll'hil,h is 011 I~ 
level with that of the other dominions of His Majel!ty. I do lICIt t,hink tha.t 
my lenned friend ever desil'ed that Indio. should accentuate her military 
strength to be kept up fOl' the llellcfit, of the lb'itillh Empire, Wbat my 
leanuli'i friend dellirclI, and I think it ill Hl1ffidelltly clear from the -Resolutiott 
lI'hich we have drafted, that her reHPODllihility is to horMelf fil'l<t aJui then to the 
l'e!'t of the British En1pire, That ill a (·onceJ,ltion wbi('h is COmnlen&'urate and 
COO$Ol1&l1t with . the conception flf the Brltillh Enlpil'e as a whole, and a 
couceptinn whi(:h not only filldR Illace ill the dominion of J ndia but in the 
other dominions I)f England, I hope, 1herefort~, that the Honoura.ltll~ 

gentlemau Wl11llot prolong the dillCUlltUOII UpOIl thiH c~ollltioJJ ill regat'd, to 
whWh the lIub-committae wa!l uDs,lIimollM and we mUMt go on to other poiutH 
·tlp~n ,,:hicl, there illl a great l' ~ tor dill('ullllion and on which I' think the 
dl! (~IIJ1!'1I(1  \Unlit he f0(!118sed. 

Itr. Eardley Norton: OD a I;oillt of 01't1Cl', Sir. I want to • 11 ow· wlictl.1el' 
flllbMef{nent IIpea.kerll will be permitted to follow the eX1Lmple of Sir Siv8Hw"my 
~i) t'l' ~nd make a ~hort i4heech on'tlle whole Kubject of hill Rt!fiolutwllt: or 
witt't.lter ell(~  ReHOlubon wnI betaken up IIt1JIU'&tely and tlla lI~eohetliHt 
cOllliutld t.o cach iuch sl'llllrate ltesolutioll. 
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,. -Thf Honourable the 'relident: ~ro ided he ~  tre ~ on the word 
< iiliol't. The llolloumble llember wtllsee that wIth the exception of one or 
two of the Resolutions thel'l! a.re amendmentR to be moved which will netessitate 
.. 8ome di.\lculISion 011 mO!;ii'O£ tho H.e olutioll~ ou the pa.pel'. I ~a. ine that the 
llpurre will co-operat::l with the Cha.ir ill restricting ra.the~ tha.n expanding 
. ,dili,~u ion. 

lIr .•. K. Redcliyar: Sir, I heg to move my a,rnelldllJ61lt wfiich rttnM 

all follow/! : ' -• • 

• Tiu\t for the ll.ugolutioll till foll<&ing be lIubltLituted. namely: 
• 'rl, ~ AK cm l ,ree(Jmmend~ to the G.,ve\'Rol' ('Teneral in Coanoil that he sbould be 1'Iease<l. 

'lla: 1:0 (!:It,r~., til·! :'~., 'Li , l'Il'Y P -op'Jul ( of lh' 1!:~11J" C'lIn,nittt!J RJp'lrt whioh ILl'e disa.ppaint-
. iug irlB.smut,h ... th~ Indian intel'eita ar~ ,acl'ift';ad b.r snggesting the sad(llillg of India with 
burdlln. I r.o ~itat.,J by I mpol-ial Poli4JY quite disproportionate to the Rlender l'OSOU1'OOS aud 
}IOVert,\" of Indi .. :t.lld thl\t tile PIlI'I"SP of tho A.I-my in India must hI) hpt.i t,o b9 the Defenoo 
(If hulb ng,\il\ijt eXll!l'lIl\1 nggreKsiou and th" ml1intenane8 of pc~ alld tranqllillity and 
wbit .. l""'(I:,pli~ill  th,! ml'i.I.l.!velnplI:wut of Military IcienOt! giving rise to the neoeuity of 
ImllrOvtld Al'mY o uipmellt~ costing ll l'~ 8Ulnl of luoney to keep the India,\ Al'lny in an 
,up·to-dllotl! '!'Jlldition wilh the PI'IlSllIIt.·clay st:Lndal'dl IIf eBioielloy '0 lI.I to IlO-opel'il.te with . the 
Uriti.h AI'!ny whol"t, Impel'inl P..,liCY dem\\lld. it '·J:po.:liug a. justice demands that the 
IMtish i"arlh'lIlent RhollM contributl bl\lf tho !lOst of the maintenance of the .British Al'my 
in India and that the obligations thruRt 011 India IIhonld be no more OQIl'ouI.than those 
ro~tin  011 tho Self-gllvcl'lIing Dominiont' :Lnd should bo undertaken lIubject to the same 
conditious aA al'e.ltwliclLblc to Solf.govt'rning Dominions of tho British Empire 'o' •. 

It iii unfortuna.te that theMe recol]l1nendatiollll should he pJ.a.cedbefore 
t,lIb; Honse at almost t.he wt tIlW of thil! long a.nd welll'ied llel!sioD when 
nearly aO per cent of the Honourable :Members are obliged to go home, oj 
COlll'Re under prt~l'I lul'e of other duticM. ,How I wish these Resolutions were 
Ela('cd he£oTe thill AIlRemhly a.t the Simla. session when the House is full, 
Pre.'1ident ,\VilFlOIi Olllle Raid: ' . -

, Hlll!dl'eds 11£ IIlCItllIll'CS of vital ilnpl)rtanllo l"6Ceive, near the clue of the uhaulted 
1iII'illlilln, without bdng dobated, pl'inted 01' undBt',tr)()d, tho cJnlltitlltiona.\ Ml&Qt of the 
rt'pl'lllII"ntath-l>8 of t.ho people.' . 

Sil', though I am & la.J1na.uJ 1I0t entitled to disouss questions enuroly o{ 
a ~ nica.l chILru.cter like the Iliilitary or ani~a.tion and efficien('y o,nUhough 
we are pigmiul!1 before tholle gia.nts thdot tla.t at that committee, yet what 1 
have felt convinoed on this importa.nt qnestion I have put down in the form 
of,,, Resolution in a.M' cleat' and pla.in Ja.ngnage as possible to avoid further 
·explanatioJlH on thiH difficult subject, 

Sir, the illllstrioull 8.uthoi-l-l of the report have entirely 10llt sight of the 
fact tha.t India. is a. vel'y poor cowltry and not ha.ving this fact in mind they 
made their r~()mmoudatioll . Thl'oughout the whole report, there a ~ 

frequent l'eferencCII to efficiency_ In this connection, Sil', I am l'cmiuded . 
.. of an old 8tol'Y ofa. frog and a. bull, wh.ere the fl'og in its jealous atternpt to 
gl'OW up to the size of the bull continued to drink: water with the rosult that 
-it hUl'Rt amI had its end. Our counb'y should not certainly be asked to 
.competo with Briton or other coul1tries in ma.tteTS of military efficienoy. 
Jfficienoy, Sir, iR a rehtive term. Lord Sa.lisbuTY ollce sa.id 'All efficiency 
imnst ~~ l'elative,' that is, it mnst take into account not merely the require-
mentll but a.lso the resourccFI of the people, 

Ourll'ls a. poor country, overbUl'dened with taXlfotiOD, already IIpending 50 
per cent. of itA total revenues for military purposes when all other oountrie • 
.aloe spellding far les8 than ourselves. There iii uo end to this ino~ of 

• 
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military expenditure; I uk, Sir, if there ill going to be any end at all if the· 
Eeher Committee's Report ill given,effe<1i to. I learn we ha,'c to IIpend another 
) 5 ('ro~ of rupees over and abo\'e the curreot ear~1I budget allotment for 
the Army. If this is trne, to ask U8 to spend this additional amoud in the 
name of Wliciency, in the nanle of iutnnal and external disorders, is, what • 
shall I aav, i",j"uice. The wbole Curl'cut of public opinion ill the couutry is 
. being polroned ~ t.he bitteroess <'aU sed bv the enormOU8 and alarming growth. 
of militan' expt'n<litof'(' in the country. llnleRtI the mother of Pa"liampllW 
is going' to meet U8 balf way and'relieve u.klf the bllrdell, there will he no 
end to dill8ffe<tion in the country. Sir. it is a question of the most "ita.l 
importance, and it ill ooly in the measure in ,,·hicb the GovenlmcJlt deal with 
it reallonably that they will have identified them8t'lves with tlle lK'llt interests 
of t.he country. . 

llr. lIarcbDClrai Vilhindu: Sir, I rise to a poiot of order. Is this 
lunendment admilll!ible ? 

T~~ lIonourabI, Kr. W .•• lIailey: ,Sir, ] mC1'ely wisb, with YOUT 
pe"JlUflIIIOn, to aRk tbe HonouraLle Member (Mr. Reddi,,"ar) to l'~ea.t to the 
BOOtie what we llnderRtood him to 11&,' about the necellRih-fOl' an additional 
expenditure of 15 croretl on the Army. If we understood that statement 
oorreot1y, we should like to have an opportunit.,'" of anllwering it i if we 
nndel'8tood bim ill I'l'e(:t1.~-, we should li~c to kllow what he did May, . 

. Ir .•. X. ~eddi ar: I l18id, that ~f tIle Esher CO!l'.mittee'll ReJlOrt ill 
gOflig to be gIven etIe<-1: to, there WIll be another addlttonal eXJ>endltme of 
15 (orores of rupees, 

The Honourable Kr. W .•. Railey: Thatis not ('orrect. 

Sir Godfrey :reU: Sir, before I deal with Ml', Reddiyar'lI amendment, I 
should like to take thill opportonity of cougratulat.ing my Honourable friebd, 
Sir Si\'aawamy Aiyel', 00 tLe extremely able, the ex.tremely lucid and, jf I 
mal fl8V so, the extremely moderate, speech with which he hu introducod thill 
senes 0/15 Resolutions. If I mention one or two points-I am glad to-
fIIlV that there are on]y a few pointH on which I am not in agreement with 
him-it ill, he will understand, in no IIpirit of carping (~riticillm, hut merely 
by wa.y of eXI,lanation, . 
At the outllet of hill spec(,h. he took exception to the fad that the Ellher 

Committee did not deal ldtl. certain matte1'8. 'rhesc were the Mtreogth of 
the Armv in J ndia, t.lle ratio of British tl'OOpS to lnwallll, and the fUn< .. 1.ions' 
which tl~e Army is called upon to pedOl'm, I should like to explain tha.t a.n 
tLoRe subjectll 'Were debarred; we had im.il'l1ctiolll! not to touch on t·bem. . 
lie then complained that we ignored the cost of our propoll8l11. Sir, I  . 

h.,'c endeavoured llitherto, from reaFOnl! of 1 ~'a1t , to avoid explaining tbis 
omilisiou but, al! ] am dire(otly cballenged, I mUBt .y, that before the 
Esher Committee left India about this timo last year, they put in a complete 
list or the propoFws whicll thl.'y were likely to recommend which involved 
e:xrenditure, and afoked for an estimate of cost, Ther waited for that estimat& 
til the end of June; and as they did not receive it, they had to iSllue 
their report. without it, . 
The only other point Il'ant to touch 011, and it is a very minor one, i ~ 

that though the sins of the E"her Committee are 110 deubt aa numeroul as 
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the sands on the seuhore, there is one thing of which we are not guilty. 
We did Dot edit tlle Mor",a, Pod, nor did we write leading articles in 
the Nor" •• , Po,', 80 that we cannot accept responsibility for the remark 
on that journal about the Babn to which my Honourahle friend took 
exception. 

I ~i11 now tum to Mi'. Red.diyar'samendment. The Honourable Member's 
speech ba.rdly reached me in an audible form but, judging from the 
amendment which he ha.'J moved, the thl'ee main points he makes appa.rently 
are &8 follows: 

He spea.ks of the reactionary proposals of the Esher Committee; he says, 
that the Committee sacrificed Indian interests, and saddled India with 'burdens 
nece! ~tated hy Imperial policy i and he makes the proposal that the ·Pa.rlia--
ment a.t Home should bear balf the cost of the British Army in India. 

Sir, it is extremely easy to condemu a. report by an epithet. The-
Honourable Member is presumably a close Atudent of the EMber Committee's 
Report, and I regret that he has not enlightened the AHseJllbly as to the 
matteI'S in wbich. he rega.rds that Report ILl! reactionary, but hat! left the 
House to guess, ft.s he has nQt explained in what way he reg'a.rds it as reac.-tioll-
&l'y I am unable to answer him. 

I will therefore pass on to the next point, na.mely, that the Esher Com-· 
mittee proposed to sacrifice Indian interestR and to laddIe lItdi. with burdens 
necessitate<i hy Imperial policy. SiT, I liAtened ill vain to the Honourable 
Member's Ilpeech in the hope of obtaining Ilome light on this point too. I; 
I_ive a categt)ricaJ denial to the statement that India. is being saddled hy the 
Esher Committee with burdens necessitated by Imperial policy, I have 
already IWIsured thill Assembly, that the Army in India at the present time is 
maintained for India's own needs a.nd for DO other purpose; that is to say, s() 
much of the Armv in India as is P'l!id for out of India's T('veuues, There 
is not a single man, not a I!inbrle gUll; maintained a.t thiN moment in India.' at 
India's own expense which is required otherwise than for lndi,,'s own needs; 
80 that a general statement of the sort made by the Honourable Member, 
unsuppolted by any facts, is not worthy of serious attention. 

The third point is his Pl'OPOIIIl,1 thllt the United Kingdom should be asked 
to hcar half the COlt of the British Al'my in India. Now, that is obvio11Bly 
Do vel'y att.ractive proposition, but what is the justification for it? J n view of 
what I have just sta.ted about the cost of the Army in India, and the object 
with which that Army is maintained, what reason have we to expect Great 
Brita.in to pay any part of the COllt of our Army? We have the protection, in 
. the fhst place, of the l\qyal Navy, tOwardll which we contribute the maglli,;. 
fioent sum of tlOO,OOO a. year, In the second place, we have, all I explained 
to the AMaembly tqe othel' day, the whole of the armed forces of the Empire 
behind 11M in case we require assista.nce against an enemy, So I really do 
not think it. is a practicable proposition to ask the Home Government to 
contribute towards the defence of India itself any further than it is doing. 
now by mainta.ining a Navy, an .Air Force, and a.n Army ready to come to our 
help in time of need. 

Before I sit down, Sir, I should just like, as the Honourable the Finance 
'Member h8.11 already done, to 'deny the statement-I do not know where the. 
Honourable Member got his figures from-tha.t the Esher Committee/s re-
commendatioos would add i 5 crores to our military burden" and to-inform 

... 
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the Houlie, tlJa.t liO far lUI'can be foreseen, if all the l'OC'Oliunendatioltll' of the 
Esber Committee ",hieh are . likely to be aCL'efted ",ere to be 8(l,hctioned" 
t.he maximnm cost would he 180 lakhl1 a year, ail( not 15 e1'01'88. 

I oppose thill ameudmellt very Eib'ongly. 

lit. Harchandrai Vishinw·: Sir, I support the Rcsollltinll which bu 
been moved by Sir Sivaswamy Aiyel' a.mI oppose the amendnleut moved hy 
Mr. Reddivar fOl' th\!se reasol1s. Sir, I J'olltHo n l)Oint. of onler, hilt I thought 
that tlle CluLir W311110t with me. Therefore, J did 1I0t ·pl'oset·ute that pl'llpo-
sjtk>n any further. Still I ,rill (>xplaill what 1 mean. I find that t.he amend-
ment do~  not reaUy arise out of the RCtlolution and it is out of or<1er ill t,wo 
other TCS}ll'Ctll. In the tit-st place, Mr. Reddival', while condemlling the 
reactionary natn~ of the Esher ommittt~e'  e~rt. is ht.'(loming a I'eaction-
ary himlMllf. lie wants the Indian Al'myto be bed down to the Ih-it-illh Army 
~aulle that necessarily must be tbe conlltl<Juerwe if we ar(1 going to have balf 
the (~o t of its m~intt.'llance from the JJritish Parliament. I most ktrongly 
object to that. I ~ . tha.t it ill not corll~onant with OUI' foItllf-resred. t,bat "'C 
sbould get a ('ontribution like begga.l'tl from otber quarters. '\, e lIitould btl 
able to rpaintain Ollr own AI'm~' (\Urselves at Ollr own cost. Of I l'tl(~, if ally 
extra obligatioJls aTe going tu be imposoo on tbe Anny in t.be nature of its 
being called upon {Ol' service outside, then the L'Oilt should he borne hy Britain, 
but that i8 qUIte clHferent to formulating a pl'opou.l that for all t.ime olle-Jlalf 
of the mailJtenaJl(~t  cost should he paid froin "orne other HOUl'ce. FU1thermore, 
'I submit, Sir, tbat.1li the amendment could not be admipible for the !limple 
reason •  •  . 

The Honourable the President: Onlel', ordel'. 1 am tIIlt "UTe whether 
tht' Honourable Member it! submitting a point of oruel' or making a Il ll~h, 

.Kr.Harchandrai ViahiDdaa: I am making a Hpeech. I' su,Yt Sir, 
that my observations al'e both ill the nature of a JleS(~h and also ,as pointing 
out to the HoW;e, that we should reject the pl'oposalllt!caUllC it ill not in order. 
By saying, that it is not ill OlutT 1 Olean to say: Is it open to thiH House to 
pial anv Resolution the ret\ult of which would be to dictate to tlll~ Bl'itiflh 
Parliamellt, or for the matter of that to any other coulltry, til) make payment 
to us? . 

. Sir, I think that the ReMolu1D.oll that has been moved oy Sir Sivaawa.my 
AiYel' explains in its wording, in the text, what, the object of that; RC801ution 
is. The object of that Ret«:l1ution ill to point out for what pU1-poeeS the 
Army in India bas J,een created and what are the dutie~J  bale to perform i and, 
furthermore, it la,Y" down that the Army ,hol114 have tOr itll ohJ~ efficiency 
and proper orga!tlzation 140 that, whenever it may be called uJ>On to do its, duty 
by the Empire, It should be able to do 80. Whereall the amendmt.'I1t suo ply 
attacks the Ellher Committee's Report, ",ith which the Resolution is not in 
!Mhe Iellllt concerned. I flUbmit, Sir, that we a.re here not, Jot· the PUI'POIICOf 
contideriug the merits and demerit. of the Esber Committee's ReI,ort Ol' the 
recommendatioJls that the Ellher Committee have, made, but I tbiDk-I am 
&peaking subject to correL-tion-tha.t we are concerned with the repolt which 
hal been submitted to III for couRideration by our OWI1 Select omm~ttee, and 
that we are concerned wit}a the. recommendation., in the nature of Resolution., 
which ha.ve been wbmitted to UI tcM:Iay. And therefore the amendtnent that _been JIlDved by Mr. Reddiyar ia one which is not appropriate"" a.nd, if I 
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nlay IlMC thtl word." ,out of ol-der, 1 ",'ould the1'efore recommend to the House 
to ~  this Rel'olutioll without further diKl.'USllion because Hir Sivaawa.my 
Aiyer hat! fully e:\ plaint.>d the l~ea. onB in support of his Resolution, and those 
reasouN do not 1'cquirtl any fUl'ther ela.horation, and to reject the a.mendment. 

:Jr. Wali lIohamed HUBSanally: Hir, Hir Godfrej- Fell paid a high 
(!ompliment t~l Sir' Hiva..,wamy Ai'vCI' for the ludd ~~pl~ec:h be made in connection 
with the Resolution he hl1l1 moved, ILnd I do not think it iK for me to saya.ny-
thing mOl'e u})on that Imbject, Hut, he made one )'cmal'k in the course of his 
5pp..ech whil'h 't'all'I;;()ll1etbing to thi,.; cffet'ii, th;l!t the Muhammadan leaders of 
this COllnt1'\' were t'eluh' 1,0 welcome a.n in\'l\sitlll of India. To 'that remark! 
would take'Mtt'Ong ohjectiou. ' 

Dr. H. S. Gour: I did III)t hear Sjr Godfrev make that Iltatement, 
, " 

Xr. Wali ltohamecl HUBSanally: I do 1I0t mean Sir Godfrey Fell;" I 
am l'eferring t.o Hir Hiva.Kwltmy Ai~'eT'  Mpeech, In thc courKe of his speech be 
made the rerol\l'k, . 

, 

Sir, P. S. SivaswamyAiyer: 1. did not MRy that of Muhammadan leaders 
g.eneraUy. I ollly l'cferJ'cd to Kome, 

The Honourable IIr. Shaft: My n,>(Jollection, if 1 ma.y venture to Iloint 
out, ill, that t,lIo worllM lI~ed wt!rc • \then :Muhammadan leadel'll are ready to 
welcome au invasion', 

Mr. Wali Mohamed HU88al1ally: I lJul,r wish to My,. Sir, that the 
MullltmmadanFl of India as II. class are extremely loyal amI would rise to a. 
mall t.o I'epel allY innRion, if it ('omCIl a.t any mo"mer;t, (Loud applause.)· 

So far all the o.memlment of my friend, Mr. ReddiyarJ is concerned, all I 
have to SlLY hi, that l could not hear h if; Kpeeoh. 1 would a.,k the PreFlident to 
have the a.c01iRtic I)1'Opelties of t.hiN Cbambtlr cxamillLod, beca.nse it, Wall entirely 
,inaudible on tbil! sidc, and tllt'otlghout the sclISion I have felt very great 
o(tiffieulty ill lilltelling to the f;peeches o( Membel"S ,l,ho are far awa.v from this 
:,nde Rnd the result ill we lue at II. very great disadvantage, "  . 

lIr. Eardley Norton: ]fit be permissible, Sir, I IIhouid like to say wha.t " 
I l,lave t.o lIay a.s a. whole upon the val'iou/l amendmentR and not rille &ga.,in. 
While IlRkiilg tllI~ House to reject this amendment ,  ,  , 

The Honourable the President: Olodar, order" 'rho HQnourable Member 
scems to ha.ve fOl'gotten t,hat the1'e is IL ~pecifio amendment to the Resolution 
before tho HOllse, I think we ha.d buttor dispol'le of ~lIot amendment before 
we take up (IUelltiollll involved in the next amendtti~~ ... to tAl moved by Sir 
'Godfrey Fell, #' 
The amendment* wa.s Jle a.ti ~d, 

Sir Godfrey Fell: 1 l'iKC to mo,'~ the a.mendmcnt 'standing in my 
(name: 

•  • ThAt fm' 01al180 Ch) of thE' ROiolution the following ,laule be sublltituted : 
• That it .hould not be the obj('Clt of the'Govel'mn(Ol\t Ilf India to develop thomiHtll1'Y 

l'tlllOurae. of Jndia in a ni"lIue\' suited to Imperial necelllitil!ll, &II lltated in 
paragraph 17 of PO\,t I of the E.hel'· Committee'. e~ ut to ol'ganille. 
tllJuip and train the'army in India on the linl.lll adopted time to time by 
the othol' militany foroe. of the Empire',' " 

• Vitif! page 1699 of thellO DebatE" 

• 
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[Sir Godfrey Fell.] _ 
I do 50, Sir, beca.use I think that clause (6) el) ·is not an &881DIlption whioh> 
requires to be repudiated. The meaning of that sentence, whioh is taken 
from the introduotory letter to Part I of the Report, is that the Committee-
were unable to consider the administra.tion of the Army in India otherwilJ8 
. than with'l'8ference to tLe administration of tl}e total armed forcell of -the 
Empire .. Now, I think, that thill is a self-evident proposition. India. is a pLrt 
of the Empire. The armad forces of India a.re pa.rt of the armed fOl'Ct1S of the 
Empire, and a large part of the armed forces of the E~)ire is serving in 
India, namely, the British troops a.nd the Royal Air Force. Therefore, a Com-
mittee appointed to consider the system of administration of the Army in 
India cannot possibly ignore the system of administration prevailing in other 
palts of th~ Empire. ~t ill ~or that reason that I suggest the. o~ni ion of 
clal1lle (6) (,) of ReMOlutlon No.1. • 

With regard to theMeClond part of it, na.meh', that the military resOUrL-eir 

of India should be de\'eloped in a milonner fmiteCl. to Imperial necedsities, the 
Assembly will see tbat m.Y R.esolution is pra.otically to t.he same et'fect ~that 
it sbould not be the obj&-t; of the Government of India. to develop tho military 
rellOUroefI of India in a ma.nner suited to Imperial nocoKllitieR. as wtatod in the-
Esher Committee's Report, but that its object should be, all stattld later on in 
my amendment, to organise, equip and train tbe Army in India on the lines 
adopted from time to time by the otbe,· military forceM of the Eml)ire. I 
should just like to explain briefh', Sir, wby tholle words, to i~  80 great 
exception has been taken, fonna tbeit· way into the Report. The position 
'",atl this. 

When the Esher Committee met in London in September 1919, it bad a 
very heavy programme of witneilseR to examine, and tbat programme lasted up-
to almost the last day before the ma.jority of the Committee saHed for India. 
It Willi not until a<.otually the lallt day before we·sailed that Lord ~ er WRolJ 

able to bring down the draft of Part I, and the Committee had, 0.. .. a matter of-
fact, about 2 01' ii hOl11'S, at the outside, in which to go through that 
illlportant document. Lord Esher attached . the greatest importanc~e to 
its being signed before we left England, becaURe, unless it could be 
placed in the bands of flill Majest.,·JH Go\'ernment, and 1l1l1eSB some expres-
sion of their views could be oht.ained on tbe main issues, namelv, whether tbere-
.. hould be a. Commander-in-Chief, and what should be the relatiolls b"tween 
the War Office and the India Office and the Government of India, before . the. 
Committee arrived in India, tbe w bole IICOpe of our inquiry in Iudia. would 
have to be changtd. Consequently, several expressions found their way jilt 
the report which we now l'ol!ogniHe were unfortunate, which have given rise· 
to much criticism, a.nd which we would gladly alter if we could. TheRe 
~ma.r  only refer, I shouM ray, to Part I. 

Now I suggetlt, Sjr, tbat the a.mendment whicb I have moved, in lieu of 
claUle (6) of the main ReflOlution, is really little mOl'e than a.n amplitioation 
, of .hat is stated in clause (/I). In asking the Assembly to accept it, Sir, I 
sh6nld just like, if I may, to refer for;' moment to the aNlIUmptioll really Ull-
derlying the Esher Committee's Report in this respeL-t. We bad in mind tbe 
Im~ia.l Conference on Defence wbicb sat in 1909. Mr. AlKluith, in speaking 
:in the House of Commons. regai'ding the proceedings of that Conference, 
• nplained exaci1ythepointwbicb we in 1919 bad in mind. He saidthllot the· 
. Rbitanoo.of the papers relating to this Confel'ence WaH con~ill  in the-

t 
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recommendation, that 1\'it,hout impairing the complete control of the Govern-
mtlnt of each Dominion over the militarl forcell raised within it, theae forces· 
should be standardised; the formation 0 units, the arrangement!! fo\' transport, 
the pattemsof weapons, etc., being 88 far as possible, assimilated to those 

r which had recently been \Vorked out in the British Army. • 

ThUll while the Dbminion troo»>l ould~in each case be t'&isedfor the· . 
defence of the Dominion concerned, it would be made readily practicable in 
case of need for that Dominion to mobilise and use them f01' the defence of 
the Empire as a. whole. This "'88 the idea underlving that sentence in our 
Report. I suggest that the a.mendment which I have moved bring!! it out 
more clearly tho.n the original clause ( .. ) of the Refololution' which is pmcly 
llegative. 

Dr. H. S. Gour: Sir, Sir Godfrey }'ell has said nothing new in support of 
Iliff amendment which has not been oOIlNic1ered bv the Select Committee. This 
W88 exactly the point of view presented by Sir Godfrey "'ell to the members 
, of the t\Ulel1. llommittec; and our reply to Sir Godfrey }'ell then was the reply 
wbicb lilhall place befol'c the Honourable Memhe1's of this House now, fIt~., 

tha.t the sentence, which is the cardinal sentell(.'e, in the opening pa.ra.gmph of 
the ~lIher Committee's Report conb'ols and governs the whole of that part of 
the Report, If you will refer, Sir, to the terms of referellC6 on the title-pa.ge 
you will find that fOllr points were set out in thil:i 1l .ra. l~ph : 

• t~ inquire into and J'epnrt with special refel'enltc to post-bellum conditions-Cnow, mark 
. the word8)-U)lon tho adminiBtl'atiou. and where IUlOOKaarv. the organization of the Army: 
jn Iudia, including it. relalionR with the WIU Office and the india Office. and Uu.-relatioul! of 
the two Offices to one anotber.' ' 

Now, if you analyse this sentence you will find that four points Rl'e submit-
tec:l fo1' tho considel'atioll of the Esher Committee, 'I'Le first is the questio.u 
Qf admiuistra.tion; the second is the qqcstion of organization; the ~hira is the 
relation with the War Office and the India. Office; and the fOUlth is the l'ela-, 

4 tion of the two offices, the War Office and the India. Office, with eauh other. 
TheNe are the fow' points submitted for the cOllsidel'1lotion of the . Eeher Com-
mittee. Now, in the' opening sentence on the first page of this report they 
refer to the tlrst and second of tllese que!ltiol1s, namely,administratiol1 and 
.ol'ganization i and in this conlu!ction you will find that the Eshel' Committee 
have given the following reIlly, have placed before themselves the following 
principles 88 guiding and controlling the principle of the whole 1'eport. They 
say: 

• W" cannot Ilonsider tho adminilltration of the Army ill I nefa other*illl! tban as part of· 
tile total aImed fof(.' ~ of tbe ElDpiI'tl. Yet wo have no indication of the' fann of organiza-
tioll wltioh may be aet,up in tho future for the oontl'ol of otbet' part, of the fOl'0I.'8 or of th~ 
whole: 

Consequently, the two pointa, first, the point of administration, a.nd second, 
the point of ol'ga.nization, are commented UPOIl by them in the opening sent-
ence i and the Helect committee take objection to the assumption that is made 
in thl!! opening II ntenc~, Now, Sir, Sir Godfrey Fell ha.s given us the histo'ry 
of the dl"afting of thiH report i I presume he is not the draftsman jhe is 0118 
of the interpreters of the draft j a.nd I beg to submit that other members of' , 
the Eshet' Committee may julltifiablY!Jlace a different COlllltructioll upon. this 
sentence, and it is therefore necessary tHlt this House should repudiate any 
&8IIumption, that is implied, of the character which is ~m odied in claUse 1 (6) 
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.' [nr. Il. S. Hour.] ..... 
-cl Olll' RtISOlutiou, I tbet-efol'e bill'" that the 1I0uso will.. 8upportthe select 
QOrnmittee's rooommltoda.tiou and roject the amllh'l III olU\ }lrOpl)lIed by Sir 
Godfrey Fell. . 

Kuu9hi Iawar.Saran: Sil', Sir lldf 'l~r Pdt 'intl '"drV f\'anktv told us· 
that cortain unfortunate 6ltpreKSioftll have cr<)l)t intI) tim·rep;)rt. He' d()eH ~ot 
quarrel with Sir Siv/Ulwami Aiyel""l'011.ding of the l-epcut, But be bl\!t told.uR, 
how the membel'8 1)£ the Committee in a hlll'l'.~ (lame to !lign it, &nd h(lw they 
had not time to I~ i e the draft, In view of tbi .. obsermtillll of Sir Godfrey 
Fell. I submit, it ill n()t nooessary to l'efl.ll' him 01' tho Bouse ttl VarlOH!! .. tate-
ments moot! by the membel'lll of t 'e"~!lher COlUmittee in I'egard to the rllIa.tion 
·of Indian troops to the Empire. 'I'hiH repOlt ha.s Leen Vtw,v carefully I'eu.d h,v 
very e,)mpetoot critics and. h." very (Illordnl lItudtmtM nf Indian politi(lll, and. 
they have "ll COOle, if I may sa.y 110, lllla.uimoll!;ly to the cl,mclullion ...... ta.king the 
repo\;t a.s they Ilnd it, and not aM th6 rnomhel'S of tho ComlniUtll' ma.y )Ill. (~ 

maant.it to e~t a.t it does conta.in the llIIlIumption whif,1h Sir Siva.llwamy Aivel' 
in da.ulle (6) of Resolution 1 repudiates, 1 ani flllly prepal'ed to believo that 
what Sir Godfrey tdls tIll ill in his opinion the ca.ulle of thtl uSt)' of tho14e UB-
fortunate expressionH, hnt lnay I tell him, that as a membc!; of tho Bar that 
I find it impossiblo to accept a ~atement mac~e b.v a member of the Hillier 
Committee, ho\vover diHtinguillhed he might he, tn he t.'qui\·lth·nt to 11 Htn.te-
ment made by all. Jt is the opinion of Sir (lodfl'll)' fell himsl.llf, and 1 
rea})(,'CtfllUy lII.lImit, that the House will hf:' perfectly. jlll.tifillli ill Haying that iI; 
e&nnot'take hill sb.tement to ovoN'ide the diNtinct· language of the report 
itllelf. I, therefol'l~ Imbllut Sir, that' Sit' . Siv&llwamy Ai,"t:'!' was pel'f6Ctly 
right in repudiating thiK assumption Inw.e by the Esher Committe!'!, ILn·as-
tmmption which I submit ought to he repudiated by UH in clear Imd empha.tic 
. language. . I therefore oPllorre the a.mendment of Sir Godfr('Y Fell. 

'. Xr: J. P; Cotelingam: Si~, I ri~ to IInpt,>Ort, the al en~me t moved bY. 
Blr Godfrey }'ell TlI", Resolution moved by ~l1' Slvaewamy Aiyer 011 behalf 0 
the Amlembly Committee asks the Governor General to: '" 

'l't'pudiMf the __ sumption undUJ'lying the wll1ll1 report of tlm E.he,' CClIllmittt!e,' 

. ao4 1eaveiJ it thel''', What iN to follow tlte replldia.ti(l1l is not laid down, Sir 
~re  Fell in his am8lldment t~te~ that quite explicitly. He dY' : 

• that. it Rbould not ~ ~I  Objl.t1. of the o ~nmeJlt of India. to develop the 1I\i1itar,r 
'relOU1'Oelof Iudi .. ill .. IIUIonner luitod to imperial "roouiti"". a. stated in p&l'agmpl\ 17 of 
Part I. of the E.ner Committee'. Roport..' • . 

.and then goes on to 8tate what it is to be, namely: 
," J  • 

• to orpuile. equip and train the Al'lDY in India 011 the linel. ad~tcd from timll 1.0 
time' by tho other militllry forees of the Empire.' _ 

Therefore, Sir, I think it ill deei l'able that Silo GOdfl'eY FeU'K amendment should 
·.ta.ke ,the place of part (b) of the RelJOlntion moved by Sit' SiT."amy AiY..er. 

)'. 

Kr. S. C. 8hahaDi: Sir, I a.lllo riMe to MllppOrt the. amend,munt ,tJu.t 
ha.& be8Il' proposed by my Honoul·a.ble ftien,d, Si~ Godfrey Folli' and for 
thetie reasonll, The·sta.tements that are oontalned an the aecond cla\llle of the 
i, .. ~~ion moved bv Sir Sivaswamy Aiyel are e plie~tl  and, I think, better 
.' ~ III ~e amo.nc{rnent, that has beeJlJPropolied by 8,: Godfrey Fell, ~tthe 
.mttitary re!JOurces Of India are not to be de eI~ped In • manner ~to 
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imperilLlllecessitiefol, 1\I\(1 ocon~lr the' maintenance of 'jlltenlal tmnquillity. 
There iH 110 douht thltt Illdia i", Ii. purl of tbe Indian Empire, and that the 
third obliga.tion luuc to btl re(!oglll.-etl by Iudia, namely, that being a part 
of the Indian Empire .-he IIlUf,t certainly look to. the need .. of the British 
}Jrn}?ire too, There if' 110 reru;oll, howevel', why we .. bould'meutioll thiN AM a 
flpeClfic Illll'polle for whioh the nrmy in India iA to he maintained, Such a 
htatemeut, I I'uppof;e. is not made hy H,ny other memhers of the Hritish }.;mpit'e, 
It SllOllld Imffiee if in tlJ(! ReHollltioll it is statOO. that the army 'is to be 
maintaiue(l in Ii. mall tiel' which ",m be in keeping with the duty devolving 
upon the I ndiall I~mpire, 1 tlae1'efot'o propolle that the original llesolution 
l1hould be 1),('()e)Jted hy the HouMe, and that the I'c('ond cIaul'e of it he changed aM 
liIuggested hy SiI' Godftoe,v }'ell. 

The Honourable IIr. W. :rt:. Railey: Sir, may I £rst make to the 
House one gtmera.l ,remark with reference to what fell f1'om Nome Ii onolll'l1ble-· 
1'tIemLcrs ~ Sir SivILHwamy Aiyel't.old Ill' what were the view!! repl'esI'nted to the 
Select Committee h.'" Dr, Gour, and Dr. GOUl'told us what were the opinions 
that were e'Jlrell~et'l h~' Sir fiodfre,v Fell hefore the 8eleet Committee. Might 
I HUggest, Sit', the !I.dviMahilit,y of following a connntion we uRed to IIh~e1'" e' 

ill the ,ounci1~hich Jlre('ed~'(l t:bi" fI (lU! .. e, /lam el r, that J attt:l'~ ~ic  
o('(~urr ... '(l Ul tlu~ Sele. t Committee el'~ Ilot refene() to outlude It ~ Now, 
Sir, aA l'egaroH tIre exa<-i point at iNlme, 1, likt! (bany otllel' It"embel'H of the 
H(luMe, ,re&l thtl HellOrt, f)f the E~hel' Committee ill a C'l'itical "pit'it. 
How m'itical tha.t "1)irit Wit!', I kllow that !lCHUe of my friend I! 011 this !o1'de 
of the Houlle will heat' WitJ1lJ!'M, I, like VCl'Y many ~h'm el'tl of tho HOl\lle, took 
excf.lptioll ill my own mind, at all event!ol, to the e pre~!liflJ 1ol used in paragraph 
.17 of l'o,l't I. i ('ml, the\,o£o1'(', Il)leak with JI. ]Ierfedly clear mind whell I 88.y, 
that 1 e(JlIallr repuiliat.e all.'" IIl1ggel"tiolJ that the Arm\' in India Iolbould be 
Ol'Aanizl.>d or maintailltl l Iriml l' ~r with a "jew to imperial purpose.,;, But I 
am hert~ IIpeakilAg 011 thiN part.icular a,mendmtlnt moved ~' Sir Godfl'ey l"ell, 
and I put it t~) the Boul-O(', t1111t if they fail to 8t1111JOJt th!it amendment nnd 
illlltea.d IIllppnrt. the suhNfanti"e Hcsolutioll moved by f::it' Siva,s;;wumy Airer, thl~." 

will be falling into an e~l' of lIot of terminology hut of suL/ita.nce. It is' 
perfe<.-tly tI'ue, q,r; lk G(1I11' IIILicl.thl1t. in the opening lettel' of the Esber Com-
mittee they III~id, that, t.hey were unahle to cOllllidel' the adminillti'll.tion af the 
Army ill I ndi" othel'wise than Its part. of t.he t.Obll arllled fo1'('Cs of the Empire. 
Sil' SivaHwamy Aiyer I'oenJll to Mk til' to repudiateth:lt 110.sitioll entirely, 1 can 
perfe('tly Wlll1 tlllderl't.o.nd 1 he dar-ire of the House to fellUdiate the view 
exprCflJilhl in the lIecond sedion of the Resolution hefol't.' tiS,. but ~'hat Imbsbl.u-
t.ial gl'Ol11ld il'l tllem for"r(~l'lIdiatiJl  the pro}lol'itioll tilat the adminilltl'atiull of 
the lu'my ill ludia, OIUl1lol; be ('Ollfoiidtll'cd otherwise thH.,ll aM part, of the tom) 
armed foree .. of 1he .Empire? 'I'hat i~ the I'ubst.anti"t' point whic·h I Ill'lk thig 
HOUfo;C. . • 

Sir P. S. SivaBwamy Aiyer: If it ilol a.nytbing JJJIll'(' than a trui,uu, •. 
The Honourable IIr, W. JI(, Hailey: If it iNa u'uil'm, !ltillleslIlilhould W9 

repudiat.e it:. You ma.".ohj(·(,t to the detinitE' manner in which the committ.ec 
illtcl'Jlret the way ill which Indill.'1ol foreel! Hhould he lulmiuist.ered as ]lIlrt of the 
fOI't)l.... of thu Elllpi.l't.!; ~'()U llIHY, ftll' illloltalwe, ohje<-t t.o tbe contl'O}, lilian "\l"C 
l'I\.y of Hie Iml~el'ia.l Oenet'l." IItafT, YOll ITIRy ~ifl o~ ectto cel,btin of the com-
mittee'" l'ocommelldatiollH with l't>gal'd to n<>millat;ions tohigheJ' appointllJen~, 
You lIlay object t.o w1. theylllty, fot, iUt;taoce, with regard toilbe nominatioti 
of Hit! E cel~eJl ,  the' Cllmnllmder-in-Ghief's IiU l~e!ll )l" Hut whilo you 

\II 
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[:Mr. W. M. Hailey.] , 
aTe o ~ltill  to those detailll, cuh y\ln at the I1&me time honestly repv.diate 
tile main poRition that the adminil.lttation of the amlv. in India canu. 
be l'Onsidered lltherwise than-as JIILrt of the total armed forces of the 
Empire? If \\'e fall into diffioulties in India, we n68d the lIupport of the 
other forces of the Empire. The forces of the Emri1'C include not only the 
Army, but the Navy. The a.hnini!!h'llotioll of the tota force!! of the .Empire 
,it! a m"tter for His Majesty's Ca.biuet" and hate~ the (letails of the 
.administration may be, tht1 administration of the whole mullt be considered 
.u an entitv; yon l:I\unot get aWl\Y from that pOfIition, and I do Mt think 
it is logicallormally to repudiate it. I am WI IItl'fmg &Ill any bod,v eille in 
beUtlvii,g that the main lIond pl'im~r  pnrl'Q88 of maintaining t,be Indian 
Army is for the defence of India againMt" external attack and internal 
diROroer. I believe that pOIlition SbOlltd always he ma.intaintlil. but 1 (to ask 
the Honse not to repudiate au'y suggestion that the administration of the 
Indian Army, whatever the details of the administration.ca.n he entirely 
dissociated from the admiuiRtratioll of the genel'801 (orees of the Emllire, 

Kr. N; ][. Samarth: Sil', 1 rise to oppos" t,he a.lnelldme~t moved by 
,Sir Godfrey }t'ell. I do not thiuk that the eXllreuion ttl which we take 
exception haa been rightly unde1'lltood in aU ittl bearing8. The aMumption 
underlying the whole report of the Eaher Committee iR first that the 
admini.tn.tion of the Army in India, cannot be conKidered otherwise than 
.-part of the total.rmed forc611 of the Empire. Now w'bat the meaning 
.'Of that expreaion is, is made clear in tbe oovering letter itself. A.ft61' laying 
,down this dictum, they proceed to expound it in ~h~ ned two pa.ragra.ph". 
They -y:, • 
• Novel political m hiner~' createc1 by the Peace :rreatv hal ellhanet'd the impn1:ance 

of ttle Amy. of India relatavely to t~ milital'Y for"" In other pal'll! of the Empirt>, anll 
more particularly to thOlC of tlUl Britiah I .. ICII', ., 

., . 
They proceed further and tay : 
• We feel bOllnd to ... "me tjiat We.tel'll Europf will 110 longer be an 1,"1I1l11 camp 

.oontaining national .rmieA in a high "tate 0' pmparo.tioQ for war. Rnd we note that 
oontliGtI fraugbt .itb the gravClt oonflClquenoell to the bellilft'rent nationR cannot in futUI" 
'take place within • few daY' 01' w\!Ok" of a1l order to mobilize " 

1 shall now draw .ttention to what follow:a : 
• We realize. aud uui eridenlll! I)f IJoM Allllllbyeonlil'lllR ou, belief. that tltt' war baa 

left Eutern Europe, ana what i. commonly known all the near, and )fiddle "t. in a 
.condition of graye U"'It, with coDIequence8 til India, espllCially All regard" Iter military 
ud tlnanm.lreillurco., that we arll unable, to'ignore', 

Now, the whole point of view, of the Esher Committee'" Report and 
objective of the recommendations which have bllen ma.de, is oiJ14cRstld by the 
idea. that in Europe you will not have any large al'rnieM, the (lentl'C of grafity 
has tum6l1 now to the Middle EaIlt and Neal'J<;a.st, and therefore the admil1i~
,tr&tion of the Army ill India muflt be so controlled from the Wa,I' Office that 
It "ball he availahle for t.he PUl'P08Cf1 of thelle e tra-~rl'it lial needM of the 
Empire, I do not wi.h to take up longer time ill ex l,laillil1g the whol!} MC}heme; 
hut· thoMe who  bave been (!OllVCI'lIIIrl1t, witb the detailud ()riticism of the L(lIIdon 
Time, ~en the ERher ~pol't was out.-the pl'ompt, penetl'ating, tl'cnchant and 
illfor~ed criticism to which thiN EMher lkport WaN lIubjected by t~e London 
::!imc. will understand the importance of repudiating w_t tha.t paper elfe(!tive-
lyfepUdiated, namely, these two underlying principles of the Jtepurt, and I 

• , , 
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·trWlt tha.t nothing that hu been saitl either hy the HonotU·a.ble theLea.der of 
the House or our Honourable friend, Sir Godfl't'y Fell, will induce tpe House 
to give up the position which we have takeu up deliberately in this clause .. 

The Honourable the President: The original question was: 
• Thi. A .. embly rooommend. to the GoveJ'nor General in Council: 

(a) That the pllrpott' of the Army in India muat bt> held to be the defence of India. 
again.t ~Itemal aggreBKion Imd the maintenance of ·inte!;naJ peace and 
tl'anquillity. To the estent to which it is necesl&t'y for India to maintain 
an armv for theBe JIIU'P08CI, it. organization, equipment and adminiatration 
.h(IUJd·be.> thorollglily up-tn-date>, and, with due regard to Indian conditions, ill 
accordanoo with present-day IltandardH of efficiency in the Britiah Army 80 
that whon the Arm, in India hu to co-opem.te with the British Army on anl' 
oocaeion them J¥.Y be no di •• imilarities of oll(&1li .. tioD, (1c., whioh  would 
render Rilch cO-oPeratioll difficult. For any purpoae othel' than thoae mention-
.,'Ii in Uic.> first lloutence· the obligations l'esting on Indio. should be no mOl'tl 
olleron. than those ",.ting on the Self-governing Dominions and should._ 
undertaken IIl1pjl.'ct to the lame conditions lUI are applicable to those 
J)ominionl. 

(1)) To repudiate the Rlilumption underlyinfr the whole Ueport of the Eaher 
Committee : 

, (1) That thfl aclmini.tration of the Army in India cannot be considel'ed 
othenvile than .1 part of the total armed fOl'08l of the Empin, and 

(2) ~at the milital·yretOUrcel of India ~hou1d be developed in a lnaDner 
lUited to Imperial n_ .. itit!ll.' ' . 

Since which au amendment has been .moved to substitute for olause (6) the 
following clause : 

• ... t it .hould not be the object of the Govel'nment of India to develop the military 
1'8Iouroes of India iIi a manner suited to Imperial nect'lllitiel, 81 stated in paragrafh 17 of 
Part 1 of the Elher Committee'. Report but to orpnist!, equip ·and train the Army In India 
on the line. idopted fl'Oru time to time by the other military foreel of the Erupire.' 

The question I ha.ve to put ill, that that amendment be made. 

The ASIIembly divided 88 folloW8 : 

AYES-3D. 

Abdul Quadil'. Mau1vi. 
Afaar·uf·Mulk Akram Huuain, 
Prince. 

Ahml'd, Mr. Zahir-lld-Din. 
Ail"t', Mr. A. V. V. 
Allad-ul-lah, Maulvi Miyan. 
Hrvaut, MI'. J. }'. 
CarteJ·, Sir l<'rank. 
Cotelingam. Mr. J. P. 
l' ~.l ... nk, Sh·~rdne . 

Dc.>nbth, MI'. A. W. . 
Fell, ISir Godfrey. 
Gaiiau Singh, MI'. 
Haill'y, The lIonoul'able Mr. W.)I. 
Holland, Thll Honourable Sil' Thomas. 
Hullah, Mr .• J.. 
lIutcbinson, )fI-. IJ. N. 
IlrramullahKhan, Mt·. MiRa Md. 
1l1nM. )h'. C. A. '  . 
Kabl'l\ji, Mr.;1. K.,N. 

Keith, Mr. W. J. 
].atthl.', ll1'. A. B. 
Majid, Sheikh Abdul. 
1raw, Mr. W. N. 
~ ''arth , Mr. Jo'rank. 
llittel', Mr. D. K. 
)Iuhammad Hu ... iu, lb. T. 
1IIIhanuuad Iswail, )11-. S. 
O'Donnell, MI'. S. P. 
P(,I'cival, MI'. P. E. 
Pil,kfOl'li. MI'. A. D. 
Runouf, lfl'. W. C. 
Harl'nn\7. HU8Iain Klum, llr •. 
Shahaui. Mr. S. C. 
~hlU'll' ){r. H. 
Shlg'Il, Raja S. p, 
Sil'l:al", MI".N. C. 
S~l' . Mr. H. E. 
\\ aghOl:n, Colonel W. U. ' 
Wild, lh-.• g E. 
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Abul Kaaem. lll-. 
Agarwala, Lal .. G. I •. 
Aiyer. Sir 8iftllwamy. 
Amjad Ali. lh. 
Ayy&l" Mr. T, V, Setllagiri. 
B~Il •• r.K. G. 
BaJpai. Mr. S. P. 
BMI .. t;Tijut Dl.lbi (::haran. 
Bhargava. Mr. J .. 
Bisbambhar Nath, MI'. 
Chaudhuri, Mr. J. 
Du, Babu Braja. SundAr. 
D .... P .. ndit R. K. 
Dwarkadas. Mr. J. 
Fai11'7. Khan, Mr. Muhammod. 
Ghulam ~ar ar Khan., Cbawlburi. 
Gidney. Lt"CIlI. H. A .• J. 
in ~ Mr. P. P. 
GOI11'. nT. H.S. 
Gulab Singh. &rMr. 

-i 

HUIl8:malh', Mr. W. M. 
Ibrahim Ali Khan. Nawab Mllhammad. ; 

The motion was negatived. 

18'11"81' 881'1"" lfl·. 
Jatl.ar, Mr. B. H. It 
.lUllbi, lb-. N. M. 
Lakllhmi Nlll'a~ Lal, lh. 
Mahadoo Pnltllid, Xr. 
Milra, .M 1'. l'iva.l·i I.al. 
,M,l1kt.erjj'll. )(1-. T. 
Nabi Hodi, ~fI-. 

Nag, MI'. Girillb l'1 ... ndra. 
Noogy. l:J .. bu Kbiti:lb Chandl'8. 
N0l101l, lh. Eardley. 
Pvari Lal. lh. 
Ualllji. }II'. 1I. . 
UIIO. lk P. ". St-inivam. 
Reddi,rnr. MI'. M. K. 
Kamartb. Mr. N. M. . 
~ha fl -ud-l) n. CI.andburi. 
Hingb, Mr.B. }1. 
Singil. Uaja K. 1'. 
80han Lal. Mr. 
l:';uhll},08h. Mr. R M. Zahid Ali. 
Vi,lnndftfl, Mr. Hardlllu'aral. 

The Honourable the'President: The qUefotioll ill, tha~ t a~ RellOlution*' 
(N o. 1) be adopted. 

The motion waR adopted. 
rEbe ARsl!mblv the,l adjounled for IJullcb till Twt.'ut.v-i"iycl\linuttl8 pa.tft. 

Two of the Clock. 

The Assemblv re-uRembled after r~unch at 1'w8nty-1<'ive Minute!}. lJaHt 
Two .()f the Clock: The HODOUI'8.b1e the l'~ident was in the Chair. 

S1t ,. S. SivulVamy .liyer: 1 unde;lItanu, Sir, tbu.t S()me rel~l'  
which I made in the (,'OUftie of my ",,,cooh have givell rise to InillC.OIlHtrllction 
as to myiDtentioii. When I refen-ed t,o Muhammadan leadel'K who. were 
prepared to welcome the advent t,f the Amh', I had ill mind only one or twu 
-~--...... -.~ .. --.--------~--..... -.--..... -.--... ---------.... --.... --.-. "'--:--~--"~'-'''''''''' '''''-.'''-'-------''-

•• Thi, Auembly reeomme d~ to tbe OOTCTO(lr General in ('onneil : 

(-, That the pIlrpotlO of the Anuy ill India mu~t be held to be thl' defeull8 of India 
• againlt exterual '1lSP'".ioll lI.ud the maillt.en .. noo of internal Jieo.ee and tran-

quillity. Ttl Uw. cltent to lI'hicll it i~ uece~ ... r1 for lndb, to maintain an army 
for the~1l pllrpo~tlfI. it. ol'l;allilatioD •. efjui}llUent and admini.tr&tion .hould 1)e· 
1h00000000ly \lp-to-dlll:.t!, and with due reprd to r Ildian Ilondition., in IICflOrdanoe 
with preaeut-day trt.ndards of e1fici(!PeT ill the nliti~.h Almy 11(1 that whell tlut 
Arm, ill India. a~ to ~' -Ilperato with tho Briti.h At',lIY 011 any o~' aIIi"n t1lero 
may btl no di.lliulilo.riti08 of organixa.tiull, etc.. which would rondor 11"011,00-
(\peratioD difli~llll:. 1t'01' IIUY pur~ othtl' tllllll tho«l! IJlI'ntionrd in the first 
NeTltllnee tae obligati/)J1M l'e.rling 011 Inclia ~hllt1ld e 11 .. n101'6 onemus than thOle 
r8llting on 'tbe' Self'govmlillll' I>omininlll and .bml1d be ulldt!1't.ken IItlbject to· 

'. t.he sanre cnndition •• _ are allpliel l~ to th .. se })oiniliionM. ' .  . 

.tl) To I'epudia.te thl' .PH"umptinll I\uderl.ying tile lI'hll1e RCj'C1\1' of til8 E.her 
CnmmiliWe: " 
ij} tt.at t1, .. Hmini,;h'Btiml of the Anny ill India caullClt be COlllideNd 
. othe'l'W'illtl than 11/1 pari of thc total armed fo'l'tlN of ·.thff Empire, and 
(if j tbat the military I'( IOuret', of India .. 1.0111(1 bl! dl'VtlklJlf'dill 11 inA-flDIl" 

lI1litod'to Imperial neoo.lltie.: 



'" 
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gentlemen. It is not necesl!&ry for me to r~er to the a&meII of these gentle-
men i I beHeve they a.re known to most of the Members here. ' 

O"e Honol~ra e Mem6ef : They cannot be gentlemen. 

Sir P. S. Sivaawamy Jil'8r: I hid no intention at all of casting tbe 
slightest reSection upon the loyalty of my Muhammadan friends, and I shall 
1188 that the nrsion of my speech which appears contains only the words 
.. one or two Muhammadan leaders' and not 'Muhammadan Jeaaers/ With 
that explana.tion, I hope, the House will be .tisfied. 

Xr. Amjad Ali: Are not there two or three Hindus as well who are very 
-extremely violent in wishing to drive out the English from this country ana 
-help ally invaaion ? ---

Sir P. S. Sivaa .. amy Aiyer: I have referred to them also: 

Xr. Amjad Ali: You would do well in that connection if you mention 
also that there are Hindu leaders. 

Sir P. S. Sivas .. amy Aiyer: I have no intention of casting any reflec-
*ion on any Muhamma.d&n gentleman. -

The Honourable the President: Order, ordel". 
Khan Bahadur Sarfaral HUllain Khan: I thank you on behalf of the 

Muhammadans. It is only a setotion of the l\hhamrnadans, as there ~e every-
whel'eamong the non-co-operators, who may becom-e violent, but we Muham-
madan!! genera.lly who are not non-co-operatol'li are loyal to the very core to 
.the British people. (Applause.) . 

RESOLUTION No.2. 

The Honourable the President : The Resolution moved is : 
.~~, 

• That this Assembly recommend. to the ~ernor General in Council that the Arm, 
"in India shonld not, as ,. rule, be employed fonervioo outside the eJ:ternal frontiers of IndIA 
- J:~pt for ~urel  defenMlvc pllrpol88. or with the previous oonllllnt 'of the Governor Genel..I 
in COllneillD very grave emergencies. provided that this Resolution does oat preolude the 
-employment on garrison dutie. OVBrIllla8 of Indian troopi at the espen .. of XII Majllsty's 
-Govcrnment and with thll 0008110t of the Government of India.' 

][UDlhi IlWar Saran: Sir, you will be pleased to notice that Amend~ 
ments Nos. 5, 7 a.nd 9 standing in my name all relate to this Resolution. I 
willh to have your ruling. Sir, whether I should move them all together in one 
apeeclh, or I IIhould move No.5, and then Mr. Sa.ma.rth will move No. '6 and 
then I should move No. 7 and so on. 

The Honourable the President: Does the Honourable Member mean 
that the thl'ee amendment. standing in his name are really parts of one 
a.mendment? 

I think he had better move them together. 

lIunlhi Iawar Saran: Sir, having in vil!w all the observations made by 
Sir Siva.swa.my in moving these Resolutions I do not think it is ne0088a.ry for 
me to move AmendmentR No. 5 and No. 7 sta.nding in my na.me. My object 
in ml)ving these amendmmtR WtIoS to ma.ke it perfectly clear that we did not 
wa.nt OUI' tl'OOPS to ~ employed fo1' any aggrellSive purposes. But the Mover 
of the Resolution Dl:J.1e it quite clear in his speeoh that the Resolution m()ved 
~'  him ernbodied this very idea.. I shall thereforcJ with the leave of the 
House, not m'Ove these two a.mendment •• 

I 
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r MunRhi Inar Saran.) . 
'there remains No. 9* standing in my na.me. I shall not read it, Imt I shall 

state the substance of the amendment. The firet part of the lteaolntion, Sir, 
I welcome, 808 em ocl.~  our ('.oneidered opinion· that Indian troops should not 
be employed except iu certain ca&es and under certain OOnditi01l1l beyond tlae 
frontiers of India.' I am anxious that we shOuld make it unmistakably plain 
.. to what we want. Weare utterly oppoaed to the idea of the Army in 
India· being used for aggreRSive purpoleS beyond our frontiers. I am happy 
to find that Sir Siv808n.my left the House in no mistake as, to th& 
meaning of the ReRolution moved by him. The idea that our soldiers 
should be regarded br. other nations as mere meroenariell ill very galling 
to us. The House Will kindly notice that according to the liNt Resolu. 
tion, we aTe prepared to share our military burdens in COJJ;lmon with 
the Self-governing Dominions and in addition we are willing to undert&kt't 
a little more respon.ibility provided we are not involved in engagements 
that lower the position and the prestige of onr soldier!!. All regards 
_ the second part of the Resolution, I must frankly say, that 1 am against 
the employment of our troops on garrison duties overseas. At the same 
time I am free to apprecia~ the motive of l11?-ch ~lonoura le Members 
as hal'e IlUggested thiS proVISO. They seem to Imagine tlm~ our fIOldiers 
. by doing garrilloll dutiea overseas will ha.ve a good opportunity of 
improving themselves and of becoming Letter IlOldierll. I jom ill8lle with 
them. Even aecording to these friends our troops will not he called 
upon to engage in wars. oveneas. They will have to be content merely 
with garrison duties. I" lIubmit, Sir, that there would have heen Home 
force in the view of my Honourable friends who insist on this proviso 
if they had insisted that our troop8 should take part in wal'H beyond the 
frontiers. But that they do not say. What they say is, that thev sbould be 
tmgagecl on garrisou duties. I 8ubmit, Sir, that the meTe doing of garl'illOn 
. duties OVeTReAII is not n. matteT of linch great importance-I speak with great 
diffidence-to our 8Oldiel'll tbat we should for that consideration lelld them 
for purposes not legitima.tely Indian. I venture to think, that one aflpe!,t 
of the question has not been sufficiently given importance to by my Honour-
able friends who want this proviso to "be inserted. Thel'o are not a few 
competent a.nd qualified critics who maintain that the f;trellgth of the 
Army in India ill on a war footing. Public opinion will of COl1rll6 demand, 
and I for one have no doubt that it will secure itll redudion. H tho Army 
ia reduced 1.0 it.H irreducible minimum, I am afraid, we shaH not be ahle 
to lend our troops for garrison dutiell OVCTl!eaR. The fact that our troops 
to-day are to be found scattered in various parts ill proof positive ill my humble 
opinion of the unnooetHlBorily large army which we are keeping. IJooK at 
the number of troop. that we are able to lIpa.re to-day. On the 22nd of 
FebnlAry 1921 we were told ~  Sir Godfrey. Fell that ~ppro imatel  74,70() 
Indian troops were employed In Mesopotamia Md PeTlna, and about 23,000 
troope were serving in Egypt and Persia. I hope this HouMe will clearly 
expreB8 its opinion about the employment of Indian troopll overseas in this 
fashion. But, Sir, I am a.nxious that we should mise no objection if His 
MajeltyJs Government wants to keep Indian troops in India. for purpose8 
.. --.--.~--
.' That the word. 'maintenance in India wholly at the expen8C of }fiR Majesty's Oovel-no 

. mont with tlUl conllent of the Government of India of Indian troops for emp10yment on 
nrrilOn dutiel overlie •• ' be substituted for the word. from 'employmOJIt on garrison 
duti8ll" in lilUl [), to the end of the Resolution.' 
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of employment on garrison dut" overaeaa provided it obtains the con Rant 
of the Government of India, which ill its turn will I!ecure the ooD8811t of the 
Secreta?, of State. "I mean, if His Majesty's Government call co~e to 
terms 'WIth the Government of India as regarils the employment of troops-
not the re~r troops that we have, but lIome other troops that they shall 
maintain In India,-tbell, I submit, that this House, having regard to our 
connection with England, ahould have no objec.1;ion to it. It is with the 
object of making it perfectly clear that we do not want our troopato be 
employed out of India that I bring forward thiN amendment. At the same 
time, I wilh the House to make it equally clear that we do not want to stand 
in the way of His MajeRty's Government making any tems with the Govern-
ment of India. for keeping troops ""holly and 1I01ely. at their cost in India. 
I therefore move the amendment &tanding in my name. 

The Honourable the President: Amendment lJloved: 

• That the WOMB • maintenance in IDIlia who)\v at thl!' expenlle of Hi. Majellty'/i Govern. 
ment with the oonlent of the (fovernment of India of Indian troop. for employment on 
prri80n dutia. oveneu' be .ubttituted for the word. from 'employment on galTillOn 
dlltieR,' in line 15. to the end of the Re80lution.' 

Dr. H. 8. Gour: Sir, I may perhaps be permitted to justify the Resolu-
tion &f! it standI! on the paper. The view that 1;he Select Committee adopted. 
was a compromise between the opposing views prevalent in this countn". One 
oftbem is, that the Army of India must remain in India at all timeR" a.nd on 
-every oOOll.llion, that it should be a pardanadi. army and that it should be 
maintained as lIuch, l'eligiouNly watcbed a.nd IIcrutinised against excursion int() 
foreign territory. . 

'fhe other view is, and a view to which lIome countenance is lent in Lord 
Esher's Report, that the Indian Army might, at times, be ,pawn in the game 
of Imperialism. The Select Committee have chalked out a middle course, and 
that is that the Indian Army must rrimllorily be for the defence of India and 
for the pllrpoRe of repelling externa. aggre8Sion. and in order to equip it for 
that purpose it must rel~ei e that up-to-date training which is necessary for the 
purpose of withfltanding a.n interna~ona1 couftit.>t. 

My learned friend, who has moved this amendment, M'unllhi rSnT Saran, 
questions tho wiadom of employing our troops outside the frontiers of India. on 
garrison dnty. He joins i8Sue with me, IItJld I join issue with him. I submit 
that if we were not to allow our troops to go outside the frontiers of I~dia. fo~' 
the purpoRe <!f ~oin  garri .. o~ duty, w,e would not give OU! Indian ~oldier  the. 
necesll80ry trammg and expe1'l8nCe which they would obtam by foreign travel.· 
Wha.t other alternative has my lea.rned frrend suggested btwond levelling at 
this RellOlution a purely de tr~ti e criticism? Has he suggested anv means 
for the training and equipment of the Indian Army? He has done· nothing 
of the kind. I lIuhmit, that the means that the Select Committee hu adopted 
of-trainillg the Indian 'Iloldier and keelling him up to date as regards efficiency 
is only jU8tifiabie if we allow the Indian soldier to go overseas for the purpose 
of dofng garrison ~ut . My learned frielld e~m  to suspect, that in doing 110" 
the cost of t,he Indmn Army would he gl'eat1y uU'reased. I have no suspicion 
of that kind. If my learned friHud will read the proviso which is a. part and' 
parcel of the Resolution, he will find that thc cost of the India.n troopN IItll'villg 
oversCII.s for the purpose of doing garrison duty will be bol'lle by His Majesty's 
Government. W e, t~el'ef re, ~in our soldiers at the eXIH:nse of H~  Majesty's 
Government, and wbile HIS MaJcsty's Government recelns service from tht' 

12 
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Indian soldier, the latter in turn comes back. better trained, better "uipped, 
with greater confidence in biUllelf, IWd able to withB1and a foreign foe In times 
of emergency and national necessity. I submit, therefore, Sir, that the olause 
as suggested by the Dl'I.ft Committee should stand, and the Honourable 
Mover's amendment be rejected by this House. 

My friend has further said that so far as the question of defence of this 
oountry is concerned, there is no objection to the employment of Indian 
toldienr, bnt the rule should be· made rigid and inflexible. He bas wi.ely with-
drawn his amendment which ill, that the words I as a role' should be deleted 
from this Resolution. The object of the Select Committee in adding  these 
words, r as a role I, was to give it the eluticity necessary in the cue of a 
military army. 

.  I therefore submit, that every word of this Resolution should receive the 
ananimous a.ent of this House. 

Sir Godfrey Fell: I think it might be of interest to this Assembly.-if r 
were to explain the point of view of the Government of India with regard to 
the employment of Indian troops overaeu. Before doing so, I should h'ke 
to ,.y at once that the Government are prepared to accept this Resolution .. 
mo~ed. 

The position about the employmeni of Indian troops overseas ,u as fo11ow8 :. 
As the Assembly is aware, after the Armistice large numbers of Indian troops 
were retained for garrison duty in various -parts of the world, such 8.86 
Palestine, Mesopotamia, Persia ud 80 forth. The Govergment of India have 
been pressing the Home Government for their return. In prening the Home 
Government for their return, they believed that they were acting in accord-
ance with the mahes of the people of this oountl]. It now appea.rs, from the 
Resolution which stood in the name of my friend, Dr. Gour, but which ha~ 

not been moved, and from the proviso te the Resolution whioh we are now 
diRC1l88iug, that there is a oonaiderable bod! of opinion in India in favour of 
allowing Indian troops to 8erve oveneu. WeU, if that is 80, the Government 
of India have no objection whatever to recoDaidering their pomtion. But there 
are certain points which must be borne in mind. The first ill this. We must 
not do anything which will interfere with the contentment of the Indian 
army. As the Assembly is aware, in normal times the Indian sepoy gets a 
good deal of lea.ve every year. He is able to go to his home and attend to hia 
private affairs, to look after his land, to take up law suits, to man:r hi. 
daughters, or whatever it may be. If he is serving overseas, he will, of 
conrse, not be able to go home so frequently, and tha.t will possibly be a 
source of diecontent. In any case, therefore, it would be necenary, if Indian 
troops were employed over8eaa, to give them very liheralleave roles. 
Tllere is very little difference really between the Resolution as moved. and 

the amendment moved by my Honourable friend, Mnnllhi Iswar Saran. I 
think, if my friend will allow me to eay so, that his amendment is Dot very 
clearl, expressed. But I take him to mean, tha.t instead of India~ troops, 
that IS, part oi Ol1r Indian Army, being employed on garrison duties ovel'lleae, 
he would prefer that a special force should be raised and ma.inta.in~ in India, 
at the eXI>ense of His Majesty's Government, for prrison duties overseas, 
and that it should be no part of the functions of the Indian Army to form 
those. garrisons. The1'e is not a very great deal of difference between the two. 



IBHI'I OOJQurru's UPOJ.T. I7lti 

The same class of men would be ser\ing in the two categories. It is really, I 
think, a matter which should be left to the experts to decid~ hether, if His 
Majesty's Government ati~ Indian troops for garrison duties ove1'lleas and the 
Government of India are prepared to agree, it should be done by increasing the 
strength of the Indian Army above the amount reqnired for India's own 
needs and, of cou.rtJc, debiting the cost of tha.t excess to lIis Majesty's Govern-
ment, or by raising a. separate force for service overseas, again, of course, at 
the expense of His Majesty's Government. I would ask this Assembly to 
leave that ma.tter for the deciBioo of His Excellency the Commander-in-Chief 
and the expert advisers of His Ma.jesty's Government at Home. The two 
main things which we have to beal' iu mind are, firstly, tha.t wha.tever we do 
must not interfere with the efficiency and contentment of the Indian Army, 
and, lIecondly, that it mUllt not throw any unfair financial burden 011 India,-
that is t~) say, wha.tever ill done must be done wholly and entirely at the 
expense of ilis Majesty's Government. 
I "therefore commend to this Assembly the original Resolution as drafted. 

1Ir, N. It, 8amarth: There is very little difference, Sir, between the 
views expre88Cd by Sir Godfrey Fell and the views as embodied in the amend-
ment. of which I have given notice, I am in favour of organising the Indian 
Armv for the purposes and to the extent to which we have made reference in 
Resolution No.1 which we ha.ve passed. OYer and a.bove that, there should 
bQ organised at the same time, a body of Indian troops for the purpose of 
garrison duties overseas, Many troops a.re now returning, And I do not 
wish to have in my country the question of unemployment of demobiUsed men 
raised as in England, Thousa.ndsof these troops are coming back, and where 
is the employment for them unless you find some such employment for them 
88 I have mentioned? My propOsal is, that these Indian troops-should be 
organised in the manner In which expert advice may sa-nction or dictate, 
in Buch a way that they may be available for Great Britain in all 
thOlle territoriell where Great Britain has a mandate now under the League 
of Nations, We undertake to help Great Britain in her needs, but it is for 
Imperial purposes that we do so. Therefore, it is but right that the cost of 
recruiting, training, equipment, transport and supply, invaliding, pay, pensions. 
gl'll.tuitiel'l, alloWances, a.nd all that, should be borne by His MajestY's Goverll-
ntent. That is my proposition, and I take it, that from what fell from Sir 
Godfrey Fell, he would have no objection to substitute my wording for the 
wording of the proviso ... it now stands in the Resolution. 

Now taKe the original word!! as they are. They do not bring out'the full 
aense of what Sir Godfrey Fell t'onveyed to UR, The original Resolution says: 
, Provided that this Rollolution does not JlI'tloludu the employment on galTilon dutiel 

oyerlOM of Indian troope at the expense of HII Majesty', Gov4lrnment,' 

that is to say, when they go ovel'Sea.&. But what about the cost while in India? 
I lleparately allocate an army for the pUl'poses of India. and a celtain separate 
•• FOI' the word. fl.'om • provided' to tbe word. 'Government of Indio. " tho following be 

8ub.tituteci, namely : 

, Pl'ovided Utllt, in addition to Uu' army which it may be nooelaary for India to maintain 
for tho purpose8 and to tht' extent mentioned inclaulI8 (a) of the He.olution I, 
the o (~rnor Genel'lLl in Coullcll may. with the concurrence of the Sec.-retal'y 01 
State fm' India and at the dt-81re of Hi. Majesty'. Government. pl'ovide for the 
maintenance and upkeep of Indian troops for gatTilOn duties overseas &.Dd for theil' 
emI,>loyment on .uoh duiiel, the entire cost of 8uch troops being borne by Hil. 
'MaJe-Ity', o eJ:nm~nt '.' -
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portion of Indian troops for oversea. garrison duty.. Now, the cost of such 
troops who are maintained in India when they are -not required overseas must 
also be borne by England, by His Majesty's Government. There is, Sir, a 
history behind it. After the Army Commission of 1879, additions were made, 
on account of the panic of the Afghan War to the troops and _ these additions 
were in exce&ll of the maximum defence fo1'(.'6s required for India as laid down 
by the A1'UIy Commission of 1879. What happened? The additions were 
protested against by two Members of the Viceregal Conncil including the 
Finance Minister who urged that in the first place they were not necessary 
and secondly that if they were wanted that was for pl1rp086R of Imperial policy 
and the Imperial Treasury should pay for it. Tha.t is exactly the position 
which I wil!h this House to take. The proviso as drafted does not bring out 
that idea. The wording of tha.t proviso only sayR that the troops, when they 
are employed o\'erseas shall be at the expense of Hill Ma.jesty's Government. 
It makes no provision for the cost of those troops, for the eoRt of recruiting 
and maintaining them a.nd of giving them, plly and all0W&I100S and 80 on 
while they are here or when they come hack from ovel'liea.H. 'l'herefore, Sir, 
I do not know whether I shall be in order in moving my a.mendment at this 
stage. I should like to move it, if you permit me to do 110. • 

The Honourable Ilr. W. ltt. Hailey: Sir, I feel that the point that 
Mr. Samartb hu just referred to is partly a financial one an<;l it would no 
doul~ interest the House to know how I, a.s representing the Finance 
Department, would interpret the original Rellolutlon as put forward by 
Sir Siv&Ilwamy Aiyer. 111e words used are: 
• llaiutollllDOO of ganilOD dutiea overlCU at lhe elpenRe of Hie Majeaty'. GO\'ern-

ment.' 

Now, Sir, a.s we interpret that phl'alle in regard to the employment of 
oyerseas troops, that would undoubtedly cover not only the cost of the troops 
when employed overseas and their transport ove1'lle&il, but &lao the maintenance 
of the neceNQry drafts in India at our dep6t1l il;l order to fill up a.ny vacancies 
that occur when troops a.re employed over88llo8. It would further mean that 
Hie Majesty'S Government should bear the ne(''6lUl11ory share of what you 
might ~ semi-mpital expenditul'e, that ill to _y, on their barra.uks a.nd main .. 
tenance in India. It would also.still further imply that His Majestill Govern-
ment IIhould bear a certain percentage of h~t in commercial circles would be 
called I overhead' chargCII, namely, the general costof supervision of the Army. 
It would include also non-effeotive oha.rgeR (pensions, furlough and the like) j 
so tha.t if I were ca.1led upon to interpret the meaning  of the Resolution as 
originally put forward, I should myself have interpreted it in exa.ctly the 
sense that l\Ir. Samarth himself desire!!. I may Ray, tha.t we ha.ve been very 
particttla.r as to the terms on which we would be prepared to supply troop" for 
overseaH duty and the conditions that we ha.ve made (''Orrespoud very closely to 
those which I have just explained to the HouPle. The House is no doubt 
aW'.lre that throughout the course of the war we had in India. an official called 
the 'Controller of Wa.T Accounts'. He is a distinguished Indian offioer; i 
was his duty to a.pportion the charges fa.lling respectively on His Majesty' 
aovemment a.nd on ourselves and I call assure the House, that they need b 
under no apprehellBion whatever a.s to the stri('1;nellR with which he ha 
interpreted his duties. He has on every occasion charged His Ma.jesty' 
Government fully with everything that might legitimately be put down t 
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their debit and 1 have not· the smalleat doubt that if the Indian troo~ 
are continued in em~lo ment overseas mdch the .me a.rrangements in regaid 
to the financial division of accounts will also bemaintaiDed and the very 
8trictest discrimination will be made between the cha.rges which should fall 
on His Majesty's Government and those which properly fall on the Indian 
Government itself. 

lIr. If. J[. Joahi: S r~ I am inclined to fa.vour the view which was put 
before thi" Honse by my Honourable friend, Mr. Samal1ih. Besides the argu-
mentH which he has used in support of his ie ~ I maya1so say one thing 
more and it is this, If we have got an independent unit of army for employ-
ment on garriHon duties outside India~ Government will not be o}>en to the 
blame of ulling our forces &II mercena.ries. If there is an independent unit 
and if a !Dall joins that unit knowing that the Army is mainly for garrisoning 
other countries Lellides India., then certainly there is no blam..e attached to 
the Government of India. If a ma.n choollEls to join sucb a.n army, we ca.nnot 
prevent him. There are several people who take service in other capacities, in 
other profORSiollS and we do not call them mercenaries a.nd if some people 
choose to go in~) the profession of a soldier to serve on garrison duties in 
other countries we canllot also prevent them from doing so. I think, there-
fore, jf we accept Mr, Samarth's view that there should be an independent 
unit, it will be much better. 

Xr. S. C. ShahaDi: I rise to point out that it will be very undesirable 
to demarcate between the forces that are to be employed in India for the 
purpolole of defence or maintaining peace in India. a.nd for the purpose of 
~".rri n duties overseas. The object with which this Resolution has been 
framed will also be defeated. It is deemed desirable that the Indian soldier 
should be properly trained and should have opportunities afforded to him for 
seeing fighting done elsewhere, I at .the same time feel disposed to support 
the amendment that has been proposed by my Hon01l1'8oblB friend, Mr. Samartb. 
U, as he bas pointed out, it will be desirable to lIee that the entire cost. of 
thill unit or the entire cost of the troops doing garrison duty outside should 
be borne by the Imperial Government, there is no harm in making an 
.explicit provision ill the Resolution that will be passed by this House to-day .. 
It is true, that we have had verbal allsurallce to the effect that none of tbe 
(lost will be bOl'ne by India but as I have said it will be only right to make it 
plain, 80 that the I'elation between the Indian and the Home Government in 
the ma.tter in 'qnestion may not be from any point of view unintelligible in 
.tbe Ue801ution that we are passing hel'e to-day. 
The Honourable the President: The question is: 

, That the words 'M.l\intenance in India wholly at the nponse of Hi, Maje8ty's Govel'n-
mont with tho OOD8ent of the Govermnent of India of Indian troops fOl' eml!loyment OD 
'pn'isoD duties oVt'raeaB' be lub.tituted fOl' the word. from' employmeDt on gan"18on dutiea ~ 
JD lint' I) to the end of the Relolution.' .. 

The question is, that that a.mendment be made. 

The ,motion 'W808. negatived. 

lIr. N ••• Samarth: Sir, I beg formally to move the amendment that 
·.nds in my name, amendment No.8, na.mely, that for the words from 
I provided •  •  •  • . 

The Honilurable the Preaident: Does the Honourable Member wi"h 
formally to move his a.mendment on the paper? I may.y in point of fact 
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, t~ ~e ~on raised by ~n~ment No.8;' substantially the aame ~ the 
q"'OIl i-aiaed by aaendment No.9. If the Honourable ~em eT thinks 
otherwise. I am prepared to hea.r him brieJiy on .that point, but does he 'wiah 
to 180ve a1Qlmdment No. 6 first of all ? 

Xr. B. X. Bamarth: Sir, I beg to move: 
• That in Jine 2, after the words • frontiers of India' tho wOl'ds • which should be 
.. tumril,. defined' be illeerted.' 

It is necessary to know really what are the frontiers of India. Members 
who are aware of controversies in the past ahout the scientific fl'ontiers of 
India need not be told that the expresHion bu been valojously interpreted from 
time to time &8 military exigenciflfl may re'quire, I wish, when, we are now 
here laying don' as a 1111e tha.t the Army in India flhould not be employed 
for service outaide the external frontiers of India, to have the frontie1'll of 
India. in the General Claues Act Rtatutorily defined. I need not say any· 
thing more  about this point. It ill an amendment which will, I hope, 
commend itaelf to Government. 

Sir Godfrey FeD I Sir, though I have every sympathy with the Honour-
able Member's amendment. I donbt if it is a 'pra.ctical proporcitioll. The 
,external frontien of India, for a great part of the way. a.re of (''OU1'8e very 
euily defined, becaUfle they are 'the 118&. In other parts, 'we have land 
neighboun, and one party obvioulIly cannot define. by .. Statute which will 
be binding upon its neighbour. the frontier between the two. These national 
frontiers are, &8 a rule, settled btc::tual agreement, which Fometimes bas to 
be arrived at by delimitation or clary commiMions. I do not think tb81'8 
,.,11 ever be any doubt about when an army that is act11ally fighting pa.8888 
beyond the extemalhontiers of India. The other aide will take care that. 
they quite understand that they &re beyond ~fl1 ntien, &lithe bullet:e begin 
to ,6y. I do not think this is a practical point, and I therefore do not think 
it ia really worth while accepting this amendment. 

Xr .•••. Samarth: All right; I do not press it. 
The amendment was, by leave of the .Aaaembly, withcm.wn. 

lb. B .•. lamarth: Sir, I beg to move : 
• 'nat for the worda from • providl'lll ' to tho "ord~ • GJVerDment of India', the follow., 

ing be lIub.tituted. namely: 
• Provided that, in additiOn to tho army which it may be neoeilary tnr India. to 

maintain for the pIl1'pOlft aDd to tile esttmt mentioned ill olaOIG (4) of tl,e RelOlution. the 
Governor General in Council may, with the COIlcon'8l1011 of the Secretary of State for India, 
and at the 4.,.i" of Hill Jlajeaty'. Government, provide for the maintenanco and upkeep Qf 
Indian t"roope for plOD. duti. OTereeaaand for their employmont on Muoh dutios. tho 
entire coat of Inoh troop. being borne'by Ilia MajeRt,.'. Gov01'llmout'.· 

NOWt Sir, the dHference between the amendment moved by my friend, 
Munshi Iswar Saran, and myself itt this. He " . ., s.gainst the employment of 
I.dian troops or the main~ce of Indian troop8 at all. My object ill, that 
in addition to the purposes. mentioned and to ~he' extent mentioned in 
Resol'q,tion No. I, aeparate Ind.um troopa be orgaDlIlOO. .fo~ the .purpOfletl of. 
prriiloa dQty. B.ollltio. No. 1la111 dQwn that the Army In India must be 
bald to be for the <leieDee of India againat external aggreaaion a1\d th& 
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maintenance of internal peace and tranquillity. Now I wanttbat ArIlly ~ 
be paid for by India. alone, I mean that 110 far as those purp~ are coa·, 
c~ed .that army i~ absolutely for India.n inter. and should therefore be 
malntamed at Indian expense. Over and above that, my amendment say., , 
there 1111&11 he organiRed r ndian troops for garrison  duties overseas at the 
eXllenlle of His Ma.jellty's Government. So far as these expenses were con-
cerned, I take it, there was hardly any ditTerence between my view Ilnd the 
view of the Honourable Mr. Hailey and the view of Sir Godfrey }<'ell. I 
therefol'e move this amendment, 

The Honourable the President: Without pronouncing upon the 
military meaning of the wor&, from the point of view of order within this 
Chamber, there is not sufficient ditfcl'ence between the word 'organiZ&tion' 
used by the Honourable Memberand the word • maintenance I nsed by MUDlIhi 
Iflwal' Saran to justify me in allowing him to move it. I think the A88ejIlbly 
baa suhstantially given its decision upon the same point 

Ir, If. I. Samarth : If that be your roling, I bow to it. 
The Honourable the President: So much 80 that the reply given by 

Sit· Godfrey Fell to Munshi Iswar Saran was of course very nearly the &arne 
&II would be given to the Honoul'&ble Member who is moving this Resolution . 

. Xr. N .• , Samarth: I wish to see it. 

The Honourable the President : The Honourable Member can conmlt 
Sir Godfl'eY }<'ell in private. 

The Honourable the President: The question is: . 
• That thi8 A..embly recommend! to the GO\"Ilrnor General in Council that the Annyin 

India should not, &8 a nile. be employed for service out~ide the esternal frontiers of India. 
eloept £01' 11I1I'ely de£ensi.,e pu~c . or with the pni iou~ conllOllt of the Governor Geneml in 
Oouncil in very grave emergeooltli'lrovided that this Resolution does not preclude the employ-
ment on gal'liOlOn. duties OVel'8etl.lI 0 Indian troops at the espense of Hi. JrlajOtlty's Govern-
ment and with the conl8llt of tile Government of India.' 

1.'he motion was adopted, 
RmOI.Ul'lON No, 3. 

The Honourable the President: Rel'lolutil)n moved : 
, Tbia Assembly recommendl to the Governor General in Council that the a\uemle of fun 

reerneible Govemment in India. the ditrcl~l1 ed in conditions between India and England. 
an tho rroYiHionM of the Govel'nmont of India Act do Dot WalT&nt dift'erentiation in the 
army I1dnunistl'lLtion betwcon India alld Eng\alld in regard to the ultimate control of. and 
l-ealponsibility for, tho defence of the counb'y, and that in "iew of the desirability of assimila-
ting the MYlltem of administration in hldi .. to that in the United Kingdom, whiuh haA beeu 
an'ived at aftel' prolongfd olpel'iments, and tbe dC8il'Rbility of Illnpho.adzing the principle of 
the ultiulRte Mn,Prcmacr of the civil power, it iN etllOutial that the Commander-in-Chi.,f .bould., 
witbout pl'lljudlcC to hl8 official pl't'oedenlle, u_ to be a member of the GO\'8rnor Gen81'1ll'. 
Executive Council and tllat the l'ortfolio of Defenl'.e, including Sup}jly. should be entruRted 
to a civililm Mombur of UU.l Ezcouth'e Council assisted by all Army Council including the 
Commandl'r·in-(1,il'f and otl,,:r hiKh milital'Y e ~rt  aud a certain number of civilians more 
or lea~ 011 the model of the Army Council in England.' 

Sir Godfrey Fell: Sir, I should like to say only a few 'Words on this 
ReRolution. As the Allsembly ill no doubt aware, thert! used to be 0. Military 
Department of the Government of Indi~. That Military Depa.rtment was in 
oha.rge of a soldier, of the rank of Major-Genel'al, who represented, 110 to. 
apeak, the Government of India side, of a.rmy administration. At tbe sam.e 
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time there ..... .. Commander-in-Chief, an officer of higher rank than the 
M'8Jnber in charge of the Military Department; he W808 alsO an extraordinary 
Member of the Governor General's Council. Lord Kitchener took exoeption 
to having to submit his administlative acbemes for the sanction of a Depart-
ment of Government, presided over by II. militarY officer of lower ranle than 
bimMlf •• He also ~-ted to the proposals of his principal staff officers, as 
they would now be being noted llpon and examined by military officers 
considerably junior to them in rank; and, IlS a result of tbis objection, the 
Military Department was aboliahed aDd there WaH created inRtea.d a Department 
of Military Supply, also under a soldier of the rank of Major·General. This 
Department ceased to exist after two or three years j and from that time 
oJlwards the whole of the administrath'e and executive control of t,he Army 
baa been centred in one person, the Commander-in-Cbief and Army Member. 

Now, the experience of the great war showed, that at all events under war 
conditions, the hurden was more than anyone man could bear. Experienlle 
since the war, until the alTival of His Excellency the present Commander-in-
Chief, h8il been to the same effect. The Esher Committee were very much 
impresaed with the necessity for granting HOme relief to the Commander-in-
Chief. They devised; ~ the Assembly ill aW&re, two alternative methods. 
One was to relieve the Commander-in-Chief of all retl})()nsibility for provision 
and production, for supply in other WOrdll, and alHO for the adJDinistration of 
the Royal Indian Manne, by (''1'e&ting a n~  Department of Government, to 
be placed under a civilian head. The minority of the Esber Committtla were 
not in favour of this arrangement, bnt proposed instead a Surveyor General 
of Supply, a  . high civilian offioer working directly uuder the Commander-in-
Chief •. 

I do not propose, either now or in connection with the next Resolution, to 
_1 one wOl'd on the merits of these alternative schemes proposed by the Esher 
Committee. The arguments for and against are clearly Htated in the 
Report itA!elf; I only wish to mention this, that the third solution, which forJIIs 
the subjec.lt-matter of the Resolution now before the ASBembly, bas naturallz 
Dot escaped the attention of the Government of India, nor of His Majesty s 
Government. It is indeed.at present under the consideration of His Majesty's 
Oonrnment. The As!Iembly will, I think, realise that a change of this 
importance requires very careful examination and very considerable knowledge 
of the issuee involved, and could not be carried out, even if it were approved, 
until many delicate readjustments have been made in the administrative 
machinery, so &8 to define on a satisfactory basis, the re1a.tiona petween the. 
Comma.ndefooin-Chief, who under any scheme would have to be retained in his 
preaent high poaition, and a Civilian Army Member. The Government of 
India propose neither to accept nor to oppose this Resolution, nor the next. of 
the main Re801ntions. They will welcome an expression of the Assembly's 
opinion on both. 
1 have only one word more to say in connection with this Resolution, and 

that is this. The matter W80lI touched upon by Sir Siv8.8wamy Aiyer in his 
opening speech. The Aa8embly has to deal with a very difficult problem of 
ArmY' administration-a froblem which is e erci~n  and has always exercised 
the mind. of lltatestnen In other conntriell, in Europe and in America, .. 
~ lem which ill never lI&tisfactorily solved. All I asle is this, that in con-
tndering tbia quelltion and in giving their vote upon it, the As8embly will put 
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on ODe aide that totally irrelevant conside'ration, namely, the ratio· of Indian 
Members to European Members on the Vioeroy's Executive CouDcil. It is· 
'Open to anyone in this Assembly to' raise that constitutional que8tion and to 
have it thraehed out on its merits. r only ask.ae Assembly 00 leave this, 
out of consideration, in dealing with a problem which il sufficiently difficult 
without this complication. 

Xr. T. V r 8elhafiriAyyar: Sir, I rise to oppose the Resolution. 
Before I do that, may be permitted to convey the thanks of this Assembly 
to the Committee for the exceedingly good service they have rendered the 
}foURe in stating very lucidly the principles which they want the House to 
:accept. It is perhapll curious that the non-officialllpokesman on this subject 
should he a l\fo.chasi and a Brahman, too, who does not belong to one of th", 
. 'ftarlike classes. . 

There is only one other mll.tt~r, before I deal with the question itself, which 
I sllould like to mention, though it is rather unpleasant for me to do so. I wish 
niy friend, Sir SivlIBwarny Aiyer, had not referred to non-co-operatorll in the 
way he did at the end of his speech. ThiN constant nagging at them is not 
likely to conduce to harmony or goodwill. Weare all auxious that there 
should be close relationship between the Govemment and them and between 
them and ourselves. In these circumstances it is not desirable that their belief 
in 'Soul Force' and other matters should be sneered at fr~uentl  in this 
Alsernblv. ' 
Now; Sir, on the Resolution itself I shall .y only a few words, With 

Sir Siv&lIwamy I also (,annot understand the reason why, because India has not 
got responsible government, we should be treated differently from the Colonies. 
I take it, that the oLject of the British people in this country is to govern 
Iildia in the interests of the Indian people. 

If that-is their object, what d~ it mattel' whether we have gOt full 
responsible govBll1ment 01" whether our a[fairs are being managed by English. 
men for 11S? If our affairs aloe to be managed by Britisbers for us, there is 
no reason for auy differential treatment as regards the Army Departmeut 
between India and the colonies. Now, Sir, the first question I have &.liked 
myself in dealing with this problem is, is thel'e any reason why tlaereshould. I 

be a departure from the Itatft' guo ante? Hithelio, the Commander-in· 
Chief has been a Member of the Executive COllncil, responsible for peace and 
war, and l'espoDsible for military policy. Has Sil" Sivaswamy Aiyel' B8signed 
s\1ffideut reaS011S for initiating a departure from the existing rule? In my opinion, 
Sir, the reasons which he has given are not sufficient for making a departure. 
He hilS said, that the organisation of the Army in J I1dia should al'proximate &IIi 
far &.II possible to that ill England. But, ill it possible to make such an 
approximation 80 long as we have a Commander-in-Chief in India? 
Tbel'e is no Commander-in-Chiof in England; there is only the Secretary 
·of State for War at the head of the Army Department IWlsisted by 
an Army Council. Here we havo a Commander-in-Chief who if an • 
,e ~ienced and superior officer j aud htl is assisted, I think, by an advisory 
boa.rd 'j and the advisory board consists of his subordinates.  N ow, Sir, let us 
look at this question more closely. Supposing there is to be an Army Council, 
who is to be the President of it, the Civilia.n Membel' or the Commauder-in .. 
-Chief? Supposing.we May that the Commander-in-Chief is not to be a Member 
of the Executive Council, and that a Civilian Member should be a.ppointed. 
Will the Comma.ndet-in-Chief be content to remain in the Arro.y COUDoil. 
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_dar the Civilian P1'8Iident? It i. altogether unthinkable. If that j. 
unthinkable, if you have a Civilian Member in the Executive Council and if 
you have a ommander-in~hief who is at the head of the Army Council, 
tlaere will constantly be ditferences of opinion, and I think thi. arrangement 
will not lead to harmony; it will lead to oonsidera\lle friction between the 
two re~Ie tati e . Under these circum.ta.ncetl so long as there is a 
Commander-in-Cbief who ocrmpies the peculiar posmon he does in thi. 
country. there is no use in Baying, that there should be app1'Oximatioli 
between the j>08ition of the Army in India and of the Army in England. 
It may be said, Sir, t.hat 80 far as the Army Council is concerned if it is put 
on a statutory basis, for example if Letters Pa.tent are issued f01' the constitu-
tion of the Army or if by legislation ill this Assembly an Army Council is 
constituted with a Civilian Member at its head, the position would become 
better. I do not share in this optimism. At present, the position is, that the 
advillOl'Y board, which 1 take it would ultimately become the Army COUDetl, 
consists of persons who are entirely subordinate to the Commander-in-Chief. 
U ndet these circumstances, I am not prepared to ~t the suggestion 
that there should be a Civilian as the Member of the Executive Council and 
that the Commander-in-Chief sbould be entirely outside this body. ·On the 
other hand, the ~r course would be to give the Commander-in-Chief, as bIB 
always been the case, .. voice, It. predominant voice in matters of peace and 
war and in all matters relating to military policy. He il not likely to 
trouble the Executive Council often, and I think he would be content to, 
come here only wbenevel' these important questions are discussed. 

There was one ~e in the quotation which Sir Sivaswamy Aiyer read, 
which struck me as being important; that pa.ssage was from Sir W. Anson .. 
Sir W. Anson said, that if you have a military man to come for money, it is· 
likely that he will not get it, but if he is &. civilian, he is sure to get the-
money j and I think that ,honld certainly be a recommendation to this 
Assembly to have in the Executive Council only a Commander-in-Chief to-
whom we might refuse money and not a Civilian Member whom we may find 
it diftirult to refuse. 

There ia one other matter which mnst be taken into account, and that is 
this. As mattei'll at present !!tand, the Commander-in-Chief will have his 
J!"y, his full pay, and he will barn hi. staJt; andu yon get a Civilian Member 
In addition, the country will ha.ve to bear additional expense; whereas if yon 
have a Commander-in-Chief who ia also .. "Member of the CounCIl, the couutry 
will be spared. that expense. That is an argument hic~ I think ought· 
to commend itself to Mr. Hailey and to this Assembly as well. 
Under these cireumlltancetl, 1 lee no force in the auggel!tion put forward 

that there should be a Commander-in-Chief outside the Council and a. 
Civilian Member in the Council. . 
Sir, these are the only observations that 1 wish to mue, and under thell8 

circum.nces, having regard to the fact tbat mfticient re&KOns have not been 
advanced for altering the existing state of aitairll, I wonld advise my friend 
~ veto this Pl'op08ition altogether. 

Dr. R. S. Gour: Sir, four .. lternatlvetl are before th~B HOWIe, and the-
Houae Ihould clee.rly underet&nd the proposition they are caIled upon to vote 
for. The fint i., .hall we have, &II we, had prior to 1906, a. Commander-in-Chief" 
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and a Major-General who was the Military Member in the Viceroy'. Executive 
Council? I may point out, t a~ this proposition hu. been nnallimt)1l81y c~n. 
damned by the Esher CommIttee who have decIded that the Exec..'utJ" 
Committee should not have a Ma.jor General &8 .. Military Member sitting 
side by Ride with the Commander-in-Chief in the Executive Council. So we 
may rule out this oontingency a-1 no longer open to discuuion. Tbere remain 
now three other I'088ibiliticlI. Let me state them to you. The first is, a 
Commander-in-Chief all a Member of tbe Executive Counoil and no Civiliall 
Member, anei the work that be isto do is pl'Oposed to be entrusted by the 
.-elect committee to be done by a Surveyor Geneml,; second, that we should 
have both the Commander-in-Chief &8 well as a Civilian ):fember, and in hav-
ing both, should we follow the recommendation of the six ont of the  ten 
member. who constituted tbe majority of tbe Ellber C;)mmittee,; and tbe 
thilU alternative is, .hall we have merely a Civilian Member in the Viceroy's 
Executive Council and recommend tha.t the Commander-in-Chiefbe not .. 
Member at all. Now, Sir, I shall advert to everyone of tbese alternatives in 
their order. A!l regal-cis the Commander-in-Chief being a Member of the 
Exeoutive Conncil, as is the present practice, and wbich ba.s been tbe practice 
sinllC 1909, that is a course recommended by four Membel'll out of the ten 
Members of the Bsher Committee. You will find, Sir, by referring to Part 
II, page 11, paragraph 17, cogent l"Oa50nl given why the Commander-in-
Chief should he a. Member of the Vicerofs Executive Council, and I $uhmit, 
that after consideriug the pro, and con" I fool inclined to the view tJl8.t this 
Honse should vote in fa.vour of the Commander-in-Chief rema.ininga. Member 
-of the Viceroy's Executive Council. My friend, the Honourable Mr. Se8hagiri 
Ayyar, 1l8.s pointed out that the Comma.nder-in-Chief is too exalted a. personage 
to write despatches upon subjects other than his own. I am SUl·e that a conven-
tion could very soon he framed that in matters which do not directly concern his 
department, suoh as Education, Industries, Agriculture and so f01th, he will 
be treated as a Member of the Executive Council 'for purposes purely military. 
If this convention can he framed, I see no reMon whatever why the Comman-_ 
·der-in-Chief should not be given a place in the Viceroy's Executive Council. 
:Such, Sir, isthe view of four Members of the Esher Committee, namely, Lord 
Eeher, Lieutenant-Generals Sir Hudson, Sir Caine and Major U mar Hayat 
Khan. Then we have the Majority Report, that is to say, the eecond . 
. alternative. 

. The majority of·the Esber Committee propose that the Commander-in-
Chief as well as a Civilian Member be both Members of the Viceroy's Executive 
Council, nnd the reasons given by the majority-of the members of the Esber 
Committee are, so far as I can see, that the Commander-in-Chief will have 
Iota to do and he cannot be expeoted to make a.rrangements for supplies 
.and provisions in addition to hill ordinary duties. Now I sllbmit,tua.t that is 
no reaRon whatever f01' rejecting the proposal of the minority. that the 
'Su"eyor General should be in charge of munitions and supplies, a.nd that"the 
Comma.nder-in-Chief should take his pla.ce in the Viceroy's Executive ~onncil 

for the PUl'Pose of advising a.nd guiding that Council 80 fa.r as matters 
relating to his department are concerned. , 

There is the last alternative suggellted blSir SiYaswamy Aiyel·, and one' 
of the alternatives of the Select Committee, namely, that there should be 
only a Civilian Member in the Executive Council to represent military intel-ests. 
f.t has been  said, quoting from Sir William Anson, that &. Civilian Member, 
if he  presents a. military budget, i~ likely to receive a more favourable response 
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from Parliament than a purely Military Member. If I know thiA Auembly 
arigllt, I venture to think, that 80 far &II tbi. House is concerned, 'Whether the 
military budget is presented by a Civilian 01''' Military Member, it will be-
OpeD to equal IICnttinV, and wllatever may lMi tb., view in England, with 
reference to which Sir William AnllOn Wrote his book 011 the constitution, 
I submit, that the view of tbia House would a1 ways be to scrutinise the fact. 
and tigu1'8ll, and we shall not vote or refuae any grant merely lJeC&llBe it comes 
from a Civilian 01' a Military Member. .  I am &8suming, all Wall &llBl1med in a 
recent Reute!"'. telegram; that military affairs art! within tbe control of this 
House. At tbe present moment, tbey are not. I submit, therefore, that that 
argument need not detain us. 
.Tbere remainll the 1lext question. If you are to denude tbe Viceroy's 

Executive CounCil of tbe 'expert advice of the Com mander-iu-Ch ief, the 
Vieeroy'll Executive CouDcil will have no one to represent the tnilitary, and 
eurely it cannot be -.id, tbat tbe Viceroys Executive Council Mould be Bueh 
... civilian body when the milita"Y intereats lDay be of large importance in 
eormection with the maintenance of tbe Indian Empire. As a matter of fact, 
&R the Hononrable Members know, they absorb the hulk of ollr annual 
teVenlle8. I therefore submit, that it is etlilential fhat you muRt retain tbe 
Commander-in -Chief &8 a Member of t.he Viceroy'a Executil-e Council, aubject 
to the provillO I han stated, and that should be the vote of this Bnuae . 
• r. Harchandrai Vilhindu: Sir, I oppose the propollition and support 

Mr ...... 
The Honourable the President: I should like to ask the Honourable 

Member who has an amendment in his name if he does not propose to move 
it, because if he does not, I shall not call hill name_ 

.1DI8hi Inrar Saran: Sir, I beg to move the amendment wW(lh stand. 
in my name and with the pennission of tbe Houlle would iusert, two words. 
My amendmedt would then read: , 
, That in line 1. the 'Worda 'in view of' be ipserted aftot the word • tl,at·. and in 

line 2. the word' and' b. illaerted after the word. ' Go,'ernment in India: . 
'Tbat the word. • it ill considered advisable for the timo boinfl' that when que.HolIa 

.athetiag tlae defencil of the oollntrv 0\-tbe ann1 eoratl up before tbe Executive Colluml. the 
Commander-in-Chiof .boold have aU "the rigbb aad privilegetlllf n member Uaereof and the 
appoinbnent of a Civilian lhmber of the Executive Council in charge of tho Portfolio of 
Ilefenoe ineluding Supply be deferred' be lubatituted for the 19'01'(1. from • and the pro-
Tilions of the G<!Vl'rnBlent of India Act' in line Ii to tho pod of tbe.lte.olution.· 

Sir, the question now berore the House is whether the House wfIltld be 
in favonr of the view that we should bave a Civilian Member of the V ioelOY's 
Executive Council or that His Excellenoy tho Commander-in-Chief aWoUld 
continue to be a. Member of ths.Executive CouDoil, , 

When Sir O(}tlfrey }4'ell spoke on this ReliolutiOIl he said that it was a. 
Resolution of considerable difficulty and one wbich required great thought and 
conRiderable lulowledge. I entirely agree with him. It is & question of great 
difficulty and 1 have.given great thought ~ it, but ~Ulfol'tllnatel  I do not 
claim to possess conSIderable knowledge. }Ii; (}w ther~ 18 no doubt that there 
will be many amongRt UII who will 00 inclined to agree tha.t the administration 
of the Army in India should be assimilated to the 841minil'ltration all it jt; in 
England and that the ci\'il power should be ultimatelY"supreme, but I shall 
beg the House not to be It!d away by mere theories but to take the actual facts 
in~ consideration. Having regard to all the facts and circumsta.nccs,my· 
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lubmillilion is, that the Commander-in-Chief should continue, for the time 
being, to be a Member of His Excellency ,the Viceroy's E.xecutive Council. 
As we all know from the Report of the Esher CODUDlttee, the system 
pi dual responsibility WaR tried and found wanting, and it was in the 
year 1909 tha.t it W8.II abandoned.' It ill quite possible if t~ere ill a Civil 
Member on the Executive Council repre&enting the Army there may arise 
Occa.a.iOJlII of friotion. I do not say tliey will, I only say they may. So why 
introduce the chance of (riction arising while there is 110ne under the present 
system? 
There is considemble force in the argument that t.,lie Commander-in-Chief 

has mol'C work than be can poS&iLly cope with,-the Report of the Esher 
Committee laya great stress upm this point and I do not think there is any 
Member of thill House who will not feel inclined to give some relief to His 
Excellency the Commander-in-Chief when he is 80 heavily pressed with work. 
1 han suggested-and I hope the tmggestion will meet with the approval of 
the HoWIe that, he should ha\'e all the rights and privileg88 of a Member of 
Hill Excellency the Viceroy's Executive Council when questions relating to the 
Anny a.nd of defence come up for consideratioll. 1 ask you, how call His 
Xxcellency the Commander-in-Chief be parti(:ularly interested, for exa.mple, 
in questions relating to oo-opemtioll, agrk'llltuf8, or public works? 'Why ask 
bi]n to give away Do great part of hill time to these questions? Why should 
it not be placed on an official basis that he should only exercise the rights ad 
privileges of a Member of the Executh'e Council when any question, however 
remotely it may he, connected with the defence of the <,ountry or affectiag 
the Army comes up hefore the EuC'util'e Council for consideration. My 
suggestion, if accepted, will afford some relief to the Commander-in-Chief. 
Then there was a proposal by the Esher Committee that 80me official of 

the Anny should be given, the right of representing Hill Exe.ellency the 
Commander-in-Chief in the meetings of the Executh-e Council, during his 
absence, to"place the military point of view before the Council. 1 submit, that 
we Rhould take away the heavy work from the Commander-in-Chief and 
make provision that he should he relieved of every responsibility, but we should 
kcof. him 1108 a1\fember of the Executive Council of the GO\'eTllor General. 
rhere is ODe matter whicb should not be lost sight of; 1\'0 IIhould be .. -ery 

(:arefnl to preserve the unity of control for the time being. It may be trq, 
that the system as it prevails in England may be far superior to the system 
that I am advocating hut we have to take the actual facts'into consideration. 
I therefore submit. that baving regard to all these considerations, it is 

necellsarv that we should &ccer in Do modified form the proposal of the minority 
of the Eshe1' Committee. V\ e Hholl1d have a Surveyor-General who will be a 
Ch'i1iw and who will be under the command. of His Excellency the Com-
ma.r.d~-in- hief and we should keep the Commander-in-Chief as a Member of 
the Executive Council onlJr fo1' military pl11'POSeM_ I hope my amendment 
will fiud fa.vour with the House. 
The Honourable the President: The amendment that has been moved 

ill : 
'That in line 1., the WOtus ' in view of ' be inset-ted after the word' that tt and in line " 

the word' and' be inscrted after the/words' Govelnmellt in India':' , 
• 'fbat the words • it is considerod ouviMble fOI' the tinw btling that when que.tions 

atTcoting tbe defenoo or t.he ~'(IUlJtJo  or tho R.l,uy collie uJ? before the Elwcutive Council thlt 
Commander-in-Chief ,hou1l1 haveah the right. and p:ivlloglls of a membor thl11'(1of and the 
appointment of a Civilian Mombel' of tho EX('ClItivo Council in charge of the Porlfolioof 
Defence including Supply be defened' be Bubstituted for the itords from • and the provi • 
• lon8 of the Government of India Act' irtliUll 3 to the end of the Resolution ': 
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The question ~ h.ve to put is" that that amendment be made. 

'Kr. A. D. pickford: Sir, I think in the .mr.tter of thi. Resolution. Vf!ry 
clear dist,in(,.-tion wa.nts to be made between two upeets of the queation. OQa 
i. the principle which the Resolution embodiea .nd the other i. the question of 
the heat procedure for conducting the .t'faiffJ of the arrq1' in so far M its relatio1i:8 
with the Vicerois Executive Council are concerned. I think really that all 
this Resolution does is to try ana establish the principle of civil control over the 
military. Inlmediatell we go beyond that and try to decide what ill the beet 
method. then I feel that every m.n who bas not been in the Viceroy's Exet.'11· 
tive Council, which includes by far the larger number ofthis Auembly, is n()t 
really qualified to express an opinion. 

So far &S one's disposition goes to express lion opinion at all, I wonder 
whether in his secret mind His Excellency the Commander-in·Chief would 
mtber he on the Executive Councilor not. The point ha.s been mised, 
espc:<--ially.by Dr. Gour, and I am afraid, I do. not ,agree with him, that mili~r  
al'aiTB ought to be represen.ted Oil the ExecutIve Council by the Commander-ln-
Chief as being the man beRt qualified f,o fight military cases .. Now, we have 
bad it from His Excellency himself on a previous occasion in this very Cham-
ber, that he is more conversant with bullets than with arguments. 'l'holle were 
not the exact words usad, but that was the tenonr of them, and I should be 
disposed to think, llpeaking with great diffidence· on a  . subje<.-t, as I 88Y, of 
whieh we cannot have full knowledge, I should be disllosed to think that 
military case&-ea88s connected with military questiotlil-were more likely to be 
argued ettectively in Council by a Civilian than by a soldier. Therefore, I am 
afraid, I cannot support the appeal which has been expressed by Dr. Gour, and, 
88 far as I undel'lltood bim, by ~uu hi liiwar Saran. 

Xr. Barchudrai VilhiDcl&a: Sir, I op~ the motion, even with the 
addition that Munshi lawar Saran has propOsed in ~he amendment, becaU18 
I do not think tb.t the amendment makea any gr.t ditterence. In this 
debate on. thing baa been forgott.n which. I wish to bring to the notice of 
the Hcmae and it is.thi.. The recommendatioD8 of the Committee ill this 
~ard are based upen the system pl'8Vailing in England. But ia it known 
\h8.t that system has been pronounced to be. failllre?-I mean the Army 
Council As far loR my information goes, this Army Council'had been thrown 
.out when the war broke out bec:suse it was said it makes ... n army the aport 
.of party politics in England. That. is one considera.tioll why I opP01f8 this 
motion. • 

." Another consideration ill, tbat as Sir Godfrey Fell baa told us, t'his is a 
very complicated mbject and requires a good deal of examinatiou and careful 
oonsidemtion •. 

Therefore, I would .y, that aU things being coWlicLsred, the .tflt .. ffW 
should be maintained as Mr. Seshagiri Ayyar has argued. Another poiDt 
ill aa to the position of the Commander-in-Cbief on the ExeCutive Oouncil. 
A good deal has been lIIIoid with regard to that. But I think that the beIIt 
801utioa of that wonld be, that whilst the Comma.nder..jn-Chief should be 
allowed to remain on the Executive Council &II hitherto 8.8 the Lest military 
adviser of the Government, he IIhould be relieved of a good deal of the d"\1ties 
which he has npw, as. a Member ,of the Executive Council, to perfOrm 
in oon uncti~n with other Members of the Executive Council. I think it i. 
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fa.ir to him ILnd fair to the pnblic that he should be relieved .of these duties .... 
It ill fair to him because it takes a.way unneeessarily a. good deal of hit! time 
which will be better employed. il). bis military dutiea. It is fair· to the public 
IbecalUle the Comma.nder-in..cbief cannot be _idto ,be an expert in all these 
mattefll that have been mentionadin tbe debate. Tberefore the best IIOlntion 
. would be, that except in military matters, the Commander--in-Chief sbould 
_ not be troubled with otber matterll in the Executive Council at all. But, 
:Sir, there is one important consideration which ha,.q not betJl taken into 
.account in the preRent case. I mean, we do not know w""t His Excellency 
the Commander-in-Chief'1I own viewil are. We have not been enlightened 
.about it. In the ahsem:e of that, I think, it is much better tha.t the ,tatu' q7(.O 
should be maintained. 

lIIr. S. C. Shahani: Sir, I rise to support the Resolution that has been 
movt.>d ~' Sir Si\'8oHwamy Aiyer. My rea.sonll are, tha.t the duties o~ the 
Comma.nder-in-Chief have to be clearly ullderstood. There htl..'1 been, to my 
, mind, a. ('ertain mi conce~tion with regal-d to his·d'!ties. It has been made out, 
that ~f he is not in the F.xecutive Council, thc military policy of India will not 
be properly shaped. If the ~ilita.l·  policy of India ill to be properly shaped, he 
Rhould have haluly anything to do with it except in the shape of advice. He 
should not be required to inliuerice the military policy of India. It is, I think, 
for the Ch'ilian Members of tIle Execiltive Council of the Governor Geneml 
to concet·u t.hemselveK with the policy, and the execution of this policy ill to ~ 
left to the Commander-in-Chief. I ca.nnot see ho\\' his absence will be t31cu-
lated to injure the interests of India.. Outside the Council he would concern 
himMelf with the execution of the military policy only, and the military policy 
wt1l have a chance of being properly shu.peIl in the Executive Council. It .s properly point.ed out that the addition of a Civilia.n Member to the Execu-
tive Council will prove costly. I am distinctly of opinion, tha.t this cost 
tlhould he cheerfully borne by India.. It will pay India. in the long run to 
have the Ilupre"ma.cy of the civil element in the Government of India, to allow 
the Commander-in-Chief to influence its military policy. It has been 811.id 
by ml. Honourable friend, Mr. Ha.rchandrai Vishindaa, that the Army 
Conncd has fa.iled in England, and that the present English system if! 
1Iobout to be cha.nged. My information has been to the contrary a.n~ my 
opinion is that the system which has been in vogue in England shonld be 
adopted by us in India.. • 

It would have been a very good thing for the House if Dr. GOU1' had 
-considered the pros and cons of the qnestion here in this House. He has 
not in any manner pointed out 'vhy we should not accept the principle 
which has been o.ccepted by the English people and which ha9 been enforced 
there. . 

Sardar Bahadur Gajjan Singh: As ha.s been ponited ont 011 be" of 
Government, the question is full of difficulti_, and I am very sorry to rema.l'k 
that the. Select ~o~mittee appointee:! by thi~ Honse has only c nten~ed them-
selves WIth sllbmlttmg some Resolutions whlchca.n be moved lD thlS House. 
'They have given no reasons for their conclusions, because it is in that case 
.alone that this Honse would ha.ve been in a. better position to vote one way 
-or the other. 

Sir, notwithstanding all these defects, I am very clearly of opinion that 
tbe presel1t state of things should be permitted. to continue. No reason up to 

II: 

• 
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this time has been pointed out why this sy.tem should be doae away ith~ 

Unl88ll there is IIOmething very very wrong in the lIystem, which I lIubmit i. 
D6t the caRe, we should cOIltinue the lIystem. 

My frienJ, Mr. Sbahani, h&lI pointed out, that the' Commander-in-Chief, 
generally speaking, should have no hand in shaping the military policy of the 
ao'·ernment.of India. I beg to diffet' from bim. The Government of India 
requir811 a military ed i~r to come to conclusions in connectiOll with the mili-
tary policy of this (.'Ountry, and 1 (snoot conceive for a moment that anybody 
except the Commander-in-Chief itI in a proper pollition to ach'isc the OO\'enl-
mont of India on that policy. 1 have very great regard and r~pect for the 
Ch·n SemC8 of the colmtry i and I dare .y, that many of the membe1'8 of that 
&en' ice may be vet'yable officers in presenting the case of the military in the 
EX8<.'Utive Council, But a ch;liau, whoe"'er he may be, with the best qualifica-
tions, will lack experience of military matters, ud will haVe only to go upon 
paper files. AI. we aU know, great care is generally taken in the appointment 
of the Commander-in-Chief ill India. Generally, he is a soldier of \'ery gl'eat 
experience. He knows modern warfare, and has Herved on many battleiieldH, 
and, therefore, it goea without ~ in , that he and he alone can advise the 
Government of India on the military ~lic  to be followed. . Then, of COU1'lle. 
nobody denies for a moment tbe prinCiple that the civil ought to lie the (,'011-
trolling power. His Excellcmcy tbe Commander-in-Chief ought to be in the 
Executive Council to advise the Council, and if a decision hu Leen u.rrived at 
by the Government' of India, he will give elect to that decision. So, the 
policy that the civil power ought to be the supreme powel' IItill boldH 
good. Moreover, Sir, I would beg the House to take into coDsideration 
the fact, that by keeping lIis Excellency the Commander-in-Chief out of 
the Executive Council, I am afraid the IltatU8 and the positiol1 of the 
Commaoder-in..chief. will be materially impaired, au4 that ill highly 
undesirable, Therefore, I Hubmit, that the HoOllC should c:arefully take 
into consideration all ther.e matter& before they vote for disturbing the pretient 
state of thing.. The mel'e an.logy of England'R constitution doc~ not hold 
good. In England, of COUl'Sl', it is correl't that the War Minister ill II. 0011-
military officer. nut the cOIlditioIlIol of England, in mo.ny other reaped!!, ,es-
pecially in these matters, are quite different from tholle in India. 'fbere, the 
War Milliliter, has tbe advantage of the advice of the Cabinet 'Which cOllsillts 
of very g'l'eat iltateHmen and minifitel'S, while the IJILUl8 o&nnot l e li&id of the 
ExeCllt1vc Council ber" Dotwith .. tanding the he"t talent that \\'6 have here. 
Theyarc not acquainted, with the exception of His Excellency the Com-· 
mander-in-Chief, with the many pl'oblem81'Clating to the milita.ry. Tbel'efore,. 
1 would Ktrongly urge and IJeg thiM HoW4tl to allow the present b-ta.tc of thingK 
to ~n wlless very good ground hllJoi Leen ~ho n ill regard to this matter, 

Ir. WaH .ohamed 111III&Da11, : I move I that the question be JlOW 
put', '. 
1!he motion I tb&t the question be now put' was adopted. 

The Honourable the President : 'rho quelltion if! : 
• Tbi, A,.lfI1Ibly recommend. to the GovuDor OMlt'l ... l in Council that UK' ablenc" uf 

full fettponaibJe Government in India, tbe dilfel·tmoCR ill oonditielll\l betweon India .. lId 
Eogland. and the pronlion8 of tb" GO'VPI'Dm('nt of India Act do not warT"nt, difftll'I,'ntiatiofl 
in tbe army admini~t 'ation bet.WN,'1I India. and England in regard to tile ultimau, I.101Jtrol 
of, a~ rtlsponlibility for, tlw dllfence ef iU country, ... d that in view uf the desirability 
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of UIIimilatiDlf the .,lItelD of adminiatration in India to that in the United IChurdCJq\, whioh 
hal been MTiveclat after proloftged 8J:periment., and the ~.ira i1itr of empn..iling the 
principle of tho ultimate lupremacy of the civil power. it ia IlIIIIt'ntia1 that the lman~r
In-t111ef Mould, without prejudice to hi. ofIeial Pl'l! __ , oiue to be a Member of the 
Governor Gllneral'. Ell!eUt.iVll Council and that the Portfolio of Defenoe, iuchading Supply., 
illould be entl'1llted to a Civilian Member of the Executive Council u.i.ted b! an Army 
Counoil including the Commander·in·Chief a~d other'high military esperl •. and a certain 
llum\)(.'I' of civiliau mort! or l~. on the mod8l of the Army Council in lhgJand " 

Since which a.n a.mendmenthaa been moved : 

'That. in line 1, the worda • in View of' be inaerted aftei' the word • that ','and in line J_ 
the word • and ' be inaerled after the WOI'll. • G(lW'rnment in India • and 

• That tho worda • it i, conlideroo ad"Yiaable £01' tbl' time being that wben queetiona affect-
i. the defence of the country or the arm, come up befQre tLe Executive Council, the Com-
..... ndl'r-in-Chief .bould have an the rigllhl and privileges of a member thereof and the-
~p~lltment of a Civilian Member of the E ecuti e(~ouneil in charge of tb8 PortfoUo of 
Defenue iueludillg -lippi, be deferred' be .ubttituted for the _orela from 'and tb& 
pzoviliollll of the Govenmallllt of India A".'t • in line S to the .end of the BelOlution.' ' 

The qne&1iioll is, that this amendment be made. 

The Assembly divided as follo1t1l: 

AYES-SS. \ 

Abul Kasem, Mr. 
Hagde. Mr. K. G. 
Barua, 81"ijut l>ebi Charan. 
Bhaqra, .. Mr. J. 
Biabambhar Nath, Mr. 
Carier, Sir Frank. 
CbaUftburi. Mr. J. 
Dal8, Pandit R. K. 
Gidney, Lt.-Col. H. A. J. 
Gonr, Hr. H.s. 
rlWal' Sarao, Mr. 
Jatkar, Mr. B. H. R •. 

Lakehmi Narayan Lal, l'~ 
Latthe. Mr. A. B; . 
Mahadeo Prasad, Mr. 
Majid, Sheikh Abdul. 
N*tJ, Mr. Giri.h Chandra. 
NeoltY,,Babu. Khitiall Ob&lldra. 
Perolval. Mr. P. E. 
Singh. Mr. B. P. 
Siroar, Mr. N. C. 
Sahlin LaU, Mr. 
SUbZp08h, Mr. S. M. Zahid Ali. 

NOES-3S. 

A£s&I'"ul-Mulk Akram Hllewn, Priooe. 
.&.mjad Ali, Mr. :.;. 
Aajad.-ul-lab. M.aulvi i,~n. 
AY11U': lh. T. "V; l:!eallagara. 
Ball"". MI'. t;. 1. 

· ottll~lt m, M.r. J. p. 
Dall. aabtl BI'aja Sundar. 
Dontit,b. Mr. A. W. 
ll al' ada~, Mr. J. 
Olljjan I:!inl:\'h, MI'. 
tlll~  Singh, l:Illl'lial'. 
HUH8Ilnlllly. MI'. w.. M. 
lkramll\la.h Khan. Mr. Mirza Md. 
Kabl·,',ji, Mr .• J. K. N. 
Mall tlingh. BlIai. 
lbw. MI'. W. N. 
Miltt'\·, M.r. D. K. 

'l'htt moiiioll was nl.lptived. 

Muhammad HUtlRin, Mr. 'P. 
Muhammad INmaiI, Mr. S . 
Nabi Hadi, MI'. 
Norton. Mr. EIlluley. 
Piek"fol·d. Mr. A. D. 
Pyari 1,.11. 'M r. 

... RIO. Mr. P. Y. Srinivasa. 
lk-ddiyar. Mr. M. K. 
Jl.t.nouf, MI'. W. C. 
Samal'th. MI'. N. M. 
Sal"famz HUB811in Khll.ll, lIr. 
Hhahani. MI'. S. C. 
Sinha, MI'. S. P. 
8Pl·.V. Mr. H. E. 
·V i.hindu. lb-. Harcballdrai. 
Wild, Mr. C. E. 
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.r. N ••• Samarth: Sir, BlY amendment is: 

[28TH MA.RCH 1921. 

• That in line 8, betweeu the word • PlIllIntiRl' and tbo word • that' (he wordll • to 
ke&p in view the goal • be inaerted.' 

1 need not make a loug Bpeech in 81lpport,of that amendment. If I had 
the time I wonld have taken the A.sembly through the dilleuSBion of the 
subject which took place in 1879. 'Before the Army CommisrUon of 1879 the 
whole subject was thoroughly· discUSfled and there wa.'1 a millority report on 
this matter ai well as a majority report. 'l'he minority consisted of Major 
General Sir Peter Lumsden and Bri~... er General O'Connor, and they both 
pointed. out the necessity of keeping intact the Conuna.nder-in·ChiefJs position 
. as Head of the Armv as well as Member of the Executive Council. They 
reviewed the consi3erations which had heen urged for the purpose of 
iQtrociocing the same system of Government in India &I obtained in EUfland, 
but they pointed out that the time had not conle for the introduction 0 moh 
a.ptem, and seriatim they dealt with all the o~ ectio  which had been fakell 
to the Commander-in..chief being placed in the position of a Member of the 
Executive Council. Now I need not detain the AMembly for more than " 
couple of minutes. 

The Honourable ·the PreaideDt: The Honourable Member's amend-
ment is a ~erel  formal drafting amendment, and he cannot raise the question 
of principle by inserting a few wol'dR of that kind. Unlea the Honourable 
Member can sbow me how his amendment raises a larger question of principle, 
I must take it that his amendment is o?e of drafting only • 

• r. B ••. Samarth: Well, Sir, my position is o~l  this. I wish the 
whole thing to be kept iu view as 8.. goal, and not overlooked nor given 
elect to immediately. That is my idea in moving this amendment. 
The amendment wu negatived. 

Babu E. C .•• ogy: Sir, I beg to move lIB an amendment: 
Tbat. .. fter the won!. • ..... ted by an Army Council • in line 11, the following word. be 

in.mea: . 

• to be created. by Statute or lIy Roy.l Warrr.nt. ' 

I do not claim, Sir, that thiJI amendment of mine seeks to do a.ny$hing 
more than bring out the latent meaning of the lIubRtantive Resolution. AB 
will be seen. it is recommended that the Army Council should be modelled 
more or less on the lineB of the Army Council in England. . Now, if we rook 
into the constitution of the Army Council in England, we find that it was 
created under a Letters Patent in 1904, and ita dutie8 are regulated bya"'l 
Order in Council. My brief lIubmi8tl.ion before this ARlllembly is this·; if 1Fe 
are going to have an Army Council at aU, let us give it a regular (lonstitution, 
a formal constitution unlike the one which til" Army Adl'isory Council 
baa got at present. Well, .Sir, I am fortified in thi .. submission of mine by 
the fact that Mr. Lngachariar had an amendment l'e!,Y much to the IIILmft 
e!ect--No. 19 on this list-hut unfortunately Mr. R4ngacharial'is away 
to-day. With theBe words I (lommend the amendment to the acceptance of 
this Auembly. 

Sir Godfrey Fell: Sir, th~ HonouraLle M"mber has pointed Qut, the 
Army Council at Home WIIB created. by Letters Patent in 19040. Since then 

.. 
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the constitution and organu.tion of the Army Coucil have been modified 
many timeR. After the original Order in CounCl1 in 1904, which pve effect 
to the oo'nstitntiori of the Army Council, 2 Orders in Council were pused in 
1909, one in HnO, two in 191.5, one in HH6, five,in J 017, three in 1918, and. 
one in l020-·the latest date» up to which I have &Jlyioformation. In the 
United Kingdom it is very easy to modify the· conlltitu'tion of the.Ahoy 
Couucil bya.n Order in Council, signed by Hi. Majesty the King on the advice 
of hiN Privy Council. Now, in 9. matter of thill sort, suppo.sing we had an 
Army Council in India, we should not be a.ble to modify its oonstitution by 
an Order ill Coullcil, for the Order in Council procedure would not be a.ppro-
priate to what goes on in India und« the Government of India. The 
alternative pl'Opoll801 of the Honourable Membel', that the Army Council should 
be c ll~tituted by Statute, would, 1 think, give rise to many practica.l difficulties 
in tbiK way, that if cha.ngeli in army administration, due for example to the 
cl'f&tion of !leW arms, such 11M the Air }'orce, have to be carried out, or if it is 
"degjrable for other reasons to modify the constitution of the Army Council, it 
would he nl.lceslI&ry on every ooeuioll to resort to legislation. So I am opposed, 
Sir, to t.hiH a.mendment. I think that it will merely create diftimuties, and 
that it will be quite suffioient to leave it to the eX8C1ltivegovernment to modify 
the constitution of t.he ArmyConndl, if we have one, as circumstances dictate 
from time to time. 

The a.mendment WILS negatived. 

The Honourable the President: 1.'he question ifl"th&t the Resolution be 
adopted. 

Kr. Eardley Norton: I a.m tiOrry, Sir, that I am not i~ a.. position to 
accept the iuyitation of Sir Oodfrey ~'ell that we ought notin discll8ll.iug tJlis 
Itesolution to keep in ollr JIlindll the question of the 'ratio of Indians to 
Europeanfl in the Viceroy"s Executive Council. It ma.y be quite true that this 
matter it> of Ruffident importance' of itself to entitle it to. be adjudicated upon 
tinally in the COUl'Me of Do full dl'SS8 debate. But I do not sce why, because it 
haPP(!lIs to be 0. question of importance aocl principle, vie sbould not a.vail 
ourselvclI of it when, 1111 here. it forms the e en(~e of the position as tha.t pOllition 
prellCnts itt.elf to my mind in dis(.'Ossing this Resolution, I &m oPI,osed to 
thiH Itctiolution ,  .  .  . 

The Honourable the President: If thc Honourahle Member melmS 
to dillC\lIlM the quel'tion of the balance between the British &nd Indian 
membel'M of the Vit·eroy's J ~ nti e Council, I think I must sav ~hat it is 
not fltl'ictly relevant to this ReRolntion. • 

lb. Eardley Norton: I wish to refer only incidenta.lly to it as one "Of 
the )'eaf;OnK why I oppose this Re!lolutioD. I do not wish to touch upen 
its merit!! now. I am opposed to this ReRolution as it stands. la.m opposed 
to the Hu ~e ti()11 thn.t His Excellency the Commander-in-Chief should be 
taken (Iff the Vicel'oyJII Executive Council and that there Rhould pe lIubsti-
tuted for him there a dvilian member with 0. vote in Couneil. I speak with 
diffidemlc on this question, because I do not profeMs to be ILn expert on 
military matters, ,But still a.s one of those who a.re ca.lled upon to vote 
lll,on these qllcstion!l, and &II I believe that I l'Cpl'CSent the opinioo of some 
tangible portion of laymen who have taken pains to try &nd study a.nd master 
this very ditfiMllt question, I tbink I am entitled to put fofwa.rd the reuons 

• 
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[Mr. Eardley Norton.) 
which have actuated meio oppose this motion with voice and, if n8C.-euary, 
b1. vote. Ita consideration depends upon a very brief review of the military 
Ilituation here, and I must include, by way of balance. a brief referenctl to tbe 
milit\\ry .itUation as it exidll in the Secretary 0'1 State's office in London. 
lIere at present the Viceroy's Executive Council conlliatR, excluding" .. Excel-
leney the Viceroy. of 8 members. Of thoMe Ii artl Englillh and 8 are Indiu.nN. 
One of them, Sir George B&l'nes is ~til' n , and I llnderstandthat hiR 
portfolio will be tl'll.naferred to Sir Thomas Holland. 'rhat brings the 
number of members down to 4-against 8. If, as I suggest, His ~ cellenc  

the Commander-ill..chief be relieved of ~n oMigation aJld dutieR po8t1ibly for 
the general civil admillihiration of this oonlltry he call de\'ott! the whole of 
hit time and ability to the question of the Armr.-'['hill. except on the special 
occaaioD, when his presence on Army mattel'li would be nooetJllary, It'Ould 
reduce the racial vote.; in CowlCil to an equality of 3. I do not think that 
that is an nar reason to advance in support of my view that the Com-
mander-in-Chief Ilhould not he permanently taken off the Viceroy'M Bxt)(.'utive 
Council, but Ilhould be appointed an extraordinary member of that Council 
with dutieM l'estricted to the t'Oullideration and enforcemcnt of the needs 
of a special organisation like the Army. It iB, I flUggeHt, a sonnd re&Ilon for 
protesting ap,inst the introduction of Ii civilian member whotle preflence 
would disturb tho equality of the l'8('ial vote. I Mltgge.;t therefore that 
His Excellency the Commander-in-Chief should he taken off the Council all 
an ordina.ry membor and appoioted &II an ext.raordinsry member, thull 
relieving bim of all connec..-t.ion with the ordinary civil administration of tbill 
eonntry, and enabling him to devote the whole of hill time to the betterlllent 
of the eervice to h~  he himself belongs and t?f lI'hich, if I may May liO in 
hi. pt"M8lle8, he is hlmllClf !IO fine an exponent and an cX&QIplt'. ThUll the 
executive will in that view be redn<-ed to an equality-of \'oting l~ er between 
Englishmen and indians with a <SIlting vote testing in Hill Exoellency the 
Viceroy. TiU! Commander-in-Cbit..f should be (sIled Ilpon to adville on all 
queationR'which, either directly or indirectly, affec.."t the Army in India, and 
among all the membel"8 in the icero~"H Executive Counci1, I a.m IlUre hill 
ripe a.nd varied experience and hill great services to mankind will ell title him 
to lI. con!lf:ant, rellpec..-tful and conllidered &equieacenee. He a.lready ownll & 
di!;tingWshed and efficient stalr,t.o which might be added, if oecesflllry, the 
Surveyor General of Supplietl and the IItreDgth of which might. 88 occa.llion 
.. rilles, be fnrther supplemented. Bnt I IIhould prefer to give the staff of 
the Commander-in-Chief a. OO1porate Mtatutory l!xiHtence by all Act pallsOO 
by both HOQllell of this legililature, and I think J may expreM the hope that in 
coiurequedtle of the experience obtained during this our firllt and iofatlt Hession, 
we. roay all safely 8888l"t that ollr legislaturll would not be backward in 8l"miot:r 
the bead of our Army with all the n8<.'88II&l"ypowenl which his witldom and 
his experience may indune him to Wlk for. That iN the poMition of affairK 
Out here, and that is the pollitiou which MecmN to me l)ellt to mer.i the 
situation 110 far as India is concerned. 

But :we mURtlook brieRy at the complement of tbiN pictul'c, the poHition of 
Army .... n in our Secretary of State's office in England. There we aro 
JepreIlCnted hI a Secretary of State with a Council drawn, th(!oreti(~a.ll , from 
the matured .elder Ktateamen of this country who are preKumed to offer tbeil' 
ohi., the crystallized fruits of their own varied and perHonal f'xperience. The 
~ilit...r  experts in'the India Office at leaNt comply with thplI8 postulatRlI. In 
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General Danow we po8l8ll8 a worthy type of the 801dieT-Rtateaman who is 
competent to offer advice' worth the following. ru. ili~ Secr.ry, 
General Cox, fultils biN functions as worthily. Both are soldlel'll <If wide 
Indian experience. .  .  . 

Sir Godfrey Fell: May I point oqt, Sir, that General Cox is not now 
the Military Secretary at the India. Oflil'e ? 

. Xr. Eardley Norton: H808 he cea.H8d to be ~ Let us hope then that bis 
position will be tilled by an equally competent and trustworthy officer. I 
think there ill a great field open for choice plenty of military talent to step 
.into a. Va('IIoMY and I t.rust the selected officer will he not inferior to General' 
Cos.. 

At a.ny l'ate, with General Barrow in cbarge and with lIome able and 
tnll;tworthy :\1 ilitary Secretary under him, I think we may look forward 
without I~n et  to the Secretary of State being gttided by reliable counsel 
along the right path. I strongly objocot to the f!1lggeMtion made tbat General-
. Barrow IIhould be diMpla.ced:· I think that he ought to be retained, I think 
that hiN Military S~reta.r  shnuld also be retained. In the event of general 
.Barrow remaining in office, I Flhould rcLise no objection to his Military 
Secretary becoming, as iN suggeHted, the DellUty Chief of thc Imperial Genenil 
Staff in London. But, with Genel'8l Barrow displa.ced, I should Rtrougly 
object to his Secrt.>ta.ry being brought under the influenees of that Staff. I 
would, therefore, support the n>tention of both theOencral and his Military 
Secretary. . 

Kr. N. K. Sam.arth: Sir, may I rise to a. point of order? The remarks 
that my Honourable friend is making refer t) another ReNOlution altogether, 
No. to. . 

The Honourable the President: I was in Bome doubt while the Honour-
a.ble Member was speaking 808 to the exa<.-t; relevance to this Resolution. [f 
he ill trying to establish the &n&loG'Y between the system of administration 
here Aond that of the United Kingdom, the analogy really under discu!;sion ill 
the analogy between the administration of the army by the Commander-in-
Chief in India and tho adminiRtrllotion of the army by the Secretary of State 
fOT War and the Army Council in England a.nd not strictly the milita,y 
()rganiNAtion within the India Office. 

Xr. Eardley Borton: What [wall trying to do W808 only to complete 
the other side of the picture which [laid waR complementary to the situation 
.. 8011 1 would have it be here and without mention of which my representation 
wonld he imperfect, 'rhe two mlloke one whole, and it iii! necessary for me to 
explain if I uphold the retention of the ommll.nder-in~ hief on the Viceroy'_ 
Coun(,il-how t,h"t retention will react upon the military situation all the 
Council of the Sl~reta.r  of Sta.te for Indl&. Howevel', I do not wish to 
l,urlll1e that matter further. Let me "emind this Houlle that the Seoreta.ry 
of State for India. fulfilli! a. two-fold capacity. In his capacity all a. member 
of t.be Ca.binet, he has 8Nailable to.him l\ whole armon,y of knowledge au(1 
advicf:ton Roll quest:(lnll of military orgaNisation, equipment, and strategy. 
He iH D.II D. Cabinet Minister in touch with the Army Council and with the 
hC!lt 8.11(1 bighelo1; milittLry experts WhORe experience haR been enlarged, tefIted, 
fortifie<l and dllflned by airet.ot contact with war. But in his C&JlI1oCity 808 our 
Sec.>rotary of State theineumbent of that office owes-a duty which i" 

• 
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. entirel,. oun. That duty is to defend and conserve the interests of India 
wherever those interests may be. qU8lltioned or wherever they come into 
cooftiet with the hostile interest" of others. 011 such et'CUions I main-
. tain we are entitled to his undivided and energetic BUppOrt. Of Buch an. 
occuiou this Resolution, which I am oppolling, afford. a. clear a.nd important 
inatance. The propoMl to tack on & Civilian Member inCowlCil to the 
omnumd ~in" hief is, in the first place, an unnecessary financial hurden, 
and, in the 1JeC01ld. an innovation which will fetter the st.mggles 'of those-
who {'bam pion the principle that we should foster on every legitimate-
OCCBtiiOD the education of the representatives of legitimate Indian politicar 
po"'er and amhition. These, then, are IIOme of tile reasons which PI"OUtpt 
me to speak. and speak .8trongly, against the 1)1"011Olal that the Commander-ill-
Chief t;hould be taken pernumently off the Executive Council of His 
Excellency the Viceroy where his kUt)wledge must be of paramount import-
anee on all qUeRtions affecting military matters in this country, and t.hat 
ha, placallhonld be filled by a ci\"ilia.u. -1 do not neceSBarily mean a Member 
of the Indian Ch'il Sen'ice-bllt at any rate Ly " civilian who is to han,. 
priority on all questions of militarY'espenditure aDd policy to the Command-
er-in·Chief himRelf. That is a propo.l which does Dot appeal to me, I 
.k th.ia House very fleric:msJy to consider whether allY reJUlOn 8xillts or hall 
been suggested at any rate at the present time, for interfering witb t'ODdi-
lioJls 8M they DOW lltalld. These (-,oDditionH are an existing fact" Thev a "l~ 

o~ cd not unhappily I!O far and, as I think Sir Godfrey }'ell suggested: the)' 
are aooornpmied aud ringed with a multiplicity of deJi(-at.e collsidemtions 
which ' ... nnot be discutu!ed and thru}led out acroM the floor of thill HoulIt' • 
. Therefore let us rest content with u. situation with wbieh we are familiar with 
men in whom we can repose confidence, with results whi(!b have emer,zoo 
with success from. testB which are &1.1 seriolUl.AR they have heen numerous" We-
llhonld be wise to defer this thorny (Jueation until our bands are lest! fettered: 
by cit'cumstan(;etI of menaciJlg and unhappy impol-t t·o sonte of ~i('h 

reference has alr.ty been made in the ('ourse of tlUs flession and to which I 
do not desire t.o make further alhulion to-night. 
Lieutenant-Colonel H. A. J. Gidney: Sir, as a member of the Select 

Committee and olle who dillsented from thiN proposition, I rise to 0ppolle it. 

1 submit, Sir, tbat when the Esber Committee completed itll report, 
conditions of everything ill the Empire and eapecia.lIy in India were' \""&BtJv 
different to what they aloe to-day a.nd it is with to-day, and the future tl1&t 
we are mainly concerned. 
His Excellency the Commander-in-Chief at that time had m01'e work tll8.l1 

he could pollflihly cope with. His dutietf were more or Ie"" centralilled, but now 
they have been 80 dec::entralised 8fI to relieve him of a large portion of Jlis 
dutiesaod I conaider We should advocate his retention on the Executive 
Council of the Viceroy on the ..core of leu work. But 1 strongly oJlpofle hia 
being replaced on that Count'il by a civilian member. Whom would We hold 
responllible to thiN HOUle if anythillg went wrong-in connection with.. the 
administration of the Army in India, the Comman.der-in-Chief or the ch'ilian 
member? I certainly think the Commander-in-Chief. In the Report it is 
diHtinctlv stated that the Commander-iil-ClUef should be the 80le mili~r  
advitler to the GoverllJnent of India,and the Governor-General would look to-
the Commander-in-Chief for all military advice on questions in which India 
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alone ill concel'lled, and he would be in IL position to exprelis upon the latter the 
view .. of ,the Cbief of the Imperial {ieneral Staff. Under this propotalthe 
Govel'Dor General would be assured of undivided counsel. upon military 
questions and unifol'mity of military poliey would be established oetween 
Great Britain ILnd India. 
A civilian member of CowICil, I think, would certainly be. IL better man 

to improve the Lra.inlll of the Army; but·I do think ~t His Excellency the' 
Comllla.w:ler-in-Cbief would Le th" bett6r man to blow' out the brains of our 
enemies, and tha.tis why our Army ill kellt up to a high state of efficiency. 
I consider, Sir, t,hat this Hottse would do wtong to lI. ~ept. thil! R6lIolutiou. I 

noticed that Sir SivILswam.y Airel' did not mention tha.t at the Select Committee· 
Bleating, there Were four dillllentillg \"otes including one made by myself. I 
'Would a.,qk thill HOlloUl'able House to \"ote for the retention of the Commander-

'

in-Chief in t,lle ('~- ounci1 and t{) oppose hill replacement by a.' Ci\'i1io.n 
Mt!mhel'. 'rim Indiau Army look to the Commander-tn-Chief as their one and 
only head, and I therefore uppol!" this Rt..'tIolution. 

, The Honourable"the President: The qutl8tioll ill, that the question be, 
IlOW put. 

The mutioll WILli adopted. 

The-Xonourable the President: The qUt!stion iii, that the Resolution 
Le adopted, 
(i.e., SilO Si\,8.R\\'u.my Ai)'er's R"Holution Xo. :3, as follows: 
• Thil A~Hel1l l  rccommonda to tho Governor Gelll.ra) in Counril,that the a.bsollce of full 

rll~"on i le Goveroment in India, the diftenmoos ill (!onditionii between India. and 'England 
and the pl'o ·i~ioll. of tho GnVllrnmoni of India Act do 1I0t wat'l'Bnt diftel .... ntiation in the 
aany Rli1uiniatration butwUI!n Illdia and Eng)and in regard to till' ultimate control of. and, 
rtlflFollMihility £01', the dllrene~ of th.! country, and that ill VUlW of the dllMirability of uHimi-
latlllg tho "YKb.'lII of a.dminiAtration in India to that ill tile United Kingdom, which 118.8 boon 
arrived at I\ftttr prolonged ~ p.'rimmlt~, and tho desirability of ~lUpha"ililll.t the principle of 
the ultimatt. rlUpn.'lIl1ic,r of th., civil power. it i8 essential that ttle ('olumandar •. in-Cl\ief sbould 
without projudi(!(' to \11. nftkiall'rllcodencl', cease til be a member of the Governor General'R 
Jilleelltive CO\lllt'il Dlld that the PCII'tfoJio of Defelice. including Supply. HhOllid be !Intrusted 
to a civjJi"ll member of thl' Executh'o ('oulll,n AssiKti.'() by an Anny Council including the 
Commander-ill,Chief and othl!r high riiilif.ltlo ...e(~rt.. "lid a Ct'!'tain numbl'!' of civilians mont 
or lell8 on til ... rn0<1 ... ) of the Anuy ('OIIlll'i1 in lifiijr;laud ',) " 

'rlw dlotion Was negath'ed. .. 
itESOLl:rION No, ,t 

TheH9Dourable the President: 'I'he Resolution moved it; : 
, That thiB ARMI'ITIbly rflcomnlf'nds to thl' Gover.nor General in Council that if tho Port-

folio of Defl."'!""!' including 8111'1'1,\' iM not enb'Usted ,to a civilian member of the Exeeutive 
Council All recomtnended abovl" tit" propoRn.l of the majollity of the Eshel' COlnmitfAle fol' the 
vreatioll of I' Nl'pnrat(' dl!partrncllt for Pl'oduction Dud ProvIsion ulldl!l' a member of the Exl)Cu-
tiYe Counl'il ho not 31!cllpttl<l. Alld that tbe 1lroPOBal of tb" 'Illillol'ity, namelv. th",,' thll 
re8pollRibilitv should be entnlllb,'Il til Q SUl' e ul'- c'IU)I'I~1 of Suppl,f. who Hhould -be " civil 
)Ilember of the Com ma.lldel'-in·Ch i"f'. Military Council. be acoept.cd. ThiN would lIIlem to-
have tho morit (If bein, IDOI't! lo/Cical Alid ooonowieal and w(luld .have th" flH'ther advantage 
of avoidin/C tllll additioll of 11 rivil IIll'1nbel' to the EXllCutivo COllneil in connection wiib 
military adminiat1'nticm: 

Xr. N .•. Samarth: I move, Sir as a.u aDlondllltlnt-antl having regard 
to tho fate of the previollR Resolution I hope my a.mendment will be passed 
with.lut a.ny dillllentient vlliue :, 
• That Ule wOl'<1. ~rolll ' if the pol,tfolio • do,.ri to • l'Ccornmended "ho,'e ' bo omitted: 

The mot.ion was adopted. 

• 
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The RODonable the PreaideDt: The quelltion ill, tllat tbf.' Rl'llolutioD, 
aa amended,* be adopted. 

The motion W8.11 adoptecl. 

RUOLlTTJON No.5. 
The HoDOurable the Prnident: 'The ReROlution moved is I 
• ,Thill A ... mbly l'8l!OTamend. to the Governor Gtoneral in Council that: 

(_)The eommander-i.a:bief and the Chief (If the General Staff in Inc1ia .houlcl 
. be appoillted by !lie Cabinet on the nllmination of the Seeratary (If St. ,for 
Jndia in MII.ultation with tJ.e Government. or India and thp SeeI'l.>tATl of 
Stab! for War, , 

(6) In the. o&IIC of Arm, nmllu~ndl!r~ w1l0 al" ofJioal'1l of the I"dian Array tho 
afllOlntment .bould be b,. tho Secretarv of State for India 00. the nomination 
I, the GonrDlIlent of India_ . 

(I') AI' 'li~tmenta to the oIIi_ mentioned agains' Sel'ial NOli. a. R, 7. S, 10. 12 
'Report Schedule annexed to Section VI) .honld M road~ in the mannpr 
propotM!d for Army Commandor.. ' 

(el J The appoifttlot'ut of !!!eeretar,. to the lfilitary Uel",rtment., I nelia Office, Ihould 
be made bv the Sooretary 01 Stab> lID the l'IIClOmmendatlon of the Governra.ot 
of t ndia alld after advice obtained from thp Chief of the ImJll'rial Gtoneral 
Htaff. fie Mhould.·u-o_cio. ha", the "tatlla of a Dl!puty Chief of tlte Iml.erial 
General Staff and ,hollid ban the light of atttlncling tm. meatinl(ll of the 
Army Council when qU8ltioni affectilllC Iadia are di.en.illl!d, He IIhould not be 
under the orders of the Chief of the Imperial Genpral Staff,' 

... Sir Godfrey 'eU: Sir, all I need ,.yon thil1 Rl'Holutioo·il1 that I IIhould 
1i ~ to congratulate the Committee of thill AIIK8mbly, jf I may 'i1pon having 
-,amved at cOIwlu.'lion,. on tbi.-point which are identical with thOlie of the 
Govei'Rment. I ne~ therefor~ hardl.r Ray that th~ Government, are quite 
prepared to aooep!; thll! RetlDluhon lUI It "tandll. 
, The Ret.olutioD wall w:lopted. ' 

REIIOJ.1jTION No.6. 

The Honourable the President: The Resolution moved ill : 
, • Thi. Alillftmbly recommend. to the Gcwemor General in Council Ulat tile Commandfr 
in-Chicf'. right of t'Orre8pcmdenc:e witll the <'bief of the I !Operisl General staff .hould be 
nbject to the \'eIItrietion that it d08ll uot eomwt the Oovemmft'lt. of India to any JIftU" 
niaT,Y relpon.ibilitv IJf any line or military poliey "hitlh hall not all1'ad:,-been tbl! lubjPet 
.of doci.imi by them; (:opitlK tJf a1\ neh oon'f'IJKIDdl!l1lCf' at bot', .ndll bt.ing illmfCliately 
fnmillhed to the Government of India !lnd the N«el'f'tar,. of State for India" 

XUDIhi Iswa,. Saran: Sir, I beg to move the amenrlmentt which "tandll 
i.n my name. T rTOpotie that Hill'Excellency the Commander-in-Chief' .. 
official corr8l'lpondenne with the ImlM!rial General ~t ft' IIhould ~ through 
the regular official "ohannel. 1 I\m glad to find that Sir HivallWumy, Aiyer in 
hill ope»ing Ilpeeelt·.i<1 t,hat mOilt memberll of the (!omrnittee t.hought. that 
the correspondence Hhould pa"M through the regular official (!haJmel, llut. that 
~after BOme explanation wall given to them. they thouglJt fit 1:0 change tbeir 
view. I am afraid. Hir, I mUllt, pretHI thill amendment hecaU8e I C'ouMider that 
thia i .. r.Uya matter of prin(:iple. In official matter .. too much IltreH" 'C8.lmnt 
'be tala on the ohHenanee of regularity of procedure. It wall for thi" reuoll, 
I would like to remind tbi" lIoue. t1l3t the MeROpotamian CommiHllion 
1'emarked that th~ Governor General KhouM not Mend private telegram .. on 

.(; II. Sir SinlW'amv AiYl!f'1 RelOlutioll No, , "" amendllll by Mr. Samarth.l 
,  t That the ",ord~ • p....ell through the Government of J ndia. and fhl! India ~. 
'til eubltftuW(t for thp "orch from • dnt,'1 not oornlllit • in line 8 t.o the eni of the RolOmtiOll." 
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()fficial buiness to the Secretary of State. I do not say that this is a. 
<Ue of ptivat.e correspondence, What 1 do submit is this, that in matters 
of official procedure, too much IItreRS cannot be laid on a strict observance 
of tbe rules wbillh may he in existence at the time, Now, as long 
Wi the Army iN wIder the Government of India and the Secretary of Sta.~, 
the Comll\H.nder-in-Chief as t.he head of the AI'my should ca.rry on 
correRpondence with the Imperial General Staff through. the Govern-
ment of India and the Secretary of State, Furthermore, I find that the 
Sem'etary of t ~ Milit&\,y Department of the India Office ,vill have 
the t!z-o.tlicil) IltatUK of a Duputy Chief of the General Staff, and will have 
the right of attending tfie meetit~ ll of the Army Council when queRtionli 
affecting I ndin. are disc\\Nlled. The Military Secretary, I suhmit, will be a 
JIOl-t of (!Onnecting link hetween the India Office and the Imperial General 
Staff. I therefOl'e Hubmit that no caMe bali been made out for any departure 
from the old elltahlillhed practice which iN not only wiRe but alMo necessary. 
I Nhould, with you\' IlC"mil!8ion, like to lay II. word &8 to what this Imperial 
General Staff iN. It was ill H107 at the Impe,'ial Conference that it \Vall 
decided that the Bl'itiNh General Stall IIhould he expauded into an Imperial 
General Staff. Their funetioll is to "IItndy military science, (lollect a.nd dissemi-
nate to the vo.rio1lR Govel'nments military information a.nd int.3l1igence, to 
undertake the prepa,'&liun of HchemeR of defence on a. eommon principle and 
,vit.hout in the It.~t interfering in questions cODnected with command anel 
adminilltratiol1 to advise. at the rcquellt of t.he respective GovernlDents as to 
the tm.ining, education and war orgn.niMILtion of the military forces of the 
Crown in every, part of the Empil·e. Ha.ving regar<l to this mnt.tion of the 
Imperial General Staff, I lIuhmit there is no ne()essity why cOl'respondence 
Khould not be (~rried on by tbe Commander-in-Chief through the Government 
of India. and India Office, It is sa.id in the I'epol't of the Esher Committee 
that great delay takes [lace if the correllpondent.'e goes through the Oovern-
ment a.nd the Seeretar,\' 0 State. If that he 110, then, I mbmit there iR need 
for improving the machinm-y of the Government of India and the India. Office 
so that the corrcllp()ndenee that paBHeII through them should not be delayed. 
:Out that ifI lIurely nt) reaMOn why a well recogniHed ()fficial procedure a(~eordin  

to which the Commander-in-Chief carriefl on oorreR}londence through the 
Government of Indio. and the Inwa. ffi~e shonld he dell&rted from. I sub-
mit, Sil', .tha.t thiR ill rea.lly H. question of principle, and I hope ~he House will 
accept the prin.ciple which ill embodied in the amendment hil~h I hu.ve the 
honour to move. 
Sir Godfrey FeU: Sit', in oppollingthill n.r,pendment, I should like to 

point out that, in effect. it ill a dil'cct negation of the Rellolntion to which it iR 
an amendment. 'rho .f~llher Committee J:ecomQ'lended the grant of the right 
of dit'eet 1J01'l'cNpondence between tbe Commandel'-in-Cbief ill India. and. the 
Chief of the Impel'ial General Stai'f; a.nd the Resolution standing in Sir 
SivlJ,Iiwa.my Aiycl"J< name HUppOrtll that I'ecommenda.tion, subject to certain 
1l8rfe'ltly ren.fmnll.hle MfeglUuds. 
Munllhi INnr Sa1'l1n'lI a.mendment would ha.ve the effect of denying to f;he 

Comml\l\del'-in·Chief in Illdill. and the Chief of the Imperial Genera.lStaff 
any right of direct corl'espon,dcnce whate,er, and it ill for thilll~ that I 
dellerilJe thiH amendment lIS n. dil'ect; negation of t.he Resolution. 
Sir, the idea tha.t there should be, within certain limitR, direct Ilorrespond-

euce between the Commande,...in-Chief in India and the Chief of the Imperial 
Oeneral Staff is in Q,C.1c01-dance not only with the recommendations of th~ E"ber 

• 
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Committee, but with the viewlI of the Government of India. The Oovern.ment 
of India hold that there is cnry advantage in the ma.inteu,nce of free commnni-
cation between the. .. -e two authorities. Military policy is the function -of the-
civil Government. \ It farms part of genem1 policy, and it is the IIll}ll'Ome eivil 
po e~ the Cabinet iu England, and the Executh'e Council here in this 
country, who are respomn'ble for policy. The 8Oldier's function is to advise, 
whether it be the Cabinet at Home or the Governor Gene11\l hero. to adVill6 too 
supreme ci,-il a.uthority as to the military wCllns neceSRary to carry out that 
policy; arid it i .. just i~ connection with·the a~eeS me t of tho .. e meanM that 
aired and free commuuication between these two authoritie!; is so desirable, on 
techuical question" especially, It iM onlJ; hy lIuch cOllsultation that misunder-
standings can be prevented and diffcren(·cs of opinion composed. The Gov-
ernment of India hold, however, that dirC(·t ('ommunicatiolls of this eort 
between theRe two lI.uthoritit!1I lihould be restricted to qU8!'tioDfol of organisa-
tion, tra.ining, ~uipment, and the "election of officertl for commands and 
!!enioT staif appomtmt"llt)<. Ther nlKo hold strongly that the Secretll.ry of 
State for India and they themselves "hould be kef)t fully informed of tb" 
nature of these cotnmullicatinn!l ; and I may say that that has been the invari-
able practice sinee thiM method of direct communication between the Com-
mander-in-Cbief and the Chit,'f of the Imperial General Staff 'W811 adopted 
during the war. The Government of India, lUI I think I ha\'ttalrcady informed 
this A.$sembly, hold also that all final proposals or instructions to the Govern-
ment of India affecting military poli(·y, and more especially those whiClh aft'e(!t 
questions of distribution and re-eqnipment of Indian troops or their employmeut 
ol1tside India, should ema.na.te from the Secl'etal'Y . of State fol' India alone. 
Thill "Yliitem of dirc<.'1; communicntinn l)etween the Commander-in,chicf in 
India amI the Chief of the Imperial General Staff in no way gh'eK the Army 
Councilor any authority of the 'War Office a right ~I eXUl'cilic any cont.rol 
over Indian military affairs. SulJject, therefore, to the lirnitatfonil whioh I 
have indicated, the Goyernment arc wholly,in fa\'0\11' of direct communication, 
and I ask that this amendment be l'e e ~tedll  interfering with that right. 

The amendment wa.'1 negatived. 

Ril Excellency the Commander-in-Chief: In reference to this Het/olll-
tion now before the HOUHe, I wi"h to Hay tha.t we aeccpt· tJu~ fteHOllltion 
proVO.ad. But it is a. Ua.;olutiol1 whiC'h toucheM the Commander-in-Chief, and 
me pel1lOnally 110 ('losely, that,! sbould like to sa.y a fll\\" wOl'dll to the HOllse. 
npon the fmbject. 
Eyen in theabllellt'e of this <If e80lution) it would Illn'er enter m v head as 

Commander-in-Chief, nor would it lJe pOAsible'ful' me to commit t'he Govern. 
ment of India to any pecuniary rellponllibility or any line of policy which bll8 
not been the suhje<:t of decillion by thl) GOVel'mllent of India. / 

Commllllicl8.tiollM between myself Mid the Chief of the Imperial Geue",1 
Staff at Home are confi!led, and a.lwaYIi will Le eon fined. to mattel'8 of admi-
nirtmtiol1, of appointment, of a.ll the various deta.ilH which are cOlllltant.ly 
mattetf! of {Jommunication ~t ('en 'high military a.uthorities, a.nd it i" fOl' 
the purpoFe of paving the \fay, of hastening (lecisiollH, and making thingM nUl 
IImoothly, tha.the and I communicate with each other for tbe public good. 
Honourable Meml;ers seem to have an idea that there ill some 80rt of COli. 

spi'tlwy going on between mYRelf and. the Chief of the Impel'ia.l Genera.l Statt 
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which may in fIOme sort of neb1l10ull way influence the Government of this coun-
try. Now I wish definitely to tell thill All8embly that as their Commande: 
in-Chief I am the servant of the (ioYernment of India and the servant of thltl 
AJisembly, with no inter-eat at heart except the interest!! of India, and that they 
ma.y tl'Ust me. to fight the battles of India not only on the field, but a1Ao.in the 
Council Cba.mber for the best interelltA; of India. and with every wea.ponand 
l'esource that I can command. 
The Honourable the President: The question ill,' tliat the following 

Resolution be adopted : 
, ntis Aqembly recommendll ~ the GOVl.'l'nOr Gene!'al in Couneil that the Commuc1er· 

ia-Chier. right of eort'ellpondl'ooe with the {,'hief of the Imperial General Staff should be 
subject to the Tllltrietion that it doetl not OBmmit the GOYernmt'nt of India to an! pecuniary: 
retI~nlli ilit  or any line of military policy whioh hal \lot ah'8ady been the .nbject of 
c1eolRion by tbem; eopiel of aU Illch OOl'l'8lpOndenOt! a.t both end. being immediately flll'ni,hed 
to the Government of India aud the ikc:n!tary of State fOl' India.' 

The motion was adopted. 
RICSOJ.tTTION No, 7. 

The Honourable the -President: The Resolution mo\'ed is : 
• Thi, A'l8IDbly recommend, to the Governor Gener&l in Council : 

(IF) That the King-Emperor', Indian subject, should be fl'1.·ely admitted to all &I'DlII 
of 1fi. Majt!Rty', military. naval, and air forces in India and the anoillary 
tlervieell and the auxiliary forcel, that cvt>rv eneouragl.'ml"llt should be given 
to Indianl-iDdudirig the edUCAted middle cla8ses:-Iubject to the preeet'iW 
.tandard. of titne •• , to cllt!'r tlte commi.aioll~d rank. of the Army and that 
in nominating candidate. for the entrance examination, unofficialladian. 
should bl' aallOeiatt>d with th •• Dominatillg authority. , 

(~) That not lei. than 21\ per cent. of the King'. Commilllion8 granted ever! year 
.hould be given to Hi. Majesty'. Indian lubjeets·fA> atatt with.' .1'. W. C. B.enouf: Sir, I would D.'1k your .permillllion to ~o e the 

amendment in my name before tho ~ in the names of my Honourablefl'iends 
Bhai Man Singh and BaniaI' Oula.b Singh. I have obtained their agreement 
to this course, provided they retain the right to move their a.mendmenf!s if 
mine faila. If my amendment is accepted. their amendments will be with-
drawn, 

Sir, I beg to move the amendment which runs &II follows : 
, That to olauae (a) of the Rcaolution, the following be added: 

'&lid in grantiug King'. Commi .. ioDs, after giving flllll-egard to the clr.ima to prom~ 
tion of Oftlci.'l'8 of the Inilian 4rmy who o.lready hold the commillllon of Hie Excellency the 
Viceroy, tbe ro.t olthe oommi,.ioDi gl'&Dted IIhould be given to oadetll tl'ail\lld at ~d urat. 

The geutll'al rule in Il!leeting candidate. £01' this training should be that thl> lal'ge majority 
of the aelections .hould be from tile oommunitie. whioh fllmv.h l'tlCl'Uita to tile &I'my and, 
.. far as pouible, in proportion to the numbers in which they furnish slleh recruit. '. 

Sir, I woald explain at the outset that. while this amendment ur~1I that 
strong preference should be given to those cla.ll8es which now ma.n the army, 
it is Dot implied that there lore uot many other cla.'!ses in India. which could 

.~ .s\1pply officers and men who possess all the qualities Decesllary for the pro-
feuion of arms. 1'his position could not be ma.intained for a. Ringle 'moment. 
That many fine 1'8.Ce8 are Dot repTellented in the Army is a. matteI' for regret, 
.but finaacia.l considerations forbid furthel' eXp8.llsion. 

:My amendment is intended to empbasise the principle which is accepted 
in &11 armies. This is, that every ettort should be made to ensure 
that the officers and men of ea.ch unit belong to Olle OlaD that 

• 
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they 'bave the bond of oommonnatioua.lity or of religion or of boQ,lc; 
for the spirit which 111 eDget\dered by thi8 common bond ill of priceleiiH "Illne-
ill th" hour of trial. To thill eDd, in England, we have ScotClh, Irish, Wel.h,. 
County and City regiments; andJ ill India, we have never RWCrved frotn tbill 
principle in giving commi&aiona to Indian ofticerll. It ill mrely OQ"iOllil that 
Sikhs, MuhamnlaWulM, Gnrkh&M, Dogt'Q8. Jatfo, RajputM, HamliN and 
Mahrattas will be mOht contcutt'd and, in fad, will only be contented, and 
will do bed, when led by men of their o,,'n (.'Iasil. In my olJinion, Sir, in 
giving oommill8ions to Indianll, unless consideration" of efficiency IU"P to be 
dillregarded, it will be found that there ill very little 0ppOttunity for the 
employment in the Indian Army of Indian officel'M of different classes or 
tribes from the men whom they have to cOlJ,lmand. .  . 
It hlUl been mf good fortune to serve in India among the martial claJ;1Ie8 

of the Punjab which make such a 1a.rge and honourable contribution to the 
strength of the Indian Army. I know how they aud their commullitietl 
regard the ~ection  which havt! been made up to the t»1'88ent for cadetll1ipt; 
at Sandhlll'tlt. Only a small proportion of the cadt't» bave been {rom the 
claases that man the Army. I have heard Iltrong expressionH of inte.Ule dis-
appointment on an sides. It is these communitiell that have placed the 
military reputation of India where it is to-day. They feel that, if it w..-,. 
grievance that Indians did rot receive King'lI Conlmiaai0l18, the griev&DCtt 
wall mainly theira aud that these Commis.nonll, wheri they are made available. 
should be given mainly to them. 
In giving King'lI CommiMionti to IudiauII, I would l11'11t of all strongly 

urge t.bat the claims of ofBeeI'tI now serving in the 'Army tlhould ret.,'tlive foIl 
conHideratioll. Some of these bold what it! known lUI r direct commi~ai JlH' 

but the majority have gained their I)romotiun from the rankH through their 
own merit and gallantry. We know that thellC are men of proved military 
ability and that they command the CQufidonCt! Qf the rank and tile. ' 
Sir, in the past, the Indian Hepoy has always had the knowledge and the 

ilUlpiration that he is eligible for the highellt military rallk l~n to htliantl. 
Let UII not deprive the Indian IIOldier of that moNt vital part of hi/! eqwJlInent. 
the commillBion wbi(:h -he carries in bis knapsack. Perbaptc some day it; "ill 

It be a field-mal'fibal's baton. ~ . 
It cannot be conceived that ihl! ArJD\' would remain contented if they 

were deprind of this 1IJ)lendid "timnlul'l. );'ailul'e to 1'e<!ognis6 this would have 
... very advene influen<:e on recrniting, I lI&y this withOOllsiderable P011l011&1 
experience of rccl"Uiting. My di .. 1irid, Rawalpindi, producud 8,0'00 recruitR 
dUJ'ing the first seveu Dlouths of the war, hut, if these men bad felt that they 
were to Ilene lInder,IIld.ia.n officel'1I of different commllnitiep, I am (~oulid !l t 
that the majority of them would 110t have come forward. I cannot concei ~ 

that lll'oud and jwlol1l! race", f~(lU ciot1  of whitt tlwy have done in the patott 
will oome forward aN· recruits for the army jf they are under a leneeo! • 
maw.eial wrong ae; rebrards a<':CC811 to tLe higher rankl4 Qf the al'my. 
r pUlllosel, IlUggce;t no prolJOltioJl for (;olllmi8fliollH 'by promotion, for at. 

present, the number ill, limited, uufortunately, by cOJl!'l:idera.tioDfI of edllOa.tion. 
Tbis is a dillability which will, however, diHaWI'u,l' ill Ill'OCelllt; of time, 
Proceedillg to the 'lllestion of ('adctshi})II, I woul<l rtlCOmmel1d that thtt 

principle should be a.cCCI)teci that the large majority of thef;e cadt--tMhipt!· hp~ld 
be nllIOl'Ved for ,,·bat are kJlo,vn as the'martia.l clalll;ell. And 1 .y With 
confidence that the landed gentry and other prOmilll!nt members of the mm1;ial 
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tlOmmuniti8ll, and the 80ns of Indian offioers, ,,·ill offer ali admirable field of 
selection. 'My proposal will pel'hape satisfy the reasonable claima and expecta-
tions of the men of the regular Indian Army, and it will alao provide for-
IlUbstanti&1 opportunities for young men of other (.'Ommunitics. ' 
My remarks have been with reference to the Regular Army. In the-

Auxiliary or 'r~rritorial Arm~', there would presumably be no need .for restric-
tions for the Territorial Army would \Ie open to aU. 
Sir, the pOOple of India are jw.1Iy proud of the achievements of thei~ 

Army, ILnd in d~lin  with the question of preferment which we are now 
(lOWIidering, I would ask the people of India and I would ask the MemberN of' 
this Assembly, to eonllider in a generous and lIympathetic spirit the sacrifices, 
till) expecta.tioll8 amI, I I'lUhmit, the jUllt claims of the men and of the· com-· 
mllnities who have brought 80 much honour to their Motherland. In so 
doing, tbey will be ensuring also the highest efficiency of the Army in .. future 
... a. fighting mat'hine and doing what is best in the special circumstances of 
the case. J would therefore ask the Members of this .Assembly to gh'e ·their-
united. HUpport to this a.mendment. .. 
rean only regret that'\Ve }lIwe 110 Indian l\Iembers in this House who !Jave 

&(.1;ually filetved ill the Indian Arm," .. If we had, I am sure they wottld put 
forwarii arguments wbich would· wdigh greatly with you. In their absence, 
the Assembly has been pl ~ at a great disadvantage. 

Rai Bah.adur Bakah.i Bohan Lal: Sir, I beg to oppose the amendment,. 
~' a l e to keep the commissioned ranks witl.in (.'Crtain classeflis tantam01lDt to 
fruNtmtiog the whole spirit of the Reforms wLich were introduced to ,improve 
not ooly our political but au-o our military &1atUB. If the amendment is 
accepted, many families wh» do not belong to certaill classes, sucb as RajpUtfl, 
J'a.t&, etc., will be debarred fl'Om the commissioned rank of the ~m ~ ~or' 

exa.mple, I may take my own family of Mabajans and Bunniu 1!·hotle 
m~rn er  ha.ve been "crving in the Army !lince time immemorial under the 
Hindu Rajas, under the Sikh Government and under the British Government 
up to the prwtmt time. It would therefore not be jUBt to restrict these ranks 
to certain cla.ssel4 ooly. They ought to be rec1'uited accoluing to the fI}>eCial 
circumstaQ08II of each family and not of each C'.a.ste. ./ 

)lr. A.bu! Ial8m: Sir, it is with great diffidence that I rise to speak on 
this a.mendment: I fully apprecliate the feelings and the motive of the learned 
movor, but I regret I cannot support him. It lays down the principle that, ill 
the matter of military appointments, Rome considel'atioh, and favourable 
considena.t,ion, t()O, Rhonld be shown to those classes who supply the majority of 
thl~ Army. The Pl'inciple l'IeemN to be very reasonable indeed, but I submit. 
Sir, to thill House that th~ (IUestiolJ of l'elll'e(ilentati ~ emplo m~ht, i.t'., of 
emplormollt in tho public Nen'ices 011 t}le bat;ifil of da.ssell Itnd communities, in 
thl' (JIvil services is lJad enough, and to introduce it iM() the military I'erviee, 
1 think. will lleitber be wise 1101' desirable. The lIlilita.ry authorities, when 
making thel!ll appointments, w:i1l certainly' take into considel'ation the quali Ii ca.-
tions of val'iOUN candidates. a.nd in cOllsidering the clu.i~ of candidatcH 
for 11 milita.ry appointment, naturally the ma.rtial mceN will come in for !L 
largel' f;bal'e tha.n othel's. Sit·, I come from the Pl'ovince of Benga.l. and I 
It.dmit that my Province has not supplied many soldiel's to the Army, b!lt that 
iN lIot our fault 10 much D.H 0111' misfolillne. 
We Impplied and II1aintairwd our' Ol1'n a.rmy in olden times; but the· 

Briti!lh Govcmment found it mOl'e 1>I'ofitabltl and more desirable to em})loy 
our intellect 'and not ou1' arms, and 80 we e~e employed fo1' civil IJurl)()~1I 

• 
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[}fro Abul KaRem.] 

rather than for military \1l1e. But, will that be a reason, Sir, to deprh'e the 
people of nty province, the candidates from my province, of the opportunity 
to serve in the Annv. if they want to do 110, and if the A:rm.y authorities who 
ma.ke the choice fiuit them Imitable &Dd deJtirable, !!imph' beOOUie the genera1 
body o.f tbe Army does not con.ta.in many Bengaleell? '1 beg, Sir, that the 
Honourable Mover will think it propel' to withdraw it; because in thclle dAre 
of India.n na.tiona.lism, when the ,,·hole question of "secmlat. communal and TRelal 
;uteftlSta are ill tbe melting pot for moulding an Indian Nation, any attempt 
to introduce racial and communal diRtin(-tioll!l ill the Anny would only kill 
the Indian nationaliRm in its pmhryo. . 

Khan Sahib lIirla .• ohammad Ikramulla Khan: Sir, I riRe to 
support the amendment made by Mr. Renout. 

Hi8 oh.iect i8 that ~n selecting Indiana for King's Commillllionll regard 
should be bad particularly to the intet'e11t8 of the c1aRRe8 that supply tbe 
great.er number of men to the Army. 
Perhaps I ma.y claim to represent one of those .scs. 

'During the Indian Mutiny. 1Il~' rather Cololl.el Raja Ataulla.b Khan joined 
tbe British Armv with his luuther Sardar Ba'hadUf Riaaldar-Major Abdulla 
Khan at the head tlf 100 men, and was atUched to the ltegiment now qalled 
the 10th Lancers. He did meritorious servi(.'es throu ho~ the MutillY .and 
thereafter. He wall pl'el!ent :with his regiment in the Kabula.nd Abyssinian 
W&nI. 
My brother, Sardar Bahadur Ghulam Ahmed Khan, Bisaldar-MajOl',· 9tb 

L&ncers, lIIIoW service in EgyP!' and Illy lIOn, Abdulla Kban, bas been given a 
E.iog'1I Commiuion and is .. Lie1lt.enant in the 20th Punjabill wb1ch is now 
MrVing at the Front. . 
If we keep before UII the idea that whatever we do to lndianize the army 

it must not be at the expend of efficienoy, lOT war, I think it is plain that we 
mut for a long time to come look to get 01.11' Indian.. IeaclerR from the cluset 
with the greatellt military ttaditiona. I do not claim that theae an! the best 
tmditiODII. The tnditiol1ll of ~ Aervice may be equally noble, hut for 
your leaden in ~r you want tradition" of war, not tradition. ofpMCe. 
Tbete ate numerous c1aaaes -in the Indian Armv from which to draw 

young officerR to hold the King's Commillllion and by';' drawing to ma.ke an 
-efficient natioDal Army.' "'-' 

If we do not get Olir young officers from those cIaMefl, the fighting 
eftk-iency of our Army will Buffer. The great military qualities of courage, 
perseverance and endurance are the product of IIOcial heredity, of moral 
tradition II : they are not to he learned in any school or from books. 

ConRidel'the liVeR of men of the fighting raceR throughout the world. 
fJ'he child in itA mother's arm. hear. her sing to it BongR of the bravery of 
itM forefathers, it is brought up on taleR of valour; when it goes to school it 
takee part in manly games very many of which mimic War. The child of our 
~ple who is to be trained for a Kidglll Commilllllon must undergo mental 
and physical preparation to fit him to go to Sandhurst. At Sandharst he 
undergoes a life Mtrenuou8 and cX8o(.1;ing and if not judged in every way fit to 
become an officer he will not'be oommillflioned. If be i. honoured with the 
King' B Commil8ioD it is then that the teat of hi. BOldierly qD4iitiea really 
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begins. It may be teD or fifteen ~ea.r  before he "obtains the Command of _ 
Company. During almost every day of that long time the constant drudgery 
of life in camptand barracks must be faced, and throughout every moment of 
that timl! be mURt dn'll and shoot and learn by exercises akin to war how to 
bear the hardship of war. 
By taking part constantly-in games luch as polo and hunting and 

foot-ball be must keep himaelf bodily fit to face a foe. Should war come, he 
must lead hi. men: always, be must be first w here danger is, never behind hi. 
men, but always leading them. . Only men born of foref&tyrs who have led 
can do this. 

I believe that only by taking VeTY careful steps' t,o ensure that none but 
the very best family men of the fighting Clasllell of'India get King's Commie-
lions, sliall we get in time a National Army capable of protetting' OR. 

Ruin is before us if we attempt to Officer our Army with the sons of lawyers 
and thopkeepers and" others who whatever may be th~r virtues, those virtues 
are not the iron virtues of our old martial clas¥s. , 

Co!ou18ir &ydneyCrooklhaDk: Sir, as one who had the pride a.nd, 
privilege to sal've in the trenches of France with the Indian Army, not,only 
with the cavalry but with the Sappe1'8, perhaps 1 may be permitted to fIBoy .. 
few words on this RUbject, It does not appeal' to me to be neC68&&rv to advance 
the amendment which my HonoUl'Boble friend baa just put forwa.ri{, beQllouse the 
reghnenta.l officer d08ll not stand ,alone i~ tbis matter. There are maoy other 
aervice8, Engineers, Medical, Transportation, Supply and others, which go to 
form the whole of the Army. No doubt, it is conceivable that serectiolls made 
for Commission. in the regimental ranks ahould be made from those officers of 
the Indian Army who already hold the Vicerov's Commillsion and who have 
proved their valour on service and tUit-suitability otherwise, subject, bf course 
to suoh educational qualifications as tnBoy be ne<.'88II&ry. I think the House will., 
admit that they have Ir proper cjaJJ. for thf! King's Commission, but, Sit', &8 I 
mentioned, there will be many other CommiuioDs such for insta.nce in my 
own service, the Engineer's and there will be no hard and fast necellliity, in that 
.. rvice at any rate, to restrict the recruitment'of oftioerssolely to the martial 
Cl&R888 from which the regimental oftic.>el'S would be drawn, There are, as I 
eaid, other branches of the service to fill the ranks, to whic'h the (.'Ommunities 
of IndiA at lar~ could add their contribution. I therefore consider that siu('"e 
the field is so '-ery wide, it is not necessa.r, to define exactly • to which classes 
and to which communities these oommisBwns should necessarily be given. 

Sir Gocltrey Fell: Sir, I am about to adopt the unaccustomed r61e of n. 
peace-maker, a r&le alieu to whn.t I have so m adopted to-day in this Assembh-. 

This is a very difficult problem, and Goverllmeut can onl; look a.t it fro~ 
one point of view, that is, how hest co.n we ma.ke this great experiment a; 
success. For it is a very great experiment thill, an experiment which aU 
India and the relt of the Empire a.re watching,. Wha.t we want is to get 
Indian gentlemen into the Army with King's Commissions, and, having got 
them there, to encourgge them to stay, to encon,rage them to become Ilighh-. 
tl'ained and, efficien~ officers and to rise to the highest plu.ceH in His l\f B e~t) 'fI. 

army. ThlH e ~rlmelltl 8.S the AssemblY,a.re Aware, was begwl during the: 
great war. I thmk tha.t everyone hel'e",olll a.gree that Government wa!l\VeU 
ndvised at tha.t time, in selecting, the first ha(x.'h' of Indian candidateA fol' 
King's Commissions, to gl,'e prefe\'ence to yout.hs of those races wbieh had 

• • 1 • 
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• [Sir Goclftey Fell.]· . 
(,aIDe fonnml moat readily in the war. But Government hu not; by any 
aeans, confined itae1f to thoee Olas888. We have taken for Sandhunt m. of 
otber oJa.ee who have Dot hitherto given many, or any, reeruitll to tlMwar •. ' 
I think that probably everyone in this Assemblr can recall to mind cadets of 
that c..... We have yet to see how the expenment succeeds. and wltil we 
have gained. more experience. I do most earnetJUy de~ any attempt to 
Jay down a proportion, or to lay down that more should come from one claas.and 
.. should come from another. Let us all approach this problem from one 
point of view only: bow to make the experiment a SUCCetlS, how to get young 
Indian gentlemen who "ill get on well in the regiment, who will be the friends 
of· their British hrother-officer'R. Rerving with them on ~uaJ terms;' and eventual-
ly adding new lustre to the position of India in the Empire. . 

I do hope thl! Assembly will not accept thill amendment. though, believe 
me,Sir. from my long auociation i~h ihe Indian Army" I have very great 
sympathr with the point of view which bas been put forward by the Mover. 
But I think it would be only ~ht for this A8sembly to b'Ust Goverument to 
.,ee that f&ir treatment is given to every claa alike. That is ~ preseat 
intention of Government, and I uk the Assemblv to leave it in Government's 
~. . 
Sirdar Gulab Singh: 1 would say a few words, Sh', in support of the 

amendm\nt ~l my Honourable friend Mr. Renom. In aU depart-
ments," especiaUy in the military;. diacipline is simply iteceall&1'Y and greatly 
tends to invaria.bl" improve the efficiently of the forces. The nomination 
of Indian candidates &111 proposed. by proportion will certainly help it. To 
officer a Muhammadan compac!L. bl a Sikh or "ice "tria will prove .. failure 
.and may end in a tragic . Mlty. The claMs which d08ll not supply to the 
.tTen~f the a.rmy dOeR not deserve to have any right for nomination of 
"aneli for King's. CQlDmi88ions. The proportiopate ,recruitment of 
officers will also attract general recruiting in the army to "h1chthe officers 
elo~ , which is unfortunately getting more dHIi(.'u1t every day. Such a 
(lOUl'lle baa alread, been auccessfully resorted to in the army by offering 
'Viceroy's CommllaDons on conditions of supplying a certain number of 
recruits in times of need. 

In IoWa of course, all communities being of equal statu," cannot put up 
,with ignoring the rights of one community in favour of othera and the 
principle of f&ir field a.nd no favour will pro'fe always .ti~ in the 
long run, and theref0n:. ~ o e who aupply soldiel'll ahould &lao get ~ eir proper 
.hale 0.1 King's Comml881ons. 
The CMe of having a greater' number of European officers is dilerent, 
.. their ability is genera.l1y admitted and hu been above competition and 
jea.lonay. 
I think that proprntionate nominations to the King's Commissionll wi'll 

afford "no caUle of di .. tisfaction to the Indian subjeOts as it is fair and 
hulinlllllllike, it will be e.greea.ble to all. I trust the motion in question will 
be ~opted. . , 

Bhai Xu Singh: Sir, at .the very outlet of the remarks, I am about 
to Blake, I ahould like to clear one miaundertltaneling which seems to have 
arilen and has been arped. It baa been aid that thiaR8IIOlution bal', 
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some commu~itie  from recllitment into' the Army. I nbmit, Sir, that 
if we analyse the wordings of this Resolution we shall find that it doe~ not 
mean that .. man who does not belong to the present military c1anes should 
not be recruited in the Army. There ill ahsolutely no ground for that idea 
in the Resolution itself. The lICope of the Re!lOlution is that those people 
who really supply the l'&nks with men should have their fnllshare in the distribu-
tion of Kings Commissions also. If there are cla.&ses who have not sent 
their men or who have not been anxioull to send their reprellentatives to : the 
l'&Ilks of the Army, this Resolution dOeR not My that they shall not be allowed 
to be recruited for the Army ill future. If there are units raised from other 
classes, as my Honourable friend. Bukshi Sohan La! lI&id, banias bave 
always been in the militar.f liM, then if tbey choORe to send their men to the 
raub' they' will .. get a larger wl'e of tile King's Commissions. The only 
dema.nd made in this Resolution is that in selecting the candidates fall 
regard should be had to the interelltK of the' communitiefl tha.t supply the 
greater nlUnber of mOil to the Army.· When those communities, who luwe 
bad no ebanoos of joining the Army, be recnlited.I they WIll have a fair 
shllore in the King'" CommiHsionH. This Resolution does not bar them from 
being tIlken ill the Arm.v, and I t,hink ~hat ll?body ca.n M, ·.that it do~ .. It 
does not alto ~ther har them from getting K 109's COmnllS810nS also.. I think· 
that Ilony gentleman who ha.s got any ~n e of justi& "'ould 8&1 that those 
who do not go into the ranks can have absolutely no claim or right to the Kin2"s 
<CommiHMioTlK 80M welJ. W 0 are certaiuly prepared to seud our men to the nLnb 
and therefore we hou~d get fnll sha.re in the King's Commissions also. 

Having cleared that mill'll1der~~ndin  r will now take the facts as they 
Ilxist. The demand I put forward is that those communities which actua.lly 
RUI'Ply the l'&nks should also see that a.ppointments in the higher comma.nds 
are oMn to tbem. I may, by the way, add here that there can be no doubt 
,about the first portion of the Resolution being accepted, that is to .y,' in 
giving full r~ to the ~1a.im  of those who already hoW His Excellency 
-the Villeroy'S comllli_n. . 

There has. bel:n no oppo iti~n te that and I hope there ca.~ be none.' There 
have been o J~on  taken to the other part. Now, I put It to any gentle-
man ill thele definite words and I hope the Honourable Members of this 
Honse will see the reasona.bleness of it. . Certain classes ha.v.e up till. now 
,been sending their men to the army. They have she4 their life-blood 'in the 
fields of Egypt, the Soudan,.. Mesopotamia, France, .Palestine and everywhere 
from the t~r  beginning wben they were getting about 7 or 8 rupees per 
month. Now, when the Government 1UI.A recognised the right of Indians to 
get the King's Commissit)Qs, when the time for reaping the fruit comes, ~ 
are told' No, Illy dear Sirs, there should be no o1&ss distinctions. N Ow, 
we ha.ve risen.to the high pedestal of na.tional unitvand tboMe-who speak 
abou.t the comDluftitias are sinlling against the na.tiollality ideu.s.' To thern I 
submit, Sir: cOllle forward with your men ROmetimes, give n8 rour soldiers 
and then give tlB your captains to~. ~!,  that tbe time for reapmg the fr~t 
ba.s come, we are told.' Never n1l1ld, If you ha.ve been fools a.nd supplied 
soldiers.' We don't care Ahout that. We a.re now all one-we are aU 
IJldia.ns. Now that the time eornes for the King's Commissions, let us Abare 
them.e ua.~ . W:hy Mhould you demand a. spacial claiin for those who .have 
been sheddlllg their blood?' Oh, excuse me, Sir, I as an honest· man, as ILD. 
India.n and 1108 a Sikh, cannot see the justice of the argument for .. moment. 
. ~ 

• 
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rBhai Man Singh.] " 
"e are told thiS Resolution putl an axe to the roots of nationalism. Theile-

are not the actual word. but that is the import. Now, Sir, I 11110\' that if 
eommuDal distinctioDs tip actually exist, if the. framers of the reforms them-
&elves had to admit the principle of communal representation, and DOW that 
:we Bee that the principle of communal reprllllentation has to be recognised in 
civil employments j even in the con.mtutioll of this very Anembly,-thm 
may be some exceptions, I cannot !'emember all the eled.oiatea-but most 
of the elected Memben are elected either by the Muhammadan or nOD-
Muhammadan or Sikh constituencies; well, 81r, I cannot lee now that the 
question of the Xing's Com minion CQJDea, ho'W with any fairness it (.'Ould be 
tiiaid, that we should neglect this principle altogether because we are on the 
road to national uni~" My dear Sin, my Honourable friendsl you will 1188 

that there is absolUtely no use in denying the actual facts &II they exi.t. 
Facts are facte, and no logic, no talk of high ideals can make them otherWise 
and if they are ignored, they are ignored at our peril. 
It reminds 'me of a well-known story of the pigeon and the cat. They 

_y when the cat comes, the pigeon shuts hi. eyel, he &ita like t~  with 
0101Hld eyN, thereby meaning that the cat does not exillt because he does 
• Dot see her. But that does not make the cat non-nilltent. The ca.t does come 
and pounces upon the"pigeon and eats l,iru up. Now, if we actually see that 
communal differences do exist in the aentimentl of the people, I cannot under-
and how we can 80 let them be neglected. And then ofcouhe, if we do, 
we are bound to wffer the consequences. We know tbat ill the army the 
communal distinction., eommunall!entimenta, are much more strong than ill 
the civil departments. • 
1 know some of the distinctions that have been made and'that have IIOme-

time.. given some trouble to the omcera such as the dUferencee >Of .It-iAa and 
MtJlttnJ and in reference to Sikh or Muhammadan or Pathan, every milita?: 
ofticer who had to deal with the Punjab armiell will bear me" out. Well, If 
that bad been the C8IIeR where a Subadar-Majol' who is commanding in 
'. certain unit, but who does'not himself belong to tho lI&Dle clase as the ranb 
has been IIbot down, how can we neglect nch sentiment.? 
I know there bas been a case of that 8Ort. Well if I mistake not, it 

was the case of Sa.rdar Bulwant Singh of 23rd Sikh Pioneers. My Hononr-
able friend S. Oajjan Singh teU", me another case of Barelar Pritam Singh. 
lInder these circum tari~, I cannot understand how if 10 Pathan Units or / 
5 Companies are put under sikhll or "ice "trill, the,-. would obey them as they 
would their own men. Surety jeatousiell mut come in, and the communal 
differences mwrt iDftuence the discipline of the army. 

1 might here state that disciplure and contentment in the army are tb. 
fint two thingll that IIhould Le looked to. If the army i. discontented !>D the 
IIcorethat tbeir men are not given a chance to get the Kingls CommiSllionl 
to t1le extent they deMene, Burety that would llC! a lad thing. If simiial" 
incident.. &8 those of Sa.rda.r Bulwa.nt Singh and Sa.rdar Pritam Singh occur, 
they would be still more sad.' I would dmw the attention of the HoU ~ to 
tltetle facts and 1 would. request thiN Honourable H01Ule not to be guided by 
IIOme airY idealillim and believe that, we have achieved the higbel' ideals of 
nationa.U;m that aU these things a.re in the· hotch pot, and· that peotJlc in 
.the army are thinking themselves one in the army and they do not mllld if 
they are governed by this man or t,hat mati. 
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The lbird argument that has been brought fOrw&rd.against this amend-
ment was· that the selecting authorities will themselves look to. the rights 
·of the military bWI!e8. I .Y, Sir, why should we -not provide for & thing ,. 
which is jUilt? Why should we shrink from doing justice ourselves ? . We 
'should harm no one if we make a provision that u~tice should he done to 
tJUI.M and they should get their due ~re i,n the King's CommiuioQs. . 

I may add, that some of the military classes are not satisfied . with the 
share that they have up till now got in the King's Commissions. It is a fact 
which I know from my kn.owledge. That being the ca.&e, I do not ~ 
'Why we should .y:' leave this point to the selecting officer,' we bave 
provi(ted for ~  pel' cent.  commissions for Indians; we have pro\ided fo.r 
educated -middle classes j Honourable MemberA of thiA House will see'that 
if there is a. necessity, if certain Honourable gentlemen feel that t~e educa.ted 
middlll Ia ~ do not get their due Hhare. and that Kin~  Oommissions are 
given simply to the nobility and they then feel the lleccssity of making 
provision £01' the educated middle classeR', then 1. cannot  understand why the 
interests of the military cmAses also should not he Aa.feguarded. 
ThoSe clasSes who have up till now supplied men to the military depart~ 

ment have proved their worth and their valour in fteldH and in every other 
~ . ' 
Tbel'e ill abllolutely 110 l'euo'; ,vhy, just as Sir Godfrey Fell said, while we 

try . this cxperiment we should not try it with tried men. I think it mnst 1)8 
Tather bazardoull to tl'Y the experiment lVith those men who in actual iJ1'aCticaJ. 
'Work have not Rhown themselves up till now. You want that the' experi-
ment that Iudians should be given 'commissions should prove a. 8JlCceRS. If 
this experiment is to prove a JlUccess, surely tpe milit&l'y classes are the best . 
.f'08llible candidates for making that experiment with. Times are gone when 
It conlcl be lI&id that educatioll should be th~ first test because J dare say that 
the military classos can supply as well educated men as any other com-
munity. With these remarks I strongly urge my Hono~l1'a. le friends t~ 
vote in favour of the amendmE'nt. 

Mr. S. C •. Shahani: Sir, I rise to oppose th"amelldmen~ as strongly ~ 
1 posllibly can. r am not at all surpl'ised at the mental attitude of Mr. Gulab 
'Singh or of Bhai. Ma.n Singh. They are my fellow-Sikhs whom I know. 
The Sikhs havepJatred an important part in the military history of India, 
.and are justly ctescrihed as proud and martial. Most of the Sikhs would bRa 
natuTally to be officered by men of their own community. Bui 1 rise to point 
.out that 'in this mattet' there is a. feeling of prejudice on the part of the 
Sikh community and that, if there be men ava.ilable from other communities 
, who can lead them better by reason of superior genius or training, the Sikhs 
,should be trained to think that those officers should be preferred toJllen of 
. their own community. 

1· am certainly surprised ·at the mental attitude of my Honourable 
friend MI',' lteuouf. I wonder jf he has cQIltempla.ted the results which will 
.accrue if the position that he has taken up is pushed to its logical conclusion. 
Will the proud men of India, who are very proud indeed of their "llcient 
civilisation, if hiB argument is aocepted, endure the idea of Europeans officer-
ing the Indian regimentR? No. He himself should for. the sake of consist-
.ency come forward a.nd -.y that Europea1l officers 911.ould not be tolerated 
then in Indian regiments. But J am not for tbeprinciple underlying 

• 
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[Mr. S. C. Sbabani.] 
Mr. Renonf's position. 1 am for the principle of the reoognition of ability. 
If Europeans can show superior ability then Indians should have no objection, 
absolutt>ly none, to Europeans being appointed to Indiart regiments. It is 
imperative at this stage especially that while we should tolerate sectional 
prejudices 'with a view to secure efficiency in the pa\ts constituting the BritilJh 
Empire, we shoUld bear in mind that we bave to educate'" oU1'8elves for palti-
cit-ti911 in the Cf.lotrallife of t,he ElIlpire to whicb we belong. If we confine 
onn:elves to our own communities we may atta.in to a t.ocrtain efficienc\', but 
that effic~llc  will he efficiency of a very limited kind. The Sikhll; 01' the 
Mubammadanll or the Gurkhas mURt, in t.-ourse of time, rea1i!!e that by admit-
ting men of real merit to their own regiments and consenting to he offi(~ered 
by them whenever ntlceHRary they will bave their efficiency raised to a consf .. 
derable ntent. On the!'e grounds I oppo,e tho amendment most IItrongly 
and l·trnst t,hat Mr. Renoof will see hi. wav to withdraw it. 

o' • 

Sardar GaJJan BiDgh: As ~ reprellentative of the great' mart.ial race of' 
the Punjab, I think it is my duty to lay a few observations before this Honour-
able HoUBe, which 1 hope will enable them to fotnL a corl'eet opinion about the 
situation. We all know tbat the military occupation is an occupation which 
ill full ohlangen and full of difficultietl. In ~lefield  you Lave to .sacrifice 
your life. Yau have to ~intain the tradition of your race, YOll have to main-
tAin the tradition of your family. It is for that reuon that I very f;trongly 
wpport thiR amendment. Now, Sir, of course at theoutaet I am quite pre-
pared to admit that communal differentiation i8 a neceflsary evil, bat it mUlit 
be admitted that we are not yet rire to free oul'tlelvell f1'om ~t, 811ppolle, Sir, 
U:er~ is &. Sikh regiment which 18 ofticered by a non-Sikh. There is no co~
DJunity of mterellt except duty only. H  a Sikh were to lead them 'they wtll 
_y, 'Oh, tllehonour of the race i. at stake I There is a leader and we bave to 
follow him I. To many of them be will be related. To-many of 0 them he 
will be friendly. To many of them he will he very dear atid near. It ill for 
that re&RCm that even now the formation of the lnciian Anny is baRed upon 
national considerations, ullOJl commwlal consideratiollM. Ail far as I know, 
there is not a single Indian regiment, except perhaps & few cxcillsh'elv Sikh 
regiments, which is not maintained on a communal baIai" and wllich i", not 
oflicered ity ilK OWl' men. So I want to pU8h this point J,o its logical end, 
and 'for the King'. CommiBSion too, and I llB.y to my Bengal friends and to my 
friends from other presidencieM wllO have no military traditionR, that it i8 not our 
,fault·if for IL lang time tlley did not care for careefa which were not 1l1clutive. 
}'or a long time we have taken to the l)rofetCmon of &ormM riot becauMe it 
was lucrative, but because it W8Il thoug .. t to be more }Jonourable. We Jlln'e 
proved our worth on many a battlefield, and this fad I am surf' will be admit-
ted. We do not grudge the varioM commissions whieb are ollel1 to my nengal 
friends and to my friendt! from the other l'resideneiell, to hold :which I UlUllt 
adolit we are not yet tmf6ciently qualified. I see no reuon whv iu this JlIIolti-
cuJa~ l,raJ'lch in which we h.ava 'got admittedly more experienced military 
tradition ~ we IIhould not be eJlcouraged. During the great German wa.r, I 
am free to -"tate, that many llew (lOmmunitiell began to send recruits which 
pre io~l  did not cont!i~te to !eCruitiDJ, ~d 1 think it is a. fact ~hat many 
new .onrces .of recroJtmg entlrelr failed. So, even from 0 the hovernment 
point of view, from the·national pomt of view, it is ahllolutely necetn&ry that 
we should draw f;,hell8 military officers from the cluses which have already 
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rroved their worth. Now, it will not be to the good of Insliaifany Lieutenant 
18 recruited from a class which hu Dot furnished a single recruit to the Army. 
In the military c1a.ss, whether they are Hindus 01' Muhammadans. or. whethel' 
they al'e Bengalis# Mool'alli8 or Punjabis, I make no distiaction. 1 a~ sure 
they would not hesitate to sacrifice their lives in the battlefield to maintain the 
traditiolls of the service and to maintain the traditions of the country. The 
same, 1 am afraid, cannot be true of those pel'Hons who have never seen military 
service, who ha ~ never Heen the danger a.head. I will therefore Lumbly beg 
the House 1I0t to enter illto spheres which are untried fOl' the prctlent at least. 
Let the experiment, as the Government of India. has told U8, be tried and tried 
lIuccessfully. 'rlum, 1 allsure .j0U, there will'be no obje(ltion, at least 80 far as 
we are concerned, if those persons who are otherwise qualified and tit to 
serve 116 Lieutenantll and so on a.re freely admitted, but in the intere8ts of 
India, in the iute·reets of the success of the experiment, it is absolutely naoee-
8&1'y that only tri~ clas8Ci1 a.re taken. That is in the interests of each a.nd 
.everybody. There is absolutely 110 doubt that, if this lIuggelition, is not follow-
ed, there will be great disappOIntment, there will be great resentment in the 
Army, Everybody will say, lIB my learned friend Bhai Man ,Singh has 
pointed out, that, when the time for promotion and higher aKpirations came, 
we were left behind and another gentleman wall taken in simply for the reason 
that 'he was u.n M. A. or a. B. A, I beg the House not to consider that I am 
not in favour of English qualifiCationll, la.m strongly of ·opinion that even 
from the military Clallses only those men should be selected who are other-
wile fitted, and 1 am sure that the Military Department win take pt~t  good 
care not. to select anybody who qoes 1I0t fulfil the te&t of efficiency. 1 beg to 
inform the House that in the great war for 4l years I devoted ",lmOBt a.ll my 
time to recru.iting. 1 raised from my district some 18,000 strong, and the 
Houl1C will be glad to leam that the men of my district won the largest 
number of distinctiolls on the battlefield, the largest in the Punjab, the largest 
• in India. We could bea.t even Rawalpindi and Jhelum whose recnuting 
strength was double ourf(. I can speak ,vith personal experience ;when I say 
that nothing will appeal to the milital'y classes, nothing will encourage the 
military clalltleS, more than their admission, which is offered now after a great 
deal of hesitation by Government, to King's CommissionIO. I uk, where 
is the re&IOon then that we from the Ludhiana distl'jct could win_distinctions 
hi ~er than ~~  other .district in Ind~a  Simply for t11,e rea.Bon, that we had 
military traditIons beh.ind Ull. Just lD the same manner a8 RaJa lkramullah 
Khan has told you, I c,all say u.ll my kith and kin not by hundreds, hut by 
thousands, OOt'&ulle I belong to a family which is proud to pOliseSIl a.bout 60 
villages in one place, werc ill the Amy. They 1!8C1'ificed t,heir Ih'es ver,y 
willingly and maintaine<Hhe traditions of the ~i h . M v grandfather offered 
his. servicel ~luntar.il  in the Mutiny a.ld .Was in Delhi uuder General 
Nicholson. .Simila1'ly, sucldnstanccli can be multiplied. There is absolutely 
no doubt that I take a. personal interest in these matterll, ~lt my' personal 
interetlt is not,based uJlOn any IIclfish motives. It is baSt.>d UpOll the motives 
"hreh, in, my opinIon, go to make the experiment a succe.,s,' 'fhere 
have been ca.sell, all my friend Bhai Man Singh has pointed out, even 
in Sikh regimentR where there,were Mazhbi Sikhs and J at Sikhs, there is 
trouble and two officers, who were personal friends of mine, • very brave and 
gallant Oflil!Cl'S indeed, were shot dea.cl by the Mazhbi Sikhll. So, communal 
ties and commll,na.l pi'ejudices are vcrV' strong 'in the minds of military 
perllOns and you cannot ignore them.. • As 1 said, 1 am. strongly for, 808, 
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ttrongly fOf, natiouJism as 6nY0De else. But we cannot ignore the 
existing ; faot ~ What does the ccmltitution of this House say ? 
Muhammadans l\Il over Ihdia have got RpecDal communal rqreaentation. 
In the Punjab they have got communal repretlentatio~. Something 
'WIWI .id by ,roy Honourable friend Mr. Shahani that, why donJt we 
reseDt Britillh ~ffice1'1l  I _y that all this military traiiUng and aU this 
• military tradition, which of COllTMe at 011e time we JX>S8eMsed, have been taught 
. by thE' ftriti!\h military officet'l1. They have organased the Army. Therefore. 
it is perfectly clear th&t nobody, none of us-I mean to _y none of the 
military claeses -Tt!tlents that there should be British oflicers. I would remind 
the House that lOU want good leaders of men, aDd 'good leaders, from the 
military point 0 view, artl leaden who are prepared to .sacrifice everything iu' 
tbis "odd-their live", if need be-in the interests of theil' country. 

As the Army is at present constituted, I strongly support' tIle amendment' 
which has been propoil6d by a.n officer who" bas no pel'sona) interest himself 
in the matter. He has advanced the C&IIe of the military classes in a m()~ 
!;Ghar, just and e<Juitable manner, and I would ~ the House to accord their 
support to the military classes who, up to thi" time, I most l'elpectfull ~ ~  
to bring to tM notice of this' Hou~, have l.teen defe:nding' their hearths and 
homes . 

. The Honourable the Preaicfent: I think we have ndW reached a point 
'Where we <aD have a dooisiou. 

Xl. w. C. JLenouf: I would like to rep)YJ Sir. 
" The Honourable the Pruident: Tilere is. no right of reply in the caee 
of an amendment. . 

The quest jon is, that the question be now put. 

The motion W&I adopted. 

The Honourable the Pr.ident: The question is, that the amendment 
he made. '. 

The AlIl!6mbly divided 8.11 followlI : 

Attar, llr. T. ':Se"haglri. 
Bagde. lIf. K. G. 
(~artt'r. l;ir Frank. 

AYE8-30. 

DUt Habn B"ja Bundat·. 
Dentith,lfr. A. W. 
aajjan Singh. Mr. 
Gidney. Lieutenant·Colonel H. A .• 1. 
(}ulab Singh, Sardar. '. 
Ikramullah Khan. Mr. Mirza :Md. 
Kabraji. Mr. J. K. N. . 
Keith, Mr. W .• 1. 
, I.attho. Mr A. B. 
llajid. tlheikh Abdul. 
Man Singh, Bh"i. 
. M .... Mr. W. N. 

MeCalihy, )lr. Franlr. 
Muhammad Huua.ill. Mr. T. 
Ifuhammad Jaimail, Mr. 8. 
Nabi Hadi. M.r. 
Percival, Mr. P. E. 
l'ickford, MI'. A. D. 
Baa. liI'. I'. V. tlrinivaaa. 
Reddiyv Mr. M. K. 
Renouf. Mr. w. C. 
.Sarfaraz Hualain Khan. Mr. 
Shabab·ud·Diu. Chaudhuri.' 
t:lingh. Mr. B. P. 
SplY. MI'. H. E. 
8ul:izJlOKh. Mr. 8. M. Zahid AU. 
Wild, Mr. C. E • 
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Ahot Kuem, Mr. 
AfsaJ'oul·lIullr Akram HualaiD, 
Prince. 

.Aluned, Mr. Zahir-ud-din. 
Aejad.ul-tab. Maulvi Xiyano 
Ai:ref, Sir Sivalwamy. 
• BaJpai. Mr. S. P. 
Bhugava. :Mr. IJ. 
Biah&mbhar ;Nath. Mr. 
<"'haudhuri, Mr .• 1. 
Dael. Pandit R. K. 
Dwarkadas, lir. J. 
}'aiyaz Khan,lIr. Muhammad. 
Gour, Dl·. H. S. .  . 
Habibullah. Mr. Muhammad. 

The-motion was adopted. . 

HUI."nal1y. Mr. W. M. 
I.war Saran, Mr. 
Jatbr. Mr. B. H. R. 
JOIhi, Mr. li. 11 • 
J~a1uhmi Narayan Lal. Mr, 
Mitter. Mr. D. K. 
Misra. Mr. Pyari La). . 
Nag, 'Mr. Girish Chaaclra. . 
Neogy, Babu K. C. 
Pyari Lall, Ml·. 
Samarth, Mr. N. M. 
Shahani, Mr. S. C. 
Sirear. Mr. N. C. 
Boban Lall, Mr. 
Yiabindaa. Mor: H. 

KUD8hi Iswar Saran: Sir, I b4g tb move: . 

1751 

. • 'that ill c)alue8 (b) £01' th" ooncluding words • to .tart with', the worda I in the firet 
:rear and in increaling propolllon in 8ubacqnent years' be ~u tituted " 

. Sir, wbat.! submit is that the time has come whell Government .should 
make up its mind to grant oommissions on a large and liberal scale. I do not 
for II. moment wish to Ray to whom cennnissions should be gm.nted, whether 
to the martial classes or toO Indians in general. My object in moving this 
amendment ill t~a.t, to whatever ClaR8 these commiflSioDs might go, they 
flhould go in large and increasing numbers. Now, in answer to a. ue tio~ 
put in this ASfiembly, Sir Godfrey Fell told us that the total number of offit'.ers 
holding His Maj8l1t,'s commission belonging both to.the British and Indian 
urvk'es, a.nd excludlllg the Roya,] Air Force and .the AUJ:ilia.ry Forces, wall 
afproximately 8,890. In ILDswer to another queRtion put in this Asaembly 
8lf Godfrey Fell told us that altogether 25 cadetships have been awarded to 
Indian gentlemen in the past two years. Now, Sir, I submit that this is ex-
tremely unsatisfactory.. . 

In the Resolution as put forward Jur Sir Sivaswamy it is laid that not less 
tba.n 20 per cent. of the King's commissions should he granted to Ind~ll . I 
suggest tu .. t in the first year it tbonld be 25 pel' cent. but in Bubeequent years. 
it ought to be in increasing proportion. I do not say anything about the in-
crease to be; I only ask the HouAe to expresA its view that in the yea.rs IIUb-
sequent to·the first year the pel'oontage ought tQ be increased. For, if in the 
past tWQ years they have been able to ~  UII only 25 cadetships, I submit the 
Allilombly will be perfectly justified lJl getting all expression of opinion on 
behalf of this Assembly as to the proportion of the oommis8iolls that ha..o; to 
come to Indians. It will he 8IIoid that there are diffioulties in finding suitable 
men. III answer to a question this is h~t Sir Godfrey Fell told us. With 
the pllrmillBion 0' the House, I sha.ll read the a.n9wel··: 
'Examination. fol' adilliRsion8 to the Royal Military Collegeatoe held half-Ye&Tl, in 

India and all each ClCO&:&ion () va.canciell at'll allotted. Up to da.te 6ve such eumin&tionlliave 
'boon hllld; altogether 99 candidates have been nOJlliuated for thele elaminations. Of these 
'00, 19 have been lWOOpted and proooeded to the RoSa.l Military College, IS were Tejected on 
the grouna that they were not edl1dktionally qua.litied, 19 wei'll rejected as ph ~ie ll  unfit, IS 
weI'll below or above the' ago-limit. IS failed to pall the oral teat and 8 waloe conlidel'1ld to be 
generally uusuitable '. . 

III th~ ma.nner, out of 99 they got only l~. In addition to the 10 can':: 
..didates selet.>ted ·in India., ~ iwere nomina.ted by the Secre~r  of State from 
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among young Indian ent1em~ attending puhlic schools in. En,land. • So,. if 
the Secretary of State for IndIa had not made these 6 nomInations, according . 
to·the test laid down by the Government of India, out of 99 we would have 
got only 19 cadetships in the past two years. 
1 submit, Sir, that this must change, and the Assembly mu.t express its 

view Iltronglf in favour of it. I shall 88.y. only a word or two .• more. 
Indians do feel tl",f there should he larget· association of IQdians in the ' 
administration of the Army in India. Having regard ,to the declaration of 
Augulot 1917, and having regard to the pronouncements made by His Most 
Graeious Majest,y the King himself, -it is neceesary that the tight of Indians 
to higher ranks In the Army should he recognised in a spirit of justice, and 
may I say also liberality .. Sir, I do not. wiMh to conceal from this Honae-
that there are not a few, on the contrary there are many, Indians who reaJl,. 
dream of the day when the Army 'Department will be thoroughly Indianised 
&8 other depal'tments are being Jndianile4. So I submit it i. nec8lJ8ary for the 
fulfilment of O'O.r aspirations that the Arm! should be Indianised and ita 
'administTation put on an InWaD bam. I therefore mo\'e the amendmt..t 
which stands in my name. 
Sir Godfrey ren: I much regret to find myae1f oace mose' compelled to· 

oppose an amendment propoaed by my Honol11'll:ble friend Munshi I ~ 
Saran. I do not think there i. nially lilly very great different:e of opinion 
between DB in this matter. The actual words he 118811 in his a.mendment are 
C in intoreuing proportion ". Now, the Auembl,Y ball already been informed 
tbat it is the policy of the ~,mment of India to give more commie-
•• sionll to Indians, if and ,,-hen the experiment baa proved suooesAfu1. What 
1 do d~ is· attempting to decide this mattet- on a' proportionate 
buri8, or on a basill of percentage. All I said jnst no ~ when speaking on a 
previolHl amendment to thill ReIIOlution, this i. a "'eTy great e ~ment, 

and the Government of India are anDOW! to make it a 1RlCC8F8. It is just 
because the OOYe1'l;lment of India are 80 anxious to make it a atWCef18 that • 
they wish to proceed prudently ana cautiowdy in this matt~r. In the case 
of the Civil' ServiceR there is nO vf!!fJ great risk about Iodianising ,the 
administration. 1 wish at onoe to guard mI!'elf again .. t the acctu1&tion that 
'I am sugget.ting that an Indian in any '''-ivil department ill in any way 
n8Ce&I!8.nly infel'ior to the Englishman. That ill not .my intention at all; but 
what I do mean is thill tllat if you put Indians into a civil delJ8.rtment, such 
&8 the Indian Civil Service or' the Forest DeIJartment or the Education 
Department, And olle of them fails, no very great harm is done. Now, it is 
a tqta11y different matter when YOll come to deal with 'the Army. Tbe fil'IIt 
quaiity_ we require of our officers ill the q1;lality of leadership. The Honourable 
Member who has moved this amendment 'Toke of hoping to see large n.umbers 
of Indians engaged in tile administration of the Army. T.,e fint functi,pn 
. of a MOldier is not the administration of t4e Army; his fil'8t function is to 
fight. It is only in'the acid test of war that we can prove wbether orllot 
these lOo1lng Indian officcl'R a.re going to be a SUCCORS. We have no reason 
to beliel'e that they will not; we bave every reason to hope that they will be· 
a SUCCle88. Rut any fft.jlure mt\st r ~t ul,on the whole, A battalion i8 pit.rt 
of 1& corporate whole ot the brigade, a. brigade is Jlart of a' di"ision, a division 
.~f a (,'Orpa, and a corps of an Army. SirniJarly, with!n the hattalioD, the 
,platoon is an integral part of the corporate body, and so lS the t'Ompany. Now 
jut as 1& holt or a. nut wbich breaks or gets loose may throw out of gear, Ol' 

• 
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out of use a.ltogether, the delicate mechanism of 8. m~r-car, 80 the 
failure' ot anyone pad; of this cOl-porate· whole may lead to disallter 
overtaking the remainder.: It is for tha.t reason that we must he perfectly 
• sUt'e that every joint in our al'nlOur is tried~ and that e,"cry individual 
office I' ill fully equal to the rellponllibility he bas to bear. 
. War ill a game played for e~  bigh stake!!, and the counters are the lives 
Qf men. We Clan take no liskJol where the liveR of men are conOOI·ned. We 
are a,l hoping that these young Indian ~ offi~rll will acquit themselves well, 
hut we. have yet to 1~t'll wbether the India.n flepo.v will l'eadily reApond to 
their Iftadel'9hip. "W e llBove yet. to learn how that splendid class of men-ou1" 
Indian oftice1' -~"ill care to serve nodel' tbefle. young Indian King's commis-
sioned officers-all beginnel'lI in the ali of war, who will be placed' in eom-
mand over tbolle veterans. We have yet to learn how, in J .. ord Kitchener'e 
words, these young office1'l1 (will bear tbe bard, dull o~  in peace, "'ithout 
which efficiency oannot be attained'. And, again ill IAord KitChener's words, 
we have yet to leal'n whether the,v are prepared to share in the drudgery aR well 
as the rewards which fall to ~he lot of the Brititth officer. The Government of 
India lim, as I have ah'eady 8&id, at giving more and more of these cOlnmill8ioos 
to Indillolls, jf &1111 "hen the experiment proves a sucoeElS; a.nd I do earnestly 
beg the .A.embly not to attempt to.tie the hands of Government by laying 
down 80IiI a maxim that there must. be an increuing proportion given every year. 
With thetle. wo!'Cis, Sir, I oppdlle tliis amendment, 
The amendment was negatived. . 
The Re801ution*, as amended, was adopted. 

RESOLUTION No.8. 

The Honourable the President: The Resolution moved iR that: 
• Thill AlII8mbly recommende to the Governor General in Council : 
(a) That adequate faoiliti811 ahould be jlI'01'ided in India for .the prelimina"1 trailling of 

Indians til fit them to entl!r tho RovalJdiJitary Coli •• HandhUI'Bt. 
(M 'I'hat the delit'ILbiJity of etlta' li~hin  in J ndia a l1ilitary'C'..oUege, IUch as Sandhunt, 

Ihould be kept in view.' 

DoeK Munllhi IRWllr S&l'IWI wish to move hill amendment? I may suggest 
to HOlloura.ble Members who have a.mendments on the paper tha.t :t is very 
desirable that the eomplete judgment of thli Assembly on these Resolutions 
should be had, and it ean only he had by ittil1~.late to-night a.nd therefore the 
m~ ure of their eloquence will have to be restrict.ed. , 
__ ---~~--"----'-~~-----.. --.-~.-. · ____ ._ .... ~·. __ ._. _____ .. -.. '".-H-.-.-...... --.. -.. --

lti,tJ., Sir SiVRIIWamy AiY('l"8 motion No, 7, 1\11 amended: 
• Tbil ASlIIlmbly l'eoommelld. to the GOVE'mor Genol'al in Council:· 
(a) That the Kiutf-1<;mperof'. India.n 8ubjtOCtl should be fl'8IIlv admitted to all amll 

of Hi, MaJl1Ity'. milital'Y. naval, and air foreet! in india a.nd tho ancillary 
.el'Vine8 and the auxiliary ,fort'('8, that c\'erv eIlCOU1'Agetm.nt should be gh'cn tit 
Ind,iall."-including the educated middle" olaaBes--subject to th(' PI'eBClibed 
.tandal'ds of fitnt!~ . to cnt<or tblllMllnn,iBsioneci ranks of the Army and that. in 
nominating candid.it·. fOl' the f'ntl"aIlCO exam illation, unoffi(,ill) IndianR .hould 
btl 888ooiat..·d with the nominating authority, a.nd in granting-Kiug'R Com· 
mi'Rionll, after giving full regard to the rlsiws to promotion of officers of tho 
Indi.n AnnJ who nll'eady hold tht' oonlmislion pf Hi. Excellency the Viceroy. 
the fe8t of tho comwiMions .g'I.'autcd shollld be given to cadets b'&ined at 
Sandhul,Rt, The Konl'mll'uln in 801netinK ('andid"tea fOl' thill trai.nillg lI'bf,uld 
bo that the large majOI"ity of tile selectiolls .hould hi' from tho .:ommumtiOll 
which furni.h reeruitR, and ... far. all P0811ible in proportion to the num c~  
in which thoy furni.h 8u('11 l'eOrUit8.' ,. . 

(6l That not leallth&n 25 pel' cent, of the King's comml.lioDS granted every "ar-· 
.hould be given to RiB MajeltY'1 Indian 8ubjects to atalt with, " 

• 



.1lDIlU h1far Sara n: Sir, my amendment is &8 follows: 
• That for claUI&t (b) the following ulaD" be lub.tituted. 
• (6) That at lOOn .. funda be available, .wjI8ahould be taken to OIItabli.h in India" 

Military College. Reh 88 &ndhUl;lIt, and the deairability of eetablUhing in India trainiDc 
ADd t'duoatiODal inltitutiou for other brnnehH of the ArtJly .hould be stead!y kept in "ie",·. 

, SirJ after that gelltle hint from the Chair, Illball be aa brief 8S poasible. 
In the Resolution itself. as moved by Sir Sivuwamy-Aiyer there is a reference 
to the establishment in India. of a' Military College. I ,have onl), made it 
Rl'onger in my amendmeut, and "'hat '1 have ll&id furtller 18 that the 
desirability of estu.bliahing other educational in .. titutions for other branches of 
the Anu)' ought to be kept ill view. Wbat I submit i. tbat it is abflolutely 
necessary that India should be able to give £irtrli-rate education to berson. in 
all dellartmeots, civil 811 weU aM military. The College at Sandhurat ill" most 
exoellent College, and it is po88iblethat, we may not be able for IIOme time to 
.approach its high standard, but that ill up reason why an hOIl_ eltllrt IIhould 
nat he made iI~ Iudia to ma.ke • beginning. I therefore move thIs amendment. 

The Honourable the President: Tbe original question Waf! : 

, Tl.i. A.lembly recommend. to the Governor ~nt'ral in Council: 

( .. ) Tlaat ..Iequate ,£acilitie. IhouJd bEl provido!d.in ludia for the pl'Illiminary training ot 
Indians to fit thOro to enter the Koyal Military ciJle~ &ndhur.t.. 

(b) That the dMirability of edabliBhing in India" Military College. luoh .. Sandhw·.t. 
Ihottld bt> kept. in view.' • 

,since which an amelidment has heen moved!: 
• That for .claulle (b) Ow following cla1U8 be 8ubstituted: , . . 
" (h) That'&IJ lOOn '''R lundA b. avlloila.ble, ~tepe IIboud be taken to f"ltabli.h in lDelia'" 

Military conoga. Mucb a. SandhUftt, and the deeirability of ~li.hin  in India trt.inin, and 
.clucational lnst.itutioaa for other bl"aDohea of the Al1Ily.wd be .teadUy kept in view. 

The lJUestiOIl I have to put is, that.that amendment be made. 

The ame!1dment wasadop!-OO. 

The Honourable the President: The question is, that the Resolution, 
.as amended, be adopted. 

Bis Excellency tl\e 'Commancler-m-Ohief: Sir, I l-i1l8 to ~ one or two 
'brief wordA in l'efewence to this BeAolution particularly with regard to (a), 
namely, that adeqUite facilities IIho~ld be provided in India for the preliminary 
traiuing of Indian!! to ,fit them to entel' the Roy.l Military College, Sandhu1'l1t. 
It is a proposal hich.~ my entire sympathy. Only 80me fa,! weeks a~o I 
was gomg into the queRtion, and I hope that before very long, tn the nelgb-
bourhood of Dehra. DUD, we shall be able to etltabliflh a. college on tQe lines 
indicated. It ill very d~ira 1  to give -youug India.nA every posfllible fa.cility to 
train themeelvell and t<> get their education, pa.rticularly the .sons of th?h 
Indian Mficers in our Indian regiments who cannot t.fford the higher expenllve 
education. We shall be able to afford them facilities for educ,-ating then sOns 
and enabling them to compete for 8andhlll"lit. .And I hope tha.t at no very 
dillf:&l1t date, funds can be made available-though at, the ptellent moment they 
are not very plentiful-and that we shall be able to establish a College on these 
lines as au e ~ in the Rellolution. For that reason, we accept the. Resolu· 

\ tioll. 
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Tke Honourable the President: The 
amended, be adopted. 

question i~ that' the Resolution, a& 

The motioR was adopted, • 
RJ::!lOI,tITION No, 9 • 

. The Honourable the Ptelident: Resolution moved-
, Thi. A.lllmbl,. NComm8niLI to the Governor General in Council that, in' the inter.lMt» 

of IICIOnomy and in view of tho liklihood of the growth of the Indian element in the commie-
.iODed rank •• it i. 81"otial th .. t before vested intere.ta arile, the pal of .. U oommitaioned 
l'aJIk. in all branohee of the al'lDy Rhould be fired on an Indian basie WIth an OY8l'll8al all01l"aD08 
iD the cue of Bl'iti.h 08leel'l and with a aimital allowanoe for Ibdiln oftlcel'fl holdiag the 
King', Commi ... ion, when I81'ving ovel'llt'!a. " • 

Sir Godfrey Fell: Sir, I bPg t.o say thtl.t Government are quite prepared 
to accept this Resolution. 

The Resolution was adopted. !I' 

Rzsor.nloN No,10. 

The Honourable the President: Resolution moved:-
, fhi. A8"mPly recowmend. to the Governor-Genoral in CouncH that. in \·iew of tbto 

Deed for the preparatioll of India to undertake the bUl'den of eelf-defenoc and in tIle intereeta 
of economy. It it etlHontial that a 1I0rioUll effort .hould be made: 

(a) Tc Ol-gallllill ami encourage the fOI'tnation of a~ adequate territorial force on attrac-
tive ('audition.. ' 

(b) To intl·oduoo in the lndian Army" 'Ydl.i!lU of .hort colour service followed by.a ill'" 
yl'lll1'll ill the reaorve, 

(c) to oar.,. out a gradual alld p~dent l-eduction of tho ratio of Uu,' British to the' 
Indian troop • .' 
, \ 

Hia Es.cellency the COIlUll&Dder-iD.-Chief: As regardt; (t~)' and (6) we are 
prepared to accept the Resolution,' But u.s regards (t'), that is, 'to carry out a. 
Indual and prudent reduction of the ratio oftbe British to the Indian troops " 
1 do not think, the Honourable Members quite realise what the ratio really 
meaDA. In formel' years, I think it W80II the year 1898 tha.t the general ratio 
of average was fixed for the whole of the military forces of India,' at 1 
British to every 2'0 Indian Soldiers. Since tholl8 days, the whole organisation 
of the army hu.s been changed, and &8 I told sonle Members who did me the 
honour of coming to tea with me some weeks ago, the Army to-day is dividecJ 
into F'rlt, the Field Army which we look to to crol!l8 the Frontier in oase of 
nec8lJ8ity a.nd to a.allu~e the oitellsive', defell.sh'e on our N ortlt-W est frontiet', 
'and ,eC'01Jtlly, it is composed of the Covering 'rroops, which we maintain on the 
Frontier to keep in order th~ turbulent tribes which llnfol'tlUlately live there, 
and t!irdlYi of tro,ops for !llt.ernal security, t~lati  to R&rl for the ma~~u.nce 
of peace and good 0111e1' wlthm the boundaries of Indlil. The proportion all 
between British and Indian tl'OOPS "ariell in each of theRe three categoricfoI as 
my Honourable frieilds ('aU well understand, That if! t:a say, for tbose t,rolJps 
which are l'equired for }'ield Army, we have the expel'ienc(l of the. great war t() 
tell us wba.t is the mORt efficieat-proportion hetweell Indian a.nd Bl'i'tiHb troop!! 
reql1iroo for !ield ol'Il1'atioll101 agaiust au enemy les!! formidable than a first cla.8t,( 
Europeall ,Power, and that propotiioll baN6d on the experience of W&t' iN 1 
Britisli soldier t~ oVCt'Y ~ .. 7 Indil .. " soldiet's, Illtd that is the j)t'opOition that. now 
exists in Ollr field Army, }'or the Coyering Forces wuich hUoH only to deal 
with the Frontier tribes, tt'ibes which nr~ not yet fl1mished eithet' with 8,l'tillet'J'" 

• 
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or machine gunll, the p.oportion, can be very greatly redw .. ed, and for the lit 
brigades of Covering 'l'ioops, the proportion between Briti~h and Indian 80ldier 
is 1 to 6'1. It~  a very mnch higher :~)()rtion of Indian troope. When 
we cOllle to internalleCUrity, QD the other , w here troops &loe required to 
deal with, religious diffel'ences, with riots as they are taking place at the present 
moment unfortunately in Labore area, it is most neaesa.ry to bave aJugber pro--
portion of British troops, beCause it is reoognilled, particularly by the civil 
anthorities, that troops other than Indian troops are the more reliable and the 
ttustworthy to intervene in qUestiODS like religioUB troubll!& and internal dia-, 
orders. Therefore, the proportion in the Internal Security Troops is ~uoh 
higher but the whole thing works out in the general average on thewhole-af! 
Dot very diffeJeDt from that which was l·~n  laid down in 1893. The 
~ proportion, exclusive of the Reservee which ~ now have, comes to 1 

British to 2'42 Indians, and if the Reserves are included, it comes to 2·o61I)Wans. 
Tllerefore, there baa not been very m c~ c~an e, taking tbe thing broadly as a 
"hole, since 1893, .  • . 
In these few remarks 1 hope I have explaiDl!d to the House more or less 

what the prell8Dt ~tnation iN. .. 

The Resolution :was adopted. 

BuoLt:'l'1'Oll' No. 11. 

T~ 1I0D01U'ab1e ihe Pl'tIidat: The qilestion.ia : 
• Thi. Auemhl:r reeommeod. ~ the Governor General iii Council that o8ieera in tile 

I1Uliu Territorial fon:e .b01114 have the rank of 2nd-Lieutenant, Lielltenaut, or laJiber rank. 
.. the aIM! may 'be, and that DO dilltindion .hould btl made between the Indian territorial 
foree and. Indian auxiliary force in reapeot. of, the authori~ .. hieh .igDe tU eo.miMio .... 
_4 that o&iara in tha.e two f01'C8ll eh011l4 tall/! rank .,.,.,..tJ aooorcliJIg to datea of 
appointment. • 

, Sir Go4fref FeU: The o ernm~nt of India. are p:epaNd to a.ocept thi. 
·BeaobJ.tion. .. 

The' Resolution wae adopW. 

RlI!IOr,UTIOl! No. 12. 

TAt Kou.rable the, Pre1i4eDt: The question ill I 
; Tbie A .. embly recommends to th. Governor ~ in COllocll that DOr0pO." •. for • 

in~e of ~. between the Briti.h and Indian Service •• howcJ, be earri out unle .. · 
the foltcnrilll aonditWlI8 are .. ti.Bed : •  . 

(a) That the COlt'to Indian reVenU" ,h01114 not be ~here  appreciably inc~ 
(6) 'Ihat IIUCh profOW .h011ld not be allowed to interfere with .. lteady eJ'~l Iio  In 

the proportIon ot King'. CODlmi .. ion thrown open to belian. In the Indian, 
Army. . .. 

(t.') 'Jlbat the inlerehange of Briti.h oftieera should, in no wa" .fllet the control of the 
Government of In.eli& over the ontire Army:. in India. . .  . 

Sir Godfrey Fell: 'fhe Uovernment ~f India a.re a180 'prepared to aoeept 
tbi" Reaolntion; . , 

The Resolution was tdopted • 
• 
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RE80T,UTION No'. 13. 

The J1~ ura le the P1'8Iic1ent: The qU611tion is : 
'Thil AllI8mbl,. recommtmdR to the Governor General in ,Council that ha in .~ 

io the croation of two additional COIDIDandA in India the Government of India do conSider 
th!' expedientlY of reduciDg the size of tho admin8tratiYll wtaff &t Army Headquarteu. ' 

Kia Excellency the Oommander-iD.chief: This subject has already been 
-engaging my very serious attention and already a certll.in number of reduc-
tions bor:ve been made in this 'direction. But it mU8t be remembered that we 
have not yet really 80lIIIUmed the normal times of peace. Honourable ~e~ er  

must recollect that we a.re still clothing, feeding and supplying a very consi-
dera.ble number of troops a.broad. Though we are not pa.ying for them in 
Mesopotamia, more than 200,000 men, not all of them fighting soldient of 
courS6, are being fed by us by our organisation, in Mesopotamia, to-day. For 
that purpose you will recognise that it is necessary to maintain a. la1'(er 
proportion of administrative services in this country than would otherwise be 
the case. The House may feel perfectly certain that, as soon as Conditions 
will permit it, I sMall do everything that I can to reduce th~ . number of officers 
now engaged in the administrative machinery of the Army and especially at. 
headquarters. I wollld point out· that in comprison with the officers that 
'were engagecl in Army Headquarters before the war, the rise, in numbers has 
not boon as great at Army Headquarters in India. as it has been at th" War 
Office in l~n l.nd, and one of the le880ns of the war ill that it is economical, 
whe\} war comes, to ba.ve a. really efficient administra. tive system and. not to 
have to make improviM80tions which are of all things the most expensive when 
war commences. 

The RellOlution W8.II adopted. 

RUOLUTION No. 14. 

The Honourable the Pr.ident: The question is : f,.. .• 

• Thi. !.tRembly rllco\Ulnolldl to the GOvernol' tJenel~ in CouDell that, as IOOD . 
... tho external and intel'nat oonditions .of India' permit, the Governol' General iD 
Counoil .hould, with the CIlMllI'rent'e of the Secret.a.ry. of State, appoint a Committee 
adequately ropl'8tlentative of non-official Indian opinion for the purpoo of examining ! . 
.and reporting upon: '\ 

ell) Tho belt method of glving eJ'f1l l~ to the naf;ul ... \ I right. and alpil ... tioD. of the 
Ilt!Ople of India. to take an honourable part in the defeaoe Of tholl· oount1'y 
and Pl'8paro the llOuntry for the atta.inment of full rupoDlliblo gevernmel1t 
whioh It.,. beel1 doolal'1ld to be the goal of Briti.h policy. 

(h) The tinaneial capacity of India to beal' tho bUluon of militat'y exPenditure, 
(c) Hel' olaim to equality of .i&twI and tl'l!&tment with the Self-Governing Dow-' 

niona, alld 

(eI) The ·met.hodi of l'OOrnitlDoot totht' eommi8lioned 1,.11&. of tl!.e Indian Army.' 

Rao Bahadur 8riDivua Rao Gal'll: I beg leave, Sir, to move the 
amendment* whioh 8ta.nds in my na.me. I regret very mucb that I -have 
to move the a.mendment at this late· hour when the House is BUlch thinner 

• (1) Tn.. for the wordrt II as loon lUI' the exteJ'llIll and intel'Dal condition. of J ndia. 
pennit OJ the word II immediately II be lubati'uted; and 
(2) That for ola.use (b) the following be .Iuhstituted. namely: ... 

'(b) tho .tep. to be taken for gradual reduotion of the militar'y expenditure to 20 
per ceut. of tho public expenditure a. recommended by tlill Lot.gue of NatiollS, ' .. 

• 
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than when we met thiB morning and wben ~he tendency seeme to be more to 
dispefBe than to sit here. I shall therefore content myself with taking Up" 
a feW' minutes of your \'aluable time. Sir, you will see that my al end~ 

ment relates to the RefIOlutioll No. 401. lllllggest that for the words' as 80011 
, .. the external and intenlal conditions of India permit' the word f immediately , 
be 8Ubetituted. The HonouraLle Movel' of this Resolution haa told us that 
these imporiant tiubje<.-ta haTe not been conllidered by the Esber o~nUttee •. 
It is gratifyillg however that the Seltl(..1; Committee haa realised·the importance 
of theae ,Problem. and haa embodied them in this Reeolution. There can be no 
doubt, SIT. that theae a.re problems of "ital importance to this country, and 
I may venwre to say that upon the tlOld and fearl8llfl, proper and juet ()lution~ 
of theae problem., dependM not only the material alld moral prosperity of the 
people but the contentment and happineu of the people, which eonBtitute 
the best aecnrity. for British rule in India and the best Iltrength to fight 
out the Bolahevic forces referred to by tbe Honowable Mover of this Reaolu-
tion.· I_ball but refer to the problems involved ill c1a'l18e (a) and clause (6). 
There is, 80 far 118 I know, no country on the face of the earth which baa 
not a militia of ita own in lOme form or other. India i. the only unfortunate 
eoWltrv that baa nOl.le. The natural right of citizenship, sOldiership, has 
been d"enied to the people of tbis country. It Was ll&id &nd it i. ar.id that 
this is due to the fact that tbere is 110 truat on the part of. the Government 
in tbe people of the land. Wbatever might have been the view of the 
Government in the put, there i. &btI.olute1y no justi6cation for any pnd 
of mistrust after the war which has alorded. ample proof that India can be 
truMted with any re.pon.n.ruty &nd after India haa rightly received the 
admiration of the whole civiliiled world. Call aneh 110 question affecting 
the very national honoul' of tbe ptIOple of this land be ~hel ed indefinitely 
in the manner in whkh the Resolution proposes ? 

The second snbject which I refer to it if! the .9uMtion of the Military 
expenditure. It 1V8.II felt ill the pa.st and it ill still felt to-d", that there 
ill.no knowing when this .&bnormal growth of military expenditure by leaps 
&nd hotwds willlltop or whether it w111 ever stop at all. 

The HODourable the Prelident: I think we bad better take theq twc> 
aTnencimentB ,eparately ; they raise quite eli.lerent points. ' 

Amendment moved : 

• 'll\at f~ the word. '.1 IIOOD a. the exteraal .nd internai conditiODIL of India permit· 
til., word • isnmediateJy • bl!' lIub.tituted .• 
Sir Goc1tre, Fell: Sir, I rise to oppose . thi~ amcnd~ent. . ~ think I' 

heed onh· refer the Alllf?tDbly to the very "'lie rema.rk., if 1 may ·sa.y so, 
which were made upon this fiubje<,,1; by Sir Sh' .. 8W&my Aiyer in his open-
ing Hpt'ccb tbis ·moming. He pointed out what a peculiarly inopportune 
time the prellent is for the examinatioll of thill problem. If you were to apl>oint 
thiM Committee to examine the pr(lblemimmediately, the p1"obabihty is 
thaf the real is.ulItI would be ObllCllred bv what we all ho,P.tl to be tem-
I'Ofary·<.,'a.usell, namely, the utI.ettled statt!" of the "World outitude India., and, 
ltnfortllnateh', the unllettled state of intt'J'Jlal India, I think, then-fore, that the 
Committee "hidl examined the EICher Committee's Report. were very: wise 
ill in"erting' t,his provi.ion f as 1.i0011 all ·tIle. ,extemal and iuterna.l cobditiollfL 
(If I~ia permit J.... 
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For thi. reason I strongly oppose the amendment. I would refer to 
one other point which fell frorn the Honourahle Member. He compla.ined 
that India has no militia of itR own. Well Sir, the Government of India 
a.re doing everything in their power to remove this grieva.nce. Rules for 
the creation of an India.n Territorial Force were puhlished for criticism 
a. fortnight ago, and HoS Boon as they w.ve been taken into consideration, 
the Territorial Force, we all hope, will become a living reality. 

Kr. Jamnadaa Dwarkadaa: Sir, the Honourable the Mover of the 
amendment io the Ilpecch that he made said tha.t there was an a.ttempt on the 
part of the Mover of the Rej;ollltion to Rhelve the whole question of the 
appointment of a CommittLae. Now, if I may be permitted to do so, I may 
at once My to the House that it seems to me that there is nothing further 
from the intention of the Honourable the Mover of the Resolution than tha.t 
this question of vital importance should be shelved at all. But I think I ' 
may draw the attention of the Honourable Mover of the a.mendment to the 
remarks tha.t fell from my Honourable friend. Sir Sivaswami Aiyer when he 
moved the Resolution. Unfortunately my Honourable friend Mr. Seshagiri 
Aiyer--who I lICe is' not here unfortunately and for whom I may say in 
pa8sing I have the greatest regard and rellpect-referred to the remarks made 
by Sir SivlWlwamy Aiyer as inopportune and characterised them &8 a. policy of 
nagging which in and out of season is pursued by some Members against 
non-cooperation. I take leave to differ from my friend Mr. Sesba.giri Aiyer, 
and I take leo.ve to submit that the remarks that he made were rather hasty 
and unnecessary. 

Sir, my Honourable friend, Sir Sivaswami Aiyer has very candidly told 
us that while ho believes- tha.t tIle establishment of a Committee of thilJ 1 
character would be of the greatest importance a.ud would ha.ve far-reaching 
e1rect in quickening the achievement of self-government by India, he regretted 
and he regretted from the bottom of his heart tha.t the present circumstanc8I 
of the country did not permit of the appointment of this Committee im-
mediately. One could feel that my Hononrable friend Sir Sivaswamy Aiyer, 
in rioting out the dangers of the llon-coopemtion movement, wall feeling 
an feeling very keenly th.a.t the existence of this movement, should deprive 
us of the opportunity of taking measures immediately which would lead 
ultimately and lead very quickly to our progress; and to interpret those 
remarks as coming out of an intention toogo On nagging at the no~-coopera.-· 
tors is, I think, not a true rellresentation of facts. With a.ll the force that I 
can command, Sir, I support the Resolution moved by Sir Siva.s\vamy Aiyer. 

The ~mendment was negatived. 
(Cries of (Withdraw'.) 

:Bao Bah,dur SriDaV&I& :Bao Garu:' I withdraw the rest of my 
amendment as' that is the sense of the House. 

Amendment No. 42 was, by leave of the Assembly, withdrawn:, 
J[UJl8hi Ilwar Saran: Sir, the amendment that stands in my muna 

runs thus: ' 
• That after olaulCI (el) the following olauBoR be added: -

(e) The preeent strength of the Army in India; 
(f) Tho ft:aanoial relation between England and Jilllla in regard to military 

matter. ; 
($) The pay all4 the tnethod ohecruitmellt of the Bl'itilh and Indian 801diel'll.' 

, . 
M 
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I,submit, Sir, that whenever such a Committee is appointed by Govern ment 
which will' be adoqtatel, representative of non-ofticiaJ. Indian opinion for 
the purpose not of coming to any clecision, ,but only of examining a.nd 
,reporting,-these .ubjecta which I have now mentioned in my amendment 
should be included among the subjects that will be examined a.nd re}lorted 
upon. 

I think, Sir, having regan! to the latene88 of the hour it is Dot necet!ll&ry 
~or me to .. y much about my amendment. That thel'8 is a. Rt.rong feeling 
on the subjects that I have mentioned there is no doubt about. Whether 
the feeling i., right or wrong i. another matter. But there ill a. strong 
feeling that the preaent Iltrength of the army baa to be reduced and mm!t be 
reduced. Whether it is right or not is a matter, I think, that thill Committee 
will be in a good ~aition to examiDe and report upon. It it! no valid objec-
tion to my position toll8oy' Oh i thi. is all army affair, and non-officials are 
not the proper penon. to pron01lDce an opinion upon.' I quite realillc that 
in matters of this kiDd the final word must be with the Army; hut surely, 
1'elIpOnmole men, men of position, men who are thoroughly reliable ~ 
tnuhworthy might certainly be trusted to fo1'Dl a committee which wowd 
eumine od report upon thil question whether the....present strength of the 
Army in Inda is sufficient or otherwise. In the _me way, I submit that 
the financial relations between England and India. in regard to military 
matte1'8 11.1110 require over-hauling; and it may be that after 'the examination 
of the subject thia committee might be in a poRition to recommend that 
some other arrangement should be made. So also with regard to the last 
item, viz., the pal and the method of recruitment of the British and Indian 
801cJiel'8. I re&.1ise that British tIOldiers are recruited in England and that the 
Government of India has got nothing to do with it. But what I .y is this, 
that in order to survey the whole sitoation and to have all the fac..-tR clearly 
before them, I submit no harm will be done if this committee on which non-
official Indians will he represented goell into this' question and makes a report 
upon it. It may be that after the report i. received the Government of India 
may he inclined to move the autboriti811 in England to make ROme other 
arrangement in regard to the pay and method of recruitment of British sol-
dien. I, therefore, lubmit that these are really matte1'8 which this committee, 
when appointed, ahoold examine and report upon. 

Sir Godfrey Fell: Sir, 1 regret once more to be unable to accept an 
amendment of my Ronourahle friend's and for the following reasons. The 
• first additional subjoct which he wishes this non-official committee, when 
a~ted, to examine and report upon is the present .trength of the Army 
.. India. Now the Honourahle 'Member is aware, and the whole Assembly 
is aware, this question ill about to be exa.mined, first of all by a sub-committee. 
of the EucutiveCouoC11, before whom unoffieial Indian witneMe8 will be 
eaJ.led, and by whom unomcial Indian gentlemen will be taken into consultation 
and secondly by a Ilub-committee of the Committee of Imperial Defenoe 
.~ HODle at its meeting this summer. Therefore, I submit tha.t the matter 
Wl11 have been thoroughly examined before this Committee, which the main 

•. Resolution deals with, is appointed. 

With regard to clause (I), the financial relation. between England and 
lad», I do not n ':~hat my Honourable friend hall in his min,. . 
1 can assure t]i" Alsembly, and I trust they will believe me, tha.t a.t present 

India pays only for such armod force, all are required for its own pnrpo~'" 



. 
'!'hifol As!;cmLly has turned down to-da.y, unhesitatingly turned down, a proposal 
that the United Kingdom ",hould pa.y a share of our military expenditure . 
. 'rhl! HOllol1J'D.l,Ie the Finance MemLe\' has assured the Assembly that the 
Vel)' tri ~te"t acJcount ill kept, and that the Will' Office is debited with any' 
expenditure which can fairly be debited to them and should not be debitea 
to liS. So I see no ohjct:i: whatever in tbis committee examining the finan-
cial relations between England and India in regard to military matters. 
All regards part (D) the pay and the method of recruitment of the British 

and Indian Floldicrll, with great respect I very much question whether the 
contempl"ted C',ommittee will be in a position to tender lIoIly very valuable 
advice t.o t.he Govenllnent. 'l'he pay of the Briti1!h soldier is a matter, &8 

1 hIm.' expla.ined to t1\is AR8erubly before, to be settled by Ris Majesty's 
Gove1'llment. who recnlit them and lend them to India, a.nd therefore no 
eommittee out here can effectively control the rate of pay granted to the 
llriti!lli soldier; nor can they offer advice of any. value about the best method. 
uf recruit.ing British soldiers in their own codntr". As regards the Indian 
l;oldiers, olle of the main questions which was conSIdered by the Esher Commit-
/tee wall tllt~ quc"tion of the pay of the Indian soldier. They ha.ve submitted 
their l·ecommenda.tions to the Govemment, and certain of their recommend .... 
tiODII have heen given effect to. I do not think that the contemplated commit;.. 
t,e~ is likely 1,0 arrive at. any more tangihle results than the Esher Committee, 
who devotlld several months to the. consideration of this one subject. 

The aruimdrncnt was negatived. 

The Resolution WcI.S then adopted. 

RBSOI,t;TION No. li. 
The n.cRoilltion that: 
• This AHw('lIlblv l'oC(JlIIlllonds kI t.he 00\'01'1101' General in Council that Anglo.lndiaDII 

Rhou1d be included in thl' terms I Indian 8ubjecta' OJ' I Indi&DI 'J whenever sueh torms occur 
in tllC above lteMOI'.Itionl.' 

W;lIt aclopted. 

Jlr. N. X, Samarth: Sir, I heg to move that: 
I Thi8 AR80mbty oxprell8t!8 no opinion on luch of the ret."OmmeDdationl of the Report 

of the Esh!'.' Committee ~ ha\'c not been dellt with in the foregoing R.leolutioD8 '. 

An Honollrahle ~ftJmJ.tJl' lIay" , It ilia t.ruism'. Yes; it is a truism, hut we 
have to BIM that because without. I\IlY lIuch lJualifying clause sOme In~ likely 
to IIQ,y that Wh:lt. the AHllembly ha!! not. reported on, it bas a.cquiesced in. 
Xr. K. G. Bagde: I rise to a point ()f order, Sir. 'fhe amendment that 

iN .1,roJ)()secl to ~ moved ca.nnot be an amendment to item No. 45 in to-day's 
.agenda, 

The Honourable the President: It is not an amendment, but it CODles 
nil a. tinal Resolution. 

Kr. N. lit. S~marth: J do not think, Sir, I need add anything 11101"e 
to what I hllve Haid .. 

Sir Godfrey Fell: Sir, 1 earnestly t,l"Ullt that this Assembly will not pass 
thj" RIl,li(,lution. I lUll indeed somewhat surprised tlia.t it has been moved. 
'fhe )~flher Committee'R R.eport Las been before the public i (~e the beginnil!g 
of OctobCl' lltflt. Every ono ill India has had theopport.unity of studying it 
f~nd forming all opinioi'l on it. I am a.wa.re that infl!1Y Qf its most virulent 
criti(~ have not read it, in fa<!t, OIte HOllourable Member of this Assembly 
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was candid enough to inform me that he had freely criticized the Report for 
88Vera! .months, wahout haviDf. read it and then, when he obtained a copy 
aDd read it, he found nothing in >It to object to. 1 dares&y there may be othen 
"iQ,....Iudia in the same position &Ii my Honourable friend. Not ~)lil  baa this 
. "'Report been befoN the public, for several months, but the Government have 
been constantly: presaeiI throughout thia lIe8IIion to give this Assembly an 
opportunity: of discussing it. Government have met the Aaaembly in every 
way poBRible. They telegraphed to the Secretary of State, and asked him to 
fake nO"acbon OD any of the recommendations of the Committee, until the 
.A.embly had expreaed their opinion on them. Then the Government 
permitted the Aaaembly to appoint a sub-committee to examine the Report. 
Now Sir, my Honourable friend the mover of this Resolution, waa himaelf a 
member of that commitb!e. If he had any criticisms to oler, in addition 
to the very numerous ctiticisms which were brought forward in the Committee 
in the form of Reaolutiolis, many of which were still-born, he had ample 
, opportwrity for doing BO then. 

I ask this AlI8embly, is it generous, having criticised, having damned this 
report in every way that the ingenuity of my honourable friends could 
euggeat, that tber should tum ronnd nOW' and say,-' AM for the rest, we can 
ftpre88 no opinIon on it, it is probably bad.' That is really the gist of his 
remarks. It iA not in accordance with the traditional generosity of the 
Indian to take this line. Does the ABBembly wish to say that. there is nothing 
good in that report, that there are no recommendations in it which should be 
accepted? If anybody has anr further criticisms to ofter, he has bad ample 
opportunity of doing 80; and I am rather surprised that no one baa got up 
and recommended that the remaining recommendations of the Esher Com-
mittee he approved by this Assembly. I beg this A88embly not to pau thil 
amendment. 

Jlr. If.. K. Samarth: I wish to make a perIORal explanation, air~ 
The report was circulated here, and paragraph S of that report .id, r.nd 
Sil' Godfrey Fell ought to know it: 
: The limited tim!) at the di,pou.l of the Committee h ... prevented them from going into 

the ClOD,titution of the medical .-vice" and the deeirabilityor othenril8 or the aeparltioll 
of the civil medicall18rVice from the Army medicalllrTice. The Committee are, therefore, 
.... able to 81:1'..... any debite opinion on the propoaalJ of the B,har Committee in thi, 
behalf: 

After this paragraph in express terms, surely I did not expect this 
outburst from Sir Godfrel Fell about generosity or anythiDg of the kind 
and I will not imitate him lD hiB language. I will only remind him of thia 
p'ragraph which does not find a place in any of the Resolutions here. My 
Resolution asD tha~ we do no"t exprellB any opinion upon any matters which 
have not been dealt with in ~ '  Resolutions and I hope the House will • 
pus my motion. 

Sir Godfrey Fell: May I rise to eXJ!lain, Sir? I was not talkin" 
abOut the period at the disposal of the Committee of the A.uemblr. 
I am well a1fare of that paragraph in the Committee's Report. I said 

that this Resolution deals with the opinion of this Asaembly;-a.nd that the 
Eeher >Committee Report baa been before the country since October laat. 
TJl. JIonourable the PrnidlJlt I The question .,is, that that .Resolution 

be adopted. •  . 

. 'The motion W8IJ adopted. 

The Aseembly then adjOUl'Ded till Tuesday, the 29th Maroh 1921. 
, . 
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